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LOK SABHA DEBATES

LOK SABHA

Wednesday, Dec. 05, 2012/Agrahayana 14, 1934 (Saka)

The Lok Sabha met at Eleven of the Clock.

[MADAM Speaker in the Chairl
ORAL ANSWERS TO QUESTIONS
[English]
MADAM SPEAKER: Shri Arjun Ram Meghwal.
[Translation]

Ranking of Indian Universities

+
*161. SHRI ARJUN RAM MEGHWAL:
SHRI NEERAJ SHEKHAR:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government is aware that as per a
study, none of the Indian Universities figure in the top
two hundred Universities of the world;

(b) if so, the reasons therefor and the reaction of the
Government thereto;

(¢) whether the National Assessment and
Accreditation Council (NAAC) has conducted any survey
in this regard;

(d) if so, the outcome of the said survey including
the methodology adopted by them in this regard; and

(e) the steps being taken by the Government to
improve the standard of higher education in the country?

[English]

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI M.M. PALLAM RAJU): (a) to (e)
A statement is laid on the Table of the House.

Statement

(a) Yes, Madam. As per the world rankings for 2012-13,
assigned by the Times Higher Education, one of the

international ranking agencies, no Indian University figures
in the top 200 Universities in the world.

(b) There are several entities undertaking ranking of
world universities as per their own criteria. Some of the
better known global systems of rankings are the
Quacquarelli Symonds (QS) system, the Times Higher
Education (THE) World University Rankings and the
Academic Ranking of World Universities (ARWU)
published by Shanghai Jiac Tong University.

These different international ranking systems use
different values, indices and parameters to rank higher
educational institutions. These criteria are neither
universally accepted nor recognized and are therefore
sometimes subjected to criticism in academic circles.
Some of these parameters may not be relevant for Indian
higher educational institutions and therefore, these
rankings cannot constitute the basis for benchmarking of
indian institutions.

Though some institutions of the country like Indian
Institutes of Technology (liTs) and Indian Institutes of
Management (liMs) etc. are comparable in quality and
standards to any highly ranked university in the world,
they are not able to figure in top ranked institutions due
to their focus on limited programmes and disciplines.

(c) and (d) National Assessment and Accreditation
Council (NAAC) has initiated a project to develop
guidelines and parameters for ranking of higher
educational institutions. The project has not yet been
finalized.

NAAC is carrying out the task of assessment and
accreditation of Universities and Colleges. At present,
the process of assessment and accreditation is voluntary.
So far, the NAAC has accredited 172 universities with
the following grade:

Grade category A B C

No. of Universities 67 99 6

NAAC has also accredited 4797 colleges in different
States with the following grade:

Grade category A B C

No. of Colleges 537 3292 968
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(e) Improvement of quality of higher education is a
continuous process. The Government is continuously
striving to improve the quality of higher education in the
country by legislative initiatives as well as schemes and
programmes. The National Accreditation Regulatory
Authority for Higher Educational Institutions Biil, 2010,
which aims to make accreditation mandatory for all higher
educational institutions in order to ensure independent
quality assurance mechanism, has been introduced in
Parliament on 3rd May, 2010.

To facilitate dedicated Universities as hubs for
research ecosystems to develop as clusters of education,
research and innovation and to promote innovation in
learning and design, development and delivery of
solutions, the Universities for Research and Innovation
Bill, 2012 has been introduced in the Lok Sabha on 21st
May, 2012. Cluster innovation Centres and Design
Innovation Centers have been initiated in the University
system to promote interdisciplinary research and
innovation.

The University Grants Commission (UGC) has
reported that it implements various schemes for providing
support to higher education institutions for improving
quality of higher education, such as Universities with
Potential for Excellence (UPE), Colleges with Potential
for Excellence (CPE), Special Assistance Programme
(SAP), Assistance for Strengthening of infrastructure for
Science and Technology (ASIST), “Assistance for
Strengthening of Infrastructure for Humanities and Social
Sciences” (ASIHSS), Basic Scientific Research (BSR) etc.
The Department of Science and Technology, through its
programme “Promotion of University Research and
Scientific Excellence” (PURSE), Innovation in Science
Pursuit for Inspired Research (INSPIRE), Fund for
Improvement of S&T Infrastructure in Higher Educational
Institutions (FIST) etc. provides support to universities
essentially for research man-power cost, augmentation of
equipment and computational facilities, research
consumables and maintenance of the facilities etc.

[Translation]

SHRI ARJUN RAM MEGHWAL: Madam Speaker, |
am thankful to you for giving me opportunity to speak
during Question Hour. With your kind permission, | would
like to read out para Il of second part of the reply given
by Hon’ble Minister:-

“These different international ranking system use
different values, indices and parameters to rank higher
educational institutions. These criteria are neither
universally accepted nor recognized and are therefore

DECEMBER 5, 2012
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sometimes subjected to criticism in academic circles.
Some of these parameters may not be relevant for indian
higher education institutions and therefore, these ranking
cannot constitute the basis for benchmarking of Indian
institutions.”

Madam Speaker, |, through you, would like to say
that the ranking made by Times Higher Education World
University this time, two hundred better universities of the
world were selected therein. In those universities, no
university of India was included, therefore, the citizen of
India having Indian feeling went under severe concern,
but Hon'ble Minister had no concern during giving reply.
What kind of this reply has been given by Hon'ble
Minister, | am not understanding it. | would like to tell the
Hon’ble Minister that you would not have concern, but
when the President of our country had gone to address
the convocation of IIT Kharagpur and what he had quoted
I am quoting the same. ...(Interruptions)

MADAM SPEAKER: You ask the question.

SHRI ARJUN RAM MEGHWAL: Madam Speaker, |
am asking just a question, this question is related to that.
He had said: “this is an important question for me that
despite being emerging an economic super power why
we are not competent to raise our standards so that any
of the institutions of our country can be included in top
ten or top two hundred universities.” When Hon’ble
President is feeling a concern, then why our Hon’ble
Minister is not feeling concern, this is my first question?
...(Interruptions)

MADAM SPEAKER: You ask only one question.

SHRI ARJUN RAM MEGHWAL: | am asking only
one question. ...(Interruptions)

MADAM SPEAKER: You will get chance for second
question also.

SHRI ARJUN RAM MEGHWAL: Madam Speaker, |
through you, would like to know from the Government
that more than three lakh students of our country go to
Britain, America, Germany, Australia etc. for higher
education, whether the Government proposes to make
world level infrastructure development in higher
educational institutions?

[English]

SHRI M.M. PALLAM RAJU: Madam Speaker, at the
outset | would like to assure the hon. Member that we
are totally concerned about the quality of higher education
and we are doing all that we can to improve the ratings
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of our universities. It is not that we want to be amongst
the top 100; we want to be amongst the top 10 and that
will be our effort and our commitment towards improving
the quality of our institutions.

At the same time, | would like to bring to your notice
that the parameters that are used in these international
ratings are not necessarily applicable to our Indian
situations. But that does not impinge on the quality of our
education, nor the quality of our research. Nevertheless,
we are committed towards improving the kind of
environment that exists in our universities as far as higher
education is concerned. We are taking a number of
measures and | am sure that we will head there with our
coliective efforts.

[Translation]

SHRI ARJUN RAM MEGHWAL: | have another
supplementary question. ...(Interruptions)

MADAM SPEAKER: You ask only one question.

SHRI ARJUN RAM MEGHWAL: Madam Speaker, |
will ask only one question. Let me ask one question
completely. One can hardly get chance to ask the question
during Question Hour. My question came at first number
...(Interruptions). At times, you also don’t allow to run
Question Hour ...(Interruptions) on Telangana issue, not
we but you had not allowed to run ...(Interruptions)

MADAM SPEAKER: You ask the question.

SHRI ARJUN RAM MEGHWAL: Madam Speaker,
Nationa! Council for Evaluation of Higher Education has
said in its survey report that in India, higher education in
68 per cent universities and 90 per cent colleges is not
upto the mark. When 75 per cent degree holder students
of these institutions are unemployed then what kind of
education is being provided in this country? What is the
direction of higher education, the level of GER also is
not Commensurate to the average of world, at present,
it is 12 Per cent. About it they are saying that we will
bring it to 30 per cent by 2020. My second question,
through you, is that UGC has a system, | come from
Bikaner Parliamentary constituency, a State university is
there, they are also feeling very pain in giving recognition
it for 12th class. If it is not granted recognition for 12th
class, it will not get grant also. Through you, Madam, my
only question is that as to what steps the Government
proposes to take for improving quality of research and
providing employment opportunities at the graduation level
itself and what is the action plan and road map of the

AGRAHAYANA 14, 1934 (Saka)
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Government to achieve it? |, through you, would like to
know it?

[English]

SHRI M.M. PALLAM RAJU: Madam, | would like to
bring to your notice that more and more compliance
towards accreditation is being encouraged. Unfortunately,
the number of universities that have been accredited are
only one-third of the existing universities. It is not
mandatory right now, but through a Bill that is pending
in Parliament today, we are hoping that all the universities
would be subjected to the accreditation process, thereby
improving and increasing their credibility. As of now, only
one-fifth of the colleges are accredited. So, we would
encourage compliance towards accreditation. | hope that
more and more universities and colleges would accredit
themselves.

As far as Bikaner is concerned, if it is a Centrally-
funded university, all support would be given. Some of
the measures that have been taken by UGC to improve
the quality of research in universities are encouraging
faculty from abroad to come and teach here, who are
specialists in subjects. They have initiated measures
towards that.

Parallelly, in respect of whatever the vacancies in
higher education are, there is a directive asking the
vacancies to be filled up as soon as possible. Similarly,
UGC has recognised universities and colleges of
excellence, which have made a mark for themselves and
have increased the funding towards that so that they can
qualitatively and quantitatively pick up the quality of
research that is happening in those universities and
institutions.

[Translation]

SHRI NEERAJ SHEKHAR: Madam Speaker, first of
all, 1 would like to express my gratitude to the Hon’ble
Prime Minister because we were feeling that the attitude
of this Government towards higher education or education
was not serious. Earlier was a Minister who had two
portfolios. Ministry of Human Resource Development is
so large a Ministry, but now | think that new minister has
come and we people and the House express good wishes
for him that he will work better.

Education is a very serious subject, but 12.5 lakh
teachers are short in Primary schools and more serious
problem in prevailing in higher education. We people
praise |IT, IM and other schools who have their name in
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the world, but they are also facing the shortage of
teachers. They have shortage of one third teachers. Just
now, | was reading that some IITs have approximately
1600 vacancies. Vacancies are there in |IM, university
world centre and the level of teachers is known to all of
us.

My only question to Hon'ble Minister is that as to
what he is doing to raise the level of teachers. | would
like to know as to what is the thinking of this Government
and what he would like to do in the time to come, what
he has done and what he is doing? You should not tell
as to what will be done, you tell, what is being done?

[English]

SHRI M.M. PALLAM RAJU: Madam Speaker, as far
as the capacity of higher education is concerned, | think
in the 11th Plan, in a very unprecedented manner, we
had set up 40 Centrally-funded universities, seven new
IIMs, eight new IITs, ten new NITs and five new 1ISERs.
But like the hon. Member has mentioned, there is a
shortage of faculty in higher education to the extent of
about 30 per cent. We are taking measures towards
filing up those vacancies. We are hoping that as we
proceed into the Twelfth Five Year Plan, we will be able
to fill those positions as soon as possible. Parallely, in
the Twelfth Five Year Plan, there is also going to be a
quality focus on the kind of faculty that we are going to
bring into these institutions.

[Translation]

SHRI SATPAL MAHARAJ: Madam, | come from
Uttarakhand. Uttarakhand is Devbhumi (land of divinity)
and Vedas were written there in Vedanibogyal, Vyas
Maharaj had written their Mahabharat. I, through you,
would like to know that there is wide publicity of education
in our Uttarakhand. If the State Government sends a
proposal for opening central university in Kumanyu, then
whether Hon'ble Minister will be pleased to consider it?

[English]

SHRI M.M. PALLAM RAJU: Madam, a number of
Central Universities have been established in the Eleventh
Five-Year Plan and they are in various stages of
construction. In some cases, the fand has not been
acquired yet. So, our first priority will be to consolidate
what we are doing. Definitely, our objective is to cover
those areas which are uncovered. We would, definitely,
consider Uttarakhand in the future plan.

DECEMBER 5, 2012
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SHRI C. RAJENDRAN: Madam Speaker, as we all
understand, the standard of education throughout India
has fallen during the last decade or so. The standard of
education even in the prestigious institutions like the 1iTs
and IIMs has fallen. One most important reason for this
is money consideration. The students after studying in
these institutions go for earning money and do not show
any inclination towards innovation and research. This is
exactly where our lITs and IIMs fell out in the top 200
university rankings under the new scoring system. People
are not willing to take up teaching jobs even in those
prestigious institutions.

What are the efforts which the Government is trying
to make to ensure that the students take up innovation
and research at the college level and also ensure that
even the brilliant ones take up teaching jobs to further
train students in this field so as to bring up the standard
of education in our Universities to the world standard?

SHRI M.M. PALLAM RAJU: Madam Speaker, | agree
with the hon. Member that there is a shortage of faculty
and interest in the teaching profession has been waning.
All measures have to be taken to ensure that we get
qualitative faculty and there is more focus on research.
Definitely, the environment that is created in institutes of
higher learning does make a difference.

If you look at IITs and NITs, we have what we call
‘cluster environment’ whereby industry is invited to
participate in the research programmes. Innovative
research is going to happen in these ‘clusters’. Definitely,
there is a need for further strengthening the linkage with
the industry which is what would fund this research.
Once this fundamental research is funded by a University,
the application research can be continued by that
particular industry that funds it. This is what we are
attempting to do thereby improving the quality of research
and development that happens in Universities.

| think once such an environment is created, there
would, definitely, be a much more attractive environment
for new faculty to be hired.

DR. RATNA DE: Right from our Independence in
1947, 65 years have gone-by, but there is no marked
improvement in the field of education. | am not comparing
our Universities with foreign Universities. But | am sure
that with the exception of a handful of Universities, scores
of Universities are not having the "desired standard and
quality. We cannot boast of any University which is of
high standard, or compare our Universities with the best
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of the western Universities. On the other hand, as per
The Times of India news item dated 8th October, 2012,
225 business schools and 52 engineering colleges have
been closed in the last two years.

In the case of Universities, it is equally bad. Under
such circumstances, would the hon. Minister state as to
where we stand in the education field vis-a-vis best
universities of the world? What measures have been put
in place to improve the standard and quality of universities
in the country in the last two years?

SHRI M.M. PALLAM RAJU: While the University
research rankings do not speak highly of our universities,
yet if you look at institutions like the IITs, in the QS
rankings, four of our IlTs are amongst the top sixty
universities. And like | said earlier, the amount and the
quality of research spent in the universities does make
a difference. Right now, it is only about 0.8 per cent of
our GDP. | think the Government hopes to do more
spending on R&D in the coming years. But if you again
look at the number of papers that have been coming out,
we are ranking quite highly. Apparently there is a shortfall
in the quality of the research papers that is coming out.
| am sure that with the increase in the research spent
there would be a definitive jump in the quality of the
output.

SHRI M.B. RAJESH: The hon. Prime Minister and
the former HRD Minister had assured us that an [IT will
be given to Kerala during Twelfth Plan Period. However,
it is unfortunate that in the Twelfth Plan proposals, this
assurance does not find a place. So, | would like to
know from the hon. Minister through you, Madam, whether
the Government will assure us that an IIT, which is a
long pending demand of Kerala, will be set up and it will
be included in the Twelfth Plan proposals. Can the
Minister assure us that IIT will be given to Kerala during
the Twelfth Plan period itself?

SHRI M.M. PALLAM RAJU: Hon. Speaker, | cannot
say about Kerala, for sure. Again the whole idea is to
create the capacity for higher learning especially the lITs
all over the country. In the Eleventh Plan, we had set up
eight new IITs. Right now, our effort should be on
consolidating what we have created. Our attempt would
be to get the facuity, get the disciplines going, improve
the kind of qualitative research, that is happening in the
lITs that have been newly established. But | will not rule
out Kerala. We will definitely consider but our priority
would be to consolidate this.

AGRAHAYANA 14, 1934 (Saka)
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[Translation]

DR. GIRIJA VYAS: Madam Speaker, it is a matter of
fortune that Hon’ble Prime Minister is also present in the
House today and he had also given importance as a
Minister of Finance to higher education, for which 1 would
like to express my thanks to him. Madam, in the reply to
question it has been admitted that how the quality has
changed. Fortunately, we are front runner in [IMs and
IITs but unfortunately whether it would be research field
or quality of universities, we are much backward. The
biggest point is that its politicization is also a reason.
What are you doing to make the selection procedure
transparent in respect of right from Vice Chancellor up to
faculty members?

Hon’ble Minister has just now admitted that thirty per
cent Vacancies are these and posts or higher of the
Departments of most of the universities are vacant, by
when the vacant posts are likely to be filled? UGC has
been mentioned here. When the post of Chairman of
UGC is still lying vacant then what we can expect?
Whether some efforts will be made in this direction?

My question relates, particularly, to politicization that
as to how the beginning of politicization of the universities
can be checked?

[English]

SHRI M.M. PALLAM RAJU: | think hon. Member has
made some observations which | cannot comment upon
but there is definitely a need for picking up the quality
in our institutions especially the Universities and | had
outlined all the measures that we have taken. The UGC
has given out guidelines and directives towards filling
the vacant positions and there is a conscious effort by
the UGC to bring in more research oriented faculties to
the Universities. | am sure that with the collective efforts
of the Centre and the States, we will be able to pick up
the overall quality of education all over the country and
| take this opportunity to urge the House to pass some
of the Bilis that are pending in Lok Sabha which will
definitely improve the quality of education in the country.

Decline in Telecom Users

+
*162. SHRI K. SUGUMAR:
SHRI P. VISWANATHAN:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the details of the mobile phone subscribers in
the country during the last three years and the current
year, year and State-wise;
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(b) the projected addition of new telephone
connections for the next three years and the expenditure
likely to be incurred therefor;

(c) whether the telecom user base has dropped
considerably during the last few months;

(d) if so, the details thereof, State and operator-wise
and the reasons therefor along with the revenue loss
suffered as a result thereof; and

(e) the steps taken to check the decline in mobile
telephone subscriber base?

THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI KAPIL SIBAL): (a)
fo (e) A Statement is laid on the Table of the House.

Statement

(@) The year-wise and service area-wise details of
mobile phone subscribers in the country for the last three
years and the current year are given in the enclosed
Annexure-|.

(b) 1t has been projected that 500 million lines would
be added during the Twelfth Plan period with an estimated
investment of Rupees 6.5 lakh crore in telecom
infrastructure.

(c) and (d) During the first quarter of year 2012-13,
the total telephone connections increased from 951.35
million to 965.52 million. In the second quarter, the
number of total telephone connections has declined from
965.52 million to 937.70 million. The Service area-wise
and operator-wise details of telephone connections as
on 30.06.2012 and 30.09.2012 are given in the enclosed
Annexure-ll. The decline in telecom user base after June
2012 is due to, inter-alia, the removal of inactive mobile
telephone connections and high tele-density in urban

DECEMBER 5, 2012
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areas. The revenue of the telecom operators is dependent
on a number of factors including the telephone subscriber
base. As per the provisional figures, there has been no
decline in the consolidated gross revenue of the Access
Service Providers during the second quarter of the current
financial year (2012-13) when compared to that of first
quarter of the financial year.

(e) The following steps have been taken to increase
the number of mobile telephone subscribers, especially
in rural and remote areas:

(i) Capacity expansion by Bharat Sanchar
Nigam Limited (BSNL) for its Global System
for Mobile Communications (GSM) mobile
network.

(i) BSNL has deployed Wireless in Local Loop
(WLL) network in rural areas to meet the
demand of scattered and far-flung rural areas
where connection of telephone is not techno-
commercially feasible on landlines.

(iii) BSNL has deployed its mobile network on
national highways, important towns and State
highways.

(iv) A scheme has been launched by Universal
Service Obligation Fund to provide subsidy
support for setting up and managing 7353
number of infrastructure sites (towers) in 500
districts spread over 27 States, for provision
of mobile services in the specified rural and
remote areas, where there is no existing fixed
wireless or mobile coverage in the country.
About 7310 sites and 15895 Base
Transceiver Stations have been
commissioned by Service Providers as on
31.10.2012.

Annexure |

Mobile Telephone Subscribers

Sl Name of the Number of Mobile Telephone Subscribers Total Mobile

No. service area at the end of March phones as on
2010 2011 2012 30.09.2012

1 2 3 4 5 6

1. Andhra Pradesh 45624764 60676836 66827458 67592326

2. Assam 8756053 11670711 14208075 14991563
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1 2 3 4 5 6
3. Bihar (incl. Jharkhand) 36973251 53541241 63481021 61075669
4. Gujarat . 32349149 46957643 53321886 52946920
5. Haryana 14134799 20389507 22558305 20724685
6. Himachal Pradesh 4985373 7215932 7971334 7000754
7. Jammu and Kashmir 5547277 5754286 6306835 6789483
8. Karnataka 37132731 49449711 55713994 55976300
9. Kerala 24194621 31361008 34016112 33331336
10. Madhya Pradesh 31979765 45825174 51622367 53136781
(incl. Chhattisgarh)
11. Maharashtra (excl. Mumbai) 43515981 61716246 70469385 68026038
12. North East 5309850 7184577 8518317 9175549
13. Odisha 15271727 22415369 26618935 25430051
14. Punjab 20096890 28761275 31953577 30176437
15. Rajasthan 33740879 43100379 49159964 49429415
16. Tamil Nadu (incl. Chennai) 53682712 69632613 77678330 77813371
17. Uttar Pradesh (East) 44031988 63679385 75074369 74584908
18. Uttar Pradesh (West) 30646855 45767008 53637361 © 51461270
(incl. Uttarakhand)
19. West Bengal (excl. Kolkata 25165389 39661517 46272843 46039006
and incl. A&N and Sikkim)
20. Kolkata 16401874 23213389 24990125 24871370
21. Delhi 28299590 38824604 42489287 41971202
22.  Mumbai 26481884 34799906 36284655 34073566
All India Total 584323402 811598317 919174535 906618000
Annexure Il
Total telephone connections as on 30.06.2012 and 30.09.2012
(Service area-wise and operator-wise)
SI.No. Service area Bharti TATA Quardant Loop Mobile Reliance Vodafone
30.6.2012 30.9.2012 30.6.2012 30.9.2012 30.6.2012 30.9.2012 30.6.2012 30.9.2012 30.6.2012 309.2012 30.6.2012 3092012 30.6.2012  30.9.2012
1 2 3 4 6 7 8 9 10 12 13 14 15 16
1. Andhra Pradesh 18967369 18819223 8081616 8059901 0 0 0 1975021 8284649 8134155 6276567 6402233
2 Assam 3877114 3875298 131079 0 0 0 3778274 0BATAl 3247231 2353212 2319970
3. Bihar (incl. Jharkhand) 18206280 18047516 4812084 4332598 0 0 0 5288139 9492672 8763607 6476332 6502289
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1 2 3 4 5 ] 7 8 9 10 1 12 13 14 15 16
4. Gujarat 7391407 7251826 3726265 3530452 0 0 0 0 769189 791597 8573162 7679404 16047223 16242042
5. Hayana 2626217 2362209 2924249 2831489 0 0 0 0 628661 652082 4365198 2507502 ~ 4551481 4492681
6.  Himachal Pradesh 1902855 1907002 316526 261189 0 0 0 0 753575 720753 1946706 1563891 485278 483741
7. Jammuand Kashmir 2193528 2269768 109445 113547 0 0 0 0 1766692 1770577 576149 507315 719029 685776
8. Kamataka 16343194 16653569 7116050 7520971 0 0 0 0 1261944 1485042 8465937 7440903 6904322 6863076
9. Kerala 3737463 3561953 2414542 2269886 0 0 0 0 1873532 1777913 4432805 3505841 6012026 6062344
10 Madhya Pradesh 10318034 10170263 4899619 4477145 0 0 0 0 999014 986875 12952186 12072542 4248431 4498540
(inct. Chhattisgarh)
1. Maharashtra 10390379 10077691 8407136 7324354 0 0 0 0 1079177 1191470 11444543 8677024 13265810 13291015
{excl. Mumbai)
12 North East 2504849 2519084 79304 80348 0 0 0 0 2453678 2495094 994562 1110159 1003492 980574
13, Odsha 6605276 66221290 2524606 2488710 0 0 0 0 2782969 2804773 4828996 4381184 2703241 2814933
14, Punjab 7094419 6999997 2826257 2771388 1708410 1795013 0 0 996674 1117329 4207744 3320347 4574540 4459835
15, Rajasthan 14800481 14778584 3747077 3592148 0 0 0 0 2192300 2625234 7558807 6476544 9246863 9236300
16.  Tamil Nadu 14171103 14180446 5179380 6320877 0 0 0 0 22358680 22235152 9039641 8175661 12564127 12341081
{Incl. Chennai)
17.  Utiar Pradesh (East) 15304668 15132404 4631128 4643014 0 0 0 0 3020969 3398510 12786496 10983940 15400233 14821222
18, Uttar Pradesh (Wesf) 6760153 6701463 4665792 4632824 0 0 0 0 2200315 2153133 10402228 7814072 9826547 9352384
(incl. Utarakhand)
19, West Bengal 9265276 9313894 2943184 2612630 0 0 0 0 2916474 3042615 8110135 7173009 12008875 11709129
(excl. Kolkata and
incl. A&GN and Sikkim)
2. Kolkata 3995116 3847958 3210879 3083424 0 0 0 0 1870717 1884904 5853204 5304368 4272356 4305030
21, Dehi 10032545 10186407 4175033 4136954 0 0 0 0 2781763 2928704 9406372 8674170 8894335 8756181
2. Mumbai 4097461 3918417 4759383 4613671 0 0 3150650 3028530 1354795 1413200 9082252 7514257 5897077 6067521
Total 190574187 189197101 81685264 79828599 1708410 1795013 3150650 3028530 64876804 66607361 155869185 136107126 153728397 1526876897
Total telephone connections as on 30.06.2012 and 30.09.2012
(Service area-wise and operator-wise)
Sl.No. Service area. Idea Uninor Videocon SSTL BSNL MTNL All Operators
30.6.2012 30.9.2012  30.6.2012 30.9.2012  30.6.2012 30.9.2012 30.6.2012 30.9.2012 30.6.2012 30.9.2012 30.6.2012 30.9.2012 30.6.2012 30.9.2012
1 2 3 4 5 8 7 8 9 10 1 12 13 14 15 16
1. Andhra Pradesh 10545813 10728762 4056918 3996512 9876 9763 682434 700753 11058999 11054600 - 69785202 69880923
2. Assam 359132 372559 521 673 0 0 1247 1286 1470909 1463831 15099185 15190201
3, Bihar (incl Jharkhand) 5064298 5494988 4852738 4942685 18867 16726 1688266 1633546 6576403 6614042 - 63325065 61638136
4. Gujarat 8606504 8216677 4059900 4054136 1157060 950766 198096 238828 5778440 5775511 56309246 54731239
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1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 18
5. Haryana 3876555 3687543 649 461 1007896 840452 234403 231421 3566109 3598247 - 23680418 21303067
6. Himachal Pradesh 489163 482365 166 150 77037 44589 76 60 1778300 1834724 7749682 7298473
7. Jammu and Kashmir 195572 201974 302 314 0 0 2 19 1314555 1351607 6875204 6990987
8. Kamataka 5059122 6225658 2203556 1098040 8365 8180 2322809 2302347 8728995 8748656 - 50314294 58437351
9. Kerala 7605500 7712256 738427 404750 148370 49756 623707 614243 10350821 10509818 - 38027283 36468760
10.  Madhya Pradesh 14499964 14429519 1320 1289 1064985 941265 2704 2078 5680673 5777110 - 54666930 54257526
(incl. Chhattisgarh)
1. Maharashira 16425757 15219023 5134325 5309721 8820 8814 724899 710690 8314966 8698848 - 74195812 70598650
{excl. Mumbai)
12, North East 23232 250036 89 9% 0 0 176 176 1924963 1989915 9193435 9425480
3. Odisha 1052624 1011626 1588820 745951 10673 10673 34 814 4847091 4855936 - 26945030 25826729
4. Punjab 5645347 5599541 1210 24 0 0 1016 1120 5432925 5517618 - 32488542 31582622
15.  Rajasthan 4469297 4521563 1079 1037 8392 7619 2626619 2520667 6720262 6776754 - 51371177 50538450
6. Tamil Nadu 2031538 2284356 2221039 1112082 1260726 876259 1643605 1506155 12020548 11941731 - 82699387 80974700
(Incl. Chennai)
17, Uttar Pradesh (East) 7005508 7237180 7774581 757122 14876 14865 611580 672831 11140142 11235401 - 78619271 75666498
18,  Utiar Pradesh (West) 10631230 10265870 5242602 4888479 6067 5581 637976 698580 5671280 5729647 - 56044190 52242033
(indl. Uttarakhand)
9. West Bengal 25311 2411507 4163771 4119373 17194 16506 1948057 2005219 4243513 4247340 - 47866690 46651222
(excl. Kolkata and
incl. A&N and Sikkim}
20.  Kokata 1304676 1355899 1981179 2056696 40%6 4096 883569 910611 3367605 3274830 - 26743397 26027816
21, Dehi 4853688 4801988 0 0 0 0 1194507 1261197 4380461 4161701 45727704 44907302
2. Mumbai 2047341 2953838 1554571 1795446 746786 634284 571841 537860 4634454 4586035 38796611 37063158
Total 117164342 115464737 45577763 42146345 5579086 4451203 16508343 16643410 119987499 120996256 9023915 8747736 965523345 937701323

SHR! K. SUGUMAR: Madam, while going through
the entire reply given by the hon. Minister, there has
been no mention about the landline telephone
connections. We should not come to this conclusion that
telephone connection means mobile connection. It is okay
that we should penetrate the density of telecommunication
in any mode. But, at the same time, landline telephone
connection should not be treated as a foregone conclusion.
Look at the case of failure of power grid some time back.
The whole country had turned into darkness. Likewise, if
something happens to the mobile network, the similar
situation should not happen as far as communication is
concerned. Therefore, we should give equal importance
to landline telephone connection as well and the landline

telephone facility should not be written off. The hon.
Minister while giving a reply some time back, had said
that as many as 17.9 lakh subscribers of Bharat Sanchar
Nigam Limited and 2,03,000 customers of Mahanagar
Telephone Nigam Limited surrendered landline
telephones between April and October this year alone.
Has the Government undertaken any study to unearth
the reasons for this large scale surrender of landline
connections? Therefore, | would like to know from the
hon. Minister whether the Government is considering
Action Plan to prevent surrender of landline telephone
connections as well as to bring back the popularity of
telephone as existed prior to the invasion of mobile
telephones into the country.
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SHR! KAPIL SIBAL: Madam Speaker, the question
that was asked related to the details of the mobile phone
subscribers in the country during the last three years and
the current year, year-wise and State-wise figures. That
is why, we made no mention of landline connections. But
| would be very happy to answer the question of the
distinguished Member.

| wish to state that as far as surrendering landlines
are concerned, obviously, that is the choice of the
consumer because the consumer decides whether he
would prefer a mobile phone instead of a landline. We
cannot force the consumer to have a landline or tell him
not to surrender the landline. That is entirely the choice
of the consumer. But, quite frankly, | believe that landlines
will be on the upsurge in the years to come for the
simple reason that we are going to, in the next couple
of years, have broadband on landline. The broadband
on landline would mean delivery of data on landlines. |
think, that would increase the desire of consumers to
have more landlines because it will be much cheaper as
that would be delivered through fibre optics. You will
have a telephone instrument with a video on it, with
delivery on fibre optics so that landline use will increase
in the years to come. The BSNL is playing a yeoman’s
role in that regard.

MADAM SPEAKER: Second question. It should be
connected to the original question. Do not go outside the
scope of that.

SHRI K. SUGUMAR: Madam, another thing which |
would like to bring to the kind attention of the hon.
Minister is about the pesky calls and SMS. The Telephone
Regulatory Authority of India has taken several steps to
prevent his nuisance. But the service providers in the
private sector continue to carry on this just to earn
revenue. | think, one of the reasons for the decline in the
mobile density is this also because many users get
disturbed. Therefore, | would like to know from the hon.
Minister whether the Government is considering passing
structures or enforcing stringent action against the service
providers for violating the guidelines issued in this regard
from time to time.

SHRI KAPIL SIBAL: Madam Speaker, again question
that the distinguished Member has asked has nothing to
do with the question that is on the Table.

MADAM SPEAKER: Yes, it is all right.
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Shri P. Viswanathan.
SHRI P. VISWANATHAN: Q. No. 162.

MADAM SPEAKER: Q. No. 162 is going on. You
have to ask your question.

SHRI P. VISWANATHAN: Madam Speaker, the
allocation of spectrum was linked to the number of
subscribers on the operators’ network. But as per the
recent Government policy, the future allocation of spectrum
will be done only at the market determined auction price.
in order to use the availability of spectrum, operators will
plan to focus on increased usage of subscribers on their
network in order to maximize the revenue collection. The
operators may not opt for adding subscriber numbers
and network planning. So, | want to know whether in that
case the Government will modify its policy on market-
based auction or will adopt the earlier policy of first-
come-first-served basis.

SHRI KAPIL SIBAL: Madam, | wish to share this data
with the distinguished members of this House that for the
first time in the mobile telephone sector there has been
a drop in the number of subscribers from the period July
to September 2012 to the extent of 27.82 million. | am
given to understand that this drop is going to increase
and many subscribers will opt out. The extent of that is
208 million. This means that your present subscriber
base, which is about over 900 million, will drop to 700
million. The reason for this is that under the old policy
if you had a larger number of subscribers, you could get
more spectrum; and secondly if you had a larger number
of subscribers, you could get particular numbers through
the DOT.

Now the policy has changed. Many of these
telephones were not operated. Many people in urban
areas, which have a teledensity of 160 per cent, had
more than two or three telephones. However, the operator
did not disconnect those telephones because he got an
advantage under the old policy. Now that the policy has
changed and we have taken to auction as far as 2G is
concerned, naturally it is of no advantage to the operator
any more. So, he is now disconnecting all the
connections which were not under use. So, the reality is
that our telephones in fact all around 650 to 700 million
and not 937 million. Therefore, there are still 500 million
people in this country who do not have a mobile phone.
This is the scenario. | am sure that both private sector
and the BSNL in fact will ensure that the rest 500 million
also have possibility of access to a mobile phone. We do
not intend to change the policy.
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[Translation]

YOGI ADITYANATH: Madam Speaker, concern has
been expressed continuously in this House about the
mobile services of BSNL. There is similar mismanagement
throughout the country. Whenever someone uses the
mobile services of BSNL, then either there is no service
or it shows busy. That is why the number of mobile
phones have decreased on a large scale during the last
quarter. | want to draw your attention only towards
Gorakhpur to Sonauli, the State highway 29. | am tired
by writing letters to the officers of BSNL during the last
three years. | have talked to them that this mobile service
does not work on this State highway, whereas the services
of other mobile operators work. At last, an officer of
BSNL said to me whether | understood the meaning of
BSNL? | said that | do not know, then he said that bhai
saheb you will not get the service. This is the meaning
of BSNL. It appears that Hon'ble Minister want to take
this ministry there. ...(Interruptions)

MADAM SPEAKER: You ask your question.
...{Interruptions)

YOGI ADITYANATH: | would like to state to the
Hor’ble Minister that the quality of mobile services of
BSNL is worst in comparison to other private operators.
What efforts are you making to improve it? You have
already accepted that these services will be further
reduced. What is being done by the ministry to improve
the services? ...(Interruptions)

MADAM SPEAKER: You all listen to the reply of
Hon’ble Minister

...(Interruptions)

SHRI KAPIL SIBAL: Madam Speaker, Hon'ble Member
is rightly saying that the services of BSNL are not so
good as that of private sector. It is correct. ...(Interruptions)
Particularly, there are some such areas in North East,
Uttarakhand, Uttar Pradesh ...(Interruptions)

MADAM SPEAKER: What is going on? Let the
Minister complete his reply. Listen to complete reply.

...(Interruptions)

MADAM SPEAKER: Why have you stood up like
this? Baisimuthiyari ji, why you have stood up? Sit down.

...(Interruptions)
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MADAM SPEAKER: You sit down. Listen to the reply.
...(Interruptions)

MADAM SPEAKER: You please sit down.
...(Interruptions)

SHRI KAPIL SIBAL: its main reason is this.
...(Interruptions) that BSNL is trying for the last three
years to complete its tenders so that we can install core
network. But no tender was successful for the last three
years. Now a tender of 15 million is going to be
successful, when network will be installed after that, the
service of BSNL will completely be better. ...(Interruptions)

[English]

SHR! T.R. BAALU: Madam Speaker, my question
pertains to the connectivity to the farming community,
which is the bz :kbone of our economy. Whenever they
want to sell their produce, they sell their produce through
the middiemen and that is why, thay are losing their
income. So, | would like to ask my friend, Shri Kapil
Sibal, who is always innovative and evolutionary in
bringing developmental activities in India, whether he
will come forward to give free connections to small and
medium farmers so that they can access the market,
throughout the day.

SHRI KAPIL SIBAL: Madam, | cannot make a
commitment that there will be free access, but | can only
assure my distinguished colleague that in the next year
and a half or so, we will be connecting about 2,50,000
gram panchayats through fibre optics. Once the fibre
optics connectivity takes place, the services will be much
cheaper because that will be a highway through which
any kind of information and data including voice, can
flow. The last mile connectivity will be done through
wireless broadband.

My vision in the next ten years or so is that in fact
there should be no charge on voice at all, not just for the
farmers, but for all. The telephone operator should be
working on data and earning his money on data and not
on voice because ultimately voice is essential for
communication. Communication is a fundamental right
and so, there should be no tax on voice. We would try
and persuade the telephone operators to move away
from this, and not to charge the people for voice, but to
charge them for data, and that is how, they should make
their revenues. That is the way we wish to go. | am sure,
in that journey, the disadvantaged, the smaller people
and the small farmers will come first.
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[Translation]

SHRI DINESH CHANDRA YADAV: Madam Speaker,
previously, when basic phone was there and new
technology - mobile was introduced, all were happy, but
today there are difficulties in it. Hon'ble Swami ji has
asked question about it.

I want to state that there is a Telephone Advisory
Committee at the level of TDM office in ail districts. When
Hon’ble Members go in their area and when there is a
problem of telephone, a meeting is convened for it,
Hon'ble Members of Parliament are members of it. But
there is one problem that there are many districts in the
area of MD. For example, in Bihar our area is Khagaria,
there are three districts - Khagaria, Saharsa and
Samastipur in it and there are three TDM offices. MP has
been kept in the Telephone Advisory Committee, but we
are member of a committee of only one district. | had
written a letter to Hon'ble Minister. He replied that an MP
can be a member at one place only. If the MPs will be
member at one place only, then where the problems of
other two places will be raised?

I want to ask the Hon’ble Minister that what is the
difficulty in keeping a Member of Parliament as member
in all the Telephone Committees of ail the TDM offices
in a parliamentary constituency? Will you please give
directions that an MP should be a member of all
Telephone Advisory Committees of all districts in the
parliamentary constituency of an MP?

SHRI KAPIL SIBAL: Madam Speaker, though the
question asked by the Hon’ble Member is not related
with the original question, yet | will reply to it.
...(Interruptions)

MADAM SPEAKER: Please keep quiet, the Minister
is giving the reply.

SHRI KAPIL SIBAL: | am to state that we will discuss
it and them decide whether it can be done or not. But
we will try that it is done.

[English]

SHRI BAIJAYANT PANDA: Madam, Speaker, despite
a very large growth of mobile phone connections in India
there are parts of India that are very poorly served. |
would like to bring the hon. Minister's attention to the
rural district of Malkangiri, Odisha, which | visited last
week. The SP’s office, the Collector’s office and even the
Border Security Force Brigade there does not have
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adequate phone connection and they are not able to get
proper service from either the public sector or the private
sector operators. Similarly, my own constituency
Kendrapara, which is actually near the Capital, has large
patches which does not have signal. This is natural
because most of the telecom operators prefer to roll out
their services more in the profitable markets and not in
the rural non-profitable markets. For this purpose, for
many years, a cess called the Universal Service
Obligation (USO) has been levied. A cess is charged on
telecom operators from their profitable circles and this is
meant to be used to subsidize operations in these rural
areas where service is poor.

Many times in this House we have discussed that
the USO has not been adequately used. | would like the
hon. Minister to tell us whether it is now being used and
it not, what steps are being planned to utilize USO to
provide proper services in these rural areas?

SHRI KAPIL SIBAL: The distinguished Member has
asked a very important question and | thank him for it.
In fact, rural tele-density in India is around 40 per cent
and urban tele-density is 160 per cent. So, obviously
many of those areas, not just Odisha but all of Northeast,
Uttarakhand, parts of eastern and western Uttar Pradesh
and parts of Bihar, are not being served. The reason is
simple. As far as the private sector is concerned, they
concentrate in areas where there is a possibility of greater
revenue and profits so that they can actually then invest
further.

As far as the USO fund is concerned, yes, we have
that fund and the total fund is just over Rs. 20,000 crore.
We are going forward with a NOFN scheme whereby we
want to connect, as | said, 2,50,000 villages with fiber
optics and Rs. 20,000 crore of the USO fund actually is
allocated to do that. Once that is done, the nature of
connectivity and the quality of connectivity will also
change. In the meantime, | do not expect the private
operators to go into those remote areas. We are making
a special plan to ensure that the BSNL itself invests in
those areas and set some towers to bring efficiency and
quality to the services there.

[Translation]

SHRI MANIKRAO HODLYA GAVIT: Madam Speaker,
the mobile towers of BSNL installed in our Maharashtra
State are not working in far flung hilly areas. Although
towers have been installed, but due to low range these
are not catching signals. Mobile phones do not catch
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signals even on highways. | would like to ask the hon.
Minister as to what arrangements he is going to make in
this regard.

[English]

SHRI KAPIL SIBAL: | will take note of that and see
what we can do in that area.

Air India Losses

<+
*163. SHRI BHARTRUHARI MAHTAB:
SHRI C. SIVASAMI:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether the losses of Air india have been
constantly mounting after its merger with the Indian
Airlines;

{b) if so, the details of losses incurred since inception
of such merger, year-wise and the reasons therefor;

(c) whether only 16 out of Air India’s 184 routes met
their total costs during the period from April-June, 2012
and if so, the details thereof along with the details of the
routes which even did not meet their fuel costs during
the said period;

(d) whether the Government has constituted any task
force to examine route economics and to find ways and
means to rationalise the routes so as to make the
operations most cost effective and if so, the details and
the outcome thereof; and

(e) the other steps taken/being taken by the
Government to reduce/eliminate the losses of Air India?

THE Minister of CIVIL AVIATION (SHR1 AJIT SINGH):
(a) to (e) A Statement is laid on the Table of the House.

Statement

(a) and (b) Yes, Madam. Air India suffered a loss of
Rs. 2226.16 crore in 2007-08, Rs. 5548.26 crore in 2008-
09, Rs. 5552.44 crore in 2009-10, Rs. 6865.17 crore in
2010-11 and Rs. 7853 crore (Provisional) in 2011-12.
The main reasons for losses are: (i) Abnormal increase
in the cost of Aviation Turbine Fuel (ATF), its unfavourable
and opaque pricing and high incidence of VAT on it
(i) Increase in depreciation provision due to aircraft
acquisition; (iii) Increase in the quantum of interest on
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aircraft loans due to induction on new aircraft fleet;
(iv) High infrastructural cost including those at the airports;
(v) Increase in financing cost due to increase in interest
rates and huge working capital borrowings; (vi) Decrease
in ground handling revenue; (vii) Depreciation of Rupee
against US Dollar; (viii) Entry of Low Cost Carriers on
domestic and international routes resulting in pressure
on yields; and (ix) Global recession and fall in premium
traffic.

(c) Yes, Madam. As per provisional Route Economics
for April-June, 2012, out of 184 services, only 16 services
met the total costs, 99 services did not meet cash cost
and 69 services met the cash cost but not the total costs.

(d) A task force, headed by a Joint Secretary of the
Ministry, has been constituted to examine route economics
and to find ways and means to rationalize the routes so
as to make the operations more cost effective.

(e) In order to reduce costs and improve operational
performance, Air India has taken various steps including
(i) Complete route rationalization of erstwhile Air India
and Indian Airlines routes and elimination of route network
involving parallel operations; (i) Rationalization of certain
loss making routes; (iii} induction of brand new aircrafts
on several domestic & international routes to increase
passengers appeal; (iv) Phasing out of old fleet and
consequential reduction in maintenance cost; (v) Return
of leased aircrafts at the end of their tenure or
prematurely; (vi) Freezing of employment in non-
operational areas; (vii) Redeployment of staff to cut in-
fructuous expenditure; (vii) Phasing out of ageing fleet
including B747-400 having high operational cost; (ix)
Relocation of Executive Directors/India Based officers from
abroad back to India; (x) Closure of overseas offline
offices at certain locations; (xi) Dismantling of the Frankfurt
hub and establishment of a hub at Delhi resulting in
substantial saving due to restructuring of routes; (xii)
Establishment of Integrated Operations Control Centres;
(xiii} Signing of the Financial Restructuring Plan with the
lenders resulting in savings in interest costs and
moratorium on repayment of Loans; (xiv) Approvai of a
Turn Around Plan and a Financial Restructuring Plan for
Air India by the Government which envisage infusion of
additional equity by the Government, cost reduction and
improved ocperational performance; and (xv) Close
monitoring of the company’s performance by an Oversight
Committee by the Government.

SHRI BHARTRUHARI MAHTAB: Madam Speaker,
nearly six months after the Cabinet approved Air India’s
Rs. 30,000 crore financial restructuring plan, is it true
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that the package has hit an air pocket? Is Finance Ministry
holding back sovereign guarantee? is Air India now
required to extend its non-convertible debenture issue
and forced to re-work some of the calculations done at
the start of the year? When Air India is saddled with
accumulated loss of Rs. 20,000 crore and debt of Rs.
43,000 crore, which is supposed to be restructured, it is
getting delayed because of indecision in North Block.
When does the Minister think will he be able to overcome
the redtape?

SHRI AJIT SINGH: Madam Speaker, the turn around
plan for Air India

[Translation]

has been prepared. They have given 30,000 crore
rupees, what Cabinet has approved. The 7400 crore
rupees which you are mentioning have been issued as
N.S.D. Those N.S.D. have been issued. Out of those,
about Rs. 5,000 crore have been refunded to banks and
Government has fixed limits for the remaining money.

[English]

The Air India has to achieve certain performance every
six months. An Oversight Committee looks at it and then
only the next tranche of the money is released. So far,
Air India has improved on the performance time limits
and it has exceeded most of them. We are confident that
we will be meeting those performance standards. The
Oversight Committee looks at it and we get money only
when we meet those performance standards.

SHRI BHARTRUHARI MAHTAB: Madam, there are
airlines that run successfully with two or more aircraft
types. Air India continues with both Boeing and Airbus
made planes. Indigo, for instance, India’s only profitable
airlines, uses 56 Airbus made Jets which fly to places as
diverse as Bhubaneswar to Bangkok. When airlines
merger the world over have had abysmal success rates,
is Government thinking of de-merger?

When Justice Dharmadhikari Committee report has
been accepted by the Government and attempt is being
made to implement its recommendations, | would like to
know the progress of the implementation-cum-anomaly
rectification committee. How long will it take to fructify?

SHRI AJIT SINGH: Madam Speaker, Justice
Dharmadhikari Committee report has been implemented.
All the issues that were raised have been taken care of.
Only the promotions which were stopped for a while,
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those Boards have been set up for promotion and next
month we will start the promotion procedure also. If you
want to know step-by-step what has been done, | can
state it here or | can discuss it with the hon. Member.

Firstly, the level mapping of various posts and
erstwhile Indian Airlines and Air India has been
completed. Combined seniority of erstwhile Indian Airlines
has been fixed. PLI has been abolished . effective 1st
July, 2012. Pay fixation exercise, as per DP guidelines,
has been completed. Cabinet note for dispensation with
regard to various allowances like flying allowances for
pilots, cabin crew and licence allowances for engineers
has been sent to the Cabinet for approval. The Promotion
Committee has been constituted to look into left out cases
of promotion. The petitions received from the employees
regarding various anomalies have been categorized and
an implementation/anomaly rectification committee is
currently interacting with various Associations and
individuals to resolve their grievances.

SHRI C. SIVASAMI: Madam, there are reports that
many international and domestic routes are not even
meeting the fuel cost of the Air India but Air India still
continues to operate its flights to these destinations.
Tirupur is a main garment export zone earning foreign
exchange worth more than Rs. 10 crore. The nearest
airport at Coimbatore is frequently used by the people
from Erode, Karur, Namakkal, Ooty and Palakkad in
Kerala.

At present, some private airlines are operating direct
flights from Coimbatore to Delhi which takes only three
hours. But the Air India flight operating from Calicut to
Delhi via Coimbatore and Mumbai is taking more than
five hours to reach Delhi. Since the private airlines take
only three hours, the passengers are preferring only
private airlines and neglecting Air India.

So, | would like to know whether the Government
will come forward to operate a direct non-stop flight of
Air India from Coimbatore to Delhi and Delhi to
Coimbatore as also from Chennai to Coimbatore and
Coimbatore to Chennai to earn good revenue.

SHRI AJIT SINGH: Madam, Speaker, the hon.
Member is right that many Air India flights are not making
profit, many of them are not meeting the fuel cost also.
But we have constituted a Committee to look at all the
rules and look at where the costs can be cut. Sometimes
the problem comes because only when the hon. Members
want a flight, and when on commercial considerations it
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is not possible to have that flight, but since the hon.
Members ask for it, the Air India tries to accommodate
them and run those routes that is non-profitable also.
But, as | said, a Committee is looking very aggressively
at cutting the costs and we are also eliminating certain
routes which, on commercial considerations, are just not
viabie.

SHRI MANICKA TAGORE: Madam, the hon. Minister
has replied that those routes which had been profitable
earlier, Air India has now given away many such routes
to the private players. Now, within a span of just five
minutes there are flights available to destinations like
Madurai, Chennai etc. Many such routes have been given
away to the private players. | would like to know as to
what time limit has been fixed for the Committee, that the
hon. Minister referred to, to set that right.

SHRI AJIT SINGH: Madam, Speaker, as far as time
limit is concerned, | would like to submit that it is a
continuous process. The Committee is looking at issues
like where they can cut cost, how they can improve the
performance of Air India on those routes. So, there is no
time limit. It is a continuous process.

As far as giving away routes and all that is concerned
| would like to submit that now Air India not the only
Airlines. Long ago many airlines were allowed to operate.
Recently we have instituted a system. The Airports
Authority no longer has the exclusive right to assign the
spots and landing time and all that. A Committee does
that. That has been rationalized. So, there is no question
of giving away routes to any other airlines. All airlines on
commercial conditions and on the dynamics of the market
decide which flight and at what time will operate.

[Translation]

SHRI ASHOK ARGAL: Madam Speaker, | would like
to ask the hon. Minister that Air India was known all over
the world as Maharaja, but today the condition of
Maharaja has been reduced to a pauper. The employees
are not getting their salaries on time. What steps are
proposed to be taken to stop the wasteful expenditure
and to reform it?

SHRI AJIT SINGH: Madam Speaker, the condition of
Maharaja has become same everywhere, not only in Air
India. The Goevrnment have prepared a turn around
plan with regard to the problem which you have raised.
The Dharmadhikari Committee has been constituted to
implement the merger which has taken place. The
Government are working as per the turn-around plan
and the condition of Air India is improving gradually.
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SHRI DHANANJAY SINGH: Madam Speaker, in reply
to his original question, the hon. Minister in part 8 of A,
B has stated. “Entry of low cost carriers on domestic and
international routes resulting in pressure on productivity”
alongwith you have replied in “D” that some committee
has been constituted for the routes. | would like to ask
the hon. Minister that in completion to low cost carriers,
how much improvement you are bringing in Air India and
when you have constituted a committee, then why Air
Force airport at Agra Cant. be used as a commercial
airport because international tourists come here in large
number. Please take the trouble of answering both my
question.

SHR!I AJIT SINGH: Madam Speaker, as far as the
question of improvement is concerned, five months ago
market share of Air India was 16.3 present. Last month
in October market share of Air India has become 20.8
per cent. It is improving continuously. As far as Agra is
concerned, we have written to the State Government to
send us a proposal for making an international airport
but we have not received the proposal from their side so
far. ...(Interruptions)

SHRI DARA SINGH CHAUHAN: You clearly write
them to send the proposal.

SHRI AJIT SINGH: We have already written to them.

SHRI DARA SINGH CHAUHAN: You again write
them.

SHRI AJIT SINGH: In Agra, there is Air Force air
post and the air force people met the Defence Minister
and he was of the opinion that if the State Government
gives some land, then we can provide direct access air
strip which will eliminate the problem of going through
Air Force. For this we are continuously making
correspondence with the State Government but we have
yet not received any reply from them. For this purpose
we need about 50-60 acres of land, which district
authorities have identified, but we have not received any
reply from the State Government. As soon as the State
Government gives us land, we will develop Civil Enclave
at the international airport of Air Force.

[English]

SHRI SUDIP BANDYOPADHYAY: Madam Speaker,
the situation of losses in Air India is alarming. The total
loss in the last four years has gone up to Rs. 22,492.59
crore. | remember that, in the Twelfth and Thirteenth Lok
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Sabhas when | was a Member in the Committee on
Public Undertakings, Members of all sections were in
favour of merger of Air India and Indian Airlines because
in any part of the world, there is no such division in the
Airlines to act in two different ways. So, merger of Air
India is a great enthusiastic decision and it was done
with an impression that Air India will make a miracle so
far as its operations sector is concerned. But what has
appeared now is that with such type of huge losses, the
question of safety arises automatically. We are all sitting
over here. The persons who fly in the Airlines are afraid
that, after such a huge loss, whether the safety of the
passengers will be taken up on priority or not.

On the other hand, the employees are not being
paid properly and on time. Whenever we pass the airports,
they come and surround us and they want to know why
we are not raising the issue of proper payment of salaries
of the employees of Air India.

My question to the hon. Minister is very categorical.
| want to know whether the employees of the Air India
are getting their salaries regularly or not. Secondly, |
also want to know whether, due to the huge losses of Air
India, the safety of passengers are being considered on
priority or not.

SHRI AJIT SINGH: Madam, for the last six months or
so, the employees of Air India are being paid regularly.
| understand that they have a backlog. But every month,
we are paying them and we are narrowing the gap. The
backlog is being shortened.

As far as safety is concerned, Air India’s record is
second to none in the international arena.

[Translation]

SHRI LALU PRASAD: Madam Speaker, we people
generally travel by air. Our friend enquired about salary.
At the time of merger many airbus were purchased and
private operators were allowed on paying routes and
non-paying routes were given to Air India. You said that
you are constituting a committee in this regard. Better
late than never. But our friend has rightly said that you
should give salaries on time. Give the salaries of pilots,
airhostess on time. When we go into the plane, our
sisters working there complain that they do not get
salaries on time. We are demoralized by this. It should
be the priority to give salaries on time.

Madam, through you | would like to ask the hon.
Minister when Patna Airport is being shifted and where
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you are going to shift it. Shift it to Bihta airport. Trees
have been cut there. Accident can take place any time.
No plane is coming here. You said that you will shift it,
where MPs will decide. You take a decision by inviting
the MPs of Bihar. Patna Airport has been named after
Lok Nayak Jaiprakash Narayan Ji. It is an international
airport, whereas it is working as a domestic airport. You
please improve the airports of Bihar. Send Air India planes
on paying routes. Only then improvement will take place.

SHRI AJIT SINGH: Madam, with regard to salaries |
have already told that for the last six-seven months
salaries are being paid on time. If there is any backlog
that will also be cleared.

In so far as the question of expansion of Patna
Airport is concerned, land is not available for this. We
are asking the State Government to provide us land
because Bihar needs a new international airport. The
State Government will have to send the proposal and
provide land. | request Laluji, because | am aiready in
tatks with Nitish Kumar to ask the State Government to
send the proposal at the earliest.

[English]

MADAM SPEAKER: Hon. Minister, | would also like
to say that Air India should be brought back to its original
glory and the staff of Air India should be looked after.

SHRI AJIT SINGH: We are trying to do that, Madam.
[Translation]
Chinese Infiltration

*164. SHRI LALJI TANDON: Wil the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) whether there have been incidents of infiltrations
by the Chinese Army into the Indian border;

(b) if so, the details thereof during the last three
years and the current year, year-wise;

(c) the action taken/being taken by the Government
in this regard;

(d) whether the Government does not perceive the
infiltration by the Chinese Army into Demchok area in
Ladakh as dangerous to the security of the country; and

(e) if so, the details thereof and the reasons therefor?
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[English]

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
SALMAN KHURSHEED): (a) to (e) There is no commonly
delineated Line of Actual Control (LAC) in the border
areas between India and China. From time to time, on
account of differences in the perception of the LAC,
situations have arisen on the ground that could have
been avoided if we had a common perception of the
LAC. Government regularly takes up any transgression
along the LAC with the Chinese side through established
mechanisms including border personnel meetings, flag
meetings, meetings of Working Mechanism on
Consultation & Coordination on India-China Border Affairs
and diplomatic channels. The two sides have reiterated,
on many occasions, their commitment to maintain peace
and tranquility along the Line of Actual Control in the
India-China border areas, pending a final settlement of
the Boundary Question. Government keeps a constant
watch on all developments having a bearing on India’s
security and takes all necessary measures to safeguard
it.

[Translation]

SHRI LALJI TANDON: Madam Speaker, there is no
reply to the question that | asked. My question is clear,
whether there have been cases of infiltration on the
Indian border by the Chinese army? | want to know the
reply of the Government in this regard but there is no
mention of this issue anywhere in the reply. | asked the
number of infiltrations that took place during the last
three years and the current year. What is the information
in this regard? There is no reply. | have not been able
to understand the meaning of this note. Perhaps the
Hon. Minister of External Affairs can understand it. There
is no answer to my question in this reply. We can
understand the condition of the country when a question,
regarding borders of the country is asked in the House
and the Government is not even bothered to reply.

SHRI SALMAN KHURSHEED: Madam Speaker, |
respect the concern of the Hon. Member. But | would like
to say that the basis of the issue regarding which the
question has been asked should be clarified first. There
has been no agreement between China and India inthis
regard. Line of Actual Control or LAC is there
...(Interruptions) pelase listen to me ...(Interruptions)

MADAM SPEAKER: Please let the Hon. Minister
speak. Time is up.

...(Interruptions)
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SHRI SALMAN KHURSHEED: Madam Speaker, |
request him to listen to me first and later ask the
supplementary question. ...(Interruptions)

[English]
MADAM SPEAKER: Question Hour is over.
...{Interruptions)
[Translation]

SHRI SALMAN KHURSHEED: Madam Speaker, time
will be up. | request him to listen to me as this is a very
important question. ...(Interruptions)

MADAM SPEAKER: Please listen to Hon. Minister.
...(Interruptions)
[English]
MADAM SPEAKER: It is already 12 o’clock.
[Translation]
It is 12 o'clock.
[English]
There is no time.
...(Interruptions)
[Translation]

SHRI SALMAN KHURSHEED: Madam Speaker, let
me clarify one thing with ...(Interruptions) understand my
whole point. Our understanding of LAC and their view,
till the time ...(Interruptions) Madam Speaker, he does
not want to understand and it should be understood.
...(Interruptions)

[English]
MADAM SPEAKER: Question Hour is over.
...(Interruptions)

MADAM SPEAKER: It is one past 12. Question Hour
is over. | suppose we can discuss it.

...{Interruptions)
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MADAM SPEAKER: | will see the records. Question
Hour is over.

...(Interruptions)

MADAM SPEAKER: Now, we will take up next item,
Papers to be laid on the Table.

Shri Ajit Singh.
...(Interruptions)
[Translation]

SHRI MULAYAM SINGH YADAV: Hon. Madam
Speaker, the Prime Minister is seated here. So, please
let the discussion take place on it. ...(Interruptions)

SHRI DARA SINGH CHAUHAN: Madam, there is
Mahaparinirvana Diwas of Baba Saheb Ambedkar
tomorrow on 6th of December.

THE MINISTER OF URBAN DEVELOPMENT AND
MINISTER OF PARLIAMENTARY AFFAIRS (SHRI KAMAL
NATH): | agree with what you have said. ...(Interruptions)

AN HON. MEMBER: His reply should be expunged.
...(Interruptions)

MADAM SPEAKER: | will look into after receiving the
records. The second thing is that

[English]

there was very little time left in any case for the reply.
1 think the House is agitated over it. If you send me a
notice we could have a discussion.

[Translation]

SHRI SHAILENDRA KUMAR: The discussion over it
should be conducted under Rule 193.

MADAM SPEAKER: | will consider whatever notice |
receive from you.

[English]

SHRI KAMAL NATH: The Government is ready for a
discussion under Rule 193 on China. ...(Inferruptions)

[Translation]

SHRI MULAYAM SINGH YADAV: The discussion over
it should be conducted under Rule 193.
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SHRI KAMAL NATH: | have accepted your demand
and | have said it in the House. ...(Interruptions)

WRITTEN ANSWERS TO QUESTIONS
[Translation]
Construction/Development of Airports

165. SHR! NARENDRA SINGH TOMAR:
SHRI DUSHYANT SINGH:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether the Government proposes to develop/
construct airports in various States of the country;

(b) if so, the details thereof, State-wise including
Rajasthan, Madhya Pradesh and Jharkhand;

(c) the number of airports out of these proposed to
be developed to international standards;

(d) whether various States have requested for
enhanced aviation facilities in their States; and

(e) if so, the details thereof, State-wise along with
the response of the Government thereto?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) and (b) Yes, Madam. Details of new greenfield
airports approved for development are given in the
enclosed Statement-I.

(c) Of the fifteen new Greenfield airport projects
approved by the Government, six of them at Navi Mumbai
and Shirdi (Maharashtra), Mopa (Goa), Kannur (Kerala),
Karaikal (Pudduchery) and Kushinagar (Uttar Pradesh)
are considered for international operations subject to they
having all the required infrastructure facilities and
obtaining the prescribed regulatory clearances for such
operations.

(d) and (e) The details of the airports in respect of
which the States have requested for upgradation,
expansion and modernization are given in the enclosed
Statement-Il.
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Statement |

(A) List of Greenfield Airport projects given ‘In-principle approval’ under the New Greenfield Airport Policy
by the Ministry of Civil Aviation

(As on December, 2012)

Sl.  Location State Remarks
No.
1. Mopa Goa International
2. Gulbarga Karnataka
3. Bijapur
4. Hassan
5. Shimoga
6. Aranmula Kerala

(Pathanamthitta)
7. Kannur International
8. Sindhudurg Maharashtra
9. Navi Mumbai International
10. Shirdi International
11. Dabra Madhya Pradesh Cargo Airport
12. Karaikal Puducherry International
13. Pakyong Sikkim
14. Kushinagar Uttar Pradesh International
15. Andal-Faridpur West Bengal

(B) New airports proposed for construction by Airports Authority of India

(i) Greenfield Airports

1. Pakyong (Gangtok)—Sikkim - Work in progress.
2. ltanagar - Arunachal Pradesh - Planning stage
3. Chiethu (Kohima) - Nagaland - Planning stage

(ii) Development of existing airports
1. Kishangarh (Ajmer) Rajasthan - Planning stage
2. Deoghar-Jharkhand - Planning stage

3. Tezu-Arunachal Pradesh - Work in progress
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Details of Airports for which requests have been received from State Government for Development,
Expansion, Up-gradation & Modernization

SI.No. Name of State

No. of Airports

Remarks

1.

10.

Andhra Pradesh

Jammu and Kashmir
Jharkhand

Karnataka

Kerala
Odisha

Punjab

Rajasthan

Tamil Nadu

Union Territory

1.
2.

10.
11.

12.

13.

14.
15.

16.

17.

18.

19.

Warangal
Vijyawada

Kadapa

Tirupati

Jammu (CE)
Deoghar
Belgaum

Hubli

Trivandrum
Jharsuguda
Bhatinda (CE)

Ludhiana

Chandigarh (CE)
(Mohali side)

Kishangarh
Jodhpur (CE)

Coimbatore

Tuticorin

Agatti

Puducherry

MoU signed. State Government is acquiring land
MoU signed. State Government is acquiring land

MoU signed. Land has been handed over.
Project nearing completion

Land partly handed over. Remaining land
acquisition is in progress

Land acquisition in progress
MoU signed. Land acquisition is in progress
MoU signed. Land acquisition is in progress

State Government has handed over land to AAI.
DPR under preparations

Land acquisition is in progress
Land acquisition is in progress.
Work completed for new civil enclave

State Government to provide land for expansion
and upgradation

Work in progress.

Land acquisition is in progress
Proposal under examination

Land acquisition in progress by State
Government

State Government is acquiring land

Expert Appraisal Committee has recommended
the proposal for environment and CRZ
clearance. Formal approval of MoEF is awaited.
Request for acquisition of 10 acres land and
permission for construction work in lagoon area
(20.84 acres) sent to Lakshadweep
Administration

MOU signed. Land partly handed over.
Remaining land yet to be handed over. Work
nearing completion for Phase-I

(03.12.2012)
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[English]
implementation of Ground Handling Policy

166. SHR!I ADHALRAO PATIL SHIVAJI:
SHRI GAJANAN D. BABAR:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether the Government is aware of the concerns
shown by various airlines about the implementation of
the Ground Handling Policy proposed in 2007;

(b) if so, the details thereof and the response of the
Government thereto;

(c) whether the implementation of the said policy
would increase the cost of ground handling and if so,
whether the Government has discussed the issues with
the representatives of various airlines;

(d) if so, the details and the outcome thereof; and

(e) the steps taken by the Government to settle the
issues without further delay?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGHY): (a) and (b) Yes Madam. The Cabinet Committee
on Security (CCS) in the year 2007, had considered the
Ground Handling at the airports taking into account issues
relating to security, aviation safety, achieving world class
ground handling services etc. and approved the new
Ground Handling Policy. The Policy was amended in
2010 after consultations with the airline operators.

The airlines expressed the concern that divesting
them from ground handling activities would completely
curtail the scope of extending personalised services by
them to their customers and hence they should be
allowed to do the ground handling on the terminal side.
The request of airlines was considered and they were
permitted to do self-handling on terminal side. However,
the Ground Handling Policy was challenged by the
Federation of Indian Airlines & others in the High Court
of Delhi in November, 2010. The Court dismissed the
Writ Petition on 04.03.2011 and upheld the Policy.
Thereafter, an SLP Civil 7764 of 2011 was filed in the
Supreme Court of India challenging the Delhi High Court
order. The Supreme Court passed an interim Order on
05.05.2011 that status quo as on date, to continue till the
next hearing of the case. When the case came up for
hearing on 9.10.2012, the Supreme Court observed that:

AGRAHAYANA 14, 1934 (Saka)
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“The parties may sit together and resolve, if possible.”
Accordingly, a meeting was held on 25th October, 2012
to discuss the issue with airline operators and the position
was clarified to them. A Committee has also been formed
for addressing the issues.The matter is sub-judice.

(c) to (e) The issues of cost was discussed with the
representatives of various airlines and the position was
clarified to them that charges for ground handling are
going to be determined by Airport Economic Regulatory
Authority following a transparent process and after
consultation with the stakeholders. It has also been
clarified to the airlines that the airline operators may
incorporate their own ground handling entities/
subsidiaries. Such entities/subsidiaries can participate in
the bidding for appointment/selection of Ground Handling
Service Providers (GHSP).

Development of Cities and Towns

167. DR. RATNA DE:
SHRI SUSHIL KUMAR SINGH:

Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the population in urban areas, cities and
towns is increasing rapidly and if so, the details thereof
and the reasons therefor;

(b) whether the infrastructure and basic facilities
commensurate with the rise in population and if so, the
details thereof and if not, the reasons therefor along with
the steps taken/being taken by the Government in this
regard,;

(c) whether various States including Jharkhand and
Bihar have sent proposals for financial assistance for
development of cities and towns in their States;

(d) if so, the details thereof, State-wise during the
last three years and the current year along with the
number of proposals cleared and funds sanctioned/
released during the above period, State and year-wise;
and

(e) the number of proposals still pending and the
reasons for such pendency along with the time by which
these pending proposals are likely to be cleared?

THE MINISTER OF URBAN DEVELOPMENT AND
MINISTER OF PARLIAMENTARY AFFAIRS (SHRI KAMAL
NATH): (a) There is an increase in urbanization over the
decade 2001-2011, as is reflected from the data based
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on Censuses 2001 & 2011 given State-wise in the
enclosed Statement-l. According to Census, migration
towards cities and towns is influenced by several factors
which include inter-alia education, marriage and
employment.

(b) No, Madam. The population growth in urban
areas is exerting pressure on basic urban services. Urban
Development is a State subject and the State
Governments have to take action for ameliorating
pressures on cities. The Government of India supports
States in their efforts through schemes. The Government
of India launched the Jawaharlal Nehru National Urban
Renewal Mission (JNNURM) in 2005. The Urban
Infrastructure and Governance component handled by
Ministry of Urban Development seeks to improve urban
infrastructure and transport in 65 identified cities. The
needs of the small and medium towns are catered to by
the Urban Infrastructure Development Scheme for Small
and Medium Towns (UIDSSMT) programme. In addition,
financial assistance for urban infrastructure is also being
provided by the Ministry of Urban Development under
the 10 percent lumpsum scheme for the development of
North Eastern region including Sikkim, the ADB aided
North Eastern Region Urban Development Programme
and Pilot Scheme on Development of Urban Infrastructure

DECEMBER 5, 2012
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in Satellite Towns around the Seven Mega Cities, besides
identified metro and other projects.

(c) Yes, Madam.

(d) State-wise and Year-wise details of proposals
received, cleared and funds released under various
schemes during the last three years and the current year
are given in the enclosed Statement-li(A) to (F).

(e) The tenure of Jawaharlal Nehru National Urban
Renewal Mission (JNNURM) was from 2005-2012 which
has been extended by two years to complete on going
projects and reforms. Therefore, no new projects are
eligible for sanction under UIG and UIDSSMT. The Pilot
Scheme for Urban Infrastructure Development in Satellite
Towns around seven Mega Cities was coterminus with
the Eleventh Plan and the entire allocation has been
committed no new projects can be taken up. Under
NERUDP identified projects for the two approved tranches
of ADB assistance have already been sanctioned. Under
the 10 percent lumpsum scheme eligible projects are
sanctioned each year subject to availability of funds based
on priority lists submitted by the States, there is no carry
forward. There are three proposals relating to metro rails
at various stages of finalisation.

Statement |

Sl. India/States/UT’s

Census-2001

Census-2011 (Provisional figures)

No. Total Urban Percentage Total Urban Percentage
Population Population of Urban Population Popuiation of Urban
Population Population
1 2 3 4 5 6 7 8
India 1028737436 286119689 27.8 12101 9342'2 377105760 31.2
1.  Jammu and Kashmir 10143700 2516638 24.8 12548926 3414106 27.2
2.  Himachal Pradesh 6077900 595581 9.8 6856509 688704 10.0
3. Punjab 24358999 8262511 33.9 27704236 10387436 37.5
4. Chandigarh 900635 808515 89.8 1054686 1025682 97.2
5.  Uttarakhand 8489349 2179074 25.7 10116752 3091169 30.6
6. Haryana 21144564 6115304 28.9 25353081 8821588 34.8
7. Delhi 13850507 12905780 93.2 16753235 16333916 97.5
8. Rajasthan 56507188 13214375 23.4 68621012 17080776 249
9. Uttar Pradesh 166197921 34539582 20.8 199581477 44470455 22.3
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1 2 3 4 5 6 7 8

10. Bihar 82998509 8681800 10.5 103804637 11729609 11.3
11.  Sikkirn 540851 59870 11.1 07688 151726 25.0
12. Arunachal Pradesh 1097968 227881 20.8 1382611 313446 227
13. Nagaland 1990036 342787 17.2 1980602 573741 29.0
14. Manipur 2293896 575968 25.1 2721756 822132 30.2
15. Mizoram 888573 441006 49.6 1091014 561977 51.5
16. Tripura 3199203 545750 17.1 3671032 960981 26.2
17. Meghalaya 2318822 454111 19.6 2964007 595036 20.1
18. Assam 26655528 3439240 12.9 31169272 4388756 14.1
19. West Bengal 80176197 22427251 28.0 91347136 29134060 31.9
20. Jharkhand 26945829 5993741 222 32966238 7929292 241
21. Odisha 36804660 5517238 15.0 41947358 6996124 16.7
22. Chhattisgarh 20833803 4185747 20.1 25540196 5936538 232
23. Madhya Pradesh 60348023 15967145 26.5 72597565 20059666 276
24. Gujarat 50671017 18930250 37.4 60383628 25712811 42.6
25. Daman and Diu 158204 57348 36.2 242911 182580 75.2
26. Dadra and Nagar 220490 50463 22.9 342853 159829 46.6

Haveli
27. Maharashtra 96878627 41100980 424 112372972 50827531 452
28. Andhra Pradesh 76210007 20808940 27.3 84665533 28353745 335
29. Karnataka 52850562 17961529 34.0 61130704 23578175 38.6
30. Goa 1347668 670577 49.8 1457723 906309 62.2
31. Lakshadweep 60650 26967 445 64429 50308 78.1
32. Kerala 31841374 8266925 26.0 33387677 15932171 47.7
33. Tamil Nadu 62405679 27483998 44.0 72138958 34949729 48.4
34. Puducherry 974345 648619 66.6 1244464 850123 68.3
35. Andaman and Nicobar 356152 116198 32.6 379944 135533 35.7
Islands

Source:- (1) General Population Tables, India, States and Union Territories, (Tables A-1 to A-3), Part-l, Census of India - 2001.
(2) Provisional Population Totals, Paper-2, Volume 1 of 2011, Rural-Urban Distribution, INDIA, Series-1, Census of India-
2011
Note:- The Census of India figures for Census-2001 & 2011, includes the estimated population of Paomata, Mao Maram and Purul
sub-divisions of Senapati district of Manipur State.
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Statement II(A)
Status of projects approved and ACA released under UIG submission of JnONURM for various
States for last three years and the current year
(Rs. in lakhs)
Sl.  Name of State 2009-10 2010-11 2011-12 2012-13*
No. Number **ACA Number  **ACA  Number **ACA Number **ACA
of released of released of released of released
projects for projects for projects for projects for
approved Utilisation ~ approved Utilisation approved Utilisation —approved Utilisation
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 3 27,385.07 0 15,569.86 2 32,500.10 0 8,227.52
2.  Arunachal Pradesh 0 2,006.94 0 - 0 4,759.16 0 1,738.20
3. Assam 0 7,112.41 0 3,792.54 0 6,795.91 0 -
4. Bihar 0 7,441.39 0 - 0 - 0 -
5. Chandigarh 1 - 0 734.52 0 - 0 -
6. Chhattisgarh 0 12,145.60 0 3,643.68 0 - 0 -
7. Delhi 20 17,248.00 1 43,509.00 0 6,938.27 0 18,829.88
8. Goa 0 - 0 - 2 72.45 0 1,424.37
9. Gujarat 4 47,788.21 1 7,297.21 1 39,612.00 0 5,304.23
10. Haryana 0 - 0 5,283.80 0 6,888.13 0 1,333.31
11. Himachal Pradesh 1 2,619.01 0 - 1 121.09 0 210.13
12. Jammu and Kashmir o - 0 - 1 10,032.72 0 6,295.53
13. Jharkhand 0 5,384.66 1 417.03 0 6,204.58 0 -
14. Karnataka 2 21,578.53 0 7,659.85 1 24,234.18 0 3,924.36
15. Kerala 1 2,439.45 0 - 0 6,516.15 0 -
16. Madhya Pradesh 2 12,343.27 1 4,828.66 0 14,280.93 0 12,743.68
17. Maharashtra 2 88,649.86 0 42,004.49 1 76,471.17 0 18,083.46
18. Manipur 1 2,883.37 0 - 0 2,078.42 0 -
19. Meghalaya 0 - 0 - 0 7,296.11 0] 550.35
20. Mizoram 0 756.82 0 - 3 - 0 2,722.39
21. Nagaland 1 1,702.81 0 - 1 1,246.83 0 543.52
22. Odisha 1 2,491.60 0 - 0 6,999.34 0 120.26
23. Punjab 1 3,346.62 0 - 0 - 0 1,810.43
24. Puducherry 0 - 0] - 0 2,189.00 0 252.00
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1 2 3 4 5 6 7 8 9 10
25. Rajasthan 0 2,826.10 0 - 0 4,584.94 0 768.36
26. Sikkim 1,663.87 0 - 0 1,273.24 0 2,172.07
27. Tamil Nadu 37,723.44 1 2,635.84 0 47,132.47 0 1,015.88
28. Tripura 2,250.00 0 - 0 2,406.51 0 -
29. Uttar Pradesh 4 47,632.21 0 25,479.16 0 65,351.90 0 1,456.44
30. Uttarakhand 7,546.69 3 981.06 1 6,741.55 0 1,549.00
31. West Bengal 12 27,717.88 8 17,412.81 13 27,043.89 0 14,471.04
Total 60  392,683.81 16 181,249.51 27  409,771.04 0 105,546.41

** ACA released indicating those projects also approved earlier
* The Mission has completed its normal tenure on 31st March 2012. The Government has extended the duration for 2 years ie.
upto March 2014 only for completion of reforms and ongoing projects under JNANURM. At present, there is no mandate to consider

and approve fresh projects.

Statement II(B)

State-wise Status of allocation provided and ACA committed/released under UIDSSMT during 2009-10,
2010-11, 2011-12 & 2012-13 (as on 21.11.2012)

(Rs. in lakh)
Sl.No.Name of States Allocation No. of No. of Approved Eligible ~ Amount  ACA recommended Incentive Release Release  Release Release  Total Total
for the  Towns/ Projects  Cost central of st @ 1.5% of ACA of ACA of ACA of ACA ACA  Committment
Mission ~ Cities share  instalment for DPR  during  during during  during released made so far.
{80%/30% of Eligible preparation 2009-10 2010-1%  2011-12  2012-13 by Mo (Col. 7+11)
of approved central Finance/
cost) share MHA so far
(ACA  (50% of {including
commitied)  ACA) 1st Instt.  2nd Instt. incentives)
1 2 3 4 5 6 7 8 9 10 1 16 17 18 19 21
1. Andhra Pradesh  49031.00 69 84 24599550  196796.40 98398.20 98398.20 97307.21 2360.92 476.88 43079.00 22017.66 2897.54 198091.21 199157.32
2. Arunachal Pradesh  746.00 9 9 3935.98 3542.38 177119 177149 177119 0.00 1771.19 3542.38  3542.38
3. Assam 10129.00 28 30 20783.28  18704.95 935248  9235.79  4450.15 5.00 2408.73 1569.46 13934.13  18709.95
4. Bihar 25478.00 1" 11 2611391 20891.13  10445.56  10445.57 0.00 22881 10674.38  21119.94
5. Chhattisgarh 13478.00 3 4 2514365 1347292 673646 673646  6736.46 0.00 2447.46  4289.00 1347292 13472.92
6. Goa 2211.00 3 3 2875.00 2211.00 110550  1105.50 337.20 0.00 337.20 768.30 337.20 144270 2211.00
7. Gujarat 35182.00 52 52 43814.36 35051.49  17525.74 17525.744 15196.68  144.09 4651.09  4919.97 32866.52 35195.58
8. Haryana 19559.00 7 9 2013581 16108.65  6563.14  8054.32  4326.09  151.44 2913.22  2904.07 12531.87  16260.09
9. Himachal Pradesh 1744.00 4 8 12653.68  10122.94  5061.47  5061.62 807.94  27.09 34582 209837 2594.08  5873.30 10150.03
10.  Jammu and Kashmir 3545.00 13 47  42441.50 38197.35 19098.68 19098.70 15304.28  413.68 4020.85 16462.60 34816.64 38611.03
1. Jharkhand 11452.00 5 6 12864.35 1029148 514574 514574 0.00 14470 128712 5290.44  10436.18
12.  Kamataka 44314.00 30 38 68248.57 54598.86 27299.43 2729942 25032.13 517.15 17662.95 2069.43 3917.28 52848.70  55116.01
13, Kerala 23282.00 22 25 42778.55 34222.84 1711142 1711142 7539.63  309.30 7539.63 24880.35 34532.14
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1 2 3 4 5 6 7 8 9 10 1 16 17 18 19 21
14.  Madhya Pradesh 4384300 49 68 123099.43  98479.54 49230.77 49821.92 21780.96  624.64 3871.53 13330.16 23633.06 72227.51 99104.18
15, Maharashira 66476.00 B4 95 282677.57 226142.06 113071.03 113071.43 8132020 854.96 14072.30 22781.21 35455.01 12415.06 194935.08 226997.01
16, Manipur 126000 5 5 627700  5649.30  2824.65 2824.65 282485  20.79 262465  5670.00  5670.09
17.  Meghalaya 7900 2 2 143326 1280.93  644.97 64497 000 000 £644.97  1289.93
18.  Mizoram 82400 2 2 1555.04 139954 69977 69977 69977 0.0 699.77  1390.54  1399.54
19, Nagaland 1028600 2 2 232582 209324 104662 104662 19055 000 190.75 1046.42  1237.17  2093.24
20.  Odisha 18179.00 14 18 2569959  20550.67 10279.84 10279.84 0.00 168.77 80.37 1278.44  10448.66 20728.44
21, Punjab 2066000 14 17 3957745  31661.96 15830.98 15830.98  3686.17  123.27 1982.00 1704.17  19640.41  31785.23
22 Rajasthan 40143.00 35 37 60988.52  48700.82 2439541 2439541 375244  272.26 2842199  49063.07
23, Sikkim 12000 5 5 399282 359354 179677 179677 179676 2371 1796.77 3617.25  3617.25
24, Tamil Nadu 70597.00 145 122 6827298  70618.38 35309.19 35300.19 21380.32  0.00 1935.35 213561  724.88 56689.52  70618.38
25.  Tripura 137600 4 4 781681 703513  3517.56  3517.56  3337.30  65.00 2759.76  577.54  6919.68  7100.13
26.  Uttar Pradesh 94792.00 46 64 11580545 9264412 46322.06 46322.05 36951.33  877.00 10918.80 1693384 8780.60 231.38 8461359 93521.12
27, Uttarakhand 4670.00 1 1 617325 493860  2469.30  2469.30 000 0.00 246930 4938.60
28, West Bengal 3152500 34 35 6133367  49066.94 22772.98 24532.98 1492550  347.26 2005.51 7346.82 9675.65 3980575 4941420
29, Delhi 1200 0 0 0.00 0.00 0.00 0.00 0.00 0.0 0.00 0.00
30.  Puducherry 557.00 1 1301800 313440 156720 1567.20  1567.20  0.00 1567.20 1567.20 313440 3134.40
31, Andaman and 448.00 1 1 55813 4650 22325  223.25 000 000 22325 22325  446.50
Nicobar Islands
32.  Chandigar 000 0 0 0.00 0.00 0.00 0.00 0.00 0.0 0.00 0.00
33.  Dadra and 193,00 1 1 186473 149178 74589  745.89 000 000 719.89 74589 1491.78
Nagar Haveli
34, Lakshadweep 10400 0 0 0.00 0.00 0.00 0.00 0.00 0.0 0.00 0.00
35. Daman and Diu  220.00 1 1 94237 75390 37695  376.95 0.00 000 3100 753.90
Total £30997.00 672 807 140209573 112400174 558749.19 562466.40 37302211 7679.83 29881.17 122344.44 115026.07 93818.37 943140.59 1131681.57
Statement lIi(C)
State-wise and year-wise ACA sanctioned and released for purchase of Buses for Urban Transport
System under UIG, JoONURM (As on 27.11.2012)
(Rs. in crore)
Sl.No. State Admissible Year-wise releases of funds
Central
Share 2008-09 2009-10 2010-11 2011-12 2012-13
(ACA)
1 3 4 5 6 7 8
Special Category States
1. Arunachal Pradesh 3.74 1.95 0 0 0.9913 —
2. Assam 47.29 711 0 13.49 11.57
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1 2 3 4 5 6 7 8
3. Himachal Pradesh 6.08 3.04 0 2.43 —
4.,  Jammu and Kashmir 23.76 0 5.94 0] 13.04 —_
5. Manipur 6.08 3.04 0 0 —
6. Meghalaya 14.76 0 3.69 3.69 2.48
7. Mizoram 2.93 1.46 o] 0 —
8. Nagaland 2.7 0 0.68 0 1.24
9.  Sikkim 2.70 0 0.68 1.12 0.22
10.  Tripura 14.65 7.65 0 0 2.71 2.07
11.  Uttarakhand 21.74 10.87 0 2.65 —
Total (A) 146.43 35.12 10.99 23.38 16.7413
Non-Special Category States
1. Andhra Pradesh 176.5 90.88 0 19.1 1.06 20.94
2. Bihar 25.35 12.68 0 0 —_
3. Chhattisgarh 11.88 5.94 0 0 —
4. Goa 6.16 3.08 0 1.96 —
5. Guijarat 88.2 39.08 0 0 2.02
6. Haryana 27.3 13.65 0 0 —
7. Jharkhand 23.9 11.95 0 0 —
8. Karnataka 159.04 72.12 12.04 26.52 12.14 5.47
9. Kerala 78.22 39.11 0 0 23.21
10. Madhya Pradesh 101.12 50.56 0 0 3.98 0.74
11.  Maharashtra 299.6 142.67 0 16.29 17.38 6.94
12. Odisha 15.84 7.92 3.68 2.59 -
13. Punjab 49.15 24.63 0 0 —
14. Rajasthan 77.57 38.68 0 0 17.08 8.67
15,  Tamil Nadu 192.35 96.18 0 13.09 13.08 8.36
16. Uttar Pradesh 142.92 130.3 0 0 —
17. West Bengal 145.4 68.5 0 0 —
Total (B) 1620.50 847.93 15.72 79.55 64.72 —
Union Territories
1. NCT of Delhi 274.75 115.52 1.75 0 106.88 —_
2. Puducherry 12.92 0 3.23 0 4.73
3. Chandigarh 34.20 171 0 8.28 —
Total (C) 321.87 132.62 4.98 8.28 106.88
Total (A+B+C) 2088.8 1015.67 31.69 111.21 188.3413 98.65

Total Releases Rs. 1445.5613 crore
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Statement 1i(D)
Urban Infrastructure Development Scheme for Satellite Towns around 7 Mega Cities

(Rs. in lakh)

SI.No. State Name 2009-10 2010-11 2011-12 2012-13
No. of Funds No. of Funds No. of Funds No. of Funds
proposals released proposals released proposals released proposals released

cleared cleared cleared cleared
1. Andhra Pradesh 2 4099
2. Gujarat 3 1875.62
3. Haryana 2 1890.80
4. Karnataka 1 649.10
5. Maharashtra 1 634.53 1 132452
6. Tamil Nadu 3 1017.35
7. Uttar Pradesh 1 1322.70 2 2027.38 1 7.32
Statement II(E)
(10% lumpsum scheme for development of North East region including Sikkim)
(Rs. in lakh)
SI.No. State Name 2009-10 2010-11 2011-12 2012-13
No. of Funds No. of Funds No. of Funds No. of Funds
proposals released proposals released proposals released proposals released
cleared cleared cleared cleared
1. Arunachal Pradesh 3 1294.06 3 1092.77 5 308.73
2. Assam 2 953.06 2 72.27 1 145.20
3. Manipur 1 768.28 1 208.73
4, Meghalaya 3 219.78 1 7.33 2 436.50
5. Mizoram 2 2948.23 2 904.02 1 224.73
6. Nagaland 2  2266.62 1 336.50 2 127.27
7. Sikkim 3 1511.76 1 87458 1 242.97
Statement li(F)
Asian Development Bank (ADB) assisted North Eastern Region Urban Development Programme (NERUDP)
State 2009-10 2012-13
No. of projects Total Funds No. of projects Funds released
sanctioned released till date sanctioned (Rs. crore)?
(Rs. crore)
1 2 3 4 5

Nagaland 2 23.85 1 NIL
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1 2 3 4 5

Mizoram 1 26.93 2 NIL
Meghalaya 1 14.41 1 NIL
Sikkim 1 14.43 2 NIL
Tripura 1 14.52 1 NIL

Note: 1. No new projects were sanctioned in 2010-11 and 2011-12.

2. Release is based on reimbursement requests.
[Translation]
Implementation of RTI Act

*168. SHRI VIRENDER KASHYAP:
SHRI VIRENDRA KUMAR:

Will the PRIME MINISTER be pleased to state:

(a) the number of cases received by the Central
Information Commission (CIC) and disposed of since the
implementation of the Right to Information Act, 2005,
year-wise;

(b) the efforts being made by CIC to expedite the
disposal of the pending cases;

(c) whether attention of the Government has been
drawn to complaints of alleged misuse of the provisions
of the Right to Information (RTIl) Act, 2005 in certain
cases and if so, the reaction of the Government thereto;

(d) whether the Government is considering any
proposal to include a representative from the judicial
service in CIC and if so, the details thereof; and

(e) the measures taken or being taken by the
Government to make the implementation of RTI Act more
effective?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) to (e) The
Central Information Commission has reported that 27,856*
appeals/complaints are pending with them as on 31st
March, 2012. The increase in pendency is due to manifold
increase in number of RTI applications made to Central
Public Authorities from 2006-07 to 2009-10 and
consequent increase in number of appeals/complaints
filed with the Commission as also retirement of three
Central Information Commissioners since September,
2010. The pendency has also increased due to
considerable higher number of appeals/complaints being '
filed to the Central Information Commission despite the
fact that disposal of appeals/complaints by an Information
Commissioner has increased as given below:

Year Receipt Disposal Pendency as Percentage Average annuai
on 1st April (disposal/receipt) disposal by

individual
IC/CIC

1 2 3 4 5 6

2005-06 703 682 21 97.00% 136

2006-07 6839 4075 2785 59.58% 815

2007-08 11621 7722 6820 (2008) 68.57% 1544

2008-09 15426 13322 8924 (2009) 86.36% 1665

2009-10 22800 19482 12242 (2010) 85.44% 2165
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1 2 3 4 5 6
2010-11 28875 24071 17046 (2011) 83.36% 2675
2011-12 33922 23122 27856* 68.16% 2890

(*Includes 9500 cases of appeal/complaint as provisionally registered as on 29.2.2012.)

The Government has taken several steps like issue
of guidelines for the Central Public Information Officers
and First Appellate Authorities enabling them to supply
information/dispose of first appeal effectively resulting into
less number of appeals to the Commission. The
Commission on its part launched special drive to clear
the pendency of appeals/complaints.

In addition to the above, three more Information
Commissioners have been appointed w.ef. 1st March,
2012. Further, it has been decided in consultation with
Chief Information Commissioner that Central Information
Commission should be granted autonomy in recruitment
of staff. Out of 14 categories of post, Recruitment Rules
(RRs) have been notified for 11 categories comprising of
130 employees. Recruitment Rules for rest of 3 categories
of posts namely Registrar, Hindi Translator and Librarian
constituting 4 posts are under finalization. 6 officials are
appointed in Central Information Commission under
central staffing scheme and one post has been
encadered. Rest of the posts are filled up on tenure/
_ contract/outsource basis. The Commission has started
the recruitment process for the posts for which
Recruitment Rules have been notified.

The RTI Act does not require any reason or locus
standi to be proved while seeking information. Therefore,
access to information is not a misuse and any misuse
subsequently would attract the penal provisions under
the relevant legislations.

In WP No. 210/2012 filed by Sh. Namit Sharma Vs.
UOI in the Supreme Court challenging the validity of
Sections 12(5), 12(6), 15(5) and 15(6) of the RTI Act,
2005, wherein the Hon'ble Court in its order dated
'13.09.2012 has inter-alia pronounced that the Information
Commissions are judicial tribunals and these should
adjudicate the appeals/complaints by forming Benches
having two members each, one with judicial background
and another being a expert member. A Review Petition
No. 2309/2012 has been filed in the Supreme Court on
11.10.2012 against its order dated 13.09.2012. The case
is under hearing in the Supreme Court.

[English]
Safety Review of Atomic Stations

*169. SHRI ASHOK TANWAR:
SHRI S.R. JEYADURAI:

Will the PRIME MINISTER be pleased to state:

(a) whether a safety review of the atomic power
stations including Rawatbhata in Rajasthan has been
done recently by the International Atomic Energy Agency
(IAEA) or by other agencies;

(b) if so, the details thereof and the steps the
Government proposes to take to address the concerns
expressed during such reviews;

(c) whether the Government proposes to conduct
periodic safety review of all the atomic power stations in
the country; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) Yes, Madam.
The safety review of Rajasthan Atomic Power Station
(RAPS) Units 384 at Rawatbhata was carried out by the
Operational Safety Review Team (OSART) of the
International Atomic Energy Agency (IAEA) at the request
of the Government of India during October 29 to November
14, 2012.

(b) The OSART identified a series of good practices
at the station, to be shared by IAEA with the global
nuclear industry as well as made suggestions where
operations in the units could be further improved. The
final report of the OSART has not been received. The
recommendations/suggestions of the OSART are reviewed
for systemic change.

{(c) and (d) The safety reviews of the Indian nuclear
power plants are carried out periodically by the regulatory
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authority, the Atomic Energy Regulatory Board (AERB).
In addition, international peer reviews are also carried
out by experts of the World Association of Nuclear
Operators (WANO). Post Fukushima, Government decided
to get the safety of RAPS Units 3 & 4 reviewed by the
OSART of IAEA also.

[Translation]
Mobile Phone Tariff

*170. SHR!I DHARMENDRA YADAV:
SHRI AK.S. VIJAYAN:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that the subscribers are
preferring lower charging networks as against better
service providers;

(b) if so, whether the Union Government proposes to
cap the lower end of the mobile phone ftariffs to restrict
the price war in the industry;

(c) if so, the details thereof,

(d) whether Telecom Regulatory Authority of India
proposes to introduce simplified telecom tariff and bring
transparency in it; and

(e) if so, the details thereof and the steps taken by
the Government to protect the interest of the consumers?

THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI KAPIL SIBAL): (a)
As per the current tariff framework, tariff for mobile
services are under forbearance, except for National
Roaming Service where ceiling tariff has been specified.
Mobile operators have the flexibility to offer different tariff
depending on the market conditions and other
commercial considerations. Subscribers make their choice
of a service provider based on their perception of the
performance of the service provider on several factors
which may include the tariff plans/schemes on offer and
the Quality of Service.

(b) Currently, Telecom Regulatory Authority of India
(TRAI) has no proposal to cap the lower end of the
mobile phone tariff.

{c) Does not arise in view of (b) above.
(d) and (e) Simplification of tariff and ensuring

transparency in tariff offers is a continuous process and
TRAI has taken several measures towards this end. The

AGRAHAYANA 14, 1934 (Saka)

to Questions 62

important measures taken during the year 2012 to simplify
tariff offers and enhance transparency are as follows:

(i) The Telecom Consumer Protection
Reguiation, 2012 issued on 06.01.2012 aims
to streamline tariff offers and enhance
transparency in the provision of services. The
various categories of vouchers offered to
prepaid subscribers have been rationalized,
with colour bands prescribed for easy
identification of each category of vouchers.
Minimum font size for printed matter on the
vouchers is mandated to be not less than
8pt. The service providers are also required
to provide usage details to prepaid
subscribers after every call/data service.

(i) The Directions issued on 16.01.2012 and
03.04.2012 require the service providers to
publish all tariff plans in a specified format in
Regional and English newspapers at an
interval of not more than six months. With a
view to facilitate easy and transparent
comparison, provisions have also been made
mandating full details to be available at
Customer Care Centres, Points of Sale, and
websites of the service providers in the
prescribed formats.

(iii) The Direction issued on 26.03.2012 aims at
preventing misleading tariff advertisements.

(iv) The Telecommunication Tariff Order (5ist
Amendment) of TRAI has inter-alia mandated
every service provider to offer at least one
prepaid and one postpaid plan with pulse
duration of one second for local and national
long distance calls.

(v) The Telecommunication Tariff Order (53rd
Amendment) has specified a ceiling on
Processing Fee. Such fee shall not exceed
ten percent of maximum retail price of top up
voucher or three rupees, whichever is less.
The ceiling prescribed particularly protects the
prepaid subscribers recharging with lower
denomination top up vouchers.

(vi) The Direction issued on 14.09.2012 has
specified additional transparency measures
in respect of charging on blackout days (the
days on which free/concessional usage
charges are not made available). It is now
mandatory for operators to intimate
subscribers in advance about-the applicability
of blackout days and charges thereof.
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Shortage of Faculty

*171. SHRI KAMESHWAR BAITHA:
SHRI JAYANT CHAUDHARY:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether there is a huge shortage of faculty in the
higher educational institutions in the country including in
Colleges of University of Delhi;

(b) if so, the details thereof including the number of
posts lying vacant in such colleges, State-wise and the
reasons therefor;

(c) whether the studies of the students are being
affected due to the shortage of faculty in those institutions;
and

(d) if so, the steps being taken by the Government
to fil up the vacant posts in those institutions?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI M.M. PALLAM RAJU): (a) Yes,
Madam. Many higher educational institutions including
colleges of University of Delhi are facing shortage of
qualified and experienced permanent faculty. A Task
Force was constituted under the Chairmanship of Prof.
Sanjay G. Dhande to make appropriate recommendations
for alleviating shortage of quality facuity. As per the report
of the Task Force submitted on July, 2011, State
Universities, Central Universities, Deemed Universities
and affiliated colleges are short of qualified faculty to the
extent of roughly 40%, 35%, 25% and 40% respectively.

(b) The details of sanctioned strength, existing
strength and vacant positions in Central Universities are
given in the enclosed Statement-l. Details of sanctioned
strength, existing strength and vacant positions in
Centrally Funded Technical Institutions (CFTIs) are given
in the enclosed Statement-ll. Though such a data is not
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centrally maintained, State-wise details as reported by
the Task Force, as on May, 2007, for State Universities,
are given in the enclosed Statement-lll. The faculty
shortage, faced by colleges under Delhi University, are
given in the enclosed Statement-IV. Main reasons for
shortage of faculty include expansion of higher education
during 11th Plan, revision of minimum qualification norms,
non-availability of suitable candidates, non-portability of
pension scheme and litigations.

(c) Different universities and colleges are adopting
different methods/processes to address faculty shortages
in order to ensure that studies of students are not affected.
These include hiring ad-hoc faculty, appointing temporary
faculty, engaging services of retired teachers and
engaging visiting faculty etc.

(d) An Implementation Monitoring Committee has
been constituted by the Government on 23rd January,
2012 to implement and monitor the recommendations of
the Task Force. Apart from this, in order to meet the
situation arising out of shortage of teachers in universities
and other teaching institutions, the age of superannuation
for teachers in Central Educational Institution has already
been enhanced to sixty five years. UGC has advised all
the Central Universities to fill up the teaching positions
at the earliest. Teachers re-empioyment on contract basis
beyond the age of sixty five years upto the age of seventy
years is permitted subject to availability of vacant posts
and fitness. Para 12.2 of the UGC Regulations on
Minimum Qualifications for Appointment of Teachers and
Other Academic Staff in Universities and Colleges and
Measures for the maintenance of standards in Higher
Education 2010 clearly mentions that all the sanctioned/
approved posts in the university system shall be filled up
on an urgent basis.

UGC has also launched a scheme called “Operation
Faculty Recharge Programme” for augmenting the
research and teaching resources of universities to tackle
the shortage of faculty in university system.

Statement |

Statement on Teaching Staff Strength as on 31.3.2012 (Existing & Vacant Positions) of Central Universities

SI.No. Name of University Sanctioned Faculty Existing No. of Vacant
Posts Strength Positions

1 2 3 4 5

1. Maulana Azad National Urdu University 284 169 115

2. Hyderabad University 556 406 150
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1 2 3 4 5
3. The English & Foreign Languages University 236 200 36
4. Guru Ghasidas Vishwavidyalaya 329 219 110
5. Delhi University 1704 761 943
6. Jamia Millia Islamia 824 711 113
7. Jawaharlal Nehru University 727 459 268
8. Dr. Harisingh Gour Vishwavidyalaya 329 155 174
9. Mahatma Gandhi Antaraashtriya Hindi Vishwavidyalaya 79 66 13
10. Puducherry University 460 377 83
11. Hemawati Nandan Bahuguna Garhwal University 468 258 210
12. Aligarh Muslim University 1887 1509 378
13. Banaras Hindu University 2416 1520 896
14. Babasaheb Bhimrao Ambedkar University 130 108 22
15. University of Allahabad 852 315 537
16. Visva Bharati 714 622 92
17. Assam University 325 309 16
18. Tezpur University 243 194 49
19. Rajiv Gandhi University 157 88 69
20. Manipur University 266 179 87
21. North Eastern Hill University 406 301 105
22, Mizoram University 337 272 65
23. Nagaland University 249 179 70
24. Tripura University 216 147 69
25. Indira Gandhi National Open University 810 558 252
Total 15004 10082 4922
Statement of Teaching Staff Strength as on 31.3.2012 (Existing & Vacant Positions) of Central Universities
Sl.No. Name of University Sanctioned Existing No. of Vacant
Posts Strength Positions
1 2 3 4 5
1. Central University of Bihar 140 26 114
2. Central University of Gujarat 140 42 98
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1 2 3 4 5
3. Central University of Haryana 140 17 123
4, Central University of Himachal Pradesh 140 36 104
5. Central University of Jammu 21 8 13
6. Central University of Kashmir 140 34 106
7. Central University of Jharkhand 140 75 65
8. Central University of Karnataka 140 44 96
9. Central University of Kerala 140 32 108
10. The Indira Gandhi National Tribal University 228 56 172
11. Central University of Odisha 140 21 119
12. Central University of Punjab 140 27 113
13. Central University of Rajasthan 140 54 86
14. Sikkim University 201 56 145
15. Central University of Tamil Nadu 140 18 122
Total 2130 546 1584
Grand Total 17134 10628 6506
(Old+New Central Universities)
Statement Il
Facuity Position
Sl.No. Name of Institution Sanctioned Strength In Position Vacancies
1 2 3 4 5
iiTs
1. IIT Bombay 778 528 250
2. IIT Delhi 578 440 138
3. IIT Kanpur 429 347 82
4. T Kharagpur 986 541 445
5. IIT Madras 688 491 197
6. IIT Guwahati 338 282 56
7. IT Roorkee 575 378 197
New liTs
8. T Gandhinagar 90 50 40
9. IIT Ropar ‘ 90 46 44
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1 2 3 4 5
10. IIT Jodhpur 90 46 34
11. IT Bhuvaneshwar 90 55 35
12. IIT Hyderabad 90 90 12
13. IIT Patna 90 54 36
14. IIT Mandi 90 42 48
15. IIT Indore 90 57 33
NTs
16. T Allahabad 110 56 54
17. IT™M Gwalior 47 27 20
18. INTD&M Jabalpur 55 37 18
19. NITD&M Kancheepuram 25 18 7
NITs

20. NIT Agartala 219 84 135
21. NIT Allahabad 462 152 310
22 NIT Bhopal 315 205 110
23. NIT Calicut 279 210 69
24, NIT Durgapur 320 181 139
25. NIT Hamirpur 198 100 98
26. NIT Jaipur 316 149 167
27. NIT Jalandhar 207 113 94
28. NIT Jamshedpur 246 97 146
29. NIT Kurukshetra 223 115 118
30. VNIT Nagpur 335 183 152
31. NIT Patna 142 81 61
32. NIT Raipur — — —
33. NIT Rourkela 281 218 63
34. NIT Silchar 153 85 68
35. NIT Srinagar 145 84 61
36. SVNIT Surat 396 180 216
37. NITK Surathkal 375 171 204
38. NIT Tiruchirappalli 393 264 1
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1 2 3 4 5
39. NIT Warangal 420 188 232
40. MNIT Bhopal 355 202 153

New NITs
41. NIT-Goa 22 — 22
42. NIT-Puducherry 22 — 22
43. NIT-Delhi 26 — 25
44, NIT-Uttarakhand 25 — 25
45. NIT-Mizoram 22 — 22
46. NIT Meghalaya 22 — 22
47. NIT Manipur 22 — 22
48. NIT Nagaland 22 — 22
49. NIT Arunachal Pradesh 22 — 22
50. NIT-Sikkim 22 — 22
liMs

51. Ahmedabad 120 89 31
52. Bangalore 120 95 25
53. Calcutta 104 90 14
54. Lucknow 90 77 13
55. Indore 56 51 (42 Regular 05

9 Visiting)

New lIMs

56. Kozhikode 77 60 (40-Regular 17

20-Visiting)
57. Shillong 21 20 1
58. Rohtak 11 11 —_
59. Raipur 11 07 04
60. Ranchi 12 12 00
61. Trichy 11 13 (8-Regular —

5 Visiting)
62. Udaipur 11 11 —
63. Kashipur 11 1 10
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1 2 3 4 5
IISERs
64. lISER, Kolkata 60 83 Con (15) —
65. IISER, Pune 60 60 Con (03) —
66. IISER, Monhali 60 46 Con (12) 14
67. HISER, Bhopal 60 45 Con (07) 15
68. HSER, Thiruvananthapuram 60 45 15
SPA
69. SPA Bhopal 49 44 05
70. SPA Vijaywada 18 09 09
71. SPA New Delhi 105 51 54
NITTTRs
72. NITTTR, Bhopal 61 45 16
73. NITTTR, Chandigarh 64 45 19
74. NITTTR, Chennai 46 24 22
75. NITTTR, Kolkata 33 25 8
Others
76. iSc, Bangalore 522 392 130
77. ISM, Dhanbad 321 210 111
78. SLIET, Longowal 181 126 55*
79. NITIE, Mumbai 84 44 40
80. NIFFT, Ranchi 42 28 14

Statement Il

The position of the regular/temporary/vacant post of Teachers working in the State Universities (As on 1.5.2007)

SINo. Name of the Sanctioned strength Post filled Post Vacant Sanctoned Post % post

strength  filed up filled up
P R L P R L P R L
1 3 4 5 6 7 8 9 10 1 12 13 14
Andhra Pradesh

1. Osmania University 144 578 45 2 560 D z 18 120 &7 678

2 S.P.M. University, Tirupati 17 K] » 11 21 & 6 13 7 127 101

3. JNTU, Hyderabad ® 97 26 Ii] n 182 17 i3 74 445 ¥ 737
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1 2 3 4 5 6 7 8 9 10 1l 2 13 "

4. NALSAR University, Hyderabad 7 7 15 6 5 4 1 3 10 pit} 15 517

5. Dravidian University, Kuppam 10 2 40 6 6 £74 4 14 4 0 149 0
Arunachal Pradesh

6. Rajiv Gandhi University, ltanagar 13 >3 & 2 17 5 1 10 3 124 72 58
Assam

7. Gauhati University, Gawuhati 15 120 14 103 106 116 12 14 5 376 325 &

8. Dibrugarh University, Dibrugarh 24 64 M 11 43 102 13 14 16 19 147 738
Bihar

9. T.M. Bhagalpur University, 40 155 124 153 6 460 40 154 3B 1489 959 64.4
Bhagalpur
Chhattisgarh

10. Indira Kala Sangeet Vish,, 5 16 R $) 1 5 19 4 11 16 % P2 446
Khairagarh

11. Pt. Ravi Shankar Shukla 3 49 & 14 x 5 9 18 5 154 106 5841
Vishwavidyalaya, Raipur
Delhi

12. Guru Gobind Singh Indraprastha 3 51 & 15 18 73 23 3 9 176 106 602
University, Delhi
Goa

13. Goa University, Goa 3t &6 9 2 ] % 19 K] K1) 188 150 797
Gujarat

14. Bhavnagar University, Bhavnagar 13 24 K 6 14 K] 7 10 6 73 %0 584

15. Guijarat University, Ahmedabad K ) 76 A 12 43 | 23 3 23 205 51 249

16. M.S. University of Baroda, & 140 526 4 110 3% 4 12 197 72 488 64.8
Vadodara

17. Sardar Patel University, ¥ B 19 &z 2 @ 10 21 K4 23 180 753
Vallabha Vidyanagar

18. Saurashtra University, Rajkot 23 4 73 12 31 3 1 10 15 137 101 737

19. South Gujarat University, Surat 23 4 64 13 48 10 19 16 131 &% 55.6
Haryana

20. M.D. University, Rohtak 3] 6 28 2 B 138 15 K] 7 304 194 538

21, Kurukshetra University, 106 57 14 Yl 113 19 2 4 361 270 747
Kurukshetra

22. Guru Jambheswar University, K3 74 60 14 K} 118 21 g K’} 209 171 635
Hisar
Himachal Pradesh

23. Himachal Pradesh University, A &6 3 16 >3 101 18 23 3 23 152 68.1

Shimia
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1 2 5 6 7 8 9 10 1l ? 13 "
Jammu and Kashmir

24. Jammu University, Jammu Tawi 50 8 167 4 7 154 1 10 13 9 272 &8
Jharkhand

25. Ranchi University, Ranchi 43 PO 1302 — 11 910 43 N 400 1435 91 642
Karnataka

26. Bangalore University 1] 156 31 2 B 20 61 76 108 557 316 56.7

27. Kavempu University, % 40 0 13 K1) el 14 10 | 155 121 556
Shankarghatta

28. Kannada University, Hampi 8 2 40 5 19 4 3 — N 64 91

29.  Mangalore University, 2 2 H 12 K] 81 17 12 15 165 123 745
Mangaloragangothri

30. National Law School of India 7 2 1 7 2 11 — - — 2 2 100
University, Bangalore
Kerala

31, Calicut University, Calicut K] 6 136 2 45 116 10 2 23 24 183 782

32. Cochin University of Sc. & ® 8 107 61 &% 48 8 50 274 174 659
Technolog, Kochi

33. Mahatma Gandhi University, 15 3 0 1 18 18 ® 4 5 118 aq 382
Kottayam

34.  Kannur University, 5 18 /4 5 18 P23} - — 1 50 49 Y]
Mangattuparamba

35. Sree Sankaracharya University 8 3 159 8 3 159 1 2 12 198 193 O
of Sanskrit, Kalady
Madhya Pradesh

36. AP.S. University, Rewa 17 21 23] 2 7 2 15 14 15 i 2 397

37. Barkatullah University 15 X 3 4 17 A 12 7 18 H % 585

38. Devi Ahilya Vishwavidyalaya, K<) 5 N 16 Pt 5 12 24 % 165 %8 5939
Indore

39. Dr. H.S. Gaur Vishw., Sagar @ 174 12 45 2 K] 48 2 316 e!] )

40. Jiwaiji University, Gwalior 2 K<) 8 5 23 3B 3 16 8 142 6 464

41, National Law Institute University, 4 8 13 — 2 7 4 6 6 5 9 3
Bhopal
Maharashtra

42.  S.G.B. Amravati University, 14 24 rivd 6 13 46 8 11 1 & & 764
Amravafi

43. Dr. B.A. Marathwada 3 o 13 24 L 8 11 3B 43 246 155 3
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44. Mumbai University, Nagpur 1056 140 177 422 260 616

284

8 R B
&
8

5%

45. R.T.M. Nagpur University, Nagpur 5 91 27 5 10 3 4 %
8
{2

46. North Maharashtra University 13 3 7 1 2 12 15 115 51 43

47. Pune University, Poona 68 113 190 % 127 Y.3] 3] 371 24 503

48. Shivaji University, Kothapur 40 4% 124 17 Z b 23 19 pLt} 210 139 662

49. S.R.T. Marathwada University, 7 1 K% 5 13 2 2 2 4 5 % 35.1
Nanded
Odisha

50. Utkal University, Bhubaneshwar B 182 63 % 182 A K 72 340 184 54.1

51. Berhampur University, B % 100 1 3 & 2 16 3 166 118 7
Bhanja Bihar

52. Shri Jagannath Sanskrit 7 B 2 5 3 14 2 10 7 4 2 536
University, Puri

53. Fakir Mohan University, 5 10 15 4 10 12 1 — 1 K1) 3 86.6
Balasore

54. North Odisha University, 5 10 15 4 10 13 1 0 2 K} /4 D
Baripada
Punjab

55. Punjab University, Chandigarh B % *B 4“4 & 6 K} 3 2 2N 172 534

56. Punjabi University, Patiala 190 239 24 112 136 229 &0 0] 116 853 578 577

57. Guru Nanak Dev University, 146 156 %5 13 9l 207 2 % 198 557 a1 737
Amritsar
Rajasthan

58. Rajasthan University, Jaipur 61 135 703 1 Z 244 0 108 459 899 r 302

59. J.N. Vyas University, Jodhpur 2 15 503 1 Z 298 51 %8 25 6 479

60. M.L. Sukhadia University, 268 — — 100 — — 162 — — 262 100 38.1
Udaipur

61. M.D.S. University, Ajmer B B 19 5 9 1% 8 17 5 3 3 483
Tamil Nadu

62. Alagappa University, Karaikudi 15 A & 10 P 81 5 8 4 134 17 873

63. Annamalai University, 20 27 1571 250 237 1571 — — — 2058 2058 100
Annamalainagar

64. Bharatidasan University, 2 2 139 14 Z B 7 5 192 139 724
Tiruchirappalli

65. Bharatidasan University, 6 6 &% 3 3 D 3 K] K3 I 3 467

Coimbatore
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1 2 4 5 6 7 8 9 10 1 © 13 “
66. Madurai Kamaraj University, n 147 177 121 >3 K3 208 ™ 192 487
Madurai
67. Mother Teresa Women's 2 5 % 1 5 3t 2 19 5 103 Kig 359
University, Kodaikanal
Tripura
68. Tripura University 15 3 5% 9 15 45 6 13 10 B & 704
Uttar Pradesh
69. Bundelkhand University, Jhansi 17 3 3 10 ) 2 8 3 %6 L s
70. M.G. Kashi Vidyapeeth, Varanasi 2t K} 126 14 Z 14 7 9 13 183 154 341
Uttarakhand
71. Kumaun University, Nainital K 48 240 5 Ky 18 4 18 %8 318 28 716
West Bengal
72. Calcuta University, Calcuta 147 253 447 & 1% 285 4 [ il 847 619 3
73. Jadavpur University, Kolkata 58 257 414 150 25 29 3 2 145 84 664 78.1
74. Burdwan University, Burdwan 3 ) 140 K] 81 118 8 10 2 X9 29 &6
75. North Bengal University, Darjeeling 28 56 123 1 2 8 Z A 15 27 11 53
76. Rabindra Bharati University, 16 <] 11 14 2 107 2 4 4 160 150 937
Kolkata
Statement IV 1 2 3 4
UNIVERSITY OF DELHI
4. Acharya Narendra Dev College 75 48
Details of teaching posts in Delhi University
Colleges as on 31.8.2012 5. Aditi Mahavidyalaya 63 35
SI.No. Name of College Teachers Teachers 6. Bhagini Nivedita College 40 15
in engaged .
. 4
position on Ad-hoc/ 7. Bharati College 56 0
Tempqrary 8. Bhaskaracharya College of 47 20
ba§|s Applied Sciences
against
vacant 9. College of Vocational 56 13
posts Studies
1 2 3 4 10. Deen Dayal Upadhyaya 77 41
College
1. Shaheed Sukhdev College 16 14
of Business Studies 11. Delhi College of Arts & 61 19
2. Gargi College 132 50 Commerce
3. S.G.T.B. Khalsa College 112 50 12. Deshbandhu College 138 82
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1 2 3 4
13. Ramanujan College 44 0
14. Dyal Singh College (M) 136 94
15. Dyal Singh College (Eve) 39 27
16. Indraprastha College for 108 27
Women
17. Janki Devi Memorial 93 33
College
18. Kalindi College 64 56
19. Keshav Mahavidyalaya 50 40
20. Lady Shri Ram College 94 29
for Women
21. Lakshmi Bai College 96 54
22. Maharaja Agrasen College 62 37
23. P.G.D.A.V. College 95 52
24. Maitreyi College 108 52
25. Mata Sundari College 113 47
26. Moti Lal Nehru College 97 32
27. PGDAV College (Eve) 48 25
28. Ram Lal Ananad College 43 34
29. Ram Lal Anand College (Eve) 43 16
30. Satyawati College (Eve) 63 34
31. Kamla Nehru College 101 39
32. Sri Aurobindo College 76 18
33. Sri Aurobindo College (Eve) 46 5
34. Shri Venkateswara College 121 62
35. Swami Shraddhanand College 107 62
36. Vivekananda College 63 30
37. Zakir Husain Delhi College 147 46
38. Maharshi Valmiki College 15 1

of Education

1 2 3 4
39. Bhim Rao Ambedkar Coilege 83 19
40. Shyama Prasad Mukherji 96 30
College for Women
41. Sri Guru Gobind Singh 96 30
College of Commerce
42, Atma Ram Sanatan Dharam 95 80
College
43. Jesus & Mary College 80 33
44. Rajdhani College 101 64
45. Miranda House 149 55
46. Kirori Mai College 141 66
47. Shyam Lal College 74 16
48. Shivaji College 105 67
49. Institute of Home Economics 54 24
50. School of Open Learning 34 1
51. Shaheed Bhagat Singh 55 27
College (Eve.)
52. Shaheed Bhagat Singh 99 41
College
53. Shri Ram College of 69 72
Commerce
54. Satyawati College 115 26
55. Ramjas College 127 75
56. Sri Guru Nanak Dev 65 17
57. Shyam Lal College 55 17
(Evening)
58. Hans Raj College 136 40
59. Hindu College 122 25
60. St. Stephen’s College Information Information
not not
received received
61. Moti Lel Nehru College Information Information

(Eve)

not
received

not

received
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62. Indira Gandhi Institute of Information Information
Physical Education and not not
Sports Sciences

received received

63. Shaheed Rajguru College Information Information

of Applied Sciences for not not

Women received received
64. Lady Irwin College 62 39
65. College of Art 17 15
66. Zakir Husain Post Graduate 59 16

Evening College

67. Daulat Ram College 79 81

Infrastructure Development in Backward
and Tribal Areas

*172. SHRI MAROTRAO SAINUJI KOWASE:
SHRI S. ALAGIRI:

Will the PRIME MINISTER be pleased to state:

(a) whether regional and social imbalances are
sought to be removed through implementation of various
developmental/welfare programmes;

(b) if so, the details thereof;

(c) whether the Government has formulated or
proposes to formulate new schemes for infrastructure
development of backward and tribal areas in the country;
and

(d) if so, the details thereof including the funds
proposed to be made under each of the schemes, State-
wise?

THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE
IN THE MINISTRY OF PLANNING (SHR! RAJEEV
SHUKLA): (a) and (b) Yes Madam. The Union
Government supplements the efforts of the State
Government in redressal of regional and social
imbalances through the implementation of various fltagship
programmes and Centrally Sponsored Schemes such as
Mahatma Gandhi National Rural Employment Guarantee

AGRAHAYANA 14, 1934 (Saka)
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Scheme (MGNREGS), Pradhan Mantri Gram Sadak
Yojana (PMGSY), Tribal Sub Plan (TSP), Indira Awas
Yojana (IAY), National Rural Drinking Water Programme
(NRDWP), Accelerated Irrigation Benefits Programme
(AIBP), Sarva Shiksha Abhiyan (SSA), National Rural
Health Mission (NRHM), etc. The programme which is
being implemented specifically to address the issues
relating to reduction in regional imbalances more
holistically is the Backward Regions Grant Fund (BRGF)
and it has two components, namely, (i) District Component
covering 272 districts, and (ii) the State Component which
includes the Special Plans for Bihar, the KBK districts of
Odisha and West Bengal, Integrated Action Plan for
Selected Backward and Tribal Districts covering 82 districts
and the Bundelkhand Package.

(c) and (d) For development of infrastructure in
selected backward and tribal areas, the Integrated Action
Plan (IAP) for Selected Tribal and Backward districts was
initiated on 25.11.2010. As per the guidelines of the
scheme, the funds are placed at the disposal of the
committee headed by the District Collector and consisting
of the Superintendent of Police of the District and the
District Forest Officer. The District-level Committee has
the flexibility to spend the amount for development
schemes according to need, as assessed by it. The State
Governments and the District Collectors were also advised
to ensure a suitable form of consultation with the Local
Members of Parliament and other elected representatives
including Members of Panchayati Raj Institutions on the
schemes to be taken up under the !AP. The District-level
Committee draws up a plan consisting of concrete
proposals for public infrastructure and services such as
school buildings, anganwadi centres, primary health
centres, drinking water supply, village roads, electric lights
in public places such as PHCs and schools, etc. The
schemes so selected are required to show results in the
short term.

The IAP was initially approved for coverage of 60
districts and later on extended to 82 districts. An amount
of Rs. 25.00 crore was aliocated to each district in 2010-
11 and Rs. 30.00 crore per district in 2011-12 and 2012-
13. An amount of Rs. 5260.00 crore has been released
so far, of which an expenditure of Rs. 3341.04 crore has
been reported i.e. about 63% (as on 30.11.2012). Out of
about 93875 works taken up, 66196 works have been
completed ie. about 70.52%. The State-wise financial
and physical progress is given in the enclosed Statement.
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Statement
IAP: State-wise Financial and Physical Progress

(Rs. in crore)
Sl.No. State Allocation Expenditure No. of No. of
Release Projects Projects

taken up completed

1. Andhra Pradesh 530.00 410.00 199.41 4949 2287
(48.64) (46.21)
2. Bihar 775.00 525.00 278.30 14800 11999
(53.01) (81.07)
3. Chhattisgarh 850.00 750.00 497.21 17769 12850
(66.29) (72.32)
4, Jharkhand 1370.00 1200.00 801.88 15276 10714
(66.82) (70.14)
5. Madhya Pradesh 740.00 640.00 389.48 7875 5015
' (60.86) (63.68)
6. Maharashtra 170.00 150.00 103.03 4882 4278
(68.68) (87.63)
7. Odisha 1455.00 1275.00 893.13 22774 14668
(70.05) (64.41)
8. Uttar Pradesh 205.00 135.00 79.03 2427 1889
(58.54) (77.83)
9. West Bengal 205.00 175.00 99.56 3123 2496
(56.89) (79.92)
Total 6300.00 5260.00 3341.04 93875 66196
(63.52) (70.52)

Note: Figures in brackets indicate percentages.

Commissioning of Kudankulam Power Project

*173. SHRI BHUDEO CHOUDHARY:
SHRI SYED SHAHNAWAZ HUSSAIN:

Will the PRIME MINISTER be pleased to state:

(a) whether the technical formalities to enable the
commissioning of Unit-l of Kudankulam Nuciear Power
Project (NPP) have been completed;

(b) if so, the tentative date of commissioning of the
unit and the details of the expenditure incurred so far in
the said unit;

(c) whether some local people continue to protest
against the plant;

(d) if so, the details thereof along with the details of
the demands made by these people in this regard; and

(e) the action taken/being taken by the Government
to redress their grievances?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) The fuel has
been loaded in the Unit-1 and the Unit has been made
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ready for approach to first criticality (start of nuclear fission
chain reaction for the first time). The process of criticality
in Unit-1 would start after the stage-wise clearance from
Atomic Energy Regulatory Board (AERB).

(b) The Unit-1 is likely to be commissioned by the
end of December, 2012. The expenditure incurred on the
project (Kudankulam Nuclear Power Plant Units 1 & 2)
upto October 2012 is Rs. 15161 crore.

(c) to (e) Yes, Madam. Some sections of the
population from Idinthakarai village and some pockets in
the surrounding areas are protesting against the start up
of the plant raising issues of safety & livelihood. The
apprehensions about safety and livelihood have been
addressed by the expert group of eminent persons
constituted by the Central Government and through public
outreach programme using a multipronged approach.

[English]
Basic Facilities in Schools

*174. SHRI S. PAKKIRAPPA:
SHRI GANESHRAO NAGORAO
DUDHGAONKAR:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government has fixed any time limit
in regard to providing safe drinking water and clean
toilets in all the Government and Government aided
schools;

(b) if so, the details thereof;

(c) whether the Supreme Court has given any
direction to the Government in this regard and if so, the
details thereof;

(d) the number of schools in the States including
Uttar Pradesh lacking basic infrastructure facilities
including safe drinking water and toilet facility, State-
wise; and

(e) the steps taken by the Government to address
the issue?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI M.M. PALLAM RAJU): (a) and (b)
The Right of Children to Free and Compulsory Education
(RTE) Act, 2009 mandates the appropriate Governments
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to provide school infrastructure for elementary education
in accordance with the norms prescribed in the Schedule
to the RTE Act. State Governments/UT Administration are
mandated to provide these facilities in all schools as per
the time frame mandated under the RTE Act.

(c) Hon'ble Supreme Court in writ petition (Civil) No.
631 of 2004 in the matter of Environmental and Consumer
Protection Foundation vs. Delhi Administration and Others,
has directed, in its order dated 3.10.2012 to all States
and Union Territories to ensure providing toilet facilities
for boys and girls, drinking water facilities, sufficient
classrooms, etc. if not already provided to be
implemented within six months.

(d) As per District Information System for Education
(DISE) data 2011-12 (provisional) 87.7% elementary
schools in the country have toilet facilities and 94.6%
schools have drinking water facilities. A State-wise
statement indicating percentage elementary schools
having drinking water and toilets is enclosed.

(e) The Sarva Shiksha Abhiyan (SSA) seeks to
augment school infrastructure with the objective of
meeting RTE requirements, for which so far 3.04 lakh
school buildings, 17.92 lakh additional classrooms, 8.53
lakh toilets and 2.29 lakh drinking water facilities have
been sanctioned across the States/Union Territories.

Statement

Percentage elementary schools having drinking water
and toilet facility, as per DISE 2011-12 (provisional)

State/UT Percentage Percentage of
of schools schools with
with toilet drinking

facility water facility
1 2 3

Andaman and Nicobar 88.6 97.0
Istands

Andhra Pradesh 80.6 89.0
Arunachal Pradesh 55.0 78.0
Assam 68.6 78.0
Bihar 73.5 93.4
Chandigarh 100.0 100.0
Chhattisgarh 68.9 . 93.7
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1 2 3
Dadra and Nagar Haveli 75.9 98.7
Daman and Diu 99.1 100.0
Delhi 100.0 100.0
Goa 93.6 99.5
Gujarat 99.9 100.0
Haryana 98.0 99.6
Himachal Pradesh 97.5 98.8
Jharkhand 78.2 90.0
Karnataka 98.8 99.5
Kerala 92.8 97.5
Lakshadweep 89.1 100.0
Madhya Pradesh 95.4 98.0
Maharashtra 95.1 94.4
Manipur 93.8 95.0
Meghalaya 60.4 59.9
Mizoram 87.7 90.3
Nagaland 90.7 75.4
Odisha 80.8 94.4
Puducherry 99.9 100.0
Punjab 99.5 100.0
Rajasthan 95.6 95.1
Sikkim 98.5 96.8
Tamil Nadu 93.0 100.0
Tripura 82.3 75.3
Uttar Pradesh 91.3 98.5
Uttarakhand 95.6 95.7
West Bengal 89.6 97.2
Total 87.7 94.6

to Questions 92

[Translation]
Literacy Rate

*175. SHRI PREMDAS:
SHRI MANGANI LAL MANDAL:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the current literacy rate in the country, State/
gender-wise;

{b) the details of the expenditure sanctioned and
incurred on National Literacy Mission during the last
three years and the current year, State/year-wise;

{(c) the achievements made so far under the said
scheme;

(d) whether the Government proposes to provide
special assistance to the States which are below national
average and if so, the details thereof, and

(e) the steps taken/proposed to be taken by the
Government to improve the level of literacy in the country?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI M.M. PALLAM RAJU): (a)
Statement-| indicating current literacy rate in the country,
State/gender-wise as per 2011 Census, is enclosed.

(b) Statement-li indicating the details of funds
released as Central Share during the last three years
and the current year, State/year-wise under Saakshar
Bharat, the new variant of National Literacy Mission, is
enclosed.

(c) The programme has been sanctioned in 372 out
of 410 eligible districts of 25 States and 1 Union Territory.
As on 30th September, 2012, 1,00,524 Adult Education
Centres are reported to have been set up; survey has
been completed in 94,483 Gram Panchayats; 6,69,84,443
learners have been identified; teaching learning process
has commenced in 11,38,088 Literacy Centres and 144
lakh learners have been certified as literate through
assessment by the National Institute of Open Schooling,
New Delhi.

(d) No Madam. However, only rural areas in
educationally backward districts (districts, including new
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districts carved out of erstwhile districts, that had adult
female literacy rate of 50 per cent or below, as per 2001
census), besides left wing extremism affected districts,
irrespective of their literacy rate, are eligible for coverage

Written Answers

under Saakshar Bharat.

Current literacy rate in the country: State/gender-wise as per 2011 census
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(e) Government have enacted the Right of Children
to Free and Compulsory Education Act, 2009 and
launched Saakshar Bharat, a Centraily Sponsored
Scheme, to raise literacy level, in the age group of 6-14
years and 15 years and above, respectively in the

country.

Statement |

SI.No. State/UT Literacy Literacy Literacy
Rate Rate Rate
(Persons) (Males) (Females)
1 2 3 4 5

INDIA 74.04 82.14 65.46

1. Andhra Pradesh 67.66 75.56 59.74
2. Arunachal Pradesh 66.95 73.69 59.57
3. Assam 73.18 78.81 67.27
4. Bihar 63.82 73.39 53.33
5. Chhattisgarh 71.04 81.45 60.59
6. Goa 87.40 92.81 81.84
7. Gujarat 79.31 87.23 70.73
8. Haryana 76.64 85.38 66.77
9. Himachal Pradesh 83.78 90.83 76.60
10. Jammu and Kashmir 68.74 78.26 58.01
11. Jharkhand 67.63 78.45 56.21
12. Karnataka 75.60 82.85 68.13
13. Kerala 93.91 96.02 91.98
14. Madhya Pradesh 70.63 80.53 60.02
15. Maharashtra 82.91 89.82 75.48
16. Manipur 79.85 86.49 73.17
17. Meghalaya 75.48 77.17 73.78
18. Mizoram 91.58 93.72 89.40
19. Nagaland 80.11 83.29 76.69
20. Odisha 73.45 82.40 64.36
21. Punjab 76.68 81.48 71.34
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1 2 3 4 5
22. Rajasthan 67.06 80.51 52.66
23. Sikkim 82.20 87.29 76.43
24, Tamil Nadu 80.33 86.81 73.86
25. Tripura 87.75 92.18 83.15
26. Uttar Pradesh 69.72 79.24 59.26
27. Uttarakhand 79.63 88.33 70.70
28. West Bengal 77.08 82.67 71.16
29. Andaman and Nicobar Islands 86.27 90.11 81.84
30. Chandigarh 86.43 90.54 81.38
31. Dadra and Nagar Haveli 77.65 86.46 65.93
32. Daman and Diu 87.07 91.48 79.59
33. Delhi 86.34 91.03 80.93
34. Lakshadweep 92.28 96.11 88.25
35. Puducherry 86.55 92.12 81.22
Statement 1]
The details of funds released as central share under Saakshar Bharat programme
(Rs. in lakh)
SI.No. Name of State/UT Central Share released
2009-10 2010-11 2011-12 2012-13
(Upto 16.11.2012)
1 2 3 4 5 6
1. Andhra Pradesh 6899.55 8466.69 6454.92 11605.81
2. Arunachal Pradesh 403.68 487.03 2260.53 -
3. Assam 1447.59 858.08 0.00 -
4. Bihar 449.40 8518.94 37.63 -
5. Chhattisgarh 1902.78 1961.53 2867.51 4770.29
6. Dadra and Nagar Haveli 0.00 17.95 0.00 -
7. Gujarat 2399.11 0.00 1440.12 -
8. Haryana 120.11 727.56 511.12 -
9. Himachal Pradesh 0.00 146.34 71.62 269.84
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1 2 3 4 5 6
10. Jharkhand 546.67 2576.09 46.41 -
11. Jammu and Kashmir 0.00 0.00 887.24 -
12. Karnataka 1844.41 4562.92 0.00 4011.44
13. Madhya Pradesh 0.00 2070.01 2817.61 -
14. Maharashtra 1782.27 479.55 0.00 -
15. Manipur 262.25 0.00 474.84 -
16. Meghalaya 0.00 362.02 0.00 -
17. Nagaland 0.00 196.26 119.81 -
18. Odisha 349.89 0.00 964.37 667.68
19. Punjab 0.00 1561.33 0.00 -
20. Rajasthan 4410.59 0.00 8111.11 -
21. Sikkim 62.63 0.00 0.00 -
22. Tamil Nadu 936.32 1139.63 155.74 1375.04
23. Tripura 82.68 0.00 0.00 -
24, Uttar Pradesh 6488.37 0.00 15542.09 -
25. Uttarakhand 794.11 190.93 2841.73 -
26. West Bengal 1415.69 0.00 0.00 2952.05
Total 32598.10 34322.86 45604.40 25652.15

Land to Hospitals

*176. SHRI RATAN SINGH:
SHR! MANSUKHBHAI D. VASAVA:

Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the details of the allottees, who have been given
land on subsidized rates for construction of hospitals and
nursing homes in Delhi;

(b) whether there is any mechanism to monitor the
functioning of hospitals and nursing homes as per the
terms and conditions of the lease deed;

(c) if so, the details thereof and if not, the reasons
therefor;

(d) whether complaints have been received against
various hospitals and nursing homes which have been

allotted land on subsidized rates but are not providing
free treatment to patients from the economically weaker
sections; and

(e) if so, the details thereof during the last three
years and the current year and the action taken by the
Government in this regard?

THE MINISTER OF URBAN DEVELOPMENT AND
MINISTER OF PARLIAMENTARY AFFAIRS (SHRI KAMAL
NATH): (a) Details of the allottees, who have been given
land on subsidized rates for construction of hospitals and
nursing homes in Delhi, are placed at enclosed
Statement-1.

(b) and (c) Yes, Madam. The details of mechanism
to monitor the functioning of hospitals and nursing homes
as per the terms and conditions of the lease deed are
placed at enclosed Statement-Il.
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(d) and (e) Yes, Madam. The details of the complaints
received against various hospitals and nursing homes
which have been allotted land on subsidized rates but
are not providing free treatment to patients from the
economically weaker sections during the last three years
are placed at enclosed Statement-Iil.

The Hospitals which have been allotted land on
subsidized rates will have to provide treatment to poor
persons to the extent of 25% OPD and 10% IPD patients
completely free of charges in all respects. The monitoring
of free medical treatment to poor and weaker sections in
terms of the directions of the Hon’ble High Court of Delhi
& Hon’ble Supreme Court is carried out by the Directorate
of Health Services, Government of NCT of Delhi (GNCTD).
A Monitoring Committee has been constituted by the
Department of Health & Family Welfare, GNCTD and this
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Committee inspects 4 to 5 identified private hospitals
each month to monitor the provision of free treatment
provided by these hospitals.

The discrepancies found during such inspections are
communicated to the concerned hospitals with the
directions for immediate rectification of the same and
submission of compliance report to the Directorate of
Health Services, GNCTD. The Delhi Development
Authority (DDA) and Land & Development Ofifice (L&DO)
initiate action for determination/canceliation of lease deed
of Hospitals as and when any such reference is received
from Directorate of Health Services, GNCTD.

The details of steps taken by the Government to
monitor the free treatment to patients from the
economically weaker sections are placed at enclosed
Statement-1V.

Statement |

Details of Hospitals and Nursing Homes allotted land in Delhi on subsidized rates

Sl.No. Name of Society/Hospital Location Area
1 2 8 4
Land allotted by DDA
1. R.B. Jesa Ram Hospital Karol Bagh 4840.55 sgm.
2. Dr. B.L. Kapoor Memorial Hospital Pusa Road 5 Acres
3. Delhi Cheshire Home (Hospital for Disabled Person) Okhla 3.52 Acres
4.  Sunder Lal Jain Ch. Trust Ashok Vihar 3.14 Acres
5. Asthma & Bronchitis Foundation (Delhi University) Gautam Nagar 1.38 Acres
6.  Aishi Ram Batra Public Ch. Trust Tughlakabad 10.50 Acres
7.  Gujarmal Modi Hospital & Research Centre Saket 15 Acres
8. Madam Chanan Devi Eye Hospital Janak Puri 2.075 Acres
9.  Amar Jyoti Charitable Trust Karkardooma 4840 sq.yds.
10.  Flt. Lt. Rajan Dhall Ch. Trust Masoodpur 1.84 Acres
11.  Mahasati Mohan Devi Jain Shikshan Samiti (Bhagwan Mahavir Hospital) Rohini 4048 sqm.
12. Khosla Medical Institute & Research Center Shalimar Bagh 9680 sq.yds.
13  Birla Center for Medical Research V. Vihar 3.5 Acres
14.  Jaipur Golden Ch. Trust Rohini 3.6295 Acres
15. Deepak Gupta Memorial Ch. Foundation Karkardooma 4840 sqm.
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1 2 3 4

16. Al India Society for Health and Education Research Dwarka Ph-1 2 Acres

17. Ganesh Das Chawala Ch. Trust Rohini 4048 sgm.
18. Mai Kamali Wali Jan Kalyan Ch. Trust Rajouri Garden 434.50 sgm.
19. Parmarath Mission Hospital Pitampura 2420 sqm.
20. Mukand Lal Memorial Foundation — 6852 sqm.
21. Lala Gela Ram Memorial Medical Research Center (Dental Hospital) Pitampura 528 sqm.
22. V.N. Gupta Ch. Trust Pitampura 0.2 Hect.
23. Indian Spinal Injuries Center Vasant Kunj 11.84 Acres
24. Foundation of Applied Research in Cancer South of IL.T. 4013.66 sgm.
25. Dharam Shila Cancer Foundation & Research Center Dallupura 13175 sgm.
26. National Society for Prevention of Blindness (Small Hospital) Karkardooma 800 sgm.
27. Rajiv Gandhi Cancer Institute and Research Center Rohini 3.5 Acres
28. Escort Heart Institute and Research Center Okhla 6.9 Acres
29. Laxmipat Singhania Medical Foundation Saket 2 Acres
30. Venu Charitable Society (Eye Hospital) Saket 2.5 Acres
31. Sondhi Charitable Trust Okhla 1.162 Acres
32. Vivekanand Pratishthanm Khureji 8000 sgm.
33. Manav Sevarath Trust Paschim Puri 1 Hect.

34. Arya Vaidsala Kottalaya Karkardooma 9240 sgm.
35. Human Care Medical Trust Dwarka 1 Hect.

36. Devki Devi Foundation Saket 1.123 Acres
37. Dr. Narain Dutt Shrimali Foundation Pitampura 3.0 Hect.
38. Vikrant Children Medical Foundation Saket 1.4 Hect.
39. Balaji Medical & Research Center Mandawali 12000 sgqm.
40. B.R. Dhawan Medical Charitable Trust Dwarka 0.9 Hect.
41. Nirogi Ch. Medical Ch. Trust Mandawali Fazalpur 0.85 Hect..
42, Lala Munni Lal Mange Ram Ch. Trust Paschim Vihar 2.34 Hect.
43. Multan Seva Samiti Pitampura 1590 sgm.
44. Walia Charitable Trust Mayur Vihar-Ili 795 sgm.
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45. Param Shakti Peeth Mandawali 0.26 Acres

46. Unique Hospital and Research Institute Dwarka 3.16 Hect.

47. Sarvodaya Health Foundation Rohini 1000 sgm.

48. Shanti Memorial Society Lado Sarai 1 Hect.

49. Delhi ENN.T. Hospital & Research Center Jasola FC-33 768 sgm.

(E.N.T. Hospital & Research Center)

50. Sant Nirankari Mandal Dheer Pur 10 Acres

51. Madhukar Multi Speciality Hospital Geetanjli 5500 sgm.

52. National Heart Institute East of Kailash 743.80 sgm.

53. Sita Ram Bhartiya Institute B-16, Qutub 1.46 Acres

Institutional Area

54. Bala Sahib Gurudwara Kilokari 46274 sqm.

55. Maha Durga Ch. Trust Model Town 8000 sgm.

56. Jivodaya Hospital Ashok Vihar 0.84 Acres +
337.9 sq.yds.

Land aliotted by L&DO

1. Mooichand Khairati Ram Trust Lajpat Nagar 9 Acres

2. Sir Ganga Ram Trqst Society Karol Bagh 11.965 Acres

3. St. Stephens Hospital Society Near Tis Hazari 3.15 Acres

Court

4, Delhi Hospital Society Chanakya Puri 2 Acres

5. Dr. Vidya Sagar Kaushalya Devi Memorial Trust Nehru Nagar 3.5 Acres

6. R.B. Seth & Jessa Ram & Bros. Ch. Trust Karol Bagh 710.50 sq.yds.

Land allotted by MCD
1. Maharaja Agrasen Hospital Punjabi Bagh Not available
2. MGS Hospital Punjabi Bagh Not available

Statement Il

(A) Standard terms and conditions for allotment of land to Private Hospitals by DDA

1. The Society/Hospital will furnish an undertaking on a non-judicial stamp paper of

duly attested by 1st

Class Magistrate/Notary/Public to the effect that they will pay difference of the cost of land on revised rates

as may be decided by Government of India/DDA.
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11.

12.
13.

That the Hospital shall serve as general Public Hospital with at least 25% of the beds reserved for free
treatment for the weaker section of the society.

The OPD of the Hospital will provide free service to the patients falling in the indigent category.

The Hospital shall take part in the National Health Program for which its services may be called by the
Directorate of the Health Service/Ministry of Health.

The Hospital shaill earmark a separate area for Maternity and Child Health Center which will be available
free of cost for the community.

In case of surgical unit, hospital will provide facility for sterilization on such payment as may be fixed by
Delhi Government/Government of India from time to time.

The land shall be used by the society for the purpose of construction of Hospital and essential nursing and
medical staff quarters and for no other purpose whatsoever.

The land shall not be transferred/sub-leased to any other organization by the society without prior permission
of the DDA obtained in writing.

in case to violation of any of the conditions imposed the Delhi Government/Government of India would be
free to resume the title of land.

The construction of the Hospital and essential staff quarters will have to be completed within a period of
2 years from the date of handing over the possession of plot.

The society shall be bound by the architectural controls as may be prescribed by the Director (Planning)/
Chief Architect, DDA.

The Hospital shall execute lease deed at thereon expense as and when called upon to do so.

The construction plan should be got approved from the local body/DDA before undertaking any construction
on the plot.

(B) Standard terms & conditions for allotment of land to private hospitals by Land & Development Office (L&DO)

(i) The Lessee will in all respects comply with and be bound by the building, drainage and other bye-laws for

the time being in force in the New Capital of Delhi.

(ii) The Lessee will not without the previous consent in writing of the Land & Development Officer or of such

officers or body as the Lessor or the Land & Development Officer may authorize in this behalf make any
alterations in or additions to be buildings erected on the said demised premises so as to affect any of the
architectural or structural features thereof or erect or suffer to be erected on any part of the said demised
premises any buildings other than and except the buildings erected thereon at the date of these presents.

(i} The Lessee will not carry on or permit to be carried on, on the said premises any business, trade or

manufacture which in the opinion of the Land & Development Officer is noisy, noxious or offensive, or permit
the said premises to be used for any purpose otherwise than construction of hospital building and for
essential nursing and medical staff quarters for and for no other or do or suffer to be done thereon any
act or thing whatsoever which in the opinion of the Land & Development Officer may be an annoyance or
disturbance to the President of India or his tenants in the New Capital of Delhi and will not without the prior
sanction of the Land & Development Officer use the said premises or permit the said premises to be used
for the sale of grains or articles of food or drink of any kind or description whatsoever. The Lessee will pay
the difference of premium and ground rent (Licence Fee) as and when the land rates are revised w.ef.
01.04.2000.

(iv) The Lessee will not without the written consent of the Land & Development Officer or duly authorized officer

or body as aforesaid make any excavation in the premises hereby demised and will at all times during the
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continuance of this lease maintain the premises and all buildings thereon in a sanitary condition to the
satisfaction of the said Land & Development Officer or duly authorized officer or body as aforesaid.

(v) The Lessee will at all times during the continuance of this lease keep the buildings to be erected on said

(vi)

(vii)

(viii)

(ix)

)

land in a good and substantial state of repair to the satisfaction of the said Land & Development Officer
or duly authorized officer or body as aforesaid.

The Lessee will manage the said building demised premises to the satisfaction of the Lessor and will at
all reasonable times grant access to the demised premises to such officers as the Lessor may designate
for the purpose of inspecting the management of the said building demised premises and the general
scheme and arrangements therefor.

The Lessee shall not sub-let, transfer or assign the said premises hereby demised or any part thereof without
the sanction of the Lessor in writing first and obtained and while according such sanction, the Lessor may
impose such terms and conditions as he may in his absolute discretion think fit as conditions of such
sanction for such sub-letting, transfer or assignment. Such conditions may provide that the Lessee or the
transferee or assign as the case may be shall pay the Lessor enhanced ground rent as may be specified
in such sanction provided that the Lessor shall be entitled to claim and recover a portion of the unearned
increase (i.e. the difference between the premium already paid and current market value) in the value of
land at the time of transfer (whether such transfer is an entire site or only a part thereof).

The amount to be recovered being 50 per cent of the unearned increase. PROVIDED further that in case
the transfer is made in favour of a person or institution which is not entitled to same concessiona! allotment
as the Lessee then the Lessor shall be entitied to claim hundred percent of the unearned increase.

PROVIDED also the Lessor shall have a pre-emptive right to purchase the demised premises after deducting
the amount of the unearned increase as aforesaid.

PROVIDED also the Lessor shall have a pre-emptive right to purchase the property after deducting the
amount of the unearned increase as aforesaid.

The said Lessee will not alter, amend or in any other way modify the registered Articles and Memorandum
of Association or rules of business etc. (by whatever name the Constitution of the institution is called) or
their constitution of Composition without first obtaining the approval of the Lessor, to the proposed alteration
amendments or modifications.

If there shall at any time have been in the opinion of the Lessor or the Land & Development Officer whose
decision shall be final, any breach by the Lessee or by any person claiming through or under him of any
of the covenants or conditions contained in various sub-clauses and if the said intended Lessee shall neglect
or fail to remedy any such breach to the satisfaction of the Land & Development Officer within seven days
from the receipt of a notice signed by the Land & Development Officers requiring him to remedy such breach
it shall be lawful for the officers and workmen acting under the authority and direction of the Land &
Development Officer to enter upon the premises hereby demised and (a) to remove or demolish any
alterations in or additions to the buildings erected on the said premises, (b) to remove or demolish any
buildings erected on the said premise without the previous consent in writing of the Land & Development
Officer or duly authorized officer as aforesaid, (c) to fill any excavation or carry out any repairs that may
be necessary and all such moneys and expenses as may be laid out and incurred by the Land &
Development Officer or by his order shall be paid by the said Lessee, and it is hereby expressly declared
that the liberty hereinbefore given is not to prejudice in any way the power given to the President of India
by various Clauses.

If the yearly rent hereby reserved or any part thereof shall at any time be in arrear and unpaid for one
calendar month next after any of the said days whereon the same shall have become due, whether the same
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shall have been demanded or not, or if there shall have been in the opinion of the Lessor or the Land &
Development Officer whose decision shall be final, any breach by the Lessee or by any person claiming
through or under him of any of the covenants or conditions hereinbefore contained except those contained
in various sub clauses and on his part to be observed or performed or if it shall be proved to the satisfaction
of the Lessor whose decision shall be final that the demised premises have ceased to be used for the
purpose of Hospital building and for essential nursing and Medical Staff Quarter improperly or inefficiently
managed then and in any such case it shall be lawful of the Lessor or any person or persons duly
authorized by him notwithstanding the waiver of any previous cause or right of re-entry upon any part of
the premises hereby demised or of the buildings thereon in the name of the whole to re-enter and thereupon
this demise and everything herein contained shall cease and determine and the Lessee shall not be entitled
to any compensation to the Lessee for the demised premises, but such compensation shall not exceed the
amount of the premium paid before the execution of these presents together with the cost or the then value,
whichever shall be less, of the building erected on the land by the Lessee which value shall in the event
of dispute be determined by the Lessor whose decision shall be final.

(C) Standard terms and conditions for allotment of land to Private Hospitals by MCD

(i)

(i)

(iii)

(v)

(vi)

(vii)

The Lessee shall not deviate in any manner from the Master Plan for Delhi and the Zonal Development plans
nor alter the size of the said land whether by sub-division, amalgamation or otherwise.

The Lessee shall not sell, transfer, assign or otherwise part with possession of the whole or any part of the
said land or any building thereon except with the previous consent in writing of the Lessor which he shall
be entitled to refuse in his absolute discretion.

Whenever the title of the Lessee in the said land is transferred in any manner whatsoever, the transferee
shall be bound by all the covenants and conditions contained herein and be answerable in all respects
thereof.

Whenever the titte of the Lessee in the said land is transferred in any manner whatsoever the transferor
and the transferee shall, within three months of the transfer give notice of such transfer in writing to the
Lessor.

The Lessee shall from time to time and at all times pay and discharge all rates, taxes, charges and
assessments of every description which are or may at any time hereafter during the continuance of this lease
be assessed, charged imposed upon the said land hereby demised or any building to be erected thereupon
or on the landlord or tenant in respect thereof.

The Lessee shall not without the written consent of the Lessor carry on, or permit to be carried on, on the
said land or in any building thereon any trade or business whatsoever or use the same or permit the same
to be used for any purpose other than that of Hospital & dispensary or do or suffer to be done therein any
act, or thing whatsoever which in the opinion of the Lessor may be a nuisance, annoyance or disturbance
to the Lessor and persons living in neighbourhood.

The Hospital-cum-dispensary run by the Trust will treat at least 40% patients free of charge and MCD will
have the first right to refer such patients.

(viii) The Lessee shall at all reasonable times grant access to the said land to the Commissioner, Municipal

Corporation of Delhi for being satisfied that the covenants and conditions herein contained have been and
are being complied with.

(ix) The Lessee shall on the determination of this Lease peaceably yield up the said land and the building

thereon upto the Lessor.

(x) Al notices, orders, directions, consents, or approvals to be given under this Lease shall be in writing and

shall be signed by such officers as may be authorized by the Commissioner and shall be considered as
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duly served upon the lessee if the same shall have been delivered at or sent by post to the registered office
of the Lessee or any person claiming any right to the said land or the same shall have been affixed to any
building or erection whether temporary or otherwise upon the said land or shall have been delivered at or
sent by post to the then residence, office or place of business or usual or last known residence, office or
place of business of the Lessee or such person.

Statement Il

Details of Number of Complaints Received Regarding Denial of Free Treatment during the
Last Three Years w.e.f. 2010 to Till Date

Total number of complaints received : 134
Number of complaints redressed and closed : 51
Number of complaints under process 83

Three identified Private Hospitals are not providing free treatment and their matter is pending before the Hon'ble
High Court of Delhi.

(i) Mool Chand Khairati Ram Trust & Hospital, Ring Road, Lajpat Nagar, New Delhi.
(if) St. Stephen’s Hospital Society, Tis Hazari, Delhi.

(i} Rajiv Gandhi Cancer Institute & Research Centre, D-18, Sector-V, Rohini, Delhi.
Statement IV

The details of steps taken by the Government to monitor the free treatment to patients from the Economically Weaker
Section are as under:-

(i) A Monitoring Committee has been constituted by the Department of Health & Family Welfare, GNCTD and
this committee inspects 4 to 5 identified private hospitals each month to monitor the provision of free
treatment provided by these hospitals. The Monitoring Committee comprises of the following:-

» Director Health Services, Chairman

* M.O. I/C Nursing Home Cell, Member
¢ PIL petitioner, Member

* M.S. of St. Stephen’s Hospital, Member

* M.S. of the concerned Hospital, Member

(i) The discrepancies found during such inspections are communicated to the authorities of the concerned
identified private hospitals with the direction for immediate rectification of the same and also directed to send
a compliance report to the Directorate of Health Services, GNCTD.

(iii) The linked Government Nodal Officers visit the identified private hospitals for verifying the genuineness of
poverty of the patients admitted under EWS category by the concerned identified private hospitals on their
own and for monitoring the free treatment being provided to the EWS category patients referred by them.

(iv) The Special Committee constituted by the Hon’'ble High Court of Delhi revised the income criteria for availing
free treatment and the same was raised from Rs. 5000/- per family per month to Rs. 7254/- per family per
month. The income criteria has been linked to the minimum wages of an unskilled worker which is revised
twice a year.
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(v) Special Referral Desks/Centers have been established in both the identified private hospitals as well as
Government hospitals for facilitating free treatment to EWS patients. These centers are manned by Nodal

Officers of the respective hospitals.

(vi) Apart from the EWS patients who are residents of Delhi, the facility of free treatment was extended to EWS

patients residing anywhere in the country.

(vii) Advertisement regarding the provision of free treatment is regularly published in the leading daily newspapers
(Hindi, Punjabi, Urdu & English) and broadcast in the electronic media (Television & FM channels). The last
advertisement was done in the month of January-February 2012 in 10 newspapers, 04 FM channels, 02
Television Channels and LCD Screens at MTNL and Safal outlets.

lllegal Mobile Towers

*177. SHR! VIJAY BAHADUR SINGH:
SHRI NITYANANDA PRADHAN:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the details of the regulations issued by the
Government for installation of Base Transmitting Station
(BTS) and radiation emission norms for BTS and mobile
handsets;

(b) the number of tower companies which have not
complied with these regulations and the action taken by
the Government against them, company-wise;

(c) whether the Government has prepared a list of
illegal BTSs and issued direction to the mobile companies
to remove/shift these towers from public places such as
schools, hospitals, etc.;

(d) if so, the details thereof and the number of such
towers removed/shifted so far, State-wise including Delhi;
and

(e) whether the High Court of Delhi has also issued
any direction on radiation emission norms and installation
of BTS and if so, the details thereof and the reaction of
the Government thereto?

THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI KAPIL SIBAL): (a)
As per existing policy for installation of Base Transmitting
Station (BTS), Wireless Planning and Coordination (WPC)
Wing of Department of Telecommunications (DoT) issues
siting clearance for installation of mobile towers for each
and every site from the point of view of interference with
other wireless users, aviation hazards and obstruction to
any other existing microwave links. The siting clearance
is issued without prejudice to applicable bylaws, rules

and regulation of local bodies such as State Government/
Municipal Corporation/ Gram Panchayat etc. Accordingly,
before installation of tower, the telecom service provider
has to obtain the necessary permission from the
respective local bodies such as Municipal Corporation/
Gram Panchayat etc.

In respect of BTS, norms for exposure limit for the
Radio Frequency Field (Base Station Emissions) has been
reduced to 1/10th of the existing limits prescribed by
International Commission on Non lonizing Radiation
Protection (ICNIRP) with effect from 01.09.2012.

Self certification regarding compliance of radiation
norms is submitted by the Telecom Service Providers to
respective Telecom Enforcement Resource & Monitoring
(TERM) Cells of DOT. Ali new BTS sites start radiating
only after self certificate is submitted to relevant TERM
Cells. The TERM Cell tests up to 10% of BTS sites
randomly at its discretion. Additionally, the BTS sites
against which there are public complaints are also being
tested by TERM Cell.

If a site fails to meet the prescribed radiation criterion,
there is a provision of levying a penalty of Rs. 5 lakh per
BTS per service provider. Service providers must meet
the criterion within one month of the report of TERM Cell
in such cases, after which the site will be shut down.

In respect of Mobile Handsets, the following directions
have been issued regarding Specific Absorption Rate
(SAR) values:

(i) SAR level for mobile handsets is limited to
1.6 Watt/Kg, average over a mass of 1 gram
of human tissue.

(i) All the new design of mobile handsets shall
comply with the SAR value of 1.6 Watt/Kg
averaged over a mass of 1 gram tissue with
effect from 1st September, 2012.

(i) However, the mobile handsets with existing
designs, which are compliant with 2.0 Watt/
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Kg averaged over a mass of 10 gram tissue,
may continue to co-exist upto 31st August
2013.

(iv) From 1st September 2013, only the mobile
handsets with revised SAR value of 1.6 Watt/
Kg are permitted to be manufactured or
imported in India for domestic market.

(b) The TERM Cells carry out the random tests of
BTSs to check the compliance to the radiation norms. Till
30.11.2012, a total 83 number of BTSs of various
operators have been found to be non-compliant to the
prescribed radiation norms. Notices have been issued to
the concerned telecom service providers. The company-
wise details are given in the enclosed Statement.

{c) and (d) As such, there is no bar for installation
of mobile towers near the residential areas, schools and
hospitals, however, the Telecom Service Providers are
required to conform to the prescribed Electro Magnetic
Fields (EMF) radiation norms.

Moreover, various State Governments have
formulated their own guidelines for grant of permission
for installation of mobile towers. Some of the State
Governments have specific restrictions and prohibitions
on installation of mobile towers. These guidelines are
implemented and monitored by the State Governments/
local bodies.

(e) No such directions have been received in DoT
from High Court of Delhi.

Statement

List of non-compliant BTS company-wise

Sl.  Telecom Service Providers Number of

No. non-compliant
BTSs

1 2 3

1. Reliance Communications Ltd. 13

2. Unitech Wireless 5

3. Videocon Telecommunications Ltd. 1

4, Vodafone Ltd. 13

5. Aircel Ltd. 10

6. Bharti Airtel Ltd. 14

7. Idea Cellular Ltd. 6
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1 2 3
8. Loop Mobile Ltd. 6
9. Mahanagar Telephone Nigam Ltd. 1
10.  Sistema Shyam T Ltd. 2
11. S TEL Ltd. 1
12.  Tata Teleservices Ltd. 11

Total 83
[English]

Upgradation of Post Offices

*178. SHRI HARIBHAU JAWALE:
SHRIMATI KAMLA DEVI PATLE:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the number of post offices and speed post
counters operating at present and the new post offices
and speed post counters proposed in the country, State-
wise including Maharashtra;

(b) whether the Government proposes to upgrade
the existing post offices into sub-post offices and sub-
post offices into head/general post office;

(c) if so, the details thereof, State and location-wise
including Chhattisgarh and Jharkhand;

(d) whether the Government has also received
proposals from States for opening and upgradation of
post offices for the newly created districts in the country;
and

(e) if so, the details thereof and the reaction of the
Government thereto, State-wise including Andhra Pradesh
and Karnataka?

THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI KAPIL SIBAL): (a)
1,54,822 Post Offices (as on 31.3.2012) and 27,022
Speed Post Counters (as on date) are operating in the
country. The Circle-wise break-up of these Post Offices
and Speed Post Counters is given in the enclosed
Statement-l. Opening of Post Offices is an on-going
process. New Post Offices are opened as per the
prescribed norms and subject to availability of Plan funds
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and manpower. It has been proposed to open 80 Branch
Post Offices (BOs), 50 Sub-Post Offices (SOs) by relocation
of post offices/redeployment of personnel and 300 Speed
Post Counters in the country including Maharashtra during
current financial year (2012-13). The Circle-wise break-
up of these Post Offices is given in the enclosed
Statement-Il.

(b) and (c) The existing Branch Post Offices and Sub
Post Offices are upgraded into Sub Post Offices and
Head Post Offices respectively subject to fulfillment of
norms based on justification and availability of resources.

(d) and (e) Government have received 12 proposals
from State Government of Maharashtra and 2 proposals
from State Government of Madhya Pradesh for opening
of new Post Offices in newly created districts. The details
regarding locations of new Post Offices and action taken
thereon are given in the enclosed Statement-lll.

Statement |

Circle-wise number of Post Offices and Speed Post
Counters functional in the country (as on 31.3.2012)

Sl Circles No. of Post No. of Speed
No. Cffices Post Counter
Functional Functional
(as on (as on date)
3132012
1 2 3 4
1. Andhra Pradesh 16141 2469
2. Assam 4007 625
3. Bihar 9057 997
4.  Chhattisgarh 3127 328
5. Delhi 576 276
6. Gujarat 8979 1256
7. Haryana 2664 518
8. Himachal Pradesh 2778 459
9. Jammu and Kashmir 1695 224
10.  Jharkhand 3095 479
11. Karnataka 9703 2637
12. Kerala 5068 3845
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1 2 3 4
13. Madhya Pradesh 8314 1072
14. Maharashtra 12858 2218
15.  North East 2912 326
16. Odisha 8163 1193
17.  Punjab 3849 772
18. Rajasthan 10324 1225
19. Tamil Nadu 12,064 2629
20. Uttar Pradesh 17668 2532
21. Uttarakhand 2718 402
22. West Bengal 9062 540

Total 154822 27022

Statement |l

Circle-wise number of Branch Post Offices(BOs) and
Sub-Post Offices (SOs) proposed to be opened during
the current financial year 2012-13

Sl Circles BOs SOs Speed
No. Post
Counters
1 2 3 4 5
1. Andhra Pradesh 5 3 0]
2.  Assam 4 2 0
3. Bihar 3 1 48
4. Chhattisgarh 4 2 0
5. Delhi 0 4 151
6. Gujarat 4 3 0
7. Haryana 4 4 0
8. Himachal Pradesh 3 1 0
9. Jammu and Kashmir 1 1 31

10. Jharkhand

11. Karnataka

w A~ s
w
(@]

12. Kerala
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1 2 3 4 5 1 2 3 4 5
13. Madhya Pradesh 4 2 0 19. Tamil Nadu 4 3 5
14. Maharashtra 5 4 4 20. Uttar Pradesh 4 4 23
15. North
orth East 6 8 0 21, Uttarakhand 3 1 4
16. OQdisha 4 2 2
22. West Bengal 3 1 2
17. Punjab 4 1 1
18. Rajasthan 4 2 29 Total 80 50 300
Statement Il
Details of requests for opening/upgradation of Post Offices and action taken thereon
Sl. Name of the Location of POs Action Taken
No. Circles
1 Maharashtra Upgradation of Madh BO to SO Under examination
Opening of SO at Goral, Mumbai City, North Approved but pending due to
West Division want of accommodation
Opening of SO at Kurar Village, Mumbai City, -do-
North West Division
Opening of SO at Dahisar(W), Mumbai City, Under examination
North West Division
Opening of SO at Khadakpada, Thane Central -do-
Division
Upgradation of Kon BO to SO -do-
Upgradation of Kulgaon BO to SO -do-
Opening of BO at Veli, Dhule Division -do-
Opening of BO at Aundhgaon, Pune City, East -do-
Division
Upgradation of Solapur Vidyapeeth BO to SO -do-
Opening of BO at Nai Zindagi, Solapur -do-
Opening of BO at Umedpur, Solapur -do-
2. Madhya Pradesh Upgradation of Waidhan Sub-Post Office in -do-
Shahdol Division into Mukhya Dak Ghar
Upgradation of Alirajpur Sub-Post Office under -do-

Ratlam Division into Mukhya Dak Ghar
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Aakash-2 Tablet

*179. SHRI EKNATH MAHADEO GAIKWAD:
SHRI N.S.V. CHITTHAN:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government has launched the
advance version of low cost tablet called Aakash-2:

(b) if so, the details thereof along with the salient
features of Aakash-2;

(c) whether the Government is planning to provide
Aakash-2 free of cost to students particularly to the rural
and poor students belonging to the weaker sections of
the society;

(d) if so, the details thereof including the modalities/
norms worked out by the Government in this regard; and

(e) the time frame by which these tablets will be
distributed among the students?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI M.M. PALLAM RAJU): (a) and (b)
Yes Madam, the advanced version of low cost access
device (LCAD) called Aakash-2 tabiet was launched by
the Hon’ble President of India on the occasion of National
Education Day ie. 11th November, 2012.

The salient feature of ‘Aakash-2’ tablet includes 7"
multi-touch capacitive projective display with at least
800x480 resolutions. It runs on Android 4.0 (Ice-Cream
Sandwich) operating system, powered by 1 GHz
processor and HD video playback support. For internet
connectivity it has in built Wi-Fi support. The device has
4 GB of internal storage memory and a SD card slot
which can operate SD cards upto 32 GB. It has 512 MB
RAM and 3000 mAh battery. For the advanced version
of tablet Aakash-2, many useful applications and content
has been built in. Some of the important applications are
as follows:

(i) Interactive lesson building tool ‘ProxyMITY’.

(i) ‘Clicker application which permits quizzes to
be conducted on-line in class rooms in real
time.

(i) Standard educational contents in pdf and
HTML can now be easily stored and read on
Aakash-2. As a demonstration, some school
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books available in digital format from NCERT,
and a state board for school students have
been ported.

(iv) A ‘Robot-Controller as a demonstration of
engineering control applications.

(v) Spoken tutorials can be used on Aakash-2.

(vi) Some educational animations have been built,
and open source software tools are being
developed and adopted for creating
interactive animations to run on Aakash-2.

(vii) Programming environment which permits
students to use these tablets as a regular
computer to write programs in C, C++, and
Python.

(viii) The Scilab package has been fully ported on
Aakash-2,

(ix) Aadhar biometric authentication has been
integrated with Aakash-2.

(x) Linux Operating System has been ported on
Aakash, which is being further optimized.

(xi) Reception of country wide class room on
Aakash through A-view video conferencing
software especially designed for students and
teachers.

(c) to (e) Presently there is no proposal in this regard.
However, under National Mission on Education through
Information and Communication Technology (NMEICT), a
project is being implemented by IIT Bombay for achieving
following deliverables after acquiring the LCADs (Aakash-
2) for teacher empowerment:

(i) Acquisition and testing of low cost access
cum computing devices; and

(ii) Hardware & software optimization of low cost
access cum computing devices.

In the first phase 1,00,000 tablets are for the purpose
of testing by users all over India in different climatic and
usage conditions. Since these tablets are for the purpose
of testing and teacher empowerment, they would not be
distributed to the students in the 1st phase.

Auction of Spectrum

*180. SHRI N. KRISTAPPA:
SHRI KHAGEN DAS:
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Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether only five companies participated in GSM
spectrum auction and there was no bidder for CDMA;

(b) if so, the details thereof and the reasons therefor
including the estimated loss as a resuit thereof;

(c) the manner in which the price of COMA spectrum
is fixed by the Government; and

(d) the manner in which the Government proposes
to make use of the available 800 MHz spectrum in
future?

THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI KAPIL SIBAL): (a)
Five companies participated in 1800MHz band spectrum
auction. There was no bidder for 800MHz band spectrum
auction.

(b) Five companies which participated in 1800MHz
band auction are:

(i) Bharti Airtel Limited.

(it) Idea Cellular Limited.

(iii) Vodafone South Limited.

(iv) Videocon Telecommunications Limited.

(v) Telewings Communications Services Private
Limited.

(c) No decision has been taken as yet regarding
price of CDMA spectrum in the absence of auction
determined price.

(d) No decision has been taken as yet to make use
of the available 800MHz spectrum.

New Panel to Review Method of BPL

1841. SHRI E.G. SUGAVANAM: Will the PRIME
MINISTER pleased to state:

(a) whether a large number of people in the country
are living Below Poverty Line (BPL);

(b) if so, the details thereof;

(c) whether the Government has set up a new panel
headed by Dr. C. Rangarajan to review the method of
identifying the poor in the country;
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(d) if so, the details thereof, and

(e) the time by which the report of the panel/
committee is likely to be submitted?

THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE
IN THE MINISTRY OF PLANNING (SHRI RAJEEV
SHUKLA): (a) and (b) As per the latest estimates of
poverty, in 2009-10 the number of persons living below
poverty line in the country is estimated as 354.7 million
out of total population of 1189.9 million.

(c) and (d) The Planning Commission, in June 2012,
has constituted an Expert Group under the Chairmanship
of Dr. C. Rangarajan to "Review the Methodology for
Measurement of Poverty". The Terms of Reference of the
Group are as follows:

i. To comprehensively review the existing
methodology of estimation of poverty and
examine whether the poverty line should be
fixed solely in terms of a consumption basket
or whether other criteria are also relevant,
and if so, whether the two can be effectively
combined to evolve a basis for estimation of
poverty in rural and urban areas.

ii. To examine the issue of divergence between
consumption estimates based on the NSSO
methodology and those emerging from the
National Accounts aggregates; and to suggest
a methodology for updating consumption
poverty lines using the new consumer price
indices launched by the CSO for rural and
urban areas State-wise.

iii. To review alternative methods of estimation
of poverty which may be in use in other
countries, including their procedural aspects;
and indicate whether on this basis, a
particular method can be evolved for empirical
estimation of poverty in India, including
procedures for updating it over time and
across states.

iv. To recommend how the estimates of poverty,
as evolved above, shouid be linked to
eligibility and entitlements for schemes and
programmes under the Government of India.

(e) As per Terms of Reference of the Expert Group,
the committee has to submit its report in one year.
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[Translation]
Prior Permission for Filling up of Posts

1842. SHRIMATI SUSHILA SAROJ:
SHRIMATI SEEMA UPADHYAY:
SHRI MAHESHWAR HAZARI:
SHRIMATI USHA VERMA:

Will the PRIME MINISTER be pleased to state:

(a) whether it has been made mandatory to take
prior permission of his Ministry before making
appointment in various Ministries;

(b) if so, whether the functioning of various Ministries
is not likely to be affected adversely due to the posts
lying vacant for a long time and if so, the details thereof;

(c) whether unemployment is likely to increase in
the country due to the said decision;

(d) if so, whether it is not the violation of fundamental
rights of the unemployed youths who are in the last
year of prescribed age limit for Government jobs as they
are likely to be rendered unfit to apply for any
Government post after crossing prescribed age limit due
to the said decision;

(e) if so, whether the Government is likely to
consider to allow the unemployed youths to apply for
employment up to 5-6 years after crossing the prescribed
age limit; and

(f) if so, the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) Very few top
posts are filled with the approval of Prime Minister. Other
posts are filled by respective Ministries/Departments as
per provisions of Recruitment Rules/ Rules applicable to
the post.

(b} As per information available, out of the total
number of approximately 36.6 lakh sanctioned posts,
about 5.8 lakh posts are vacant as on 1.3.2011. This
may not adversely affect the functioning of the
Government.

(c) No, Madam.

(d) Does not arise.
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(e) and (f) No proposal relating to allowing relaxation
of 5-6 years to the unemployed to apply. for employment
after crossing the prescribed age limit is under
consideration in this Department.

Millennium Growth Targets

1843. SHRIMATI SEEMA UPADHYAY:
SHRI MAHESHWAR HAZARL:
SHRIMAT!I USHA VERMA:

Will the PRIME MINISTER be pleased to state:

(a) whether India figures at 83th place in the list of
125 countries as per the report of UN Millennium
Development Goal, 2012 growth targets;

(b) if so, the details thereof;

(c) whether as per the figures issued by the UNICEF,
32.7 per cent of the country’s population survives with
less than a dollar per day;

(d) if so, the reasons for such wide disparity in the
living standard in India in comparison to other countries;
and

(e) the details of the schemes being implemented
by the Government to achieve Millennium Development
Goals 20157

THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE
IN THE MINISTRY OF PLANNING(SHRI RAJEEV
SHUKLA): (a) and (b) As per the report of UN Millennium
Development Goal, 2012 no such placing for India is
mentioned. The report contains performance of different
countries on account of Goals/indicators embodying the
different Millennium Development Goals.

(c) and (d) As per World Bank database, the percent
of India’s population surviving with less than a dollar per
day is 32.7% in 2009-10. The disparity in living standard
across countries does not depend only on the percentage
of people living below a fixed level of income/
consumption. The reasons lie in their differential resource
endowment, historical and geographical factors, availability
of infrastructure, etc.

(e) The Administrative Ministries such as the Ministry
of Rural Development, Ministry of Health and Family
Welfare and Ministry of Human Resource Development
are implementing a number of schemes and programmes
relevant to attainment of MDG targets.
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Kailash-Mansarover Yatra

1844. SHRI ANURAG SINGH THAKUR: Will the
Minister of EXTERNAL AFFAIR be pleased to refer to
the reply given to Unstarred Question No. 1210 on
17.08.2012 and state:

(a) whether it has been submitted in reply to part
(b) and (c) of the said question that the China has cited
difficulties in opening any alternate route to Kailash-
Mansarovar,;

(b) if so, the efforts made by the Government to
address the concerns expressed by China; and

(c) the time by which difficulties coming in the way
of an alternate route to Kailash-Mansarovar Yatra through
Shipki La of Kinnour district in Himachal Pradesh are
likely to be removed?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a)
Yes, the Chinese side has cited difficulties in opening
alternate routes to Kailash-Mansarovar, including through
Shipki La.

(b) The Government of India has been discussing
with the Government of China the issue of opening
additional routes to Kailash-Mansarovar since 1992.
During the visit of the Chinese President Hu Jintao to
India in November 2006, the two sides agreed to explore
the possibility of opening an additional route for the
Yatra. However, the Chinese side has been citing
difficulty in opening alternate routes on the ground that
it would involve travel over longer distances on their
side through difficult terrain, with poor road conditions
and lack of proper infrastructure for accommodation and
communication. They have stressed that the safety of
the pilgrims is their paramount concern and this cannot
be ensured on the alternate routes.

(c) The Government of China has not indicated any
timeframe to open alternate routes for the Kailash-
Mansarovar Yatra.

[English]
High Speed Corridor for NCR
1845. SHRI PONNAM PRABHAKAR: Will the Minister
of URBAN DEVELOPMENT be pleased to state:

(a) whether there is a proposal to develop a high
speed corridor for the National Capital Region; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRIMATI DEEPA DASMUNSI):
(a) and (b) National Capital Region Planning Board
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(NCRPB) has informed that it has prepared a Functional
Plan on Transport for NCR-2032. The Plan recommended
following eight Regional Rapid Transit System corridors
to connect various towns/areas of National Capital Region
through High Speed Rail based system:

1. Delhi-Ghaziabad-Meerut
Delhi-Gurgaon-Rewari-Alwar

Delhi-Faridabad-Ballabgarh-Palwal

> 0D

Ghaziabad-Khurja

o

Delhi-Sonipat-Panipat
6. Delhi-Bahadurgarh-Rohtak
7. Delhi-Ghaziabad-Hapur
8. Delhi-Shahadra-Baraut

A Task Force for Regional Rapid Transit System for
National Capital Region has prioritized following three
corridors for implementation on the basis of feasibility
studies:

i} Delhi-Gurgaon-Rewari-Alwar: 180 km
ii) Delhi-Ghaziabad-Meerut: 90 km

iiiy Delhi-Sonipat-Panipat: 111 km
Postal Deficit

1846. SHRIMATI JYOTI DHURVE:
SHRI NARANBHAI KACHHADIA:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the financial position of postal
department is deteriorating;

(b) if so, the details thereof during the last three
years and the current year, year-wise;

{(c) whether the Government proposes to increase
the tariffs of various postal services in order to reduce
the postal deficit;

(d) if so, the details thereof; and

(e) the other measures taken by the Government to
improve the financial position of the Department?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
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(DR. KRUPARANI KILLI): (a) No, Madam. The financial
position of the Department is not deteriorating. It is true
that the Department is running in deficit, but the deficit
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of the Department is showing a declining trend during
the last three years. At the same time the revenue of the
Department is increasing steadily during the above period.

(b) (Rs. in Cr.)
Period Revenue (Prog) Expenditure(Prog) Deficit (Prog)
2009-10 6266.70 13346.94 6641.30
2010-11 6962.33 13793.67 6345.62
2011-12 7910.52 14163.70 5794.89

(c) Tariff revision is a continuous process being
undertaken by the Department from time to time.

(d) The postal tariff of Foreign Parcels (AIR/SAL)
have already been revised with effect from 1st September,
2012 and postage rates of Speed Post have been revised
w.e.f. 1st October, 2012.

(e) The Business Development & Marketing
Directorate under Department of Posts offers a number of
premium services like Speed Post, Express Parcel Post
and Logistics Post etc. to generate additional revenue for
the Department. Further, the Department of Posts reviews
its services and products from time to time in view of the
changing market scenario, changing customer needs,
industry benchmarks etc. and take steps/action to modify
services features accordingly for revenue growth and for
providing prompt services.

The Department has set up Mail Processing Centre
in Delhi and Kolkata to automate mail processing which
will also help in generating more traffic and consequent
increase in revenue.

The Department has also entered into an agreement
with MoneyGram International Money Transfer Service
on 29 September, 2011 to increase revenue from
International Inward Money Transfer service.

AADHAAR as Identity Proof

1847. SHRI ASADUDDIN OWAISI: Will the PRIME
MINISTER be pleased to state:

(a) whether the Union Government has asked the
Government agencies including External Affairs Ministry
to accept AADHAAR for various activities including issue
of passport;

(b) if so, the activities identified by the Government
wherein AADHAAR is accepted as proof of identity;

(c) the response of various agencies thereon; and

(d) the steps taken by the Government to deliver
AADHAAR cards to those people whose data were
collected and receipt issued two years ago?

THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE
IN THE MINISTRY OF PLANNING (SHRI RAJEEV
SHUKLA): (a) to (c) Aadhaar aims to provide a soft
identity infrastructure which can be used to re-engineer
public services so that these lead to efficient and better
delivery of services. The State Governments and Central
Government Ministries have been advised to review the
various schemes for service delivery and utilize and
leverage Aadhaar as a platform for service delivery. They
have also been requested to examine recognizing
Aadhaar as a Proof of Identity (Pol) and Proof of Address
(PoA) in the various resident centric schemes. Aadhaar
has been recognized as an officially valid document as
Pol and PoA for opening bank accounts and obtaining
mobile telephone and LPG connections. The Ministry of
Road Transport and Highways has issued necessary
instructions for recognition of Aadhaar as Pol and PoA
for obtaining a driving license and registration of vehicles.
The Department of Health and Family Welfare has also
recognized Aadhaar as Pol and PoA for extending
financial assistance to patients below poverty line who
are suffering from major life threatening diseases for
receiving medical treatment at any of the super specialty
Hospitals/Institutions or other Government Hospitals under
Rashtriya Arogya Nidhi. Ministry of Railways has also
recognized Aadhaar as a valid Pol for rail travel. Recently
Ministry of External Affairs, Election Commission of India,
and Central Board of Direct Taxes have been requested
to recognise Aadhaar as one of the valid Pol/PoA
documents for obtaining Passport, Voter Identity Card
and PAN card respectively. Election Commission of India
has accepted Aadhaar as an alternative Pol and PoA at
the time of polls in absence of Election Photo Identity
Card (EPIC). Some of the State/UT Governments viz.
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Sikkim, Tripura, Andhra Pradesh, Jammu and Kashmir,
Chandigarh, Nagaland, Haryana, Manipur and Rajasthan
have also recognized Aadhaar as one of the Pol and
PoA for their various resident centric schemes.

(d) UIDAI has partnered with India Post for delivery
of Aadhaar letters to residents. Till 21.11.2012, 18.63
crore Aadhaar letters have been printed and dispatched
through the Speed Post service of the Department of
Post.

[Translation]
Technology Transfer

1848. SHRI MAHENDRASINH P. CHAUHAN: Will
the Minister of SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether it is a fact that there has been less
commercial performance of iaboratories despite adequate
research works in the field of bio-technology sector in
the country;

(b) if so, the details thereof and the reasons therefor:
and

(c) the steps proposed to be taken by the
Government for technology transfer in laboratories for its
commercial activities?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI S. JAIPAL
REDDY): (a) and (b) No, many Indian laboratories
involved in research works in the field of bio-technology
sector are showing good commercial performance. A lot
of technologies developed in Department of Biotechnology
(DBT) funded projects has already been transferred to
Indian Industries for commercialization. Embedded auto
fish feeder system for smart pond management, and
development of diagnostic kits for detection of Neisseria
gonorhoeae, Chiamydia trachomatis, Filaria antibody, Fish
nodavirus etc. are some of the prominent technologies
developed in DBT funded projects and transferred to
Indian Industries. The details of other technologies
developed in DBT funded projects and transferred to
Indian Industries for commercialization is available in the
public domain at hitp:/dbtindia.nic.in.

(c) The Department of Biotechnology is providing
technical scientific and financial support to the Indian
laboratories for transfer of technologies for
commercialization.

Non-furnishing of Information by CBI

1849. SHRI RAKESH SINGH: Will the PRIME
MINISTER be pleased to state:
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(a) whether the Central Bureau of Investigation (CBI)
is not providing information of the cases of corruption
under the RTI Act;

(b) if so, the reasons therefor;

(c) whether the Central Information Commissioner
has given instructions to the CBI to provide such
information;

(d) if so, the details thereof;

(e) whether the Government proposes to take any
action to ensure supply of such information under RTI
Act; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE. (SHRI V. NARAYANASAMY): (a) and (b) The
Central Bureau of Investigation (CBI) is listed in the
Second Schedule of the RTI Act, 2005 and it provides
information under RTI Act, 2005 in accordance with the
provision of section 24(1) of the Act.

(c) to (f) The Central Information Commission vide
order CIC/SM/C/2012/000374 dated 31.10.2012 in the
matter of Sh. C. J. Karira Vs. CBI has directed that the
CBI will have to consider all RTI requests for information
which pertains to any allegations of corruption and human
rights violation irrespective of the individual against whom
such allegations are made. The order of CIC has been
challenged on 29.11.2012 in Delhi High Court and it has
stayed operation of the order of the CIC on 30.11.2012.
The matter is subjudice at present.

[English]
Funds under MDMS

1850. SHRIMATI JAYSHREEBEN PATEL: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether Mid-Day Meal Scheme is Centrally
Sponsored Scheme;

(b) if so, the details thereof;

(c) the funds allocated and utilized under the said
scheme during the last three years and the current year,
State-wise;
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(d) whether the Government proposes to reimburse
the amount to the State Government of Gujarat which
has spent more than its share under the scheme; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DR. SHASHI
THAROOR): (a) and (b) Yes Madam. Mid-Day Meal
Scheme (MDMS) covers children studying in classes |-
VIl in Government, Local Body, Government aided and
National Child Labour Project schools and the centres
run under Education Guarantee Scheme (EGS) /
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Alternative & Innovative Education (AIE) centres including
Madarsas/Maktabs supported under Sarva Shiksha
Abhiyan (SSA). During the year 2011-12, 10.54 crore
children studying in 12.31 lakh institutions have availed
of the Mid Day Meal.

(c) The details of funds allocated and utilized under
the Mid Day Meal Scheme during the last three years
and the current year, State-wise are given in the enclosed
Statement.

(d) and (e) During the year 2012-13, the Central
Government has released central assistance to Gujarat
as per the entitlement of the State Government.

Statement

Funds allocated and expenditure incurred during 2009-10 to 2011-12 and the current year 2012-13

(Rs. in lakh)
Sl. No. State/UT 2009-10 2010-11 2011-12 2012-13
Allocation Expenditure Allocation  Expenditure Allocation Expenditure  Central Expenditure
Assistance as on
Released 30.09.2012
as on
30.11.2012
1 2 3 4 5 6 7 8 9
1. Andhra Pradesh 261056 209813 483024 457751 851915 58518 33579.94 2373043
2. Arunachal Pradesh 1616.82 1073.71 2043.18 1663.96 2091.75 1068.18 1878.30 77491
3. Assam 28555.8 251675 34408.2 398223 532209 43999.1 2592857 18398.43
4. Bihar 52100.1 31936.1 80506.4 787959 81820.3 740356 49980.15 35064.67
5. Chhattisgarh 175786 15661.6 36187.7 369389 47463 37890.1 31259.17 19838.15
6. Goa 79434 578.81 1168.27 1049.35 82541 1158.12 107647 576.15
7. Gujarat 246031 211638 288516 301676 35301.6 330684 2005324 11096.45
8. Haryana 19094.9 17651.9 15325.1 15325.1 167134 203022 9550.14 7497.35
9. Himachal Pradesh 4835.78 5932.09 6487.67 7002.68 73516 7652.29 4180.49 398945
10. Jammu and Kashmir 5607.67 2982.36 7990.6 8234.22 13430.6 7329.56 2535.06 4656.71
1. Jharkhand 227779 18335.1 325955 28691 522522 299514 17406.60 12148.92
12. Kamataka 269023 258477 453683 425997 56525.8 46357 47218.80 21676.70
13. Kerala 13845.1 101986 18511.3 181129 142771 180832 11191.97 782872
14. Madhya Pradesh 53311.2 35598.2 65781.8 69417.1 767044 74684.5 44591.11 3244917
15. Maharashtra 5777115 461056 107492 85622.2 69255.8 90962 69198.02 53972.88
16.  Manipur 1478.66 1056.59 5658.11 5575.57 1894.19 1655.46 904.31 000
17. Meghalaya 5635.93 5360.22 13831.8 122755 3528.12 5303.84 3425.10 156324
18.  Mizoram 821.34 769.19 1902.29 1668.96 3306.57 2800.32 121276 29720
19. Nagaland 1062.01 1023.36 4026.97 4079.66 2464.37 2464.37 1660.94 506.91
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20. Odisha 321082 28046.1 38959.1 284034 371244 367985 2622532 22186.06
21, Punjab 111394 102674 16605.1 16310.8 175615 162682 9230.01 7977.00
22,  Rajasthan 408395 363286 462258 464286 529012 494153 24704.74 19668.83
23.  Sikkim 44455 42378 899.59 920.36 103565 1225.39 634.12 533.08
24.  Tamil Nadu 401892 400127 442506 424075 403337 40879.3 5128421 19117.80
25. Tripura 3801.36 4462.79 4856.76 4661.2 840841 4902.96 3026.53 234423
26. Uttarakhand 5169.29 3916.02 10963.3 124784 142555 118395 15357.99 4662.04
27.  Uttar Pradesh 890544 839497 102715 114634 107639 105879 6791728 4851382
28. West Bengal 741855 60920.7 79480 795784 77251 88572.8 4335148 4273998
29.  Andaman and 21648 154.48 247.06 207.31 500.14 23844 1248.79 5494
Nicobar Islands
30. Chandigarh 34312 343.12 52554 49283 680.77 680.77 301.00 24327
31. Dadra and Nagar Haveli 15262 144.46 29045 288.83 342.71 2.7 21125 7243
32. Daman and Diu 89.96 89.96 147.78 1421 136.58 136.34 116.08 35.90
33. Dehi 707443 3817.07 9072.32 794417 6562.19 842961 5792.26 4995.86
34. Lakshadweep 46.48 385 80.54 4887 76.32 5447 4587 2756
35.  Puducheny 4297 366.34 693.24 651.84 635.99 635.99 20147 31094
Total 669563 560705 912452 887916 989072 923582 625480 429550
[Translation]

Pending Projects for Approval

1851. SHRI JAI PRAKASH AGARWAL.:
SHRI PEETHAMBARA KURUP:

Will the PRIME MINISTER be pleased to state:

(a) the State-wise list of projects/proposals including
Kerala lying pending with the Planning Commission for
approval as on date and the date of pendency of these
projects;

(b) the reasons for not according approval to these
projects;

(c) whether the Government has received requests
from the State Governments to accord approval to these
projects;

(d) if so, the details thereof; and
(e) the response of the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE
IN THE MINISTRY OF PLANNING (SHRI RAJEEV
SHUKLA): (a) to (e) The State-wise list of projects/
proposals which are being examined and lying pending
with the Planning Commission for approval is enclosed
as Statement.

Statement

(a) Irrigation Projects pending for investment clearance

S.No. Name of State

Name of Sector/Project

Estimated Cost
(Rs. in crore)

Pending since

1 2 3 4 5
1. Himachal Pradesh Naduan Area Medium Irrigation Project 97.59 14.08.2012
2. Madhya Pradesh Bilgaon Medium Irrigation Project 182.22 14.08.2012
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1 2 3 4 5
3. Uttarakhand Tumaria-Bahalla and Naktiya Feeder Medium Project 11.20 14.08.2012
4, Bihar Restoration of WesternGandak Canal Major 2169.51 14.08.2012

Irrigation System

(b) Pending Projecté to be funded from One Time Additional Central Assistance /Special Plan Assistance during Annual
Plan 2012-13

S. Name of Name of Project Estimated Date on which
No. State Cost proposal received
(Rs. in crore) from State
Government
1 2 3 4 5
1. Bihar Extension of Chiraiyatand Flyover up to Gandhi 167.86 25.10.2012

Maidan in Exhibition Road and Mithapur Flyover
upto Chiraiyatand Flyover in Station Road at Patna

2. Gujarat Development of Coastal Tourism 120.00 10.10.2012
3. Jharkhand Construction of Rural Road, Bridges and Culverts 372.08 30.10.2012
4 West Bengal Research Project on Modelling of Thermal Transport 0.80 09.10.2012

in Submerged Arc Welding Process

5. Uttarakhand (i) Expansion & strengthening of runway and 48.20 22.11.2012
upgradation of associated infrastructure and terminal
facilities at Nainin-Saini Airport, Pithoragarh
(i) Construction works of 6 helipads at Kharshali 9.77 22.11.2012
(Uttarkashi), Auli (Chamoli), Kedarnath (Rudraprayag),
Ghangharia (Chamoli), Badrinath (Chamoli) & Mussoorie
(Dehradun)

(iii) 43.075 km. flood Control & 255 stand will be 79.31 15.11.2012
constructed in Dehradun, US Nagar, Pauri, Chamoli,
Rudraprayag, Nainital, Bageshwar, Haridwar District

(iv) Construction of barrage, lifting channel, reservior, 52.67 15.11.2012
distribution system at Kosi (Almora)

(v) Construction of Kasturba Gandhi Residential School 32.06 156.11.2012
(vi) Construction of GPS and GJS 14.62 15.11.2012
(vii) Construction of Directorate building in Dehradun 7.81 15.11.2012
(viii) Construction of 21 Senior Secondary School 28.82 15.11.2012
buildings

(ix) Construction of Buildings of Secondary Schools 48.07 15.11.2012
(x) Construction of Rajiv Gandhi Navodaya Vidyalaya, 45.36 16.11.2012

1 Vidyalaya in each districts—Tehri, Pithoragarh, Nainital
& Champawat
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(xi} Water supply scheme at Rudraprayag, Tehri, Pauri, 287.62 15.11.2012
Pithoragarh, Almora, Dehradun, Nainital disctricts
(xii) Construction of ROB at Bhandaribagh, Flyover at 70.00 15.11.2012
Bulliwala and ISBT (Dehradun)
Construction of Kashipur-Thakurdwara Road (Udham 18.14 15.11.2012
Singh Nagar)
Construction of Kichchha-Nagla Road (USN) 76.30 15.11.2012
Dugaripant-Chhatikhal Road (Pauri Garhwal) 16.90 15.11.2012
Hanging Bridge for Heavy Motor vehicles at Dabra- 128.53 15.11.2012
Chati, & light vehicle bridge at Ghonti on Tehri Lake
(Tehri)
Solid waste management plant in Dehradun, Haridwar 2412 15.11.2012
& Haldwani
Construction of Toilets in Dehradun, Haridwar and 5.62 15.11.2012
Haldwani
Comprehensive parking in Mussoorie 136.00 15.11.2012
Computerization of PDS (such as village-wise/each 51.54 15.11.2012
shops/godowns & offices all 13 Districts of U.K.
Works of Airport at Chinyalisaur (Uttarkashi) 41.04 22.11.2012
Est. of Engineering college Gopeshwar & strengthening 76.40 15.11.2012
of polytechnics
Const. of Roads & Bridges, cross barrier, valley 50.00 15.11.2012
bridges
Jollygrant, Dehradun alternative road 11.01 15.11.2012
Const. Chauras Bridge at Srinagar (Pauri) 18.16 15.11.2012
Const. of Court Machnjee Road, Dehradun 15.00 15.11.2012
Const. of Simla Bypass Road, Dehradun 57.81 15.11.2012
Const. of Estt. of Almora Medical College 295.55 15.11.2012
Doon Medical College 293.81 15.11.2012
Nursing College 67.14 15.11.2012
Const. of Maneri Bhali Hydro Project Phase-1 (Uttarkashi) 28.56 15.11.2012
Const. of Maneri Bhali Hydro Project Phase-2 (Uttarkashi) 94.81 15.11.2012
Construction of State Data Centre & IT building 8.95 22.11.2012
Const. of street children home at Dehradun, Haridwar 6.00 22.11.2012
and Haldwani
Const. of Haj house 4.00 15.11.2012
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Bharsar-Ranichauri Horticulture and Forestry University 20.92 15.11.2012
Const. of Rest house at Haridwar and Rudraprayag 15.00 22.11.2012
Working Women Hostel 10.00 22.11.2012
Const. of 30 Godown 18.00 15.11.2012
Transport facilities in Dehradun City 15.00 15.11.2012
Transport facilities in Dehradun City—Replacement of 10.32 15.11.2012
Polluting vehicles
Const. of Forest Fire Line 60.00 15.11.2012
Man-Animal Conflict Mitigation 40.50 15.11.2012
Const. of Degree college building 15.57 15.11.2012
Const. of Collectrate & Tehsil buidlings 35.74 15.11.2012
Const. of Jail buildings 35.39 15.11.2012
Const. of Fire station buildings at Uttarkashi 9.50 15.11.2012
Const. of Yojana Bhawan 21.04 15.11.2012
Study of Human Resource Development Index 2.00 22.11.2012
Const. of Examination Hall of State Public 24.78 22.11.2012
Commission at Haridwar
Const. of outdoor field, mini stadium, and indoor 3.32 15.11.2012
hall in Directorate campus (Dehradun)
Const. of trade tax office building 28.98 22.11.2012
Const. of multipurpose hall and Fencing of ground 12.66 15.11.201
of Sports College Dehradun
Synthetic Track & other works at Sports College 7.88 15.11.2012
Raipur, Sports College Dehradun
Const. of canal & Tubewell 210.90 15.11.2012
6. Manipur 131 Projects on infrastructure 386.15 14.09.2012
7. Meghalaya 15 Projects on Infrastructure 1416.96 19.10.2012
8. Tripura 21 Projects on Infrastructure 141.95 26.10.2012
[English] (a) whether the implementation of National Means-

Implementation of National Means-Cum-Merit
Scholarship Programme

1852. DR. P. VENUGOPAL: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

cum-Merit Scholarship programme by several States was
far from satisfactory;

(b) if so, the details thereof;

(c) whether the Government has reviewed the
progress of implementation of the said programme
recently; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DR. SHASHI
THAROOR): (a) and ( b) The Ministry of Human Resource
Development launched a Centrally sponsored National
Means-cum-Merit Scholarship Scheme in 2008-09 with
the objective of awarding scholarships to meritorious
students of economically weaker sections to arrest their
drop out at class VIll and encourage them to continue
their studies at secondary stage. There is quota of
scholarships for different States/UTs. The details of the
scholarships awarded in each State/UT since 2008-09
are given in the enclosed Statement.

DECEMBER 5, 2012
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{c) and (d) Yes, Madam. The progress of the scheme
was reviewed in State Education Secretaries Conference
held in New Delhi on 28th July, 2012. The representatives
of the State Governments/UT Administrations present in
the meeting were requested to take adequate steps like
giving wide publicity to the schemes to ensure that
maximum number of eligible students appear in the
selection test. Subsequently, the Secretary, Department
of Schoo!l Education & Literacy has also written to the
Chief Secretaries of the concerned States to take effective
steps in this regard.

Statement
S. Name of State No. of No. of No. of No. of No. of
No. scholarship scholarships scholarships  scholarships scholarships
allotted to sanctioned sanctioned sanctioned sanctioned
States in 2008-09 in 2009-10 in 2010-11 in 2011-12
1 2 3 4 5 6 7
1. Andaman and Nicobar 42 42 21 6 18
Islands
2. Andhra Pradesh 7008 6828 6347 6462 6655
3. Arunachal Pradesh 122 122 86 103 90
4. Assam 2411 15 171 459 364
5. Bihar 5433 1104 766 2069 2273
6. Chandigarh 85 85 52 85 18
7. Chhattisgarh 2246 210 67 204 103
8. Dadra and Nagar Haveli 22 22 22 22 13
9. Daman and Diu 16 16 16 16 16
10. Delhi | 1576 629 212 334 468
11. Goa 144 135 0 113 124
12. Gujarat 5097 857 857 1854 2636
13. Haryana 2337 1364 102 158 821
14, Himachal Pradesh 832 437 77 99 328
15. Jammu and Kashmir 1091 81 7 62 131
16. Jharkhand 1959 902 493 565 0
17. Karnataka 5534 1632 1347 2444 3170
18. Kerala 3473 3473 3473 3473 3473
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1 2 3 4 5 6 7
19. Lakshadweep 10 0 4] 0 0
20. Madhya Pradesh 6446 2700 1003 920 843
21. Maharashtra 11682 9579 6547 9989 9769
22 Manipur 255 203 109 170 133
23. Meghalaya 231 113 130 154 124
24. Mizoram 103 103 103 103 100
25. Nagaland 180 2 0 55 12
26. Odisha 3314 2151 1906 2452 0
27. Pudducherry 125 125 125 125 125
28. Punjab 2210 1911 442 690 876
29. Rajasthan 5471 1777 306 124 87
30. Sikkim 58 57 58 53 58
31. Tamil Nadu 6695 6069 1119 4386 0
32. Tripura 351 136 38 91 52
33. Uttar Pradesh 15143 9206 1520 1725 1351
34. Uttarakhand 1048 857 655 678 762
35. West Bengal 7250 2601 409 1197 2543
Total 100000 55544 28586 41440 37536
[Translation] (d) whether the Government has reviewed the likely

Patent Simplification Fund

1853. SHRI BHISMA SHANKAR AL/IAS KUSHAL
TIWARI: Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the amount allocated, sanctioned and utilized
under the Technology Development Programme by
Patent Simplifying Centres/Cells during the last two years
and the current year,

{(b) whether the Government proposes to set up a
Patent Simplification Fund;

(c) if so, the details thereof and the main objectives
thereof;

effects on the indigenous trade as a result of the setting
up of such centres/fund; and

(e) if so, the details thereof?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI S. JAIPAL
REDDY): (a) to (e) Madam, there is no proposal to set
up a Patent Simplification Fund by the Ministry. However
the Department of Science and Technology under
Technology Development Programme (TDP) has been
providing funding support to Patent Facilitation Cell (PFC)
in Technology Information, Forecasting and Assessment
Council (TIFAC) to create awareness on Intellectual
Property Rights (IPR), patent search services, patent filing
etc. In addition, under PFC, 24 Patent Information Centres
(PICs) are also supported in various States for creating
awareness and extend assistance on protecting
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intellectual Property Rights (IPR) including patent,
copyright, geographical indication etc. at State level.
These PICs are also creating Intellectual Property Cells
in Universities (IPCU) of their respective States. As of
now 84 IPCU's have been created in different universities

DECEMBER 5, 2012
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of the States. Apart the budget of PFC is also utilized for
supporting 24 PIC in different State S&T Councils in the
country. The Details on the amount allocated, sanctioned
and utilized by PFC during the last two years and the
current year is given below:

(Rs. in lakhs)
Year Allocation Sanctioned Utitized
2010-11 200.00 180.62 175.38
2011-12 250.00 186.49 131.16
2012-13 up to Nov.12 298.00# 197.19 55.33
Total 748.00 564.30 361.77

# Includes a budget of Rs.20.00 lakhs each for SC and ST component.

Development of Naxal Affected Areas

1854. SHRI MURARI LAL SINGH:
SHRIMATI KAMLA DEVI PATLE:

Will the PRIME MINISTER be pleased to state:

(a) whether the Government has envisaged
development and rehabilitation package for naxal affected
areas of the country and assessed financial demands of
the affected States;

(b) if so, the details thereof and if not, the reasons
therefor;

(c) whether the Planning Commission has
considered to formulate a comprehensive scheme for
economic and infrastructural development of naxal
affected areas including the State of Chhattisgarh; and

(d) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE
IN THE MINISTRY OF PLANNING(SHRI RAJEEV
SHUKLA): (a) and (b) An Integrated Action Plan (IAP) for
60 Selected Tribal and Backward Districts was approved
by the Government on 25.11.2010 with a block grant of
Rs.25 crore and Rs.30 crore per district for 2010-11 and
2011-12 respectively. Currently, |IAP covers 82 districts.
IAP has also been extended in its present form to 2012-
13 with an allocation of Rs. 30 crore per district. As on

30th November, 2012 an amount of Rs.5260.00 crore
has been released to the 9 States against which an
expenditure of Rs.3341.03 crore has been reported by
the districts i.e. 63.52%. Out of a total of 93875 works
taken up, 66196 works have been completed i.e. 70.52%.

In order to bring Left-Wing Extremists to the
mainstream, the States have their own surrender and
rehabilitation policies. The Union Government has
formulated a model Surrender-cum-Rehabilitation Policy
for Left Wing Extremists, which inter alia provides for an
immediate grant of Rs.1.5 lakh, a stipend of Rs.2000 per
month for three years, vocational training and incentives
for surrender of weapons.

(c) and (d) IAP includes 10 districts of Chhattisgarh
and an amount of Rs.750.00 crore has been released to
these ten districts against which an expenditure of Rs.
497.20 crore has been reported by the districts i.e.
66.29%. In terms of physical achievements, out of a total
of 17769 works taken up, 12850 works have been
completed which is 72.32%.

[English]
Corruption Free Services

1855. SHRI NILESH NARAYAN RANE: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government proposes to make
corruption free public service a fundamental right;
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(b) if so, the details thereof;, and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE. (SHRI V. NARAYANASAMY): (a) to (c) There is
no proposal with the Government to make corruption free
public service a fundamental right. However, the
Government has introduced the Right of Citizens for Time
Bound Delivery of Goods and Services and Redressal of
their Grievances Bill, 2011 in the Lok Sabha which lays
down an obligation upon every public authority to publish
citizens charter stating therein the time within which
specified goods shall be supplied and services be
rendered and also provide for a grievance redressal
mechanism for non-compliance of citizens charter.

Besides this, Government has also introduced the
following Bills in Parliament for effectively tackling
corruption:-

(i) The Judicial Standards and Accountability Bill,
2010;

(ii) The Lokpal & Lokayuktas Bill, 2011;
(ili) The Whistle-blowers Protection Bill, 2011;

(iv) The Prevention of Bribery of Foreign Public
Officials and Officials of Public International
Organizations Bill, 2011;

(v) The Public Procurement Bill, 2012.

Apart from the above legislative measures, necessary
revamping of administrative practices and procedures are
on fast-track. The Government is fully alive and committed
to implement its policy of “Zero Tolerance against
Corruption” and has already taken several steps in the
recent past to combat corruption and improve the
functioning of Government. These include:-

(i) Enactment of Right to Information Act, 2005;

(i) Issue of comprehensive instructions on
transparency in tendering and contracting
process by the CVC;

(iii) Issue of instructions by the CVC asking the
organizations to adopt Integrity Pact in major
Government procurement activities; State
Governments have also been advised to
adopt Integrity Pact in major procurements;

AGRAHAYANA 14, 1934 (Saka)

to Questions 150

(iv) Introduction of e-Governance and
simplification of procedures and systems;

(v) Issue of Citizens Charter;

(vi) Ratification of United Nations Convention
Against Corruption (UNCAC) in 2011;

(vii) Placing of details of immovable property
returns of All Members of the All India
Services and other Group ‘A’ Officers of the
Central Government in the public domain;

(viii) Setting up of 71 additional Special Courts
exclusively for trial of CBI cases in different
States (66 Courts have already started
functioning).

Complaints against Private and State Universities

1856. SHRI P.K. BIJU: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) the number of private and State Universities
functioning in the country at present, State-wise;

(b) the number of private and State Universities set
up during the last year, State-wise;

(c) the details of the various complaints against
these Universities received by the University Grants
Commission (UGC); and

(d) if so, the details of the action taken by the
Government on those complaints?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DR. SHASHI
THAROORY): (a) and (b} At present, there are 145 Private
Universities and 293 State Universities in India. During
the period from 1.4.2011 to 31.3.2012, 28 Private
Universities and 12 State Universities were established
by Acts of various State Legislatures. State-wise lists of
private and State universities are available at the
University Grants Commission (UGC) website
www.ugc.ac.in.

(c) and (d) The complaints received against these
private and State universities regarding refund of fee,
lack of amenities, non-refund of original certificates,
discrepancies in the mark sheets, illegal process in
admission, irregular grant of degrees etc. are sent by the
UGC to the universities concerned for redressal of the
grievances / rectifications of the defects as per the UGC
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Regulations and Guidelines issued from time to time.
UGC has also issued UGC (Establishment of and
Maintenance of Standards in Private Universities)
Regulations in the year 2003 to ensure quality and
standards in private universities.

FDI! in Indian Carriers by Foreign Airlines

1857. SHRI RAJAIAH SIRICILLA: Will the Minister
of CIVIL AVIATION be pleased to state:

(a) whether the Government has any proposal to
allow 49% Foreign Direct Investment (FDI) by foreign
airlines in Indian carriers;

(b) if so, the details and the present position thereof;

(¢) whether any pre-condition have also been laid
down like appointment of Indian CEO, etc. with such
proposal; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (SHRI K. C. VENUGOPAL): (a) to (d)
The Government has decided to permit foreign airlines to
invest in the capital of Indian companies operating
scheduled and non-scheduled air transport services, up
to the limit of 49 percent of their paid-up capital. Such
investment would be subject to conditions which include:

(i) It would be made under the Government
approval route.

(i) The 49 percent limit will subsume FDI and
Fll investment.

(ili) The investments so made would need to
comply with the relevant regulations of SEBI.

(iv) A Scheduled Operator's Permit can be
granted only to a company:

(a) that is registered and has its principal place of
business within India;

(b) the Chairman and at least two-thirds of the
Directors of which are citizens of India; and

(c) the substantial ownership and effective control of
which is vested in Indian nationals.

Vacant Posts of Teachers

1858. SHRI NAVEEN JINDAL: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:
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(a) the total number of vacancies and appointments
of teachers and other staff made under the Sarva
Shiksha Abhiyan (SSA) during the last three years, State-
wise and year-wise;

(b) whether the salaries of these teachers are not
being paid on time and remain in arrears for months;

(c) if so, the details thereof and if not, the reasons
therefor;

(d) the number of such teachers whose salaries
have remained in arrears during the last three years,
year-wise and State-wise;

(e) the total salary amount that is currently under
arrears, State-wise; and

(f) the steps taken by the Government to ensure
timely dispatch of salaries of teachers and other staff
appointed under SSA?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DR. SHASHI
THAROOR): (a) Under Sarva Shiksha Abhiyan (SSA),
19.82 lakh teacher posts have been sanctioned up to
2012-13, out of which 12.48 lakh teacher posts are
reported by the States to have been filled up. State-wise
details of teacher posts sanctioned and filled up are
given in the enclosed Statement.

(b) to (f) Recruitment and payment of salaries to
teachers is done by the State Governments. For teacher
posts created under the SSA, the Central Government
and State Government share salary costs in a 65:35
ratio. The Central Government has released Rs. 20,548.43
Cr. of its annual budget of Rs. 25,555 Cr. under SSA to
the States/UTs, so far. State Governments make salary
payments and maintain records of the same, not the
Government of India.

Statement

Sl States /UTs Teachers Teachers
No. Sanctioned Recruitment
till 2012-13  till 2012-13
(30.9.2012)

1 2 3 4
1. Andhra Pradesh 39189 38319
2. Arunachal Pradesh 7262 5226
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1 2 3 4 1 2 3 4
3. Assam 48808 38364 32. Daman Diu 119 95
4. Bihar 403413 191983 33. Delhi 7104 4342
5. Chhattisgarh 67507 54985 34. Lakshadweep 38 16
6. Goa 169 149 35. Puducherry 48 36
7. Gujarat 58688 31336 Total 1982894 1248385
8. Haryana 13435 6345 )
[Translation]
9. Himachal Pradesh 5856 3553
Recognised Schools
10. Jammu and Kashmir 43471 39739
11. Jnarkhand 120396 84672 1859. SHRI YASHBANT LAGURI: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
12. Karnataka 29055 24278 state:
13. Kerala 2925 0 (a) the number of schools recognized by CBSE and
14. Madhya Pradesh 173855 98287 ICS in the country and names of the schools where
reservation quota meant for Scheduled Tribes have been
15. Maharashtra 42091 8522 implemented;
i !
16. Manipur 287! 1544 (b) the number of schools not implemented the
17. Meghalaya 13262 14020 above reservation quota for admission during the last
three years; and
18. Mizoram 2485 1303
19. Nagaland 3147 590 (c) the rules und.er which action has been taken by
the Government against these schools?
20. Odisha 89901 88442
_ THE MINISTER OF STATE IN THE MINISTRY OF
21. Punjab 14090 7432 HUMAN RESOURCE DEVELOPMENT (DR. SHASHI
22 Rajasthan 114132 94201 THAROOR) (a) and (b) Hecognition to the schools is
given by the respective State Governments/Union
23. Sikkim 724 223 Territories. Central Board of Secondary Education (CBSE)
24 Tamil Nadu 33214 22497 is an examination body and grants affiliation to the
schools. However, Affiliation Bye-Laws of the CBSE
25. Tripura 6980 5694 prescribe that the reservation for students of Scheduled
6. Uttar Pradesh 423553 258924 Caste/SchgduIed Tribe category shall be governed by
the Education Act/Rules applicable to the State/UT where
27. Uttarakhand 14316 5998 the school is situated. Council for the Indian School
08. West B | 198253 115797 Certificate Examination (C!'SCE) which is a private board
- Yyest benga has also informed that the Schools affiliated with it give
29. Andaman and Nicobar 210 162 admission to students belonging to various social groups
Islands including Scheduled Tribes. Any action against the
defaulting schools can be taken by the State Government/
30. Chandigarh 1390 785 uT
31. Dadra and Nagar Haveti 937 526

(c) Does not arise.
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[English]
Al MoU with Private Company

1860. SHRI RUDRAMADHAB RAY: Wili the Minister
of CIVIL AVIATION be pleased to state:

(a) the number of MoUs signed by Air India since
2008 along with the name of official partners;

(b) the salient features of the agreements, MoU-
wise; and

{c) the perceived benefits that would accrue to Air
India thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (SHRI K. C. VENUGOPAL): (a) to (c)
The information is being collected.

Education in Naxal Affected Areas

1861. SHRI MANOHAR TIRKEY:
SHRI NARAHARI MAHATO:
SHRI NRIPENDRA NATH ROY:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government is aware that children

in naxal affected areas are facing lots of problems and .

finding it difficult to go to schools;
(b) if so, the details thereof;

(c) the steps taken to address this problem in naxal
affected districts of the country;

(d) whether the Government is also aware that drop-
out rates are very high in naxal affected and tribal
areas;

(e) if so, the details of drop-out rate during the last
three years;

(f) whether the Government has earmarked budget
for children of naxal affected areas; and

(g) if so, the details thereof and the special incentives
thereon?
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THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DR. SHASHI
THAROOR): (a) and (b) The Left Wing Extremism (LWE)
affected areas overlap with tribal and forest areas where
distance and terrain are an issue. Incidents of damage/
closing of schools have been reported and Chhattisgarh,
Jharkhand and Andhra Pradesh have also reported
difficulties in construction of permanent structures.

(c) In order to address access and retention of
children in the 6-14 years age group in the LWE districts,
10,551 primary schools, 13,715 upper primary schools,
1,04,959 additional classrooms, 51,600 girls’ toilets and
8,121 toilets have been sanctioned in these districts under
SSA.

In 2012-13 special training for mainstreaming
6,59,668 out of school children into regular schools have
been sanctioned for LWE districts and 889 Kasturba
Gandhi Balika Vidyalayas (KGBVs) are functional in these
districts where 36.61% of the total intake are ST girls.

These interventions have inter alia resulted in an
increase in enrolment in LWE districts from 2,16,98,119
in 2005-06 to 2,53,85,043 in 2011-12.

(d) and (e) As per School Education Statistics (SES)
brought out by the Ministry of Human Resource
Development, drop out rates in the States with Left Wing
Extremism (LWE) affected districts have been showing a
decreasing trend in many areas since inception of SSA.
However, in a few areas, the progress is not satisfactory.
A comparative statement indicating the drop out rates in
the States with LWE for the years 2008-09, 2009-10 and
2010-11 is enclosed.

(f) and (g) Rs.1002901 lakh i.e. 17% of the total
funds sanctioned under SSA for the year 2011-12 went
to the 82 LWE affected districts while for the year
2012-13, Rs. 1150503.60 lakhs i.e. 16% of the total
funds sanctioned under SSA went to these districts. A
summary of the provisioning in key components during
these two years is indicated in the table below with
comparative percentage of the national approvals for the
respective component.

2011-12 2012-13
Items Number % of Number % of
total total
1 2 3 4 5
10% 412 40%

Opening of New PS (including EGS to PS) 386
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1 2 3 4 5
Opening of new UPS 354 21% 381 24%
Total teachers 38682 26% 27829 23%
Construction of PS buildings 90 31% 379 27%
Construction of UPS buildings 323 44% 383 18%
Construction of Addi. Classrooms 43364 19% 46938 27%
KGBV 659 18% 887 23%
SSA (Financial, Rs. In lakh) 970645 17% 1093660.26 16%
KGBV (financial, Rs. In akh) Rs.24071 11% 51102.17 28%
NPGEL (financial, Rs. In lakh) Rs.8186 21% 574117 24%
Total Funds (Financial, Rs. In lakh) 1002901 17% 1150503.60 16%

Statement
Drop-out rates in naxal affected States.
Name of State 2010-11 2009-10 2008-09
Primary Elementary Primary Elementary Primary Elementary

West Bengal 28.4 49.1 20.52 50.46 27.84 59.33
Chhattisgarh* 31.0 48.3 34.12 40.67 26.52 37.54
Jharkhand* 284 451 27.05 61.87 20.70 60.14
Odisha 7.0 55.0 26.45 54.30 33.12 56.92
Andhra Pradesh 17.4 32.9 15.80 41.29 15.55 40.65

*Data combined with parent State. **Source - SES

Facilities to Differently Abled in Post Offices

1862. SHRI P. KUMAR: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether many post offices in the country are not
accessible to disabled people;

(b) if so, the details thereof,

(c) whether the Government has any plan to make
the postal facilities more accessible to disabled people;
and

(d) if so, the details thereof and the action taken
by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. KRUPARANI KILLI): (a) No, Madam. Barring few,
most of the Post Offices are accessible to disabled people,
all over the country.

(b) 2924 number of Post Offices functioning in
Departmental/Rented building are not accessible to
disabled people.

(c) Yes, Madam.

(d) Instructions have already been issued to the
Postal Circles to make provision for construction of ramps
in a phased manner, besides providing lifts with Baraille
panel, wherever the post offices are accessible through
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lifts, and provisions of low-height counter(s) in post offices
to facilitate when-chair users.

Neutrino Observatory Project

1863. SHRI ABDUL RAHMAN:
PROF. SAUGATA ROY:

Will the PRIME MINISTER be pleased to state:

(a) the present status and the broad features of the
proposed India-based Neutrino Observatory (INO)
project;

(b) whether Steel Authority of India Limited (SAIL)
proposes to supply 50,000 tonnes special steel for
building INO; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI V. NARAYANASAMY): (a)
The India based Neutrino Observatory (INO) project is
being set up in the Bodi West Hills at the Pottipuram
village in Theni district of Tamil Nadu. The tand for this
project has been acquired. The project aims at carrying
out research to study the properties of neutrinos which
are the second most abundant particles in the Universe.
Neutrinos are neutral particles and weakly interactive
particles which are very difficult to detect. Therefore they
need a massive detector. INO detector will be a multi
layer stack of magnetised iron plates. A large number of
such plates will be needed to build the INO detector and
with back up of electronics, these detectors are expected
to detect neutrinos passing through them. The INO will
ultimately help in understanding the evolution of universe.
The detectors developed for the INO project will also
have societal applications such as in medical imaging.

(b) Yes, Madam. A proposal has been received from
Steal Authority of India Limited (SAIL) for the supply of
special steel for building INO detector.

(c) No purchase order has been placed on SAIL or
any other agency for supply of steel.

[Translation]
Discrimination in Mid-Day Meal Scheme

1864. SHRI ASHOK KUMAR RAWAT: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:
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(@) whether instances of students not availing the
mid-day meals at some places because of caste factor
have come to the notice of the Government;

(b) if so, the details of such instances reported
during 2011 and 2012 so far; and

(c) the remedial measures taken/being taken in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DR. SHASHI
THAROOR): (a) and (b) Two complaints, one each from
Madhya Pradesh and Uttar Pradesh, have been received
by this Department since 01.01.2011. The two states
were asked to enquire into them and take necessary
action. The State of Madhya Pradesh has informed that
the complaint was found baseless as the meals prepared
by female cooks belonging to Scheduled Caste
community were being consumed by all the children in
the school. The State of Uttar Pradesh has informed that
the complaint of the Principal of the concerned school,
Lakhimpur, regarding non-cooking of mid-day meais and
caste discrimination was found baseless as the same
was made on account of action taken against him; his
pay was stopped for not doing his duty properly.

(c) States/UTs have formed Committees/Samities with
members from Scheduled Castes & Scheduled Tribes to
inspect preparation and distribution of food. Similarly,
priority is given to these communities in recruitment of
cook-cum-helpers.

MDM guidelines lay down that on an average 25%
of schoois should be inspected every quarter by state
government officers belonging to different departments at
District, Sub-Division, Tehsil/Taluka, block and other
suitable levels. In addition, the Joint Review Missions
consisting of representatives of Central Government, State
Government, UNICEF and Supreme Court
Commissionerate, also help in detecting the malaise.
Similarly, 41 independent Monitoring Institutions such as
IT Chennai and Visva-Bharati also monitor this aspect.

Income Ceiling for BPL

1865. SHRI ANJAN KUMAR M. YADAV:
SHRI LAXMAN TUDU:

Will the PRIME MINISTER be pleased to state:

(a) whether the Government is considering inclusion
of persons earning Rs. 5000/- per month in the BPL
category;
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(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the steps taken to raise the income ceiling for
inclusion in BPL category keeping in view the rising
inflation?

THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE
IN THE MINISTRY OF PLANNING(SHR! RAJEEV
SHUKLA): (a) to (d) There is no such proposal under
consideration. The Planning Commission defines poverty
line on the basis of Monthly Per Capita Consumption
Expenditure (MPCE). According to the latest estimates,
the Poverty line at all India level is estimated as Monthly
Per-capita Consumption Expenditure of Rs. 673 for rural
areas and Rs. 860 for urban areas in 2009-10, which
amounts to a monthly consumption expenditure of Rs.
3,365 in rural areas and Rs. 4,300 in urban areas for a
family of five at 2009-10 prices. These poverty lines are
updated for subsequent years by using inflation indices.

Planning Commission, in June 2012, has constituted
an Expert Group under the Chairmanship of Dr. C.
Rangarajan to “Review the Methodology for Measurement
of Poverty”. In order to ensure the contemporary relevance
of the poverty line and to ensure that suitable weightage
is given to different parameters in computing the poverty
line consistent with the current ground realities the Expert
Group under the Chairmanship of Dr. Rangarajan has
been given comprehensive terms of reference for
computation of poverty estimates including suggesting a
methodology for updating consumption poverty lines using
the new consumer price indices launched by the CSO
for rural and urban areas state-wise.

[English]

National Vocational Education Qualification
Framework

1866. SHRIMAT!I ANNU TANDON: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government is considering to
establish a National Vocational Education Qualification
Framework (NVEQF);

(b) if so, the details thereof;

(c) whether the Government is considering to involve
the private sector and industry to part of the NVEQF
certification process; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DR. SHASHI
THAROOR): (a) and (b) The Ministry of Human Resource
Development, Government of India, has notified the
National Vocational Education Qualification Framework
(NVEQF) on 03.09.2012. The key elements of the NVEQF
are to provide: nationa! principles for providing vocational
education (VE); muitiple entry and exit between vocational
education and general education and job markets;
progression within vocational education; transfer between
vocational education and general education; and
partnership with industry/employers.

{c) and (d) The NVEQF provides for involvement of
industry through Sector Skill Council (SSCs) in laying
down of national occupation standards and in assessment
of skill competencies acquired as part of Vocational
Education. The certificate awarding agencies will factor
in the assessment reports of the SSC's.

[Translation]
Model Degree Colleges

1867. SHRI DEVJI M. PATEL:
SHRI GOPINATH MUNDE:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government has approved a new
scheme for central assistance to establish a model
degree college in every identified educationally backward
districts in the country including Maharashtra and
Rajasthan;

(b) if so, the details thereof, State-wise and location-
wise; and

(c) the time by which these colleges are likely to be
made functional along with the funds likely to be utilised?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DR. SHASHI
THAROOR): (a) and (b) Yes, Madam. A Centrally
Sponsored Scheme to establish one Model Degree
Coliege in each of the identified 374 Educationally
Backward Districts (EBDs) of the country was launched
in 2010. A State-wise list of EBDs is enclosed as
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Statement. Under the Scheme, the share of capital
expenditure between the Central and State Governments
is in the ratio of 1:2, limited to Rs. 2.67 crore central
share for the establishment of each college. For Special
Category States, the ratio is 1:1, limited to central share
of Rs. 4 crore for each college. Land is provided free of
cost by the State Governments. The balance amount of
the capital cost, and the recurring cost of running these
new colleges is to be met by the concerned State
Governments. The total capital cost for each college is
between Rs.4 to Rs. 8 crores. Colleges established on
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or after 1st January, 2008 in the EBDs are also eligible
to be covered under the Scheme. A clear Memorandum
of Understanding is signed with each State Government
before release of funds.

(c) As per information made available by University
Grants Commission (UGC), 153 proposals have been
received, of which, 86 have been approved and 33 have
been rejected on grounds of ineligibility. So far, 50 Model
Degree Colleges have become functional and the UGC
has released Rs. 52.06 crores.

Statement

List of 374 identified Higher Educationally Backward Districts

1.A&N Islands Dantewada Giridih
Andamans Dhamtari Godda
Nicobars Durg Gumla
2. Andhra Pr. Janjgir -champa Kodarma
Adilabad Jashpur Pakaur
Anantapur Kanker Palamu
East Godavari Kawardha P. Singhbhum
Kurnool Koriya Sahibganij
Mahbubnagar Mahasamund 14. Karnataka
Medak Raigarh Bagalkot
Nizamabad Raipur Bangalore Rural
Prakasam Rajnandgaon Belgaum
Srikakulam Surguja Bellary
Vizianagaram 7.0 & N Haveli Bijapur
West Godavari D & N Havelii Chamarajanagar
3. Arunachal Pr. 8. Daman & Diu Chikmagalur
Changlang Daman Chitradurga
Dibang Valley Diu Dakshina
Kannada
East Kameng 9. Gujarat Gadag
Lohit Amreli Hassan
Lower Subansiri Banas Kantha Haveri
Tawang Bharuch Kodagu
Tirap Bhavnagar Kolar
Upper Siang Dohad Koppal
Upper Subansiri Jamnagar Mandya
West Kameng Junagad Raichur
West Siang Kachchh Tumkur
4, Assam Kheda Udupi
Bongaigaon Mahesana Uttara Kannada
Cachar Narmada 15. Kerala
Darrang Panch Mahals Kasaragod
Dhubri Patan Malappuram
Goalpara Porbandar Palakkad
Hailakandi Rajkot Wayanad

Shivpuri Banswara Banda

Sidhi Baran Barabanki
Tikamgarh Barmer Bareilly
Ujjain Bharatpur Basti

Umaria Bhilwara Bijnor
Vidisha Bikaner Budaun

West Nimar Bundi Bulandshahr
18. Maharashtra Chittaurgarh Chitrakoot
Buldana Churu Etah
Gadchiroli Dausa Farrukhabad
Hingoli Dhaulpur Fatehpur
Jalna Dungarpur Gonda
Raigarh Ganganagar Hamirpur
Ratnagiri Hanumangarh Hardoi
Sindhudurg Jaisalmer Hathras

19. Meghalaya Jalor Jyotiba P. Nagar
East Garo Hills Jhalawar Kannauj
Jaintia Hills Jhunjhunun Kanpur Dehat
Ri Bhoi Jodhpur Kaushambi
South Garo Hills Karauli Kheri

West Khasi Hills Nagaur Kushinagar
20. Mizoram Pali Lalitpur
Champhai Rajsamand Maharajgan;j
Kolasib Sawai Madhopur Mahoba
Lawngtlai Sikar Mathura
Lunglei Sirohi Moradabad
Mamit Tonk Muzaffarnagar
Saiha Udaipur Pilibhit
Serchhip 26. Sikkim Rae Bareli
21. Nagaland East Rampur

Mon North Saharanpur
22. Qdisha South Sant Kabir Nagar
Anugul West Shahjahanpur
Balangir 27. Tamil Nadu Shrawasti
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Karbi Anglong Sabar Kantha 16. Lakshdweep Bargarh Ariyalur Siddharthnagar
Karimganj Surat Lakshadweep Baudh Coimbatore Sitapur
Marigaon Surendranagar 17. Madhya Pr. Debagarh Cuddalore Sonbhadra
Nagaon The Dangs Balaghat Dhenkanal Dharmapuri Suitanpur
Sonitpur Valsad Barwani Gajapati Dindigul Unnao
Tinsukia 10. Haryana Betul Ganjam Erode 30. Uttaranchal
5. Bihar Fatehabad Bhind Kalahandi Kancheepuram Bageshwar
Araria Gurgaon Chhatarpur Kandhamal Kanniyakumari  Champawat
Aurangabad Jind Chhindwara Kendujhar Karur 31. W. Bengal
Banka Kaithal Damoh Koraput Madurai Bankura
Begusarai Karnal Datia Malkangiri Nagapattinam Barddhaman
Darbhanga Panipat Dewas Nabarangapur Perambalur Birbhum
Gopalganj Sirsa Dhar Nayagarh Pudukkottai Dakshin Dinajpur
Jamui 11.Himachal Pr.. Dindori Nuapada Ramanathapuram Darijiling
Kaimur Chamba East Nimar Rayagada Salem Haora

Katihar Kinnaur Guna Sonapur Sivaganga Hugli
Khagaria Lahul & Spiti Harda 23. Puducherry Thanjavur Jalpaiguri
Kishanganj Sirmaur Jhabua Yanam The Nilgiris Koch Bihar
Lakhisarai 12. J&K Katni 24. Punjab Theni Maldah
Madhepura Anantnag Mandla Amritsar Thiruvallur Medinipur
Madhubani Badgam Mandsaur Bathinda Thiruvarur Murshidabad
Nawada Baramula Morena Faridkot Thoothukkudi Nadia

W. Champaran Doda Narsimhapur Fatehgarh Sahib Tirunelveli North 24 Parganas
E. Champaran Kargil Neemuch Firozpur Tiruvannamalai  Puruliya
Purnia Kathua Panna Gurdaspur Vellore South 24 Parganas
Saharsa Kupwara Raisen Kapurthala Viluppuram Uttar Dinajpur
Samastipur Leh Rajgarh Mansa Virudhunagar

Sheohar Punch Ratlam Moga 28. Tripura

Sitamarhi Rajauri Sagar Muktsar North Tripura

Siwan Udhampur Satna Nawanshahr South Tripura

Supaul 13 Jharkhand Sehore Patiala West Tripura

Vaishali Chatra Seoni Sangrur Dhalai TOTAL

6. Chhatisgarh Deoghar Shahdol 25. Rajasthan 29. Uttar Pr. DISTRICTS
Bastar Dumka Shajapur Ajmer Bahraich =374

Bilaspur Garhwa Sheopur Alwar Balrampur

[English] (d) if so, the details thereof,

Scaling Down Annual Growth Target

1868. SHRIMAT! SHRUTI CHOUDHRY:
SHRI NALIN KUMAR KATEEL:

Will the PRIME MINISTER be pleased to state:

(a) whether the Planning Commission endorses
scaling down of annual growth target to 8.2%;

(b) if so, the details thereof;

(c) whether India has become the fourth largest
economy in the world;

(e) whether the country lags behind several nations
in per capita income; and

(f) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE
IN THE MINISTRY OF PLANNING(SHRI RAJEEV
SHUKLA): (a) and (b) The Approach Paper to the Twelfth
Five Year Plan as approved by the National Development
Council (NDC) had projected that the economy could
target an average annual growth rate of 9 per cent during
the 12th Plan period (2012-17). However, subsequent to
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the approval of the Approach Paper by NDC, there have
been important developments in the global economic
environment and their impact on the domestic economy
is reflected in the growth rate of 6.5 per cent in
2011-12 with the growth rate for the last quarter of
2011-12 being only 5.3 per cent. The global economic
situation continues to be uncertain. It will therefore be
difficult to stay with the earlier target of 9 per cent average
annual GDP growth rate during Twelfth Plan period.
Therefore, the growth target for the 12th Plan has been
recently proposed to be revised to 8.2% in the Full
Planning Commission Meeting held on 15th September,
2012 and is approved by the Cabinet for the consideration
of the NDC.

(c) to (f) As per the World Economic Outlook Database
released by the International Monetary Fund (IMF) in
October 2012, India’s economy figures at 4th position
after America, China and Japan in terms of Gross
Domestic Product (GDP) on Purchasing Power Parity
(PPP) basis in current international dollar. The United
States continues to be the largest economy with GDP on
PPP basis as US $ 15,075.68 billion folliowed by China
at US $ 11,299.79 billion, Japan at US $ 4,444.14 billion
and India at US $ 4,420.56 billion for the year 2011. The
World Economic Outlook Database also contains the per
capita Gross Domestic Product (GDP) based on
Purchasing Power Parity (PPP) for all the countries. It
indicates that the per capita GDP on PPP basis was US
$ 48,327.86 for United States, US $ 34,748.15 for Japan,
US $ 8,386.68 for China and for India it is estimated as
US $ 3,662.69 in the year 2011. India continues to be
a developing economy. The reasons for differences in
per capita income of different nations can be attributed
to the different levels of development besides other factors
such as natural resource endowments, economic policies,
political stability, differences in skills & technologies, level
of population etc.

Bilateral Discussion with Bangladesh

1869. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will
the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) the details of the bilateral discussions India had
with Bangladesh during the last three years and the
current year;

(b) the major issues which came up for discussion
during the meetings;

(c) whether the Government plans to have more
rounds of discussions with Bangladesh on various
outstanding issues; and
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(d) if so, the details of the future plans?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a)
to (d) During the last three years, several rounds of
discussions have been held between India and
Bangladesh, including at the highest level. The Prime
Minister of Bangladesh paid a State visit to India in
January 2010 and a subsequent visit to Tripura in
January 2012. The Prime Minister paid a State visit to
Bangladesh in September 2011.

Other recent Ministerial level exchanges included
the visits to Bangladesh by the External Affairs Minister
in July 2011, Home Minister in July 2011, Finance Minister
in May 2012, Minister of Law and Justice and Minority
Affairs in May 2012, Minister of Rural Development,
Drinking Water and Sanitation in August 2012 and
Minister of Health and Family Welfare in November 2012.
From Bangladesh, Ministerial level visits to India included
that of the Foreign Minister in May 2012, Finance Minister
in July 2012, Minister for Local Government, Rural and
Urban Development in September 2012, information and
Cultural Affairs Minister in September 2012 and
Agriculture Minister in November 2012.

Both sides have also held regular official level
meetings, including Foreign Office Consultations, Home
Secretary Level Talks, Joint Working Groups on Trade,
Power, Security, Inland Waterways, among others.

Bilateral discussions have encompassed all issues
pertaining to the close and multifaceted relations between
the two sides. Such bilateral discussions are a regular
feature in the furtherance of relations between the two
countries.

Both sides have agreed to maintain the momentum
of ongoing exchanges and further strengthen the bilateral
cooperation based on the principles of sovereign equality,
friendship, trust and understanding for the mutual benefit
of their people and collective prosperity of the region.

Violation of Building Plan

1870. SHR! SAMEER BHUJBAL: Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) the details of various Institutions/ Societies/Trusts
in Delhi which have violated the sanctioned building
plan by DDA/MCD/L&DO;

(b} the list of those buildings not in conformity with
earthquake zone specifications;
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(c) the details of Public institutions/Trusts which have
let out their premises for commercial-usage; and

(d)y the action along with policies contemplated by
the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT(SHRIMATI DEEPA DASMUNSI):
(a) The Delhi Development Authority (DDA) has informed
that since January 2011, 29 Sealing-cum-Demolition orders
and 143 Show cause Notices were issued to Societies/
Institutions/Trusts for violation of sanctioned building plans
and action under Section 30(1) and 31A of Delhi
Development Act, 1957 were taken. According to South
Dethi, North Delhi and East Delhi Municipal Corporations,
39 Societies/Institutions/Trusts have violated the
sanctioned building plans.

(b) The DDA and Municipal Corporations of Delhi
have informed that at the time of sanctioning of building
plan as well as while issuing completion certificate, the
Owner, Architect and Structural Engineer are required to
submit a certificate ensuring structural safety and
compliance with building bye-laws and government
notifications.

(c) DDA has further informed that as per policy, 25%
of the built up area can be sub-let by an Institution to
Bank, Financial Institution, Organization having similar
activity and State/ United Nations-based Organizations,
subject to prior permission from DDA. So far 6 Societies
have been granted such permissions during the last one
year.

(d) Whenever any violation is noticed, appropriate
action is taken as per the terms and conditions of the
allotment/lease deed.

Contractual Labourers at Airports

1871. SHRI G.M. SIDDESHWARA: Will the Minister
of CIVIL AVIATION be pleased to state:

(a) whether contractual labourers are employed by
various airports in the country;

(b) if so, the details thereof, airport-wise;

(c) whether the Supreme Court has given any
directions with respect to the services of contract
labourers;

(d) if so, whether such directives have been
complied with by the authorities; and

AGRAHAYANA 14, 1934 (Saka)

to Questions 170

(e) if not, the reasons therefor along with the
corrective steps taken/proposed to be taken by the
Government?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (SHRI K. C. VENUGOPAL): (a) to (e)
Airports Authority of India (AAl) does not employ labourers
directly at its airports and the directions issued by
Supreme Court are complied with by the AAIl. The
information in respect of Joint Venture Airports is being
collected.

Eleventh Lokayukta Conference

1872. SHRI UDAY SINGH: Will the PRIME MINISTER
be pleased to state:

(a) whether the Eleventh Lokayukta Conference was
held at New Delhi recently;

(b) if so, the details of points discussed in the
conference;

(c) whether there is a need to strengthen the
institution of the Lokayukta to arrest the corruption; and

(d) if so, the extent to which the Union Government
proposes to give more powers to Lokayuktas?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE. (SHRI V. NARAYANASAMY): (a) Yes, Madam.
The Delhi Lokayukta organised the 11th All India
Lokayuktas Conference, 2012 from 2nd November, 2012
to 4th November, 2012 at Delhi.

{(b): As per the information available in this Department,
the points for discussion at the above conference were,
inter alia, as under.—

(i) Strengthening of Institutions for eradication of
corruption, bringing probity, transparency in
governance and role of various Stake holders.

(ii) Role of Lokayukta.

(iii) Role of Vigilance and Investigative Agencies.
(iv) Role of RTI mechanism and whistleblowers.
(v) Role of Judiciary & Legal Fraternity.

(vi) Role and significance of Media in building
public opinion for Institution of Lokayukta,
disciplinary and Vigilance Agencies.
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(vii) Eradicating & Containing corruption in public
life.

(viii) Rationalizing jurisdiction of Lokayuktas over
Public Functionaries and Civil Servants,
including the head of the statutory
corporation.

{(ix) Need for new perspective on corruption.

(c) and (d) To establish the Institution of Lokpal at
the Central level and a uniform Institution of Lokayuktas
in all the States, the Government has introduced "The
Lokpal and Lokayuktas Bill, 2011" on 22.12.2011 in Lok
Sabha. The Lokpal and Lokayuktas Bili, 2011 has been
passed by Lok Sabha on 27.12.2011 and presently is
pending in the Rajya Sabha.

[Translation]
Jurisdiction of RTI Act

1873. DR. SANJAY SINGH:
SHRI PRATAPRAO GANPATRAO JADHAO:

Will the PRIME MINISTER be pieased to state:

(a) whether the private electricity distribution
companies, engaged in the power sector, are out of the
jurisdiction of the RTI Act;

(b) if so, the reasons therefor and the reaction of
the Government thereto; and

(c) the reasons behind keeping such public utility
institutions/organisations out of the jurisdiction of the
RTI Act?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE. (SHRI V. NARAYANASAMY): (a) to (c) Right to
Information Act is applicable to Public Authorities. A pubic
authority means any authority or body or institution of
self-government established or constituted—(a) by or under
the Constitution; (b) by any other law made by Parliament;
(c) by any other law made by State Legislature; (d) by
notification issued or order made by the appropriate
Government and includes any - (i) body owned, controlled
or substantially financed; (ii) non-Government organization
substantially financed, directly or indirectly by funds
provided by the appropriate Government.

DECEMBER 5, 2012

to Questions 172

Further, as per Section 2(f) of the Act, information
relating to any private body, which can be accessed by
public authority under any other law for the time being
in force, is already within the purview of the RTI Act,
2005.

[English]
Expenditure on Education

1874. SHRI DANVE RAOSAHEB PATIL: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) the details of the schemes/proposals undertaken
by the Government to increase the ratio of education for
all during the Twelfth Five Year Plan;

(b) the total funds allotted for the above purpose
during 2011-12, State-wise;

(c) whether funds allocated for the above purpose
during 2011-12 have been utilised properly; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DR. SHASHI
THAROOR): (a) Government has accorded high priority
to the education sector to increase the gross enrclment
ratio of education during the Twelfth Five Year Plan. The
Twelfth Plan will build on the momentum generated during
the Eleventh Plan and continue the focus on the “Three
Es™- expansion, equity and excellence.

(b} to (d) The total plan allocation for the Ministry of
Human Resource Development (HRD) during 2011-12 is
Rs. 52060.00 crore (Rs. 13103.00 crore for the
Department of Higher Education and Rs. 38957.00 crore
for the Department of School Education & Literacy). Grants
are released to the State Governments/Institutions keeping
in view the proposals received, availability of resources
and progress of utilization of funds earlier released under
each scheme. Statement indicating State-wise releases
under various Centrally Sponsored/NGOs Schemes
administered by the Ministry of Human Resource
Development is enclosed.
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Statement
States/UTs Sarva Mahila Teacher Appoint-  Adutt Access Incen- Support  Nat-
Shiksha Sama- Edu- ment  Education & tives to Volu-  ional
Abhiyan khya cation of Lang- & Skill Equity to Girls ntary  Mission
vage  Develo- for Agency 4]
Teac-  pment Seco- for Educa-
hers  renamed ndary Adult tion
as Edu- Education  thr-
“Saakshar cation & Skil  ough
Bharat’ Develop  ICT
ment
1 2 3 4 5 6 7 8 9 10
Andhra Pradesh 183551.72 736.14 749.96 - 6454.92 - -
Arunachal Pradesh 23880.10 263.03 2260.53 -
Assam 106921.15 42752 2979.03 - - - -
Bihar 185108.20 599.45 - 3753 -
Chhattisgarh 69870.22 7363 589.95 2867.51 945.03 -
Goa 1079.14 12309 - - 229
Guiarat 88027.79 368.25 379651 - 144013 - 191231 80.13
Haryana 40461.41 1262.68 511.12 15.00
Himachal Pradesh 14192.78 401,12 - 71.62 460.02 10.00
Jammu and Kashmir 30070.50 - 251.52 887.24 275.55 -
Jharkhand 5790346 519.68 - 4641 - 806.76 - 10.00
Kamataka 62788.35 762.05 2112.14 - - 235887 -
Kerala 17021.85 KIVAL 1334.61 -
Madhya Pradesh 190427.12 - 1464.36 281761 1655.31 - 17.00
Maharasthra 11796258 - 1988.61 - - 3486.90
Manipur 3940.55 375.34 47484 - 5.00
Meghalaya 14410.60 - 625.71 - 194.34
Mizoram 10814.05 929.81 177400 -
Nagaland 9798.33 - 43490 119.81 - 12528
Odisha 92719.88 - 1227.68 964.37 178317 - -
Punjab 4811244 - 117691 - 1359,03 - 10.00
Rajasthan 148580.86 - 2556.90 8111.11 43473 - 100.00
Sikkim 402284 - 19321 - 11.91 -
Tamil Nadu 68141.96 - 310948 - 155.74 1846.77 2481.55
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1 2 3 4 5 6 7 8 9 10
Tripura 17493.76 3338 - 137.29 5.00
Uttar Pradesh 26368261 73519 6245.31 15542.09 769.02 802.00
Uttarakhand 2089249 43398 77225 284173 296.10 10.00
West Bengal 177652.74 5392 - 260.00
Andaman & Nicobar 907.36 - 441
Islands
Chandigarh 1611.21 - - 12.03 -
Dadra and Nagar Haveli 564.35 - 36.09 -
Daman and Diu 257.06 - - 546
Dethi 378329 - 131090 - 74013 -
Lakshadweep 127.86 - 26.34 - 14.82 30711.26
Puduchemy 757.62 - 130.83 - 99.21
NGOs/Societies/Other Agencies/ 15.00 9581.59
National Component
Legend: ICT: Information Communication Technology.
(Rs. in tanns)
States/UTs RMSA Model Gils  IEDSS ICT VE MDM IDMI SP- Seffing  National
School Hostel in GEM  upof  Means
Schools Poly- coti
tech- Merit
nics  Scholar
-ship
Scheme
1 1 12 13 14 15 16 17 18 19 D 2
Andhra Pradesh 3283200 4120900 969900 22750 692350 - 8519145 600 20328
Arunachal Pradesh 2024,00 100.00 584.37 2091.75 3500 2946
Assam 834800 6345.00 1712.00 2182.40 3071 5322090 9422 45923 85.56
Bihar 2350.00 4176.00 - 81820.31 8000 48792
Chattisgarh 34469.00 85900 2656.00 - 4746295 2297 4158
Goa 312.00 - 82541 744
Gujarat 1525.00 30.00 123557 510764 - 3530158  124.30 500 586.32
Haryana 17556.00 - 16164 1165.19 1671343 14536 700 4764
Himachal Pradesh 5766.00 16233 220568 - 735160 25.00 2598
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1 1 12 13 14 15 16 17 18 19 2D 2
Jammu and Kashmir ~ 9636.00 - - - - 1343059 - 53860 36.00 21.72
Jharkhand 1794.00 4891.00 - - - - 5225217 - - 85.00 -
Kamataka 4890.00 - - 622948 - 5652578 3726 21058 - 37086
Kerala 1910.00 - 229021 556200 - 1427709 258856 - - 1099.08
Madhya Pradesh 2423900 2027400 87900 89862 - - 7670443 - 108553 4000 14058
Maharasthra 7399.00 2927.00 - - - - 6926577 75459 14752 800
Manipur 381300 - - - - 1894.19 - - - -
Meghalaya 1239.00 1503.00 - - 2000 - 352812 - - 798
Mizoram 3623:00 2000 14178 67284 - 330657 2500 - 2400 2454
Nagaland 2826.00 - 73104 54267 - 246437 - - - 408
Odisha 12887.00 12885.00 - 112811 40000 - 3712438 - - 1600 47136
Punjab 8940.00 190.00 - - 2890.00 - 1756154 - - 2100 1218
Rajasthan 14689.00 499200  199.00 3943 . - 52001.22 - 7195 4500 9582
Sikkim 692.00 - - - - 103565 34560 - 2800 1356
Tamil Nadu 1971,9.00 1167.00 - 12812 4360.00 - 4033368 - - - 13968
Tripura 723,00 i . 1218 9T - 840841 . . 130 78
Uttar Pradesh 2044800  11.567.00 - - 626817 - 10763885 20039 1117537 6000 19818
Uttarakhand 3407.00 - 2800 - . - 1425551 20832 34.62 - 2514
West Bengal 27400 - 90394 364683 45376 7726102 - - 15.00
Andaman and Nicobar 10500 - - - 67.20 - 50914 - - - 228
Istands
Chandigarh 235.00 . - - - - 68077 - - - 1056
Dadra and Nagar 126.00 - - - 31.20 - N - - - 552
Haveli
Daman and Diu 129.00 - - - 18.75 - 13658 - - - 354
Delhi 397.00 - - 14068 63998 - 656219 - - - 5226
Lakshadweep 7400 - - - - - 783 - -
Puduchemy 196.00 - - - - - 6399 - - - 2094
NGQs/Societies/Other
Agencies/National
Component

Legend: RMSA: Rashtriya Madhyamik Shiksha Abhiyan ICT:Information Communication Technology
MDM: Mid Day Meal IDMI: Infrastructure Development of Minority Institutes
SPQEM: Scheme for Providing Quality Education in Madarasa VE:Vocationalisation of Higher Secondary Education IEDSS:

Inclusive Education for Disabled at Secondary Stage
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Urban Transportation

1875. SHRI SURESH KUMAR SHETKAR: Will the
Minister of URBAN DEVELOPMENT be pleased to state:

(a) whether Delhi Metro hosted a programme on
urban transportation; and

(b) if so, the details thereof and the response
received so far?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT(SHRIMATI DEEPA DASMUNSI):
(a) Yes, Madam.

(b) Delhi Metro Rail Corporation Limited (DMRC)
has informed that the DMRC's Training Institute conducted
a Management Development Programme on Rail Based
Urban Transportation from 15.10.12 to 19.10.12. The
programme was specifically designed to benefit middle
level managers associated with urban transport including
government and non-government sector. The programme
contents included most relevant topics on rail based urban
transportation systems like need of urban transport, modes
of urban transport, benefits of Mass Rapid Transit System
(MRTS) , transport economics, management strategies of
DMRC, fare policy, planning process, traffic integration,
O&M practices, financial management, Public Private
Partnership in urban transport, property development etc:
The programme was attended by 18 participants from
the various organizations. The feedback of the participants
for the programme has been highly satisfactory.

[Translation]
Setting up of Independent Regulatory Body

1876. SHRI HANSRAJ G. AHIR: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government is considering to bring
the engineering, management and architecture courses
in the country under an independent regulatory body;

(b) if so, whether the Government is constituting the
said body on the basis of the recommendations made
by the Prof. Yashpal Committee in 2009;

(c) if so, the details thereof;

{d) whether the Government is also considering to
accord constitutional status to the said institution; and

(e) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DR. SHASHI
THARQOR): (a) Yes, Madam.

(b) and (c) The Yashpal Committee to advise on the
Renovation and Rejuvenation of Higher Education in its
Report, 2009, had recommended the creation of an all-
encompassing National Commission for Higher Education
and Research as a Constitutional body to replace the
existing regulatory bodies. Subsequently, the Higher
Education and Research Bill, 2011 has been introduced
in Parliament on 28.12.2011.

The Higher Education and Research Bill, 2011seeks
to promote autonomy of higher educational institutions
and universities for free pursuit of knowledge and
innovation; to provide for a comprehensive and integrated
growth of higher education and research keeping in view
the global standards of educational and research
practices, and for that purpose to establish the National
Commission for Higher Education and Research to
facilitate determination, co-ordination, maintenance and
continued enhancement of standards of higher education
and research including university education, vocational,
technical, professional and medical education other than
agricultural education.

(d) No, Madam.
(e} Does not arise.
[English]
Regional Centres/Campuses of IGNTU

1877. SHRIMATI DARSHANA JARDOSH:
SHRI HARISHCHANDRA CHAVAN:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government has decided to set up
National Tribal University in the country;

(b) if so, whether the Government has identified the
location for setting up of the said University and if so,
the details thereof;

(c) the allocation of funds made/ proposed to be
made for the purpose;

(d) the time by which the University is likely to be
set up;
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(e) the details of the Regional Centres/Campuses
of Indira Gandhi National Tribal University (IGNTU) in
the country including Gujarat;

(f) the present status of setting up of Regional
Campuses in the State of Gujarat; and

(g) the action taken/being taken by the Union
Government in consultation with State Government in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DR. SHASHI
THAROOR):

(@) No, Madam, aside from the Indira Gandhi National
Tribal University, which already exists.

(b) to (d) In view of (a) above the gquestion does not
arise.

(e) Indira Gandhi National Tribal University (IGNTU)
has one Regional Campus, which is located at Imphal,
Manipur. IGNTU has not established any Campus in the
State of Gujarat.

(f) and (g) The University has informed that as per
decision of the Executive Council of the University, they
have requested the Government of Gujarat to make
available 300 acres of land with adequate basic
infrastructure for establishing a Campus of the University
in the State. Without the response of the State
Government, it is not possible to move forward on the
proposal.

Foreign Diplomats in India

1878. SHRI MANICKA TAGORE: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) whether diplomats posted in India can hold
meetings with Chief Ministers of States without
concurrence/knowledge of the Union Government;

(b) if so, the Governments’ position in this regard;

(c) whether any such instance has been brought to
the notice of the Government in the recent past; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a)
No.
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(b) As per prescribed norms, requests for such
meetings are to be transmitted to the Ministry of External
Affairs ten working days in advance of the proposed date
of visit. For visits to restricted areas, Protected Area/
Restricted Area Permits need to be obtained from the
Ministry of External Affairs and request for such permits
needs to be transmitted to the Ministry of External Affairs
at least 4 weeks in advance of the date of travel.

(c) No.
(d) Does not arise.
[Translation]
Decreasing Number of Government Employees

1879. SHRI PRATAPRAO GANPATRAO JADHAO:
SHRIMATI RAMA DEVI:
SHRI YASHBANT LAGURI:
SHRI MANSUKHBHAI D. VASAVA:

Will the PRIME MINISTER be pleased to state:

(a) whether the posts of senior officials are
increasing whereas posts of third and fourth grade
employees are decreasing thereby affecting the working
of the Government offices;

(b) if so, the details of status in 2001 and 2012;

(c) whether the Government has not conducted any
study into such negative impact,

(d) if so, the reasons therefor;

(e) whether there is unwanted increase in the
expenditure due to this and work is not being disposed
off timely; and

(f) if so, the reaction of the Government thereto
along with the corrective measures taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE. (SHRI V. NARAYANASAMY): (a) and (b) As per
the latest information available, the estimated number of
Group A, B, C and erstwhile Group D regular Central



183 Written Answers DECEMBER 5, 2012 to Questions 184

Government Civilian Employees (including Union Territories) is:

Group As on 1st March 2001 As on 1st March 2011
A 73174 87410
B 151727 205523
C# 2227233 2856347#
D 1034826 -

(# After implementation of 6th CPC, erstwhile Group D posts have been categorized as Group C.)

(c) No, Madam.
(d) Does not arise.

(e) and (f) Group-wise information on expenditure on
Pay and Aliowance is not maintained by the Department
of Expenditure. The Ministries/Departments concerned are
required to fill up the vacancies on functional
considerations.

New Standard for Welfare Schemes for Poor

1880. SHRI SURENDRA SINGH NAGAR: Will the
PRIME MINISTER be pleased to state:

(a) whether the Planning Commission has decided
to formulate new standards for providing benefits under
welfare schemes to the poor; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE
IN THE MINISTRY OF PLANNING(SHR! RAJEEV
SHUKLA): (a) and (b) The Government has been
implementing various welfare schemes for the poor to
address issues like food and nutritional security,
employment, housing, healthcare, education, etc. The
schemes are operationalised at multiple levels in
Government both at Central and State levels. The
standards used in the schemes vary from one another
and are formulated by the implementing Ministries/
Departments.

As regards identification of below poverty line (BPL)
households, it has been announced in the Joint
Statement of Deputy Chairman, Planning Commission
and Union Minister of Rural Development, issued on 3rd
October 2011, that the present State-wise poverty

estimates based on Planning Commission's methodology
will not be used to impose any ceiling on the number of
households to be included in different Government
programmes and schemes. Multiple dimensions of
deprivations based on the indicators that are being
collected through the on-going Socio-Economic Caste
Census (SECC), 2011 would be taken into account for
arriving at the specific entittements. Further, for the Twelfth
Five Year Plan, Planning Commission has emphasized
on using the Aadhaar platform, wherever feasible, for
efficient and expeditious transfer of benefits to the ultimate
beneficiaries under the various schemes and
programmes.

Aircraft Safety

188t1. SHRI BADRI RAM JAKHAR: Will the Minister
of CIVIL AVIATION be pleased to state:

(a) whether the Civil Aviation authorities have taken
any fresh measures for strengthening security in planes;

(b) if so, the details thereof;

(c) whether the Government has set up any Civil
Aviation Security Consultant Body;

(d) if so, the details thereof and its likely constitution
along with the criteria for selection of its members;

(e) whether Members of Parliament are also
nominated in this body; and

(fy if so,the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (SHRI K. C. VENUGOPAL): (a) and (b)
Sky Marshals have been traveling on-board aircrafts on
the specified routes for strengthening security in planes.
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(c) No, Madam.
(d) to (f) Does not arise.
Counter Magnet City Scheme

1882. SHRI PRAVEEN SINGH ARON: Will the
Minister of URBAN DEVELOPMENT be pleased to state:

(a) the current status of National Counter Magnet
City Development Scheme;

(b) whether the functioning of the National Capital
Region Planning Board constituted for this scheme is
up to the mark;

(c) if so, the details thereof;

(d) whether Magnet City Development Scheme no
longer figures in the list of priority schemes and if so,
the reasons therefor;

(e) whether there has been a cut in the budget of
NCR Planning Board;

(f) if so, the reasons therefor;

(g) the reasons for non-implementation of the
scheme in Bareilly, Uttar Pradesh despite its adoption
many years ago; and

(h) the steps being taken by the Government for the
development of NCR?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRIMATI DEEPA DASMUNSI):
(a) to (g) National Capital Region Planning Board
(NCRPB) has informed that there is no National Counter
Magnet City Development Scheme being implemented
by it. However, Regional Plan-2021 has identified
following five Counter-Magnet Areas for development:

1. Hisar in Haryana

2. Gwalior in Madhya Pradesh
3. Patiala in Punjab

4. Kota in Rajasthan

5. Bareilly in Uttar Pradesh

The concerned State Governments are required to
develop these Counter-Magnet Areas. The NCRPB
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provides loan assistance for impiementation of
infrastructure projects, forwarded by concerned State
Governments. So far, the Board has provided loan
assistance to Counter-Magnet Area Towns for 16 Projects
out of which 9 projects have been completed and 7
projects are on going. NCRPB has also informed that
there is no cut in the Budget of National Capital Region
Planning Board.

(h) NCRPB has prepared the Regional Plan-2021
for National Capital Region which was approved by the
Board and was notified on 17.09.2005. The Regional
Plan-2021 is a policy document for the development of
the National Capital Region, which covers various inter-
related sectors like economic activities, transport, power,
water, sewerage, solid waste management,
telecommunication, shelter, social infrastructure, heritage
and tourism, environment, disaster management, rural
development, regional land use, counter magnet areas,
etc.

[English]
Technical Snag in Al Dreamliners

1883. SHRI SOMEN MITRA: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) whether Air India’'s Dreamliners has developed
a technical snag on the first day of its operation,

(b) if so, the details thereof along with the reaction
of the Government thereto;

(c) whether the Government is planning to take
delivery of other Dreamliners without rectifying the fault;

(d) if so, the reasons therefor;

(e) whether the Dreamliners are going to be
operated in domestic sector only; and

(f) if not, the details of international sectors in which
these Dreamliners are likely to be operated?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (SHRI K. C. VENUGOPAL): (a) The first
Dreamliner Boeing 787 on its first day of operation on
19.09.2012 , flew on three sectors viz Delhi - Madras,
Madras - Delhi and Delhi - Bangalore. While on first two
sectors, it flew without any techrical snag, on the third
sector i.e. Delhi -Bangalore, after push back and both
engine start, the aircraft returned due a snag in its Power
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Equipment Liquid Cooling System and Electrical Power
System. On satisfactory resolution of the snag, the aircraft
was dispatched for commercial services.

(b) Air India has already taken up the issue with
Boeing and the Government is reviewing the various
operational issues of B-787 with Air India from time to
time.

{c) and (d) The snag has been reported to Boeing
and as per its advice interim solution has been resorted
to by Air India till modification in the aircraft's electrical
system is available in the first quarter of 2013. Since the
induction of this aircraft is crucial for effective
implementation of Air India’s TAP/FRP, the acquisition
would continue as planned and technical issues would
be resolved.

(e) and (f) No Madam. At present, Air India has
taken delivery of 03 B787 dreamliner aircraft. Operations
for each of these 3 aircraft are as under:-

1st Unit - 2 domestic sectors viz. Delhi - Calcutta v.v.
daily and Delhi - Madras v.v. daily.

2nd Unit - 2 domestic and 1 short international sector
viz. Delhi - Bangalore v.v. twice daily and Deihi-Dubai
v.v. daily.

3rd Unit - 1 long international sector viz. Delhi-
Frankfurt v.v. daily.

The fourth B787 is expected to be inducted in the
first week of December, 2012. This unit is planned to be
deployed on the Delhi-Paris-Delhi sector.

Production of Communication Satellites and
Launch Vehicles

1884. SHRI ADHI SANKAR: Wiil the PRIME
MINISTER be pleased to state:

(a) whether India Space Research Organisation
(ISRO) is planning to hive off production of
communication satellites and Polar Satellite Launch
Vehicle (PSLV) to the industry as it prepares for Moon
and mars missions;

(b) if so, the details thereof;

(c) whether the space agency is keen to focus on
unigue science projects, develop remote sensing
satellites and do more research and development instead
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of engaging in the repetitive exercise of building
communication satellites and launch vehicles; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) and (b) Yes,
Madam. The Indian Space Research Organisation is
planning to enhance the level of participation of Indian
Industry in the Space Programme. Currently, the feasibility
of producing some of the communication satellites and
the Polar Satellite Launch Vehicle in a phased manner
through the Indian Industry is being assessed, especially
the tasks of repetitive nature.

(c) and (d) Yes, Madam. In view of the increased
demand for advanced space systems and unique space
science projects in the coming years, ISRO is planning
to focus utilization of its in-house facilites on research
and development activities such as developing high
power high throughput communication satellites, advanced
remote sensing satellites with microwave and hyper-
spectral imaging, satellites for space science and planetary
research including Mars orbiter and low cost space
transportation systems including semi cryogenic
technology.

[Translation]
Review of Dr. Harisingh Gour Central University

1885. SHRI BHOOPENDRA SINGH: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state the steps taken/being taken by the Government for
review of the functioning of Dr. Harisingh Gour Central
University?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DR. SHASHI
THAROOR): The Harisingh Gour University, one of the
Central Universities established under the Central
Universities Act, 2009 is an autonomous body, governed
under the said Act, Statutes and Ordinances framed
thereunder. Under Section 8 of the said Act, the Visitor
may, from time to time, appoint one or more persons to
review the work and progress of the University, including
colleges and Institutions maintained by it. No such
proposal for review of the University is currently under
consideration.
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Sale of Flats

1886. SHRI BAIDYANATH PRASAD MAHATO: Will
the Minister of URBAN DEVELOPMENT be pleased to
state:

(a) whether the Department of Land and
Development Office (L&DO) has given permission to its
allottees regarding sale of flats in Delhi;

(b) if so, the details thereof;

(c) whether the Government, by giving the said
permission to the allottees, has made the task of
Municipal Corporation of Delhi (MCD) easy;

(d) if so, whether the MCD has also approached
the Government in this regard; and

(e) if so, the details thereof and the reaction of the
Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRIMATI DEEPA DASMUNSI):
(a) No, Madam.

(b) to (e) Does not arise.
[English]
Closure of Institute Under University of Madras

1887. SHRI KULDEEP BISHNOI: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government is aware that premier
drug design institute viz. the Centre for Advance Studies
in Crystallography and Bio-Physics under University of
Madras is on the verge of closure;

(b) if so, the reasons therefor; and

(c) the steps taken by the Government to save this
institute from closure by early recruitment of new faculty
members?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DR. SHASHI
THAROOR): (a) and (b) No, Madam. University of Madras
has reported that Centre for Advanced Study in
Crystallography and Biophysics is an important
department of the University and no department is being
closed by the University for any reason.
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(c) The University of Madras has already taken
sufficient steps to recruit new faculty in the department
for smooth functioning of the department.

Vacancies in Kendriya Vidyalayas

1888. SHRI RAMSINH RATHWA: Wili the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the number of posts of teachers and auxilliary
staff sanctioned in each of the Kendriya Vidyalayas and
the number of posts filled up;

(b) whether the Government proposes to fill the
existing vacancies by recruiting ad hoc teachers locally;

(c) if so, the steps being taken in that direction; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DR. SHASHI
THAROORY): (a) There are 1089 Kendriya Vidyalayas
and the number of posts of teachers and auxiliary staff
sanctioned and filled up is as under:—

TOTAL POSTS  FILLED UP
Teaching Staff 42506 35642
Auxiliary Staff 10767 8202

(b) to (d) The Kendriya Vidyalaya Sangathan fills up
the vacancies through direct recruitment as well as by
promotion from time to time through a regular process.
However, teachers are at times appointed on contractual
basis against the regular vacancies so that the studies
of the students are not adversely affected.

[Translation]
Construction Work of Metro

1889. SHRI HARI MANJHI: Will the Minister of
URBAN DEVELOPMENT be pieased to state:

(a) whether the construction work of metro near
Subhash Park under the third phase of Delhi Metro is
not progressing as per schedule;

(b) if so, the complete details thereof; and

(c) the steps taken by the Government in this regard?



191 Written Answers

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT(SHRIMATI DEEPA DASMUNSI):
(a) and (b) Delhi Metro Rail Corporation Limited (DMRC)
has informed that the construction work at Subhash Park
for Jama Masjid Metro station was suspended from
18.07.2012 to 03.10.2012. The work has been resumed
now and is 3 months behind schedule.

(c) DMRC has directed the contractor to deploy
additional resources to make up the lost time.

[English]
Look East Policy

1890. SHRI PRATAP SINGH BAJWA: Will the
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether the Government is pursuing a Look
East Policy in respect to fuffiling energy requirements
of India;

(b) if so, the details thereof;

(c) whether the Government is also planning to sign
any treaty or MoU with South East Asian countries in
energy sector; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a)
to (d) India's energy requirements have been rising
continuously over the past several years. To meet these
requirements, Government imports energy resources from
all over the world, including South East Asian countries.
Discussions aimed at improving our energy security are
being held with several countries, including in South
East Asia, with a view to reaching agreements on supply/
exploration on energy sources.

Regulatory Framework for Distance Learning
Educational Institutions

1891. SHRI PRALHAD JOSHI: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state: (a) whether the Government proposes to introduce
any regulatory framework for distance learning
educational institutions in the country;

(b) if so, the details thereof;

'(c) whether the Government has received any
complaint of malpractices by such institutions;
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(d) if so, the details thereof and the action taken by
the Government in this regard;

(e) whether the Government has any database on
distance learning universities operating in the country
and the students on their rolls;

(f) if so, whether any Committee has been set up
for this purpose; and

(g) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DR. SHASHI
THAROOR): (a) and (b) Yes, Madam. The Higher
Education and Research Bill 2011, already introduced in
the Parliament, envisages the creation of overarching
regulatory body for higher education, subsuming the
existing regulatory bodies in the field of higher education,
including distance education, to’facilitate, inter alia,
autonomy of universities, assume accountability with
transparent, participative governance, and objective
evaluation, switch to verification and authentication
mechanism instead of inspection-approval processes.

{(c) and (d) As per information provided by DEC, it
has received complaints about some universities viz.
Periyar University (T.N), Manonmanian Sundernar
University (T.N), EIILM University (Sikkim), IASE Deemed
University (Rajasthan), MG University (Meghalaya),
Vinayaka Missions University (T.N), Jaipur National
University (Rajasthan), The Global Open University
(Nagaland), Punjab Technical University (Punjab),
Karnataka State Open University (Karnataka), etc.
regarding opening of study centres beyond their territorial
jurisdiction, offering of BE/B.Tech programmes and
franchising study centres, etc. DEC has examined the
complaints and apprised the institutions/authorities
concerned for taking corrective measures. DEC regularly
informs distance learning institutions to follow the norms
of DEC and other apex bodies on territorial jurisdiction,
to refrain from franchising study centres as well as from
offering B.E/B.Tech programmes through the distance
mode.

(e) As per DEC, it maintains a database but often
faces difficulty in updating the same due to the indifference
of institutions in furnishing full data in time.

(/) No, Madam.

(9) In view of the reply at (f) above, the question
does not arise.
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Irregularities in Cultural Funds Abroad

1892. SHRI HARISHCHANDRA CHAVAN: Will the
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether irregularities in huge funds are
earmarked every year for Indian Missions abroad to
promote cultural ties with other countries;

(b) if so, the details thereof during the last three
years and the current year,

(c) whether irregularities have been noticed in the
usage of such funds;

(d) if so, the details thereof; and

{(e) the action taken/proposed to be taken against
those found guiity?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) No.

(b) Not applicable.

{c) No.

(d) and (e) Not applicable.
Cargo Hubs

1893. SHRI N. CHELUVARAYA SWAMY: Will the
Minister of CIVIL AVIATION be pleased to state:

(a) whether the Government proposes to build new
cargo hubs in some parts of the country,

(b) if so, the details thereof along with the locations
identified; and

(c) the present status of the proposal?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (SHR! K. C. VENUGOPAL): (a) to (c)
The Government does not have any proposal to set up
exclusive Cargo hubs.

NPR Biometric Data and Aadhar Card

1894. SHRI C.R. PATIL: Will the PRIME MINISTER
pleased to state:

(a) whether a person holding National Population
Register (NPR) biometric data card is also required to
enroll for Aadhar Card;
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(b) if so, the details thereof and if not, the steps
taken to avoid duplication of work and cost to the
exchequer;

(c) whether all services proposed to be linked to
these identification cards will be provided to all
irrespective of holding any of the two cards and if so,
the details thereof;

(d) the cost of each of these cards and the number
of days taken to deliver these cards to the applicants
after collection of their biometric data; and

(e) the percentage of population covered State-wise
under these two projects and the time by which the
whole population in the States especially Gujarat are
likely to be covered?

THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE
IN THE MINISTRY OF PLANNING(SHRI RAJEEV
SHUKLA): (a) and (b) The biometric data captured for
enroliment through National Population Register (NPR)
and for Aadhaar is the same. At the time of enrolment
through NPR, the resident is also enrolled for Aadhaar.
Hence, a resident who has enrolled through NPR need
not enroll for Aadhaar number again.

(c) Aadhaar aims to provide a soft identity
infrastructure which can be used to improve delivery of
public services. It is for the implementing authorities
concerned with delivery of services to decide the eligibility
and entitiement of individuals.

(d) The enrolment data packets are to be uploaded
by the enrolment agencies within 20 days of the residents'
enrolment. The residents' data packets undergo a number
of validation/quality checks to ensure that the data
received is correct & authentic. if no validation failure
occurs, then the resident should ordinarily receive the
Aadhaar letter within 90 days through India Post, our
delivery partner. Unique Identification Authority of India
(UIDAI) does not issue any card to the residents. It
communicates the Aadhaar number as a letter. Currently,
the printing cost of this letter is Rs. 2.16. The delivery is
affected through India Post, which charges Rs. 20/- per
Aadhaar letter. The scheme of issuance of Resident
Identity (Smart) Card of the Ministry of Home Affairs is
yet to be approved by the Government.

(e) As on 31.10.2012, more than 21 crore Aadhaar
numbers have been generated across the country. UIDAI
has been authorized to enrolled 60 crore residents by
2014. To achieve this, it has implemented the Aadhaar
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project through a Partnership Model with various States/
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Union Territories Governments/Financial Institutions/India 2
Post etc. in 18 States/UTs as per the list enclosed as
Statement-l. The rest of the population will be covered 4. GOA
for Aadhaar by Registrar General of India .(RGI) under 5 GUJARAT
the NPR process. Percentage of State/UT-wise Aadhaar
generated as on 31.10.3012 is at enclosed Statement-Il. 6. HARYANA

In Gujarat, UIDAL is partnering with the Government 7. HIMACHAL PRADESH
of Gujarat (General administration Department) as
Registrar for undertaking the enrolments and development 8. JHARKHAND
of Aadhaar enabled applications. It is for the State 9. KARNATAKA
Registrar to take the initiative to complete the enrolment
of its residents. UIDAI is constantly engaging with the 10. KERALA
State Registrar to speed up the enrolment process.

11. MADHYA PRADESH
| Statement | 12. MAHARASHTRA

UNIQUE IDENTIFICATION AUTHORITY OF INDIA 13. NCT OF DELHI
Sl. No. States/UTs 14, PUDUCHEERY

1 2 15. PUNJAB

1, ANDHRA PRADESH 16. RAJASTHAN

2 CHANADIGARH 7. SIKKIM

3. DAMAN AND DIU 18. TRIPURA

Statement Il
Sl. No. State/Union Territory Population Aadhaar Aadhaar
(Census generated Saturation %
2011) UPTO Oct.
2012

1 2 3 4 5
1. Andaman and Nicobar Islands 379944 159660 42%
2. Andhra Pradesh 84665533 47798541 56%
3. Arunachal Pradesh 1382611 603 0%
4, Assam 31169272 17960 0%
5. Bihar 103804637 2102277 2%
6. Chandigarh 1054686 620994 59%
7. Chhattisgarh 25540196 319915 1%
8. Dadra and Nagar Haveli 342853 29634 9%
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1 2 3 4 5
9. Daman and Diu 242911 122120 50%
10. Delhi 16753235 11805342 70%
1. Goa 1457723 1056961 73%
12. Guijarat 60383628 5410346 9%
13. I-iaryana 25353081 2390327 9%
14, Himachal Pradesh 6856509 4292254 63%
15. Jammu & Kashmir 12548926 45613 0%
16. Jharkhand 32966238 8772309 27%
17. Karnataka 61130704 15943152 26%
18. Kerala 33387677 13599776 41%
19. Lakshadweep 64429 42828 66%
20. Madhya Pradesh 72597565 12409495 17%
21. Maharashtra 112372972 40041572 36%
22. Manipur 2721756 482912 18%
23. Meghalaya 2964007 850 0%
24, Mizoram 1091014 8477 1%
25. Nagaland 1980602 59300 3%
26. Odisha 41947358 3897444 9%
27. Puducherry 1244464 880258 71%
28. Punjab 27704236 10639174 38%
29. Rajasthan 68621012 9484620 14%
30. Sikkim 607688 476146 78%
31. Tamil Nadu 72138958 6679306 9%
32. Tripura 3671032 2949098 80%
33. Uttar Pradesh 199581477 9947931 5%
34. Uttarakhand 10116752 1016854 10%
35. West Bengal 91347736 3730743 4%
Grand Total 1,210,193,422 217,234,792 18%
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Programme/Fellowships for Minorities

1895. SHRI RAJU SHETTI: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the University Grants Commission(UGC)
has granted preferential treatment in various programmes/
fellowships to the minorities in the country; and

(b) if so, the details of the provisions and descriptions
under which these concessions are given to the
minorities communities?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DR. SHASHI
THAROOR): (a) and (b) The University Grants
Commission (UGC) has informed that it provides financial
assistance to central universities, eligible State Universities,
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UGC maintained deemed universities and eligible
colleges under three coaching schemes which are meant
exclusively for Scheduled Castes, Scheduled Tribes, OBC
(Non-creamy layer) and Minority community students,
namely (i) Scheme of Remedial Coaching at UG and PG
level; (i) Coaching scheme for entry into services and;
(iii) Scheme for coaching for preparing the candidates for
National Eligibility Test (NET) or State Eligibility Test
(SET).

Further, UGC has been implementing a scheme
called the Maulana Azad National Fellowship for Minority
Students since 2009, under which UGC provides financial
assistance to selected candidates belonging to minority
communities for pursuing M.Phil/Ph.D. on full time/regular
basis in Universities/Institutions/Cotleges in India. There
are 756SLOTS every year and tenure of fellowship is of
5 years. The amount of assistance is given below:

Fellowship
(w.ef. 1st April 2010)

Contingency for Humanities &

@ Rs.16,000/- for initial two years (JRF)
@ Rs.18,000/- for remaining tenure (SRF)

@ Rs.10,000/- p.a. for initial two years

Social Science and Commerce @ Rs.20,500/- p.a. for remaining three years

Contingency for Science @ Rs.12,000/- p.a. for initial two years

@ Rs.25,000/- p.a. for remaining three years

Departmental Assistance @ Rs.3,000/- p.a. per student to the host
institution for providing infrastructure

Escorts/Reader Assistance

@ Rs.2,000/- p.m. in case of physically and

visually handicapped candidates

Educational Kits

1896. SHRI BISHNU PADA RAY: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state: '

(a) whether the local Member of Parliament has
demanded in 14th IDA meeting to implement
reimbursement scheme to provide Educational Kits to
students from class | to VIIl as per RTE Act 2009, as is
done in the supply of uniforms;

(b) if so, the details thereof; and
(c) the time by which it is likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DR. SHASHI

THAROOR): (a) to {c) The Sarva Shiksha Abhiyan (SSA)
provides a key educational input by way of free textbooks
to all children in government/iocal bodies and government
aided schools, including Madarsas desirous of introducing
the State Curriculum, within an upper ceiling of Rs. 150
per child at primary level and Rs. 250 per child at upper
primary level. There is no scheme under consideration to
provide Educational Kits to students from class 1 to VIII.

New Qualifying Criteria

1897. SHRI RAYAPATI SAMBASIVA RAO: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the new qualifying criteria dashed the
hopes of many National Eligibility Test (NET) aspirants
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particularly the SC/ST candidates, State-wise; and

(b) if so, the details thereof and the steps being
taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
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HUMAN RESOURCE DEVELOPMENT (DR. SHASHI
THAROOR): (a) A total of 706994 candidates had
registered for the June 2012 National Eligibility Test
(NET), out of which 571630 appeared for the exam and
57550 candidates were declared as qualified. Category-
wise details of qualified candidates is as under:—

UGC-NET Category Registered Appeared Qualified

June, 2012 General 326090 271752 24014
oBC 211112 169582 19035
PWD 11673 9046 1506
SC/ST 158119 121250 12995
TOTAL 706994 571630 57550

(b) University Grants Commission (UGC) has
informed that it had received a few representations
regarding the criteria for UGC-NET June, 2012 exam.
Therefore, the UGC in its meeting held on 22.10.2012,
set up a four member Committee to examine
representations/grievances related to the resuit of the
UGC-NET June, 2012 and revisit the results, if found
necessary.

Accordingly, UGC prepared supplementary results,
as per the recommendations of the Committee set up by
UGC, which was declared on 12/11/2012. This was in
addition to the candidates declared qualified in the
original resuits declared on 18/09/2012.

Foreign Diplomats to Pursue Academic
Programmes

1898. SHR! TARACHAND BHAGORA: Will the
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether the Government has relaxed rules which
banned foreign diplomats to pursue academic
programmes in India during their posting in the country;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAURY): (a)
and (b) All requests of foreign diplomats seeking
permission to pursue academic programmes in Indian
universities during their posting in the country are
considered by the Ministry of External Affairs on a case
by case basis.

On Time Performance of Airlines

1899. SHRI A. GANESHAMURTHI: Will the Minister
of CIVIL AVIATION be pleased to state:

(a) whether on-time performance of various domestic
airlines is the poorest in Delhi among the metro cities;

(b) if so, the details thereof, airline-wise;

(c) whether delay in departure of flights from IGI
airport is higher than other airports;

(d) if so, the details of the factors responsible for
such delays;

(e) whether DGCA has taken any action against
erring airlines for such delays; and

(f) if so, the details thereof and if not, the reasons
therefor along with the corrective steps proposed to be
taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (SHRI K. C. VENUGOPAL): (a) to (d) No
Madam. The on time performance is an airline specific
issue and is not city specific. Majority of delays are
reactionary in nature due to load connection from another
flight, passenger/baggage CHECK-IN error at originating
station, late arrival of aircraft from previous sector,
availability of crew from another flight, re-routing or aircraft
change other than technical etc.

(e) and (f) Directorate General of Civil Aviation
(DGCA) undertakes regular monitoring of schedule
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integrity and from time to time takes up the matter with
concerned airlines.

[Translation]
SSA Funds

1900. SHRI KIRTI AZAD: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether maintenance grants, development grants
and teaching learning material grants are provided to
the elementary schools in the country under Sarva
Shiksha Abhiyan (SSA);

(b) if so, the details thereof along with the total
grants allocated, released and utilised under SSA during
the last three years and the current year, State, year
and grant-wise;

(c) the monthly release and utilisation of the grants
under SSA during the last three years and the current
year, year, State and month-wise;
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(d) whether there is an uneven spread to release of
grants throughout the year; and

(e) if so, the details thereof along with the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DR. SHASHI
THAROOR): (a) and (b) School Grant (SG), Maintenance
Grant (MG) and Teacher Grant (TG) are provided to the
Schools as per Sarva Shiksha Abhiyan (SSA) norms.
Details for the last three years and the current year are
given in the enclosed Statement.

(c) to (e) The Centrai share under SSA is released
to the States for the implementation of approved activities
in two or more instalments. States are impressed upon
to release these grants to the schools at the beginning
of the academic year, but there are delays in some
cases for want of sufficient funds, pending utilization
certificates etc.

Statement
SI. No. State 2009-10 2010-11 2011-12 2012-13
S.G. M.G. TG. SG. MG TG SG. MG TG SG MG TG
1 2 3 4 5 6 7 8 9 10 11 12 13 14
1. Andaman and 428 424 3382 425 421 3439 422 418 3645 451 447 3038
Nicobar Island
2. Andhra Pradesh 79996 72261 234853 90445 73324 235485 90126 82903 257948 89549 82370 291106
3. Arunachal Pradesh 3325 ' 2609 13035 3517 2864 13286 3716 3038 13429 3992 3887 13638
4. Assam 43358 35973 185934 45868 37395 191570 48501 37361 167518 49416 40067 191467
5. Bihar 96052 71286 326524 98972 52299 317613 101882 58632 351496 103968 59512 353313
6. Chandigarh 204 0 2890 204 0 2890 202 202 3150 206 206 3200
7. Chhattisgarh 46029 41519 134338 46487 42552 144555 47029 43489 157747 47594 45127 166445
8. Dadra and Nagar 393 252 1196 398 259 1198 367 261 1176 370 262 1156
Haveli
9. Daman and Diu 84 84 489 86 86 521 85 85 521 91 85 572
10. Delhi 3475 3088 52939 3502 3125 52290 3507 3138 55404 3523 3154 46017
11. Goa 1533 1018 6256 1518 1001 6294 1501 1029 5698 1500 996 6705
12. Gujarat 56096 54730 194459 56688 54703 194727 58812 55548 219992 57892 51962 235754
13. Haryana 14612 14364 64568 14636 14614 59593 14779 14671 69425 15014 14831 68582
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1 2 3 4 5 6 7 8 9 10 11 12 13 14
14. Himachal 15046 14436 48475 15086 14840 49346 15103 14938 48243 14974 14923 47034
Pradesh
15. Jammu and 29001 20311 78904 31010 21310 83492 31808 21691 85201 32761 22395 86591
Kashmir
16. Jharkhand 53799 31746 135873 54844 33562 139411 55527 36473 131698 55224 38126 129022
17. Karnataka 72457 67236 228885 73360 67376 227373 73548 67490 234164 73222 67460 228987
18. Kerala 14157 5445 127869 14278 5666 129124 14278 5666 131330 14253 5823 128936
19. Lakshadweep 47 47 667 51 51 669 53 0 673 57 57 690
20. Madhya 113316 100858 281626 114667 104357 290674 114409 111891 278943 114198 111891 270534
Pradesh
21. Maharashtra 106402 84482 437853 107811 86592 444331 110194 87801 433318 111780 87024 455591
22. Manipur 3659 2281 13438 3515 2869 11084 3490 2815 15591 35654 2461 16368
23. Meghalaya 9516 6217 26872 11467 6635 36057 10999 7476 34088 11291 7726 34605
24. Mizoram 2374 2150 13575 2461 2395 13251 2468 2388 13835 2402 2276 14104
25. Nagaland 1938 1938 12927 2014 2014 12060 2144 2144 11720 2672 0 12628
26. Qdisha 68465 66698 188266 70419 68297 198010 72043 69209 196982 72467 70478 209254
27. Puducherry 384 508 2861 588 525 4114 580 433 4459 580 516 4097
28. Punjab 19466 18969 76180 20209 19608 74620 20328 19632 78684 20266 19482 98507
29. Rajasthan 109204 63145 279001 109540 80667 252966 106973 68659 271733 106956 57353 268228
30. Sikkim 1143 1143 6099 1157 1157 6531 1210 1210 6780 1207 1207 7451
31. Tamil Nadu 52842 35236 209918 53808 35255 203485 54220 35782 200317 54185 36098 196287
32. Tripura 5977 5847 30306 6327 6133 29813 6487 6270 30250 6383 6246 30255
33. Uttar Pradesh 151217 144128 473115 155340 145356 506719 155732 147680 491573 167855 149925 488040
34. Uttarakhand 17953 16375 47915 18088 17283 47530 17883 16949 42869 17789 16679 41976
35. Bengal 59421 59421 295820 60351 77159 267733 79608 76250 370128 81606 79697 38658
Total 1253369 1046225 4237308 1289137 1081750 4251854 1320014 1103622 4419728 1339248 1100749 45367

S.G. = School Grant, M.G. = Maintenance Grant, T.G. = Teacher Grant

[English]
Mahila Shikshan Kendras

1901. SHRI ANANTHA VENKATARAMI REDDY: Will
the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) whether the Government has established Mabhila
Shikshan Kendras (MSKs) for illiterate women in the
country;

(b} if so, the places where such Kendras are working
in the country including Andhra Pradesh, State-wise;
and

{(c) the number of women benefited as a result
thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DR. SHASHI
THAROOR): (a) Yes Madam, Mahila Shikshan Kendras
(MSKs) have been opened under the Mahila Samakhya
programme.
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(b) and (c) The details of MSKs running at present
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and the number of beneficiaries state-wise is given below:

Name of MS AP Assam Bhar  Chhatis- Gujarat Jhar- Karnataka Kerala upP Uttara-  Total
State garh khand khand

No. of 16 9 12 1 4 14 5 13 16 6 96
MSKs

No. of 6014 1445 5873 30 1694 3496 1304 460 5985 949 27250
benefi-

ciaries

[Translation] (b) if so, the reasons therefor;

Torture of Indian Girls

1902. KUMARI SAROJ PANDEY: Will the Minister
of OVERSEAS INDIAN AFFAIRS be pleased to state:

(a) whether it is a fact that incidences of cheating/
desertion of Indian women married to foreign nationals
have been brought to the notice of the Government;

(b) if so, the details thereof; and

(c) the steps taken by the Government to help and
provide justice to such aggrieved women?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
(SHRI VAYALAR RAVI): (a) Yes, Madam.

(b) Complaints generally relate to desertion, physicat
torture, giving false information about themselves before
marriage, domestic violence, dowry related harassment,
unlawful detention or unlawful separation from the child,
etc.

(c) On receiving such complaints Indian Missions
provide assistance such as counselling, following up the
issue with the spouse or the local authorities, or both,
provide legal assistance under Ministry of Overseas Indian
Affairs' scheme of providing legalffinancial assistance, or
provide shelter and /or funds for returning to India from
the Indian Community Welfare Fund set up by the Ministry.

[English]
Retirement Benefits

1903. SHRIMATI ASHWAMEDH DEVI: Will the
PRIME MINISTER be pleased to state:

(a) whether the Union Government employees
recruited after January, 2004 are not eligible for
retirement benefits such as pension, GPF and gratuity;

{c) whether not providing gratuity, pension and GPF
facility is a discrimination with employees recruited after
January, 2004 as the same -is being provided to the
employees of private sector;

(d) if so, the details thereof;

(e) whether the Government proposes to provide all
retirement benefits including gratuity to the Government
servants recruited after January, 2004; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTERS
OFFICE. (SHRI V. NARAYANASAMY): (a) to (f) A new
restructured defined contribution pension system for the
new entrants to Central Government service, except to
the Armed Forces, replacing the system of defined benefit
pension including GPF, was notified on 22nd December,
2003. The Government employees appointed on or after
1.1.2004 and governed by the New Pension System can
withdraw 60% of their Pension Fund as a lumpsum when
they retire and the balance 40% of their wealth is used
to purchase an annuity scheme from a life insurance
company of their choice, which will pay him/her a monthly
pension for the rest of his life. In casethe employees
leave the New Pension Scheme prior to age 60, the
mandatory anuitization would be 80% of the pension
wealth.

The monthly annuity under the New Pension Scheme
is only a replacement of pension on retirement and family
pension on death after retirement. The benefits of Death-
cum-Retirement Gratuity (DCRG) and pension/family
pension have been provisionally allowed, vide Department
of Pension & Pensioners’ Welfare OM No. 38/41/06-
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P&PW(A) dated 5.5.2009, in respect of the Central
Government servants covered by the New Pension
Scheme in cases where a Government Servant is retired
on invalidation/disability and in the case of death of a
Government servant in service, on the same rates as are
applicable under the old pension scheme, i.e. CCS
(Pension) Rules, 1972.

The details of DCRG payable to employees of Central
Government under NPS are as under:

(i) The retirement gratuity is payable to the
retiring Government servant. A minimum of 5
years qualifying service and eligibility to
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receive service gratuity/ pension is essential
to get this one time lump sum benefit.
Retirement gratuity is calculated @ I/4lh of a
month's Basic Pay plus Dearness Allowance
drawn before retirement for each completed
six monthly period of qualifying service. The
maximum retirement gratuity payable is 16
XA times the Basic Pay, subject to a
maximum of Rs. 10 lakhs.

(i) If the Government Servant dies while in
service, the death gratuity shall be paid to
his family at the rates furnished in the table
below:

S.No. Length of Qualifying Service

Rate of Death Gratuity

1. Less than one year

2. One year or more but less than 5 years
3. 5 years or more but less than 20 years
4, 20 years or more

2 times of emoluments
6 times of emoluments
12 times of emoluments

Half of emoluments for every completed six monthly
period of qualifying service subject to a maximum of
33 times of emoluments.

Maximum amount of Death Gratuity admissible is Rs. 10 lakhs w.e.f. 1.1.2006.

[Translation]
Girl’'s Education

1904. SHRI RAJENDRA AGRAWAL: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the estimated proportion of total education budget
being utilized for girl's education in the country;

(b) whether financial assistance is given to girls
students passing class VIl for improving and promoting
giri enrolment in secondary education;

(c) if so, the details thereof;

(d) the amount released and utilized under this
scheme during each of the last three years and the
current year, State-wise; and

(e) the other steps being taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DR. SHASHI

THAROORY): (a) The Gender Budget of the Department of
School Education and Literacy provided for a total budget
of Rs. 18781.72 crore for the year 2011-12 (RE) and Rs.
22253.54 crore for 2012-13 (BE) for girls' education.

(b) and (c) There is no scheme for providing financial
assistance to girl students passing class VIl for improving
and promoting girl enrolment in secondary education.
However, a Centrally Sponsored Scheme “National
Scheme of Incentive to Girls for Secondary Education”
was launched in May 2008 with the objective to establish
an enabling environment to reduce the drop-outs and to
promote the enrolment of girl children in secondary
schools. According to the scheme, a sum of R 3,000/- is
deposited in the name of eligible unmarried girls below
16 years as fixed deposit, who are entitled to withdraw
it along with interest thereon on reaching 18 years of
age and after passing class 10. The scheme covers (i)
all girls belonging to SC/ST communities, who pass class
8 and (ii) all girls who pass class 8 from Kasturba Gandhi
Balika Vidyalayas (irrespective of whether they belong to
SC/ST) and enrol in class IX in Government, Government-
aided and local body schools.
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(d) The amount released and utilized under the disadvantaged girls at elementary level
National Scheme of Incentive to Girls for Secondary through more intense community mobilization,
Education during 2009-10, 2010-11, 2011-12 and the development of model schools in clusters,
2012-13 is given in the enclosed statement. gender sensitisation of teachers, development

of gender sensitive learning materials, early

(e) Other steps taken to improve girls' education child care and education facilities and
include the following: provision of need-based incentives like

escorts, stationery, work books and uniforms

* The Kasturba Gandhi Balika Vidyalaya
(KGBV) is a major initiative to provide for
residential upper primary schools for girls from Construction and Running of Girls'HOSTEL
SC, ST, OBC & Muslim communities. for Students of Secondary and Higher

Secondary Schools, a centrally sponsored

scheme launched in 2008-09 envisages

construction of hostel with capacity of 100

girls in each of the nearly 3500 Educationally

Backward Blocks (EBBs) in the country.

etc. for girls.

* National Programme of Education for Girls at
Elementary Level (NPEGEL) provides
additional provisions under SSA for enhancing
the education of underprivileged/

Statement

Amount released/ utilised under National Scheme of Incentive to Girls for Secondary Education (NSIGSE)

S.No. Name of State 2009-10 2010-11 2011-12 2012-13

Grant-in-aid Grant-in-aid Grant-in-aid Grant-in-aid
released released released released

(Rs. in Crore) (Rs. in Crore) (Rs. in Crore) (Rs. in Crore)

1 2 3 4 5 6

1. Arunachal Pradesh 0.856

2. . Chhattisgarh 9.450

3. Goa 0.176 0.142 0.223

4.  Gujarat 13.323 12.375 19.123

5. Himachal Pradesh 1.870 4.600

6. Jammu and Kashmir 1.508 2.756 3.074

7. Jharkhand 10.417 0.930 8.068

8. Karnataka 23.589

9. Kerala 6.368 0.352 7.881

10. Madhya Pradesh 14.407 16.553 34.115

11.  Manipur 0.089

12. Meghalaya 0.515 1.943 1.581

13. Mizoram 0.981 1.193 1.253

14.  Odisha 17.832

15. Punjab 10.357 13.590 12.586
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1 2 3 4 5 6
16. Rajasthan 4.553 4.347 4.968
17.  Sikkim 0.119 0.190
18. Tamil Nadu 32.751 18.468 15.778
19.  Tripura 0.890 1.373 1.172
20. Uttar Pradesh 7.690
21. Uttarakhand 0.248 2.120 2.961
22. West Bengal 5.711
23. Andaman and Nicobar Islands 0.025 0.051 0.044 0.056
24.  Chandigarh 0.098 0.167 0.120
25. Dadra and Nagar Haveli 0.361
26. Daman and Diu 0.037 0.048 0.055 0.055
27. Lakshdweep 0.148
28. NCT of Delhi 1.158 7.401
29.  Puducherry 0.342 0.992

Total 45.798 72.458 163.059 87.256
[English] Over Burdened Universities

Separate Wing for Financial Analysis of Airlines

1905. SHRI JOSE K. MANI: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) whether the Government proposes to set up a
separate wing to monitor and assess the financial health
of airlines on the lines of Federal Aviation Administration
in US;

(b) if so, the details thereof; and

(c) the likely role of Directorate General of Civil
Aviation (DGCA) as a result thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (SHRI K. C. VENUGOPAL): (a) and (b}
No, Madam. No such proposal is under consideration of
the Ministry at present.

(c) Does not arise.

1906. SHRI S.S. RAMASUBBU: Wil the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the number of universities in the country
are over-burdened due to large number of colleges and
pupils under its jurisdiction;

(b) if so, the details thereof;

(c) whether the University Grants Commission (UGC)
has appointed a Committee headed by Prof. S.P.
Thyagarajan to relieve the management of universities
from burden by bifurcation or trifurcation;

(d) if so, whether the steps taken by the Government
to implement the recommendations of the Committee for
building reputation/goodwill; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DR. SHASHI
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THAROOR): (a) and (b) University Grants Commission
(UGC) has reported that it has not fixed any norm to
decide on the affiliation “overload” on universities. There
are 108 affiliating universities in the country (out of a
total of 248) which have more than 100 colleges affiliated
to each of them. Large number of affiliated colleges lead
these universities to devote a large amount of time and
energies on managing these colleges. A statement, state
wise, indicating number of affiliating universities and
number of colleges affiliated to them, is annexed.

(c) to (e) A UGC Expert Committee, under the
Chairmanship of Prof. S.P. Thyagarajan, former Vice-
Chancellor of University of Madras, to formulate an action
plan on “Reforms of Affiliating System” has recommended
that the number of colleges affiliated to a university should
be about 100. All these 108 universities mentioned above,
have been created by different state legislatures and
controlled and administered by respective state
governments. The affiliating powers are conferred upon
these universities by their respective Acts and Statutes
and decision to bifurcate or trifurcate such universities
lies with State Governments.
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1 2 3
Madhya Pradesh 11 1987
Maharashtra 20 3696
Manipur 1 77
Meghalaya 1 67
Mizoram 1 28
Nagaland 1 58
Odisha 9 1034
Punjab 6 810
Rajasthan 12 2482
Sikkim 2 15
Tamilnadu 25 1577
Tripura 2 40
Uttar Pradesh 21 4339
Uttarakhand 6 397
West Bengal 11 674
NCT of Delhi 4 207
UT of Chandigarh 1 26
Puducherry 1 82
Total 248 3089

Subletting Government Accommodation

1907. SHRI N. PEETHAMBARA KURUP: Will the
Minister of URBAN DEVELOPMENT be pleased to state

(a) the mechanism in place to identify the persons
who are subletting Government accommodation;

(b) the number of cases of subletting in Delhi and

Statement
State Number of affiliating No. of Colleges

universities affiliated to such

in the State universities
1 2 3
Andhra Pradesh 24 4159
Arunachal Pradesh 1 17
Assam 4 447
Bihar 8 449
Chhattisgarh 9 653
Goa 1 59
Gujarat 20 1742
Haryana 4 592
Himachal Pradesh 4 335
Jammu and Kashmir 4 303
Jharkhand 6 219
Karnataka 23 3322
Kerala 5 1001

other regional stations under the Directorate of Estates
in which penalties were imposed during the last three
years and the current year; 562

(c) whether there is any mechanism to authorize
the Resident Welfare Association concerned to inform
such activities in their area; and

(d) if so, the details thereof and if not, the reasons
therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRIMATI DEEPA DASMUNSI):
(a) Surprise inspections are carried out in General Pool
Residential Accommodation regularly, on receipt of
complaints and suo-motu, to detect subletting therein.

(b) The number of subletting cases in Delhi and
other Regional Stations in which penalties were imposed
on the allottee(s) of quarters during the last three years
and the current year, is given below:—

Year Delhi Other Regional
Offices

2009 213 73

2010 308 62

2011 527 64

2012 284 82

(From 01.01.2012
to 30.11.2012)

(c) and d) Any person including Residential Welfare
Association (RWA) can inform the Directorate of Estates
about the case(s) of subletting in General Poo! Residential
Accommodation.

Disastrous Landing at Mangalore Airport

1908. SHRI R. THAMARAISELVAN: Will the Minister
of CIVIL AVIATION be pleased to state: (a) whether a
2010 like crash was averted in Mangalore airport
recently;

(b) if so, the details thereof;

{(c) whether the Government has ordered a probe
into this disastrous landing effort;

(d) if so, the details thereof and the outcome thereof;

(e) whether the incident happened on the same
runway at the same airport as well as the same air
route and flight number; and

(f) if so, the details thereof along with the steps
taken by the Government to ensure that such incidents
do not recur?
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THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (SHRI K. C. VENUGOPAL): (a) to (f) An
undershoot landing incident to B-737-800 aircraft VT-
AXE of M/s Air India Charters Ltd., has occurred on 14th
August, 2012 at Mangalore Airport while operating flight
IX-814, Sector Dubai-Mangalore. The flight number, air
route and runway used for landing were same as in
Mangalore crash occurred in the year 2010.

Government has classified the occurrence as serious
incident and constituted a Committee of Inquiry to carry
out the investigation. The report is awaited.

Government has constituted the Civil Aviation Safety
Advisory Council (CASAC) with expert members from
industry and stakeholders. Directorate General of Civil
Aviation has issued Operations Circular 12 of 2010 on
01.06.2010 reiterating strict adherence to standard
operating procedures for approach and landing that would
result in stabilized and safe landing.

[Translation]
Assistance for Metro Rail in Jaipur

1909. SHRI RAM SINGH KASWAN: Will the Minister
of URBAN DEVELOPMENT be pleased to state:

(a) whether State Government of Rajasthan has
requested the Union Government for financial assistance
for the construction of Metro Rail Network in Jaipur,

(b) if so, the details thereof along with the quantum
of assistance requested for;

(c) whether the Union Government has examined
the proposal of the State Government;

(d) it so, the amount of financial assistance likely to
be provided to the State;

(e) whether any policy/guidelines have been
prepared in regard to providing financial assistance to
such Metro Rail Projects; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRIMATI DEEPA DASMUNSI):
(a) Yes, Madam.
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(b) The details along with the quantum of aid asked
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for are as under:

Rs. In Crores

Source

JICA/ADB Loan / Market
borrowings

Government of India Contribution

Proposed fund requirement

1781.00

630.00

(c) and (d) No, Madam. The proposal has not yet
been sanctioned for financial assistance by Government
of India.

(e) and (f) Yes, Madam. The National Urban
Transport Policy-2006 provides guidelines for financial
assistance to Metro Rail Projects in the form of Equity or
Viability Gap funding to the extent of maximum 20% of
the capital cost of the project.

[English]
Setting up of Colleges

1910. SHRI M. SREENIVASULU REDDY: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the AICTE has rejected more than half

applications for setting up of colleges in the State of
Andhra Pradesh during the last three years;

(b) if so, the details thereof and the reasons therefor;

(c) whether such decision has any impact on the
students of the colleges of the southern areas like Andhra
Pradesh; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DR. SHASHI
THAROOR): (a) and (b) Yes, Madam. The details of the
application received for setting up of the colleges in the
state of Andhra Pradesh and approval granted/rejected
by All India Council for Technical Education (AICTE)
during last three years are as below:

Year Total No. of Total No. of Institute Total No. of Institute
Applications received approved rejected
2010-11 248 104 144
2011-12 76 32 44
2012-13 42 27 15

The institutions approved by AICTE are based on
the Approval Process Handbook 2012-13 and the
procedures therein. If an institute proposed to be set up
does not meet the requirement, its application rejected.

(c) and (d) The impact of approving new institutes is
that the access for students to engineering education
has increased.

Demand of Air India Officials

1911. SHRI M. RAJA MOHAN REDDY: Will the
Minister of CIVIL AVIATION be pleased to state:

(a) whether Air India senior and middle level
management along with technical staff are in demand
with foreign airlines;

(b) if so, the number of such staff resigned from Air
India, category-wise to take up jobs with other airlines
including foreign airlines during each of the last three
years and the current year;

(c) the main reasons for the same; and

(d) the steps taken by the Government to check
such exodus?
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THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (SHRI K. C. VENUGOPAL): (a) Air India
does not have this information.

(b) to (d): The category-wise details of Air India
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employees who have resigned during 2009 and 2012
are given in the enclosed Statement. However,
information about their employment status, after
resignation, is not available with Air India:

Statement

The category-wise details of Air India employees who have resigned during 2009 and 2012,

St. No. Category 2009 2010 2011 2012 Total
1. Executive Pilot 2 1 7 1 11
2. Gen. Cat. Officer (DGM & above) - - 1 1 2
3. Technical Officer 2 1 - 4 7
4, Gen. Cat. Officer (Upto AGM) 5 10 13 7 35
5. Line Pilot 1 - 20 2 23
6. Aircraft Engineer 2 1 - - 3
7. Cabin Crew 28 15 34 34 111
8. Technician 7 13 11 17 48
9. Staff (Grade 3 to 9) 9 8 9 7 33
10.  Staff (Grade 1 and 2) 4 10 8 6 28
Total 60 59 103 79 301

Dual Degree Programmes

1912. SHRI M. VENUGOPALA REDDY: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Indian Institutes of Managements
(IIMs) are gearing up any joint programme in research
and training with more international collaborations and
dual degree programme in the Twelfth Five Year Plan;

(b) if so, the details thereof along with the response
received from each State in this regard; and

(c) the funds aliocated and spent for this purpose,
year-wise and State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DR. SHASHI
THAROOR): (a) and (b) Yes Madam. The following Indian
Institutes of Management (lIMs) have international

collaborations including dual degree programme with the
Institutes indicated against their names in the table below:

S.No M Collaboration

1 2 3

ESSEC Business School
France.

1. Ahmedabad

ii. The University of Bocconi ltaly

iii. HEC School of Management,
France

2. Calcutta ESCP-Europe

3.  Lucknow ESCP-EAP European School of

Management, France

4.  Shillong Ocean University China

5. Udaipur Krannert School of Management,

Purdue University, USA
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(c) The Central Government has not allocated specific
funds for the purpose.

Enrolment for Higher Education

1913. SHRI SHIVARAMA GOUDA: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

{(a) whether enrolment for higher education in the
country is not satisfactory;

(b) if so, the reasons therefor;

(c) the details of the budgetary allocations made for
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the higher education in the country during the last three
years, State-wise;

(d) whether the allocated fund has been fully utilized
for the purpose during the above period; and

(e) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (Dr. SHASHI
THAROOR): (a) and (b) The Gross Enrolment Ratio (GER)
of students enrolled in higher education in the country as
a percentage of the population in the age group of
18-23 years during 2008-09, 2009-10 (Provisional) and
2010-11 (Provisional) is given below.

2008-09

2009-10(Provisional)

2010-11(Provisional)

13.7

18.8

The GER is estimated to be 18.8 in 2010-11, as per
the provisional report on the All India Survey on Higher
Education based on data collected up to 31st July, 2012.

{c) to (e) The Budget Estimate(BE), Revised Estimate
(RE) and the Actual Expenditure for the Department of
Higher Education during 2009-10,2010-11 and 2011-12
are given below:—

(Rs. in crore)

2009-10 2010-11 2011-12
BE RE Actual BE RE Actual BE RE Actual
Expenditure Expendture Expendture
9600.00 7952.00 7794.58 11000.00 9796.00 9356.77  13103.00 12812.00 12641.98

The utilization during 2009-10, 2010-11 and
2011-12 are 98%, 95% and 99% of the Revised
Estimates and 81%, 85% and 96% of the Budget
Estimates respectively. State-wise allocations are not
made by the Department of Higher Education.

Budgetary Allocations to Social Sector Schemes

1914. SHRI C. RAJENDRAN: Will the PRIME
MINISTER be pleased to state:

{(a) the total allocations for social sector schemes
during the last three years and the current year;

(b) whether there has been slow down in the
spending pattern of these outlays earmarked for
schemes during the above period;

(c) if so, the details thereof; and

(d) the action taken/proposed to be taken by the
Government to expedite the utilisation of funds to achieve
set targets?

THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE
IN THE MINISTRY OF PLANNING(SHR! RAJEEV
SHUKLA): (a) The Social Sector Schemes are
implemented by different Ministries in terms of Central
Sector, Centrally Sponsored and Additional Central
Assistance Schemes. The Plan Allocation and
Expenditure by the Ministries dealing with social sector
during the last three years and for the current year is
annexed as Statement.
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(b) to (d) The total Plan spending of the Ministries
dealing with Social Sector Schemes has increased from
Rs. 1,47,938.33 crores in 2009-10 to Rs. 1,76,768.37
crores in 2010- 11. The aliocation of the such Ministries
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has been increased from Rs. 1,94,321.01crores in 2011-
12(RE) to Rs. 2,23,053.39 crores in 2012-13 (BE). The
administrative Ministries/Departments are monitoring the
performance of the schemes implemented by the States

on a continuous basis.

Statement

Plan Allocation & Expenditure of Ministries dealing with the social sector

(Rs.In Crores)

S. No. Ministry/ 2009-10 2010-11 2011-12 2012-13
Department
Budget Actual Budget Actual Budget Revised Budget
Estimates Expenditure Estimates Expenditure Estimates Estimates Estimates
1 2 3 4 5 6 7 8 9
1 Department of  230.95 111.16 207.96 129.41 197.70 230.71 303.86
Food & Public
Distribution
2 Health '19534.00 17646.48  22300.00 20726.44 26760.00 24315.26  30477.00
3 Education 36400.00 29640.26  42036.00 43513.62 52060.00 51772.00 61427.00
4  Ministry of 900.00 791.77 1000.00 1080.44 1300.00 1254.41 2470.00
Labour &
Employment
5 Ministry of 1740.00 1709.41 2600.00 2008.17 2850.00 2750.00 3135.00
Minority Affairs
6  Ministry of 80770.00 74309.07 89340.00 74672.63 76800.00 69563.54 76376.00
Rural
Development
7 Ministry of 2500.00 2448.91 4500.00 4170.56 5375.00 5123.00 5915
Social
Justice &
Empowerment
8 Ministry of 7579.83 4555.15 9421.60 10279.12 7954.78 12826.56 13331.33
Housing and
Urban Poverty
Alleviation
9 Ministry of 805.00 616.41 1200.00 1204.87 1430.00 1596.72 1573.00
Tribal Affairs
10 Ministry of 5284.15 7627.39 7605.75 8365.81 8054.00 8788.81 9545.20
Urban

Development
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1 2 3 4 5 6 7 8 9
11 Ministry of 7350.00 8482.32 11000.00 10617.30 12650.00 16100.00 18500.00
Women &
Child
Development
Total ( 1 to 11} 163093.93 147938.33 191211.31 176768.37 195431.5 194321.01 223053.39

Note: Allocation/ Expenditure to Social Sector is defined to include allocation / expenditure of the Ministries/ Departments of Food &
Public Distribution, Health & family weifare, Human Resource Development, Labour & Employment, Minority Affairs, Rural Development,
Social Justice & Empowerment, Housing and Urban Poverty Alleviation, Tribal Affairs, Urban Development and Women & Child

Development. Figures includes IEBR

Central Administrative Tribunal

1915. SHRI J.M. AARON RASHID: Will the PRIME
MINISTER be pleased to state:

(a) whether the Chairman of the Central
Administrative Tribunal (CAT), Principal Bench has
recently emphasized the need for doing away with the
power of the High Courts to review order of the Tribunals;

(b) if so, the details thereof;

(c) whether the Government has considered that
ruling of the Hon’ble Supreme Court in L. Chandra
Kumar case in 1997 had defeated the very purpose for
which the Administrative Tribunal Act was brought into
force;

(d) if so, the reaction of the Central Government
thereto;

(e) whether the Government proposes to bring an
appropriate bill before the Parliament for doing away
with the powers of the High Courts to review order of
the CAT; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE. (SHRI V. NARAYANASAMY): (a) and (b) Yes,
Madam. The Chairman, CAT vide his letter dated
07.3.2012 has endorsed the view of Report No. 215 of
the Law Commission of India that suitable steps may be
taken, so that orders passed by CAT are amenable to
appeal only before the Supreme Court.

{c) to (f) Yes, Madam. The Orders of the Hon'ble
Supreme Court were examined to see whether a review
can be filed or an amendment be made in the
Constitution to restore the position as it existed prior to
the judgment in L.Chandra Kumar's case. However, this
was not found to be legally tenable.

Airport Metro

1916. SHRIMATI SUPRIYA SULE:
DR. SANJEEV GANESH NAIK:

Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether thousands of tension clamps were found
damaged and had to be replaced on the Airport Metro
Express during its short stint of operation as a result of
which the speed of the Metro was reduced;

(b) if so, the details thereof;

(c) whether the Airport Metro Express was running
on faulty track fitted with damaged clamps and thus
endangering the lives of thousands of passengers;

(d) if so, the details thereof;

(e) the details of the experts who approved the
tension clamps for use in the Airport Metro Express line;

(f) whether Delhi Metro Rail Corporation (DMRC)
has incurred extra expenditure on the replacement of
damaged clamps; and

(9) if so, the quantum of amount spent on it and the
expected time for operation of the Line?
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THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRIMATI DEEPA DASMUNSI):
(a) and (b) Yes, Madam. Delhi Metro Rail Corporation
Limited (DMRC) has informed that approx. 11000 Tension
Clamps were found cracked / broken on Airport Express
Line and were replaced during the period January, 2012
to February, 2012.

(¢} and (d) No, Madam. DMRC has informed that
metro was not running on faulty track with damaged
clamps. As soon as few broken Tension Clamps were
observed during the daily night patrolling, intensive
patrolling was started along with inspection of all the
Tension Clamps by deploying extra manpower by the
Concessionaire and the cracked tension clamps were
replaced immediately. Hence, the passengers' lives were
never endangered. In addition to that, the speed of the
train was also reduced from 105 kmph to 80 kmph which
reduced the incidences of breakage of Tension Clamps.

(e) Final approval of track form was given by Ministry
of Railways after the track form proposal through DMRC
was examined by RDSO.

(f) and (g) DMRC has informed that they have not
incurred any expenditure on the replacement of damaged
clamps as the same were arranged and installed by M/
s DAMEPL and replacements were also arranged by
them through their suppliers.

The application for re-opening of line has already
been submitted to Commissioner of Metro Rail Safety
(CMRS) on 19.11.2012.

Implementation of PRIS

1917. SHRI BAIJAYANT PANDA: Will the PRIME
MINISTER be pleased to state:

(a) whether the Government has any proposal to
implement the Performance Related Incentive Scheme
(PRIS) as recommended by the Sixth Central Pay
Commission for its personnel;

(b) if so, the details thereof and if not, the reasons
therefor;

(c) whether certain Ministries have expressed their
reluctance to implement PRIS;

(d) if so, the details thereof and the reaction of the
Government thereto;
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(e) whether bio-metric access control 565 systems
have been installed in all the offices of the Central
Government; and

(f) if so, the cost incurred on the installation of these
systems and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) Yes, Madam.

(b) The Performance Related Incentive Scheme
(PRIS) is to provide pecuniary benefit over and above
the regular salary, based on the targeted performance,
out of the Non-Plan budgetary savings, for the Central
Government employees.

(c) No, Madam.
(d) Does not arise.

(e) and (f) Some Ministries and Departments have
installed Bio-metric Access Control System in their offices.
The instructions on punctuality envisage that necessary
measures for enforcement of punctuality are to be evolved
by the Head of Offices and Departments in the light of
broad objective.

Acknowledgement of VIP Reference

1918. SHRIMATI RAMA DEVI:
SHRI RATAN SINGH:

Will the PRIME MINISTER be pleased to state:

(a) whether VIP references including from Members
of Parliament are not being acknowledged by various
officials of the Ministers/Ministries Subordinate offices;

(b) if so, the details thereof along with the existing
guidelines in this regard;

(c) whether the Government has taken any action
against the erring officials;

(d) if so, the details thereof,

(e) the number of such letters received pertaining to
corruption during the last one year and the current year,;

(f) the action taken by the Government in this regard;
and
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(g) the result/outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE. (SHRI V. NARAYANASAMY): (a) to (g) Paragraph
Nos. 63 and 66 of Central Secretariat Manual of Office
Procedure (CSMOP) deal with the subject of giving
prompt responses and replies to the letters received from
VIPs and Members of Parliament. Paragraph No.63 (1)
of CSMOP states that 'Communications received from
Members of Parliament should be attended to promptly’
and Paragraph No.66 (1) of the CSMOP states that ‘Each

communication received inter-alia from a Member of

Parliament, will be acknowledged within 15 days, followed
by a reply within the next 15 days of acknowledgment
sent’.

The Department of Administrative Reforms & Public
Grievances, Ministry of Personnel, Public Grievances &
Pensions does not centrally maintain (a) any data/
information with regard to the VIP references received by
all Ministries/Departments from Members of Parliament
and the action taken against erring officials by concerned
Ministries/ Departments; (b) the data/information with
regard to letters received from VIPs/MPs pertaining to
corruption by the Ministries/Departments and on the action
taken by concerned Ministries/Department on such
references.

The Department of Administrative Reforms & Public
Grievances has been writing from time to time to Ministries/
Departments to sensitize them on the need for following
the procedure contained in the CSMOP, especially with
regard to acknowledging and giving prompt replies to
the letters received from the Members of Parliament. In
partidular, Union Ministers have been requested to set
up a mechanism in their respective Ministries to
periodically monitor progress in disposal of references
received from the Members of Parliament.

In addition, the Department of Personnel & Training
(DoP&T) in the Ministry had also issued an Office
Memorandum No.11013/4/2011-Esit.(A) dated 01.12.2011
requesting all the Ministries/Departments at the centre
and Chief Secretaries of all the States/UTs to follow the
instructions contained in CSMOP on VIP references, both
in letter and spirit. Any violation of these instructions,
which is established after due inquiry, will render the
Government servant concerned liable for appropriate
punishment as per rule.
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It is pertinent to mention that Secretary, Department
of Personnel & Training had again written a D.O. letter
No. 11013/4/2011-Estt.A dated 09.10.2012 to all the Chief
Secretaries of States/UTs requesting them that in order
to effectively implement the instructions contained in the
DOP&T's O.M. dated 01.12.2011, they should periodically
reiterate the instructions and review implementation of
the same in the Conference of District Magistrates/
Coliectors and Superintendent of their States/UTs.

Export of Heavy Rare Earth Minerals

1919. SHRI DHANANJAY SINGH: Will the PRIME
MINISTER be pleased to state:

(a) the details of mining companies hoiding licenses
for mining heavy metals such as monazite and ilmenite,
State-wise;

{b) the total exports of heavy rare earth minerals
during 2011-2012, including thorium containing ilmenite
and monazite;

(c) whether export of thorium or thorium containing
ilmenite and monazite is permitted under the Atomic
Energy Act;

(d) if so, the details thereof;

(e) whether illegal mining and export of thorium
and other heavy minerals have been reported from the
coasts of Tamil Nadu and Kerala; and

{f) if so, the details thereof including the action
taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) The details of
mining companies holding licenses for mining of heavy
metals such as monazite and ilmenite are maintained by
the Indian Bureau of Mines, of the Ministry of Mines. The
information obtained from the Department of Mines in
this regard is given in the enclosed Statement-I.

(b) There is no such commercially available material
with a name, description or reference as “thorium
containing ilmenite”. limenite is a mineral which occurs
naturally in combination with, and as a part of beach
sand minerals. Monazite also exists as a part of the
same beach sand mineral raw material. Thorium does
not exist in a natural form, and is one of the products
obtained through processing of Monazite. However,
iimenite after completion of processing has a possibility
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of containing monazite as a “contaminant” to a small
percentage, for the reason that both ilmenite and
monazite are extracted from the same base raw material,
i.e., beach-sand. Information on the total exports of any
commodity from out of the country, including heavy
minerals such as ilmenite, and rare earth minerals such
as monazite etc. are maintained by the Department of
Commerce. The information obtained from the Department
of Commerce is given in the enclosed Statement-ll.

(c) and (d) As stated earlier, there is no such
commercially available material with a name, description
or reference as “thorium containing ilmenite”. limenite is
a mineral which occurs naturally. During the process of
separation of ilmenite from beach-sand containing heavy
minerals, there is a possibility that a small percentage of
monazite gets retained with the ilmenite, the main product
being produced on a commercial scale. It may also not
be technically and economically viable to produce ilmenite
completely (100%) free of such monazite impurity.

As per the Atomic Energy Regulatory Board directive
No. 01/2010 issued in respect of "Exclusion Exemption
and Clearance of Radionuclide in Solid Materials" under
Rule 3,5 and 6 of Radiation Protection Rules 2000,
Monazite content in ilmenite is limited to a maximum of
0.25%. Further, monazite is a naturally occurring heavy
mineral present in beach sand. Processing of Monazite
yields thorium as one of the products. Monazite and
thorium in the form of metal, alloy, chemical compound
or concentrate or any substance is considered as a
“prescribed substance" under schedule of prescribed
substances under the Atomic Energy Act, 1962. Sections
14, 16 and 30 of the Atomic Energy Act, 1962 prohibit
acquisition, production, possession, use, disposal, export
or import of any of the prescribed substance except under
a license issued by Government of India.

(e) and (f) Government has not received any official
report or information in the matter of illegal mining and
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export of thorium and other heavy minerals from the
coastal regions of Tami! Nadu and Kerala. However, in
the recent past, certain press reports and other
communications have been received in the matter. The
official process in respect of grant of mining lease for
any mineral and beach sand mineral in particular is as
follows: applications for grant of mining leases for beach
sand minerals are received from interested parties by the
respective State Governments who forward them to
Ministry of Mines, Government of India for their
recommendations. The Ministry of Mines, Government of
India seeks “No Objection Certificate” (NOC) from the
Department of Atomic Energy if the mining lease
application includes mining of atomic minerals such as
iimenite, rutile, zircon, leucoxene, garnet, silimanite and
monazite. Upon the Department of Atomic Energy
granting the NOC, the Ministry of Mines issues
recommendations to the State Governments, who in turn
grant or reject the mining lease to the applicants. The
Directors, Mines and Geology of respective State
Governments control the mining activities in each state
and ensure the compliance with relevant laws by the
mining lessees. Hence the responsibility of identifying
illegal mining of any mineral in a State is with the State
Government Authorities. Necessary regulatory inspections
of beach sand mining facilities by Atomic Energy
Regulatory Board are in place, and a decision has been
taken to strengthen it further, including thorough
involvement of Atomic Minerals Directorate for Exploration
and Research (AMD). In respect of illegal exports of
monazite and thorium, the Central Excise and Customs
Department is the competent authority to check illegal
exports of any material. Department of Atomic Energy
has confirmed that with the installation of radiation
detection equipment, now under manufacture by the
Electronics Corporation of India Limited (ECIL) for
installation at various sea-ports in the next year, the
presence of unacceptable levels of monazite in beach
sand mineral export consignments will be easily detected.

Statement |

LIST OF MINING LEASES PRODUCING MINERAL SAND/MONAZITE/ILMENITE/RUTILE

S NAME OF LESSEE VILLAGE DISTRICT AREA DATE OF  DATE OF Name of Minerals
NO. (Hect.) GRANT  EXECUTION

1 2 3 4 5 6 7 8

Kerala

1. Indian Rare Earths Ltd. Chavara & Neendakara Kollam 67  21/101998 19/04/1999 Monazite, Iimenite & Rutile
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2. Indian Rare Earths Lid. Chavara, Bhagam & Kollam 10277 150032006  11/52006 Mineral sand
Thekkum
3. Indian Rare Earths Ltd. Panmana, Alapad & Kollam 180 8/6/2007 7/6/2011  Mineral sand
Ayanivelikkulangara
4. KERALA MINERALS Panmana, Chavara Kollam 20338 11-Dec-72 9Jul85  Mineral sand
& METALS LTD.
Odisha
1. Indian Rare Earths Ltd. Matikhal Ganjam 2464.05 N.A. 2710/2005 limenite
Tamil Nadu
1. Indian Rare Earths Ltd. keezhmidalam Kanniyakumari 2978  21/0911977  15/101979  Monazite, imenite & Rutile
2. Indian Rare Earths Ltd. Manavalakurichi, Kanniyakumari 141.23 12/81981  27/06/1984 Monazite, limenite & Rutile
Lekshimipura & Colachel
3. Indian Rare Earths Ltd. Manavalakurichi Kanniyakumari ~ 7.06 1111968  25/05/2001 Monazite, limenite & Rutile
(Renewal)
4. V. V. Minerals Azhagappapuram Kanniyakumari 222 21012004  21/022004 Garnet, limenite & Rutile
5. V. V. Minerals Azhagappapuram Kanniyakumari 308  21/01/2004  21/022004 Gamet, limenite & Rutile
6. V. V. Minerals Kanniyakumari Kanniyakumari 307 21012004  21/022004 Garnet, limenite & Rutile
7. V. V. Minerals Keezhmidalam Kanniyakumari 242 31/01/2006  17/03/2008 Gamet, limenite & Rutile
8. V. V. Minerals Midalam Kanniyakumari 07 31012006 17/03/2008 Garnet, limenite & Rutile
9. V. V. Minerals Midalam Kanniyakumar ~ 3.63 10/3/2004 180322004 Garnet, limenite & Rutite
10. V. V. Minerals Vaipar Thoothukudi 418  18/04/2006 3/5/2006 Garnet, limenite & Rutile
11. Beach Mineral Sand Manappadu Thoothukudi 5 1/8/2001 6/2/2002 Garnet, limenite & Rutile
Company (India) Ltd.
12. Indian Gamet Sands Padukkapathu Thoothukudi 16.93 N.A. 7/2/1994  Garnet, limenite & Rutile
Co. (P) itd.
13. Industrial Minerals India Vembar & Thoothukudi 3666  27/09/2011 41102011  Gamet, limenite & Rutile
(P) Ltd. Periyasamypuram
14. V. V. MINERALS CHETTIKULAM Tirunelveli 219 20-Oct-05 15~Jul06  Gamet, limenite & Rutile
15. V. V. MINERALS CHETTIKULAM Tirunelveli 4 19Jan-10  10-May-10  Garnet, limenite & Rutile
16. V. V. MINERALS JRUKKANTHURAI Tirunelveli 9 10-May-95 22-Jun-95  Garnet, limenite & Rutile
17. V. V. MINERALS IRUKKANTHURAI (EAST)  Tirunelveli 5 17Mar04  11-Apr05 Garnet, limenite & Rutile
18. V. V. MINERALS IRUKKANTHURAI (WEST)  Tirunelveli 5 5Jun-02 11-Apr05  Garnet, limenite & Rutile
19. V. V. MINERALS K. PUDUR Tirunelveli 082 5Jun-90 30Juk90  Garnet, limenite & Rutile
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20. M. RAMESH, TUTICORIN  KARAICHITHU PUDUR Tirunelveli 113 22-Jan-90 17-u90  Garnet, limenite & Rutile

21. V. V. MINERALS KARAICHITHU PUDUR Tirunelveli 477 20-Oct-05 13Jul06  Gamnet, limenite & Rutile

22, V. V. MINERALS KARAICHITHU PUDUR Tirunelveli 301 14-Jan-03 13<Ju-06  Garnet, limenite & Rutile

23. V. V. MINERALS KARAICHITHU PUDUR Tirunelveli 247 15-Jun-02 9-Apr-05 Garnet, limenite & Rutile

24. V. V. MINERALS KARAICHITHU PUDUR Tirunelveli 347 200ct05  12-Dec05 Garnet, limenite & Rutile

25. V. V. MINERALS KARAICHITHU PUDUR Tirunelveli 208 19Jan-10  4May-10  Gamnet, limenite & Rutile

26. K. THANGARAJ KARAICHITHU PUDUR Tirunelveli 191 24May-01 11-Oct01  Garnet, limenite & Rutile

27. V. V. MINERALS KARAICHITHU PUDUR Tirunelveli 249 5-May-95 7Jun95  Gamet, limenite & Rutile

28. V. V. MINERALS KARAICHITHU PUDUR Tirunelveli 229 5Jun-02 12-Apr05  Gamnet, limenite & Rutile

29. V. V. MINERALS KARAICHITHU PUDUR Tirunelveli 787 5-May-95 7-un95  Gamnet, limenite & Rutile

30. V. V. MINERALS KARAICHITHU PUDUR Tirunelveli 36.34 19Jul94  12-Nov-94  Gamet, limenite & Rutile

31. TRANSWORLD GARNET  KARAICHITHU UVARI Tirunelveli 10.1 12-Dec-96 3Apr97  Garnet, limenite & Rutile
PVT. LTD., CHENNAI

32. TRANSWORLD GARNET  KARAICHITHU UVARI Tirunelveli 238 9Ju01  23-0ct-01  Gamet, limenite & Rutile
PVT. LTD., CHENNAI

33. TRANSWORLD GARNET  KARAICHITHU UVARI Tirunelveli 443 SJu01t 23001 Gamnet, limenite & Rutile
PVT. LTD., CHENNAI

34. TRANSWORLD GARNET  KARAICHITHU UVARI Tirunelveli 253 30Sep97  22-0ct97 Gamet, iimenite & Rutile
PVT. LTD., CHENNAI

35. TRANSWORLD GARNET  KARAICHITHU UVARI Tirunelveli 485 OJuk01  22-0ct01  Garnet, limenite & Rutile
PVT. LTD., CHENNAI

36. TRANSWORLD GARNET  KARAICHITHU UVARI Tirunelveli 1.01 17-u01  23-0ct01  Gamnet, limenite & Rutile
PVT. LTD., CHENNAI

37. TRANSWORLD GARNET  KARAICHITHU UVARI Tirunelveli 117 9Ju0i  23-0ct01  Garnet, limenite & Rutile
PVT. LTD., CHENNAI

38. TRANSWORLD GARNET  KARAICHITHU UVAR! Tirunelveli 0.88 9Jul01  23-Oct01  Garnet, limenite & Rutile
PVT. LTD., CHENNAI

39. TRANSWORLD GARNET  KARAICHITHU UVARI Tirunelveli 337 258ep97  22-0ct97  Garnet, limenite & Rutile
PVT. LTD., CHENNAI

40, TRANSWORLD GARNET  KARAICHITHU UVARI Tirunelveli 0.36 Ju01  22-0ct01  Gamet, limenite & Rutile
PVT. LTD., CHENNAI

41, TRANSWORLD GARNET  KARAICHITHU UVARI Tirunelveli 0.89 9Ju-01  23-Oct-01  Gamet, limenite & Rutile
PVT. LTD., CHENNAI

42, TRANSWORLD GARNET  KARAICHITHU UVARI Tirunelveli 051 SJu01  230ct01  Garnet, limenite & Rutile

PVT. LTD., CHENNAI
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43. TRANSWORLD GARNET  KARAICHITHU UVARI Tirunelveli 16 901 230ct01  Garnet, limenite & Rutile
PVT. LTD., CHENNA!

44. TRANSWORLD GARNET  KARAICHITHU UVARI Tirunelveli 1.03 9Ju01 230ct01  Gamet, limenite & Rutile
PVT. LTD., CHENNAI

45. V. V. MINERALS KUNDANKULAM Tirunelveli 247 200ct05  12-Dec05 Gamet, limenite & Rutile

46. BEACH MINERALS KUTTAM Tirunelveli 464 12-Ju95  17-Mar-95  Garnet, limenite & Rutile
SAND CO.

47. BEACH MINERALS KUTTAM Tirunelveli 287 16-Feb01  12Sep01  Gamet, limenite & Rutile
SAND CO.

48. BEACH MINERALS KUTTAM Tirunelveli 443 1-Mar-04 5Aug04 Gamet, limenite & Rutile
SAND CO.

49. BEACH MINERALS KUTTAM Tirunelveli 476 31dJan01  11-Sep01  Gamet, {Imenite & Rutile
SAND CO.

50. BEACH MINERALS KUTTAM Tirunelveli 49 31Jan01  11-Sep01  Garnet, limenite & Rutile
SAND CO.

51. BEACH MINERALS KUTTAM Tirunelveli 26 31Jan01  128ep01  Garnet, limenite & Rutile
SAND CO.

52. BEACH MINERALS KUTTAM Tirunelveli 473 18Jan01  19Feb01  Gamet, limenite & Rutile
SAND CO.

53. BEACH MINERALS KUTTAM Tirunelveli 415 18-Jan-01 128ep01  Garnet, limenite & Rutile
SAND CO.

54. TAMIL NADU MINERALS  KUTTAM Tirunelveli 436 10-Jul-97 20-Ju-98  Garnet, limenite & Rutile
LTD.

55. BEACH MINERALS SAND  KUTTAM Tirunelveli 247 18Jan01  19Feb01  Gamet, limenite & Rutile
CO.

56. V. V. MINERALS LIVINJIPURAM Tirunelveli 0.96 158ep04  11-Ap05  Garnet, limenite & Rutile

57. V. V. MINERALS LIVINJIPURAM Tirunelveli 41 17-Mar-04  11-Apr05 Garmnet, limenite & Rutile

58. V. V. MINERALS LIVINJIPURAM Tirunelveli 379 23-Aug-04 11-Apr-05  Gamet, limenite & Rutile

59. V. V. MINERALS LIVINJIPURAM Tirunelveli 336 23-Aug04 11-Apr-05  Garnet, limenite & Rutile

60. V. V. MINERALS THIRUVAMBALAPURAM Tirunelveli 338 9Mar01  17-Aug01  Gamet, limenite & Rutile

61. V. V. MINERALS THIRUVAMBALAPURAM Tirunelveli 203 18-Apr04  23May06 Gamet, limenite & Rutile

62. V. V. MINERALS THIRUVAMBALAPURAM Tirunelveli 406 18-Apr06  25May-06 Garnet, limenite & Rutile

63. V. V. MINERALS VIJAYAPATHI Tirunelveli 48 9Mar-01  17-Aug01  Garnet, limenite & Rutile

64. V. V. MINERALS VIJAYAPATHI Tirunelveli 451 9Mar01  17-Aug01  Gamet, limenite & Rutile

65. V. V. MINERALS VIJAYAPATHI Tirunelveli 503 6Sep00  288ep00  Gamnet, limenite & Rutile
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66. INDIAN RARE MANAVALAKURICHI Kanyakumari 1324 28-0ct78  28Jan-79  Monazite, limenite & Rutile
EARTHS LTD.
67. INDIAN RARE CHAVARA Kanyakumari &7 21-Oct-98 19-Apr98  Monazite, limenite & Rutile
EARTHS LTD.
68. V. V. MINERALS Gopalapuram Madurai 316 31-Jan06  28-Feb06  Garnet, limenite & Rutile
69. V. V. Minerals Muruganeri Madurai 346 31Jan06  28-Feb06 Garnet, limenite & Rutile
Statement Il
India’s Export of Rare-Earth Minerals for the year 2011-12
ITC HS Iltem Description Qty(KGS)
25085032 SILLIMANTE FINES (INCLDNG SILLIMANTE SAND) 8835484
25132030 NATURAL GARNET 428719479
25132090 OTHER NATURAL ABRASIVES 45891711
25309040 ORES & CNCRTS OF RARE ESRTHMTLS 24000
26122000 THORIUM ORES & CONCENTRATES (Source IREL) 4000
26140010 ILMENITE UN PROCESSED 824185630
ILMENITE,UPGRADED(BENEFICIATED ILMENITE
26140020 INCLUDING ILMENITE GROUND) 55337211
26140031 RARE EARTH OXIDES INCLUDING RUTILE SAND 6695931
26140039 OTHER RUTILE 4012
26140090 OTHER TITANIUM ORES & CONCENTRATES 26757940
26151000 ZIRCONIUM ORES & CONCENTRATES 43533383
26159010 VANADIUM ORES & CONCENTRATES 1250000
26159020 NIOBIUM OR TANTALUM ORES & CONCENTRARES 522657

Civil Nuclear Co-operation Agreement

1920. SHRI VARUN GANDHI:
SHR! S. SEMMALAL:

Wwill the MINISTER OF EXTERNAL AFFAIRS be
pleased to state:

(a) the progress registered in the implementation of
Bilateral Civil Nuclear Co-operation Agreement between
India and Canada;

(b) whether Canada is willing to sell nuclear reactors
to India;

(c) if so, the details thereof;

(d) whether Canada and Australia have agreed to
export uranium nuclear fuel only if Government allows
them to scrutinize the use of its nuclear material; and

(e) if so, the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAURY): (a)
to (e) The Government of India and the Government of
Canada signed an Agreement for Cooperation in Peaceful
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Uses of Nuclear Energy, during the visit of Prime Minister
Manmohan Singh to Canada in June 2010.

Broad-based cooperation is envisaged between India
and Canada as per provisions of the India-Canada
Agreement for Cooperation in Peaceful Uses of Nuclear
Energy of 2010.

During the visit of Canadian Prime Minister Stephen
Harper to India from 4-9 November 2012, the two sides
initialled the Appropriate Arrangement for implementation
of the India-Canada Agreement for Cooperation in
Peaceful Uses of Nuclear Energy.

During the visit of Australian Prime Minister Julia
Gillard to India between 15-17 October 2012, both sides
announced that India and Australia would commence
negotiations on a bilateral Civil Nuclear Cooperation
Agreement.

[Translation]
NOC by CVC for Appointments in PSUs

1921. SHRI HARSH VARDHAN: Will the PRIME
MINISTER br pleased to state:

(a) whether NOC is issued by the CVC prior to the
appointment of senior officials of Public Sector
Undertakings;

(b) if so, the action taken by the Government
regarding the number of such officials for which NOC
was to be issued by the CVC during the last three
years; and

{c) the total number of cases in which CVC gave
permission after the date of joining of selected officials
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE. (SHRI V. NARAYANASAMY): (a) Yes, Madam.
Vigilance Clearance from CVC is obtained in case of
persons working in Government/Public Sector and from
Police authorities in case of Private individuals prior to
their appointment as Functional Directors (including
CMDs) of Public Sector Undertakings (PSUs).

(b) The number of appointments of Functional
Directors including CMDs made in the last three years is
as under:
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2009-10: 92
2010-11: 96
2011-12: 142

In such cases of appointments, CVC clearance/Police
Verification is invariably done depending on whether the
candidate is being appointed from within Government/
PSU or from private sources.

(c) As CVC clearance is invariably obtained before
the appointment is made, the question of receiving CVC
clearance after date of joining of selected officials does
not arise.

[English]
Dropout Rate Among SC/ST

1922. SHRI K.P. DHANAPALAN: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the dropout rate of school students belonging to
SCs/STs in the primary and secondary stages during
the last three years and the current year, State-wise;

(b) the reasons for the high dropout of students
belonging to these communities; and

(c) the steps taken by the Government to improve
this position?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DR. SHASHI
THAROOR): (a) State-wise details of the dropout rate of
SC/ST students for the Classes IV and Classes I-X during
2008-09, 2009-10(Provisional) and 2010-11(Provisional)
are given in the enclosed Statement-l and II.

(b) The incidence of high dropout rate may be
attributed to inadequate school infrastructure and facilities,
adverse pupil teacher ratio, children engaged in
household or other kinds of work, seasonal migration
and other socio economic factors.

{c) The Government has been making consistent
progress in meeting the goals of Universal Elementary
Education through implementation of the Sarva Shiksha
Abhiyan (SSA) Programme. The Right of Children to
Free and Compulsory Education (RTE) Act 2009, which
became operational with effect from 1st April, 2010,
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provides that every child in the 6 to 14 age-group shall
have a right to free and compulsory education Htill
completion of elementary education. The SSA Framework
of Implementation has been revised to correspond with
the provisions of the RTE Act, 2009 and the SSA
programme is being implemented in accordance with the
norms and standards of the RTE Act to enhance
enrolment and retention of children.

A multi-pronged approach has been adopted for
reducing dropout rates. This includes inter alia
strengthening of school infrastructure and facilities,
residential hostel buildings for children in habitations not
covered by regular schools, provisioning for additionat
teachers, regular training of teachers, provision for text
books and uniforms to children. SSA facilitates context-
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specific interventions for girls, SC, ST and Muslim
community. The Kasturba Gandhi Balika Vidyalaya
Scheme provides for setting up of residential upper
primary schools for girls from SC, ST, OBC and Muslim
communities. The Mid Day Meal Scheme is also being
implemented with a view to enhance enrolment and
retention of children in school. Further, the Rashtriya
Madhyamik Shiksha Abhiyan which has been launched
for universal access to secondary education, aims at
removing gender and socio-economic disparities in
access to education. There is a provision for upgradation
of Kasturba Gandhi Balika Vidyalayas to secondary
schools to enable girls to continue their education under
RMSA. Enrolment drive in areas having concentration of
SC and ST, special coaching/remedial teaching and
sensitization programmes are some of the other measures
undertaken under RMSA to reduce dropout rate.

Statement |

Dropout at Primary Stage (Classes I-V)

Sl. No. State/lUTs SC STUDENTS ST STUDENTS
2008-09 (P) 2009-10 (P) 2010-11 (P) 2008-09 (P) 2009-10 (P) 2010-11 (P)

1 2 3 4 5 6 7 8
1. Andhra Pradesh 20.2 18.5 19.6 39.8 37.0 36.8
2. Arunachal Pradesh - - 100.0 41.5 41.5 43.7
3. Assam 6.9 26.9 26.2 -19.8 33.0 25.7
4. Bihar 50.1 50.4 38.8 4.0 10.9 271
5. Chhattisgarh ° 29.1 35.5 447 37.8 39.2 40.3
6. Goa -25.6 14.9 151 -122.6 -80.6 -
7.  Guijarat 46.9 45.2 45.2 52.6 48.0 48.0
8. Haryana -5.7 -5.1 22 - - -
9. Himachal Pradesh 15.1 5.2 7.3 3.5 -3.3 -
10. Jammu and Kashmir -23.4 -3.2 - 4.7 29.8 29.8
11. Jharkhand 20.1 33.2 40.6 29.9 37.5 375
12. Karanataka 71 16.3 14.3 5.4 16.7 6.9
13. Kerala -7.5 -7.2 - -13.6 -14.8 -
14. Madhya Pradesh 18.5 24.0 28.9 17.8 20.3 37.1
15. Mabharashtra 21.8 22.8 227 33.2 23.8 211
16. Manipur 35.5 373 29.3 52.2 57.9 51.3
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17. Meghalaya 15.3 12.8 17.7 52.9 52.1 54.6
18. Mizoram 95.5 46.9 - 40.1 46.5 38.4
19. Nagaland - - - 9.8 39.8 39.8
20. Odisha 25.7 19.1 15.7 35.2 38.9 221
21. Punjab 23.5 9.4 9.8 - - -
22. Rajasthan 50.7 50.9 50.5 39.5 50.4 49.4
23. Sikkim 52.0 27.9 31.9 37.4 21.5 19.1
24. Tamil Nadu -29.1 -8.6 - -57.1 8.2 -
25. Tripura 8.9 59 15.3 32.5 37.8 41.5
26. Uttar Pradesh 31.9 37.7 26.0 -158.8 -160.9 -
27. Uttarakhand 34.4 31.0 27.8 15.9 25.2 16.3
28. West Bengal 22.6 21.4 259 49.9 42.2 28.3
29. Andaman and - - - 227 4,76 0.2

Nicobar Islands
30. Chandigarh -52.7 -50.1 - - - -
31. Dadra and Nagar Haveli 21.9 12.1 14.6 24.6 20.2 12.0
32. Daman and Diu - 0.7 1.8 -68.2 7.8 5.0
33. Delhi 8.9 22.9 16.3 -17.3 19.2 241
34. Lakshadweep - - - 6.1 12.1 9.0
35. Puducherry 5.7 -6.3 - - - -

INDIA 26.7 29.3 26.7 31.3 345 35.6
P - Provisional
(-) means either there is no SC/ST or required data for calculation of drop-out is not available
Negative drop-out is due to lateral entry or repeaters in school

Statement I
Dropout at Secondary Stage (Classes I-X)
SI. No. State/UTs SC STUDENTS ST STUDENTS
2008-09 (P)  2009-10 (P) 2010-11 (P) 2009-10 (P) 2008-09 (P) 2010-11 (P)

1 2 3 4 5 6 7 8
1. Andhra Pradesh 66.2 58.2 49.7 81.8 76.8 72.7
2.  Arunachal Pradesh - - 100.0 66.1 65.7 63.5

Assam 83.9 82.0 - 83.6 83.1 -
4. Bihar 88.4 85.4 79.8 98.6 97.7 711
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1 2 3 4 5 6 7 8
5. Chhattisgarh’ - - 59.0 - - 62.7
6. Goa 62.9 71.2 49.8 - - -
7. Gujarat 65.0 59.3 64.5 73.9 74.5 77.6
8. Haryana 48.4 18.5 17.0 - - -
9. Himachal Pradesh 39.6 40.7 32.5 18.0 1.4 2.1
10. Jammu and Kashmir 50.7 49.7 - 65.3 71.9 -
11. Jharkhand? - - 72.3 - - 79.8
12. Karanataka 56.3 56.6 55.6 48.1 50.6 47.0
13. Kerala -4.2 5.8 6.2 35.2 21.2 291
14, Madhya Pradesh 63.6 62.3 43.2 829 81.7 64.6
15. Maharashtra 41.8 40.6 38.3 70.2 69.7 69.8
16. Manipur 6.6 10.7 - 71.7 70.0 -
17. Meghalaya 70.6 77.6 78.3 77.5 78.0 79.6
18. Mizoram 59.1 62.1 - 68.9 63.4 54.1
19. Nagaland - - - 67.3 68.2 68.5
20. Odisha 77.0 75.8 751 85.8 85.7 85.6
21. Punjab 70.1 58.9 55.7 - - -
22. Rajasthan 75.1 77.2 74.5 70.8 76.1 79.3
23. Sikkim 86.9 84.6 75.2 63.7 69.6 52.2
24, Tamil Nadu 11.2 16.6 10.2 50.4 19.9 31.9
25. Tripura 63.7 53.2 47.8 78.7 73.9 71.6
26. Uttar Pradesh 75.7 49.3 57.2 53.9 -41.9 -
27. Uttarakhand® - - 50.2 - - 36.0
28. West Bengal 77.7 75.5 66.2 87.1 84.9 74.6
29. Andaman and Nicobar Islands - - - 28.5 45.4 31.9
30. Chandigarh 60.0 56.1 43.3 - - -
31. Dadra and Nagar Haveli 37.4 29.5 28.1 68.6 67.5 63.3
32. Daman and Diu - -20.3 - 56.6 58.1 -
33. Delhi 47.6 39.3 - 0.1 -2.6 -
34. Lakshadweep - - 100.0 29.9 23.6 33.6
35. Puducherry 11.9 12.9 8.0 - - -

INDIA 66.6 59.0 56.0 76.2 75.2 70.9

P - Provisional

1-Included in Madhya Pradesh, 2-Included in Bihar, 3-Included in Uttar Pradesh for 2008-09(P) and 2009-10 (P)
(-) means either there is no SC/ST or required data for calculation of drop-out is not available

Negative drop-out is due to lateral entry or repeaters in school
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[Translation]
BRTS

1923. SHRI UDAY PRATAP SINGH: Wil! the Minister
of URBAN DEVELOPMENT be pleased to state:

(a) the objective behind Bus Rapid Transit System
(BRTS);

(b) the Institutes being associated with BRTS;

(c) the total expenditure to be incurred on this
project by the Union Government; and

(d) the agencies involved in this project?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRIMATI DEEPA DASMUNSI):
{(a) The objective of BRTS is to provide safe, quick,
affordable, comfortable, reliable and sustainable mass
transport to the public in urban areas on dedicated
medium density corridors keeping in consideration the
NUTP principle of moving people not the vehicles.

(b) There is no particular institute associated with
only BRTS. However, Centre for Environmental Planning
and Technology (CEPT) University, Ahmedabad, Indian
Institute of Technology, Delhi (IIT-Delhi), Urban Mass
Transit Company Limited (UMTC) and Institute of Urban
Transport (IUT) are related institutes.

(c) The total project cost of 21 BRTS projects
sanctioned under JnNURM is Rs. 5211.60 crore
(estimated). Out of this, Government of India share i.e.
Additional Central Assistance (ACA) is Rs. 2373.36 crore
(estimated).

(d) In the above 21 projects, Government of India,
Ministry of Urban Development, concerned State
Governments of Andhra Pradesh, Gujarat, Madhya
Pradesh, Maharashtra, Rajasthan and West Bengal are
involved. The Municipal Corporations of concerned cities
of Vijaywada, Vishakhapatnam, Ahmedabad, Rajkot,
Surat, Bhopal, Indore, Pune-Pimpri-Chinchwad, Jaipur and
Kolkata Metropolitan Development Authority are the
implementing agencies.

[English]
Security at Airports

1924. SHRI SANJAY BHO!:
SHRI EKNATH MAHADEO GAIKWAD:
SHRI BHASKARRAO BAPURAO PATIL
KHATGAONKAR:
SHRI ANAND PRAKASH PARANJPE:
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Will the Minister of CIVIL AVIATION be pleased to

. state:

(a) whether the security at the Chhatrapati Shivaiji
International Airport in Mumbai was gravely compromised
recently;

(b) if so, the details thereof;

(c) whether the Government has conducted any
inquiry in this regard;

(d) if so, the outcome of the inquiry and the action
taken against the persons responsible for this incident;
and

(e) the steps taken by the Government to check
such lapses in future?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (SHRI K. C. VENUGOPAL): (a) No,
Madam

(b) to (e) An incident involving CISF and Custom
officials, posted at the Chhatrapati Shivaji International
Airport, Mumbai is reported to have happened on
03.10.2012. The Government have carried out a
preliminary inquiry into the matter and found that the
barriers at Gate No. 1 and Gate No. 6 were closed
during the whole incident and as such security was not
compromised.

Ban on Bulk SMS and MMS

1925. SHRI M. ANANDAN:
SHRI P. VISWANATHAN:
SHRI SURESH ANGADI:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Union Government has banned
circulation of bulk SMS and MMS in the country in the
wake of exodus of North-Eastern people from Bengaluru;

(b) if so, the details thereof;

(c) whether the Union Government is making any
review of the ban imposed;

(d) if so, the details thereof and is not, the reasons
therefor; and
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(e) the steps taken by the Government to regulate
the mobile operators issuing mobile connections without
proper verification?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
AND MINISTER OF STATE IN THE MINISTRY OF
SHIPPING (SHRI MILIND DEORA): (a) to (d) Madam,
keeping in view the Security scenario at that time,
Government directed all the Telecom Service Providers
on 17.08.2012 to take following action with immediate
effect:

(i) Block Bulk SMS (more than 5) for next 15
days in the entire country across all states/
Union territories.

(i) Block bulk MMS (more than 5) and all MMS
with attachment more than 25 KB for the next
15 days in the entire country across all states/
Union territories.

(iii) This restriction of SMS/MMS does not apply
on the SMS/MMS in respect of transactional
messages related to institutions such banking,
financial institutes and railways.

Based on review of the situation, Government decided
on 23.08.2012 to revise the permissible limit of Bulk
SMS/MMS to Twenty' in place of ‘Five’ and finally these
restrictions were withdrawn on 30.08.2012.

(e) Telecom Enforcement Resource and Monitoring
(TERM) Cells of Department of Telecommunication carry
out monthly sample verification of Customer Acquisition
Form/ Customer Application Form (CAF)/ Subscriber
Acquisition Form (SAF) along with supporting documents
to cross check the compliance on photo, identity, address
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(PIA) basis. Penalty is imposed on respective Telecom
Service Provider for the non-compliance cases. Further,
Department of Telecommunication has issued new
stringent instructions on verification of mobile subscribers
vide No. 800-09/2010-VAS dated 09.08.2012 in
compliance to the directions contained in the judgment
and order dated 27.04.2012 by the Hon'ble Supreme
Court of India.

[Translation]
Theft of Metro Rail Tokens

1926. SHRI TUFANI SAROJ: Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(@) whether tokens of Delhi Metro are being stolen;

(b) if so, the number of Metro Rail tokens lost or
stolen during the last three years and the current year;

(c) the amount of loss suffered due to theft or loss
of such tokens; and

(d) the steps taken by the Government to check
such theft in future?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRIMAT! DEEPA DASMUNSI):
(a) Delhi Metro Rail Corporation Limited (DMRC) has
informed that they are losing some tokens from the
system.

(b) and (c) The details of the number of Metro Rail
tokens lost or stolen and the amount of loss suffered due
to loss of such tokens during the last three years and the
current year, as informed by DMRC are as under.—

YEAR NO. OF TOKEN LOSS AMOUNT OF TOKEN
LOSS (IN RUPEES)
2009-10 585,545 12,026,077
2010-11 998,708 16,713,963
2011-12 1,298,639 18,734,106
April'12 - 709,985 9,520,899
September'12
Total 3,592,877 56,995,045
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(d) The following steps have been taken by DMRC
to check such token loss:-

(i) When the system initially commenced during

(ii)

(iii)

(iv)

V)

(vi)

(vii)

(viii)

(ix)

2002 the system was so optimized so as to
suit the Indian conditions and help smooth
movement of passengers, prevent bodily
injury and prevent tailgating. A revised Token
Movement Procedure Order has now been
implemented in the system for accountal of
tokens at stations with effect from 01.03.2012
which has started showing results. Periodic
drives are launched to guide/educate/sensitize
public about the use of tokens.

The Automatic Fare Collection (AFC) system
software has been modified to allow exit by
tokens even if entry has not been recorded
in the token. This has helped in controlling
the incidents of tail gating to and consequent
token loss at the exit gates.

Every Tuesday is observed as "Token Saving
day", where in every staff has been instructed
to give emphasis to collect / recover and
account token from all the sources.

The Customer Facilitation Agents (CFAs) are
deployed at important stations to monitors
token tailgating and capturing of tokens from
passengers.

The Station Manager/Controllers have been
directed to spend more time to supervise the
AFC gates especially during peak hours to
check the leakage / loss of tokens.

Regular announcements are made at stations
that 'Carrying token away from the system in
an offence under DMRC Rule'. This warning
is also displayed at prominent places for the
information of commuters.

Regular drives are carried out at the stations
and a training program also being organized
at Revenue Cell, briefing about leakage of
tokens and ways to prevent the loss of tokens
from stations.

A transparent box is piaced at AFC gates for
depositing tokens carried away mistakenly by
passengers.

A penalty of Rs.200/- is charged from
passengers carrying away tokens without
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depositing them at the gate. Rs 2,82,000 were
coliected as penalty from October 2011 to
March 2012 in 1410 cases of tailgating
observed.

{x) Promoting use of smart cards in a big way
so as to reduce the use of tokens and
consequent loss of tokens and as a result
usage of smart card has increased to 64%.

Delhi Rent Act, 1995

SHRI KAUSHALENDRA KUMAR:
SHRI RAMKISHUN:

1927.

Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether Delhi Rent Act, 1995 has come into
force;

(b) if so, the details thereof and if not, the reasons
therefor along with the time by which it is likely to come
into force;

(c) whether the Government proposes to amend the
said Act to protect the interests of those who were
defined as landowner/landlord of the properties prior to
the British rule; and

(d) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRIMATI DEEPA DASMUNSI):
(a) No, Madam.

(b) The Delhi Rent Act, 1995 was enacted to replace
Delhi Rent Control Act, 1958. It was to come into force
on such date as the Central Government may, by
notification in the Official Gazette, appoint. The notification
was not issued as immediately after enactment of the Act-
of 1995, there were representations against provisions
mainly relating to deemed rent, registration of tenancies,
inheritability of tenancies, enhancement of rent and
eviction of tenant. As the legislative process is yet to be
initiated, no time frame can be indicated at this stage.

(c) No, Madam.

(d) Question does not arise in view of the policy of
the Government.
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[English]
Corporal Punishment in Schools

1928. SHRI AVTAR SINGH BHADANA:
SHRIMATI MANEKA GANDHI:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government has an assessment of
the number of cases in which children were physically
abused by their teachers in Government-run schools
during the last three years and the current year and if
so, the details thereof, State-wise;

(b) whether the Government proposes to bring
stringent law to deal with cases of child abuse
particularly against school officials and if not, the reasons
therefor;

(c) the number of schools that have formed corporal
punishment monitoring cells; and

(d) the steps taken to ensure that all the schools
have a corporal punishment monitoring cells?
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THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DR. SHASHI
THAROOR): (a) Education being in the Concurrent List,
State/Union Territories (UTs) Government schools are
under the control of the respective State Government/UT
Administration. Kendriya Vidyalaya Sangathan (KVS),
Navodaya Vidyalaya Samiti (NVS) & Central Tibetan
Schools Administration (CTSA) are Autonomous Bodies
under the Ministry of Human Resource Development.
The state-wise details of incidents of corporal punishment
in respect of Kendriya Vidyalayas (KVs) for the year
2010-11 onwards, and for Jawahar Navodaya Vidyalayas
(JNVs) & CTSA for the last three-year and current year
are given in the enclosed Statement. Information with
respect of KVs for the year 2009-2010 is being collected
and will be laid on the Table of the House.

(b) to (d) Corporal punishment is strictly prohibited in
these schools and necessary instructions/guidelines have
already been issued by the KVS & NVS to all Regional
Offices & Principals of KVs & JNVs. Regional Offices &
Principals have been entrusted with the responsibility to
monitor that these guidelines are followed in letter &
spirit. As regards CTSA, a School Discipline Committee
headed by School Principal/Head Master is monitoring
the cases of corporal punishment to students.

Statement

2009-2010

2010-2011

2011-12 2012-13

TILL DATE

Name of State KV JNV  CTSA KV

JNV CTSA KV JNV

CTSA KV JNV  CTSA

1 2 3 4 5 6 8 9 10 11 12 13
Bihar - - - 1 - - 1 - - - -
Chhattisgarh - - - - - 1 - - - - -
Delhi - - 1 - - - - - - -
Guijrat 4 - - 1 - 2 - - - - .
Himachal Pradesh - 1 - - - 2 - - 1 -
Haryana - - - 1 - 1 - - - - R
Jharkhand - - - 1 - - - - . R
Karnataka - 1 - - 1 2 - - - - -
Kerala - - 1 - - - - - - - -

Maharashtra - - - 1
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Puducherry - - - -
Punjab - - - -
Tamilnadu - - - -
Tripura - - - -
Uttar Pradesh - - 2 1
Uttrakhand - - - -

West Bengal - - - 1

Grand Total 4 2 4 7

1 6 5 1 2

Information is being collected and will be laid on the Table of the House

Utilization of Funds in AP

1928. SHRI TAKAM SANJOY: Will the PRIME
MINISTER be pleased to state:

(a) whether any assessment has been made by the
Government on the utilization of central assistance given
to Arunachal Pradesh;

(b) if so, the findings thereof and the action taken
in this regard;

(¢} if not, whether the Government proposes to
undertake such an assessment to identify the main

impediments to the effective use of central assistance in
Arunachal Pradesh; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE
IN THE MINISTRY OF PLANNING(SHR| RAJEEV
SHUKLA): (a) to (d) Planning Commission allocates
Central Assistance to State Plans in consultation with
Ministries/ Departments and State Governments. The
details of State Plan Outlay of Arunachal Pradesh, Central
Assistance and Actual Expenditure during the 11th Plan
are as follows:

(Rs. in Crore)

Year Approved Central Central Actual Actual
outlay assistance assistance expenditure expenditure/
(Grants as % of Plan outlay
Approved) approved (%)
outlay (%)
2007-08 1320 1033.31 78.28 1459.92 110.60
2008-09 2265 1886.92 83.32 1801.33 79.53
2009-10 2100 2168.96 103.28 2016.00 96.00
2010-11 2500 2255.60 90.22 2555.11 102.20
2011-12 3200 2421.05 75.66 2942.59 91.96
Total 11" Plan 11385 9765.84 85.78 10774.95 94.64

Source: Planning Commission and State Government.



261 Written Answers

Before the release of funds on account of Central
Assistance, assessment of utilization of funds released in
the earlier installments is made by concerned Ministry/
Department in accordance with scheme specific
guidelines.

As Arunachal Pradesh is a special category state,
Special Plan Assistance (SPA) for projects is also
provided to the state subject to several conditions. The
State Government is required inter alia to set up a
monitoring mechanism to check the progress of Utilization
at regular intervals; ensure third party monitoring; conduct
mandatory tendering and ensure achievement of
monitorable targets against each project before release
of allocated funds to the fline departments. During the
Annual Plan discussions with the Planning Commission,
the achievements under State Plans Schemes including
utilisation of Central Assistance are also reviewed.

[Translation]
Appointment of Lokpal and Lokayukta

1930. SHRI RADHA MOHAN SINGH:
SHRI P.C. GADDIGOUDAR:
SHR! BHUDEO CHOUDHARY:
SHRI ARJUN RAM MEGHWAL.:

Will the PRIME MINISTER be pleased to state:

(a) whether the Committee headed by Chairman of
Central Board of Direct Taxes has made
recommendations to the Government for immediate
appointment of Lokpal and Lokayukta,

(b) if so, the reaction of the Government in this
regard; and

(c) the present status of appointment of Lokpal in
view of the increasing corruption in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE. (SHRi V. NARAYANASAMY): (a) Yes, Madam.
One of the recommendations of the Committee headed
by the Chairman, CBDT to examine the existing legal
and administrative framework to deal with the menace of
generation of black money, in its report submitted to the
Government on 29.03.2012, is that the Institutions of the
Lokpal and Lokayukta may be put in place at the earliest,
in the centre and states, respectively, to expedite
investigations into cases of corruption and bring the guilty
to justice.
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(b) and (c) To establish the Institution of Lokpal at
the Centre level and a uniform Institution of Lokayuktas
in all the States, the Government has already introduced
“The Lokpal and Lokayuktas Bill, 2011” on 22.12.2011 in
Lok Sabha. The Lokpal and Lokayuktas Bill, 2011 has
been passed by Lok Sabha on 27.12.2011 and has
been introduced in the Rajya Sabha.

[English]
Reservation in Promotion

1931. SHRI YASHVIR SINGH:
SHRI NEERAJ SHEKHAR:

Will the PRIME MINISTER be pleased to state:

(a) whether the Attorney General of India has
suggested to the Government that the proposed Bill for
reservation of SCs/ STs in promotion in the Government
jobs is erroneous;

(b) if so, the details thereof and the reasons therefor;
{c) the reaction of the Government thereto;

(d) whether the Government proposes to inciude
OBCs and poor minorities including Muslims in the
proposed quota in promotion in the proposed Bill in
view of some recent suggestions after introduction of
the Bill in the Parliament; and

(e} if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE. (SHR! V. NARAYANASAMY): (a) to (c) The
Supreme Court in the matter of M. Nagaraj case, while
upholding validity of the Constitution amendments
regarding reservation in promotion to the Scheduled
Castes and Scheduled Tribes, has laid down certain pre-
requisite conditions for providing reservation in promotion
to SCs and STs, namely the State has to see about
inadequacy of representation, backwardness of the class
and efficiency of administration. To overcome these pre-
requisite conditions, the Government proposed to
introduce a bill to amend the Constitution. Opinion of the
Attorney General of India was sought on the proposed
bill and he had not opined that the Bill on the
Constitutional amendment for reservation of Scheduled
Castes/Scheduled Tribes in promotion in the Government
jobs was erroneous.
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(d) and (e) No, Madam. The Bill aims to amend
Article 16(4A) so as to continue with existing provisions
of reservation in promotion to the Scheduled Castes and
Scheduled Tribes, without any impediment.

Caste-Based Segregation in Primary Schools

1932. SHRI P. KARUNAKARAN:
SHRIMATI SUSMITA BAURI:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government has conducted any
study on the persistence of caste-based segregation of
children in primary schools which alleged that Dalit
children have been asked to sit separately from higher
caste children;

(b) if so, the details thereof; and

(c) the corrective measures taken by the Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DR. SHASHI
THAROOR): (a) and (b) Yes, Madam. A study on inclusion
and exclusion of children in schools was commissioned
by the Ministry of Human Resource Development in 6
States (Andhra Pradesh, Assam, Bihar, Madhya Pradesh,
Odisha and Rajasthan) in 2011. The study has revealed
that in Andhra Pradesh, Madhya Pradesh, Odisha and
Rajasthan there were incidents of segregated seating
arrangements in classrooms.

(c) The Ministry of Human Resource Development
has taken the issue of discriminatory practices very
seriously and detailed guidelines to prevent discrimination
have been issued by the Ministry on 26th October, 2012
to all States/UTs for wide dissemination and compliance.

Suicide Cases in Educational Institutes

1933. SHRIMAT! MANEKA GANDHI:
SHRI ADHI SANKAR:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of suicide cases in the Indian
Institutes of Technology (lITs) and other top Institutes in
the country during the last three years and the current
year;
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(b) whether the Government is contemplating any
plan to start counselling session in such Institutes to
check suicide by students;

(c) if so, the details thereof and if not, the reasons
therefor;

(d) whether the Union Government has constituted
any task force for conducting a study of the circumstances
leading to such suicides;

(e) if so, the details thereof along with the major
recommendations made by the Committee; and

(f) the details of the recommendations which have
been accepted and those not accepted?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DR. SHASHI
THAROOR): (a) The information regarding suicides
committed by students in various premier institutes in the
country is not maintained centrally. According to the
information furnished by the Indian Institutes of
Technology (liTs), there are 15 cases of suicides that
have been reported during the last three years and the
current year.

(b) and (c) In liTs, there are Counselors to address
students' personal, academic, psychological and family
related problems. Further, there are Student Mentors in
various departments who help them in their academic
and other problems by providing proper guidance and
also bring to the notice of concerned authorities about
their problems for timely redressal. In addition, there are
Student Tutors who help them to cope up with their
academic problems.

(d) to (f) Pursuant to the decision taken in the 42nd
meeting of the Council of ITs, a Task Force under the
chairmanship of Prof. M. Anandakrishnan, Chairman,
Board of Governors, IIT-Kanpur, was constituted to study
the causes of suicides in the IITs and other Centrally
Funded Technical Institutions (CFTIs ) and suggest
remedial measures. The Task Force has since submitted
its report wherein it has recommended, inter-alia, creation
of systems and structure in institutions with a detailed
description of the functions and responsibilities of these
systems along with the nature of institutional
preparedness. It has also suggested establishment of an
Empowered Committee for ensuring that the
recommendations are followed and a common database
relating to the availability of counselling and other support
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services in CFTls, etc. are facilitated, besides promoting
training programmes for in-house counseliors, faculty and
others associated with the counselling services. The
Empowered Committee may also work out the financial
support which any CFTlI may need in this regard.

The recommendations of the Task Force is being
placed before the Council of lITs in its next meeting for
its consideration and recommendations.

Allotment of CWG Flats

1934. SHRI KABINDRA PURKAYASTHA: Will the
Minister of URBAN DEVELOPMENT be pleased to state:

(a) the reasons for delay in the allotment of flats in
the Commonwealth Games Village; and

(b) the time by which the allotment is likely to be
made?

THE MINISTER OF STATE IN THE MINISTTRY OF
URBAN DEVELOPMENT (SHRIMATI DEEPA DASMUNSI):
(a) and (b) Delhi Development Authority (DDA) has
informed that out of the total of 1168 constructed flats at
Commonwealth Games Village Complex, DDA's share is
711 flats. Out of these 711 flats, 110 flats were put to
tender of which 74 flats have been disposed of. Rest of
the flats are to be sold to the Government Departments/
Public Sector Undertakings, etc. Out of the share of
Private Builder, 28 flats are yet to be sold. The disposal
of these flats has been stayed by the Hon’ble High Court
of Delhi in the case titled “CWG Allottees’ Welfare
Association Vs. DDA” in the Civil Writ Petition No. 3703/
2011. These flats are to be disposed of as and when
stay is vacated by the Hon'ble High Court of Delhi.

Setting up New Poverty Line

1935. SHRI AJAY KUMAR: Wil the PRIME MINISTER
be pleased to state:

(a) whether the Government has set up a new
poverty line in terms of money spent on consumption for
rural and urban India;

(b) if so, the details thereof;

(c) whether globally acceptable FAO (Food and
Agriculture Organization) norms are followed by the
Government to define poverty; and
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(d) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE
IN THE MINISTRY OF PLANNING(SHRI RAJEEV
SHUKLA): (a) and (b) The Planning Commission defines
poverty line on the basis of Monthiy Per Capita
Consumption Expenditure {(MPCE). The methodology for
estimation of poverty has been reviewed from time to
time. The Expert Group headed by Prof. Suresh D.
Tendulkar that submitted its report in December 2009,
computed the poverty lines at all India level as MPCE of
Rs. 447 for rural areas and Rs 579 for urban areas in
2004-05.

Planning Commission estimates poverty based on
data obtained from Large Sample Survey on Household
Consumer Expenditure carried out by the National Sample
Survey Office (NSSO). These Surveys are conducted
every 5 years.After 2004-05, the results are available for
the survey conducted in 2009-10. Planning Commission
has updated the poverty lines for the year 2009-10 as
per the recommendations of the Tendulkar Committee
using NSS 66th round (2009-10) data of Household
Consumer Expenditure Survey. The poverty line at all
India level is estimated as Monthly Per-capita
Consumption Expenditure of Rs. 673 for rural areas and
Rs. 860 for urban areas in 2009-10, which amounts to
a monthly consumption expenditure of Rs. 3,365 in rural
areas and Rs. 4,300 in urban areas for a family of five
at 2009-10 prices.

(c) and (d) The Tendulkar Committee has mentioned
in its report that the proposed poverty lines have been
validated by checking the adequacy of actual private
expenditure per capita near the poverty lines on food,
education and health by comparing them with normative
expenditures consistent with nutritional,educational and
health outcomes. The Tendulkar Committee has also
stated:

‘It may be noted that although those near the poverty
line in urban areas continue to afford the original calorie
norm of 2100 per capita per day, their actual observed
calorie intake from 61st Round of NSS of is 1776 calories
per capita. This actual intake is very close to the revised
calorie intake norm of 1770 per capita per day currently
recommended for India by the Food and Agriculture
Organization (FAQ). Actual observed calorie intake of
those near the new poverty line in rural areas (1999
calories per capita) is higher than the FAO norm.”



267 Written Answers

[Translation]
Constitutional Status to CVC and CBI

1936. SHRI RADHE MOHAN SINGH: Will the PRIME
MINISTER be pleased to state:

(a) whether the Government is contemplating to
bring any proposal to provide constitutional status and
autonomy to CVC and CBI;

(b) if so, the details thereof and the time by which
a final decision is likely to be taken; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE. (SHRI V. NARAYANASAMY): (a) to (c) There is
no proposal with the Government to provide constitutional
status to the Central Vigilance Commission (CVC) and
the Central Bureau of Investigation (CBI). The CVC is a
statutory body and derives its powers from the Central
Vigilance Commission Act, 2003. The CBI derives its
powers from the Delhi Special Police Establishment Act,
1946. Both organizations have adequate functional
autonomy.

[English]
Information to Disabled in Rural Areas

1937. SHRI TATHAGATA SATPATHY: Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) the steps taken by the Government to make
Government information available for the disabled people
in rural areas where internet penetration is very low;

(b) whether any measures have been taken to
ensure that the websites of several ministries granting
licences, minimum food or minimum wage cards be
updated regularly;

(c) if so, the details thereof;
(d) if not, the reasons therefor; and

(e) the action taken by the Government for updation
of Government websites?
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THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
AND MINISTER OF STATE IN THE MINISTRY OF
SHIPPING (SHRI MILIND DEORA): (a) For the benefit of
people with disabilities, efforts are taken to develop
government websites to be universally accessible. In this
regard, Government has framed the Guidelines for Indian
Government Websites (GIGW), which were released in
February 2009 and made part of the Central Secretariat
Manual of Office Procedure by Department of
Administrative Reforms and Public Grievances (DARPG).
National Portal of India (hitp://www.india.gov.in) has been
developed as per these guidelines. For example, a user
with visual disability can access this portal using assistive
technologies, such as Screen Readers and Magnifiers.
Hindi version of the portal is also made available. Many
government websites are developed to provide the
contents using local language. The guidelines also
address the accessibility of websites on all bandwidths
and devices.

(b) Yes, Madam.

(c) Efforts are taken by several ministries to update
regularly the contents of the websites. Many websites
have dynamic contents to provide updated details on
various applications. For example, the website on
MNREGA (http://nrega.nic.in) has job card and other
details updated regularly. In the case of website of
Directorate General of Foreign Trade the application status
details are updated regularly.

(d) Does not arise.

(e) The Guidelines for Indian Government Websites
mandate the departments to have a web information
manager whose responsibility includes monitoring the
content and ensuring its quality and currency. The
Departments are also advised to frame a ‘content review
policy’ to ensure reguiar review of the websites content.
As per the direction, these guidelines are to be complied
while designing, developing and maintaining the websites
of Ministry/Department/States/ Districts across the country.
In this regard D/o Administrative Reforms and Public
Grievances has written letter to all Chief Secretaries to
adopt Guidelines for Indian Government Websites in their
states. The Cabinet Secretary has written to afl Secretaries
of Ministries/Departments of Government of India to take
necessary steps to make their websites comply with the
Guidelines. Details of the guidelines are available at the
website: hitp://guidelines.gov.in.
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New CMS by AIR India

1938. SHRI DILIPKUMAR MANSUKHLAL GANDHI:
Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether Air India has introduced new Crew
Management System (CMS);

(b) if so, the salient features of the said System;
and

(c) the extent to which the new System will help to
rule out scope of subjectivity and favouritism in the
deployment and management of staff?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (SHRI K. C. VENUGOPAL): (a) and (b)
Yes, Madam. Air India has initiated the launch of the
Computerized Management System(CMS) for Cabin Crew
deployed on both Wide Body and Narrow Body aircrafts.
The Salient features of the said system are as follows:—

(i) The CMS has Cabin Crew web Portal wherein
the Cabin Crew are able to see the programme on
ARMS on a daily basis.

(i) Personal details of Cabin Crew can be accessed
by crew and changes can be made by them, which will
be verified by the nominated Crew Web Portal
Administrators.

(iii) Roster was uploaded in ARMS for Mumbai Based
Cabin Crew to facilitate smooth continuation for the
planned roster of December.

(c) This system will reduce the scope of subjectivity
and favouritism as it will be a more transparent method
of Crew Management System.

Democracy in Myanmar

1939. PROF. SAUGATA ROY: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) whether the Myanmarese leader Aang Sang Su
Kyi has recently expressed her sadness over India’s
attitude towards the pro-democracy movement in her
country;

(b) if so, the details thereof and the reaction of the
Government thereto; and

(c) the policy of the Government towards the present
regime in Myanmar?
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THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAURY): (a)
to (c) The Chairperson of the National League for
Democracy of Myanmar, Daw Aung San Suu Kyi, visited
India from November 13 to 17, 2012 to deliver the Nehru
Memorial Lecture. In her public remarks, Daw Aung San
Suu Kyi was reported as having said that she was
“saddened to feel that we had drawn away from India,
or rather that India had drawn away from us, during our
difficult days, but | always had faith in the lasting
friendship between our two countries.” She also conveyed
that she would like India to assist Myanmar on the “path
of democracy”.

During her visit, Daw Aung San Suu Kyi called on
the Vice President, Prime Minister, Speaker Lok Sabha
and External Affairs Minister. Her visit enabled an
exchange of views on matters of mutual interest, including
India’s continuing support for the ongoing democratic
transition in Myanmar. Daw Aung Suu Kyi was informed
of India's engagement with the multiparty polity in
Myanmar, including through support for democratic
institutions, capacity building efforts and facilitation of
people to people contacts.

High level exchanges between India and Myanmar
over the past year, including the State visits of the Prime
Minister to Myanmar in May 2012 and that of the
President of Myanmar to India in October 2011, have
strengthened the close and friendly relations between
the two countries. Several new initiatives have been
agreed upon by the two sides in the fields of border area
development, Trade and Investment, connectivity, security,
health, agriculture, information technology, infrastructure
development, border management, culture, capacity
building and human resource development.

During his visit to Myanmar in May 2012, the Prime
Minister had reiterated India’s readiness to extend all
necessary assistance in developing the capacity of
democratic institutions. In this context, the Prime Minister
conveyed India’s readiness to provide training
programmes for Myanmar Parliamentarians and staff, in
which endeavour orientation courses have been
organised by the Bureau of Parliamentary Studies and
Training in India for Myanmar Parliamentarians in July
and October, 2012.

[Translation]
Kanya Shiksha Parisar Scheme

1940. SHRI GOVIND PRASAD MISHRA: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:
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(a) whether the Union Government is yet to sanction
grants amounting to rupees 60.18 lakh for the years
2009-2010 and 2010-2011 for the Kanya Shiksha Parisar
Scheme being run in Madhya Pradesh; and

(b) if so, the details thereof and the time by which
the pending grants are likely to be released?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DR. SHASHI
THAROOR ): (a) and (b) The Department of School
Education & Literacy, Ministry of Human Resource
Development does not find any scheme named Kanya
Shiksha Parisar being run in Madhya Pradesh. As such,
the question of pending grants for the scheme does not
arise.

Dropout at Secondary Level

1941. SHRI JAGDANAND SINGH: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether a large number of students dropout of
school before reaching secondary school level;

(b) if so, the State-wise details of the school dropout
students during the last two years;

(c) whether the drop in enrolment in the secondary
school level is mainly due to inadequate number of
schools;

(d) if so, the details thereof; and

(e) the steps taken by the Government to address
the issue?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DR. SHASHI
THAROOR): (a) The dropout rate for the Classes |-V,
Classes I-VIlI and Classes i-X during 2010-11 (Provisional)
in the country are 27.0, 40.6 and 49.3 respectively.

(b) State-wise details of dropout rates during 2009-
10 (Provisional) and 2010-11 (Provisional) are given in
the enclosed Statement.
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(c) to (e) The number of students enrolled in Classes
IX-X in the country during 2009-10(Provisional) and 2010-
11 (Provisional) is given below.

Year 2009-10
(Provisional)

2010-11
(Provisional)

Enrolment 30598519 31779027

The Government has been making consistent
progress in meeting the goals of Universal Elementary
Education through implementation of the Sarva Shiksha
Abhiyan (SSA) Programme. The Right of Children to
Free and Compulsory Education (RTE)} Act 2009, which
became operational with effect from 1st April, 2010,
provides that every child in the 6 to 14 age-group shall
have a right to free and compulsory education till
completion of elementary education. The SSA Framework
of Implementation has been revised to correspond with
the provisions of the RTE Act 2009 and the SSA
programme is being implemented in accordance with the
norms and standards of the RTE Act to enhance
enrolment and retention of children.

A multi-pronged approach has been adopted for
reducing dropout rates. This includes inter alia
strengthening of school infrastructure and facilities,
residentialHOSTEL buildings for children in habitations
not covered by regular schools, provisioning for additional
teachers, regular training of teachers, provision for text
books and uniforms to children The Mid Day Meal
Scheme is also being implemented with a view to
enhance enrolment and retention of children in school.
Further, the Rashtriya Madhyamik Shiksha Abhiyan which
has been launched for universal access to secondary
education, aims at removing gender and socio-economic
disparities in access to education. There is a provision
for upgradation of Kasturba Gandhi Balika Vidyalayas to
secondary schools to enable girls to continue their
education under RMSA. Enrolment drive, special
coaching/remedial teaching and sensitization programmes
are some of the other measures undertaken under RMSA
to reduce the dropout rate.

Statement

Dropout Rate

Sl States/UTs Classes |-V Classes |-Vl Classes |-X

No. 2009-10 (P) 2010-11 (P) 2009-10 (P) 2010-11 (P) 2009-10 (P) 2010-11 (P)
1 2 3 4 5 6 7 8

1. Andhra Pradesh 15.8 17.4 41.3 32.9 53.4 46.2
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1 2 3 4 5 6 7 8
2. Arunachal Pradesh 413 43.0 47.0 50.5 64.9 61.7
3. Assam 35.9 29.9 61.2 54.0 77.6 77.4
4. Bihar 42.5 35.7 66.0 58.3 77.6 62.2
5. Chhattisgarh’ 34.1 31.0 40.7 48.3 - 58.0
6. Goa -8.5 - -17.9 - 34.3 28.1
7. Guijarat 25.7 25.7 39.7 46.7 62.1 57.9
8. Haryana -1.6 9.4 14.4 4.6 19.8 18.9
9. Himachal Pradesh 0.7 3.8 2.4 - 20.6 16.0
10. Jammu and Kashmir 8.4 8.4 21.9 6.1 443 43.6
11. Jharkhand? 27.0 28.4 61.9 451 - 69.5
12. Karnataka 11.1 8.9 25.9 20.8 46.6 43.3
13. Kerala -12.5 - -14.14 - -41 -
14, Madhya Pradesh 21.2 29.5 21.4 30.7 65.7 51.1
15. Maharashtra 213 20.3 259 25.9 40.5 38.2
16. Manipur 36.5 45.7 57.1 52.8 56.8 45.3
17. Meghalaya 57.6 58.4 72.3 70.4 77.9 77.4
18. Mizoram 46.0 37.9 55.1 36.7 62.9 53.7
19. Nagaland 39.9 39.9 31.6 45.4 74.9 75.1
20. Odisha 26.5 7.0 54.3 55.0 68.2 64.0
21. Punjab -18.0 - -19.1 - 40.4 30.5
22. Rajasthan 50.5 50.6 50.3 53.3 71.6 68.5
23. Sikkim 18.6 18.4 44.7 42.8 80.7 69.9
24. Tamil Nadu 0.3 - 8.7 8.0 34.1 259
25. Tripura 25.5 31.1 43.7 48.2 62.9 58.4
26. Uttar Pradesh 421 34.1 52.8 49.7 23.8 240
27. Uttarakhand® 32.6 32.9 30.8 316 - 36.6
28. West Bengal 20.5 28.4 50.5 49.1 71.8 64.2
29. A&N lIslands 5.0 7.8 11.6 15.1 30.1 21.1
30. Chandigarh -22.8 - -23.8 - 3.8 -
31. Dadra and Nagar Haveli 17.5 12.7 43.3 33.7 58.8 54.7
32. Daman and Diu 2.8 8.3 10.7 10.8 35.9 28.3
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1 2 3 4 5 6 7 8

33. Delhi 13.3 5.9 -27.1 - 2.0 229

34. Lakshadweep 11.1 7.1 9.0 12.7 25.1 31.3

35. Puducherry -3.6 - -14.9 - 7.3 6.4
INDIA 28.9 27.0 42.4 40.6 52.8 49.3

P - Provisional

1-Included in Madhya Pradesh, 2-Included in Bihar, 3-Included in Uttar Pradesh for 2009-10 (P)

(-) means required data for calculation of drop-out is not available
Negative drop-out is due to lateral entry or repeaters in school

[English]
Common Syllabus

1942. SHRI RAMESH VISWANATH KATTI: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Government is planning to
implement uniform syllabus system in the country;

(b) if so, the details thereof and the reasons therefor;

(c) the present status of the “one nation one
syllabus, one test” concept and addoption of ‘core
curriculum’ at secondary and senior secondary levels;

(d) whether various State Education Boards and
other stakeholders have been consulted in this regard;
and

(e) if so, the details thereof and their response
thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DR. SHASHI
THAROOR): (a) to (e) There is no proposal to implement
a uniform syllabus system in the country. The National
Policy on Education (NPE), 1986 (as modified in 1992)
recommends that the national system of education will
be based on a National Curriculum Framework (NCF),
which contains a common core along with other
components which are flexible. In August 2009, the Central
Advisory Board of Education (CABE) emphasized the
need for all States to modify their curriculum, syllabi and
textbooks on the basis of NCF - 2005.

CABE has endorsed the need for a core curriculum
in Science and Mathematics at Secondary levels across

all Education Boards in the country, so as to provide a
level playing field to all students to join professional
courses. In a meeting of the Council of Boards of
Secondary Education (COBSE) on the 16th February,
2010, 21 Boards unanimously decided to adopt a core
curriculum in Science and Mathematics at Senior
Secondary level. National Council of Educational
Research and Training (NCERT) has prepared core
syllabi and modified textbooks in Science, Mathematics,
Commerce and Economics for the Higher Secondary
stage. The same is being adopted/adapted by the State
Boards.

[Translation]
Complaints Against Recruiting Agencies

1943. SHRI IJYARAJ SINGH:
SHRI P.K. BlJU:
SHRIMAT! JYOTI DHURVE:

Will the Minister of OVERSEAS INDIAN AFFAIRS
be pleased to state:

(a) the number of complaints received against
recruiting agencies for their fraudulent activities in
providing jobs abroad during the last three years and
the current year, year-wise;

(b) the details of the complaints is still pending and
the reasons therefor;

(c) the number of persons against whom action has
been taken so far; and

{d) the mechanism put in place to check the activities
of such agents?
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THE MINISTER OF OVERSEAS INDIAN AFFAIRS
(SHRI VAYALAR RAVI): (a) to (c) The number of
complaints received and action taken against the
registered recruiting agencies with pendancies, and
against unregistered agencies, are given in the enclosed
Statement-l and Statement-Il respectively.

Action against the Recruiting Agents(RAs) are taken
in accordance with the Emigration Act, 1983 and the
Rules framed there under. To reach a conclusion takes
some time, as an opportunity to the complainant to provide
evidence and ample opportunity to the Agent to resolve
issues/defend themselves is given.

Complaints filed against illegal /unauthorized agents
are referred to the State Governments concerned for
action as per law.

(d) Show-cause notice is served on registered
Recruiting Agents against whom complaints are received
and the Recruiting Agent is directed to settle/resolve the
complaint, in the first instance. If the Recruiting Agent
fails to respond to the Show-Cause Notice or his reply
is not satisfactory, his Registration Certificate is
suspended. !f the complaint still remains unresolved, the
Registration Certificate is suspended for an indefinite
period and action is initiated for cancellation of the
Registration Certificate and forfeiture of Bank Guarantee.
Cases against the Recruiting Agents are dropped only
after confirmation of resolution of grievance with the
complainant and also, where applicable, after consulting
the Mission and POE concerned.

In order to have only serious and genuine parties
work as RAs, Ministry of Overseas Indian Affairs has
amended the Emigration Rules. The amended Rules have
come into force w.e.f. 09 July 2009. The important
changes are as under:
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(i) The amount of security to be furnished by
the Recruiting Agent (RA) in the form of Bank
Guarantee has been increased to twenty lakh
rupees.

(i) The application fee for Registration Certificate
has been increased from Rupees Five
thousand to Rupees Twenty five thousand.

(iii) The minimum qualification for those applying
for Registration Certificate is 'Graduation’ .
Further, balance Sheet of the previous
financial year, or a statement of accounts
showing the assets and liabilities of the
applicant, income tax returns for the last three
consecutive years and an affidavit showing
the financial status and soundness are
mandatory.

(iv) Recruiting Agents have to maintain certain
basic facilities such as office space being not
less than 50 Sq meters of built-up area, there
being a waiting hall, adequate and duly
trained staff, arrangements for skill testing for
the trades for which he recruits the intending
emigrants and having a modern well
equipped office with adequate Information
Technology(IT) facilities.

in addition to the above, Protectors of Emigrants
have been asked to conduct appropriate checks and
exercise abundant caution while granting emigration
clearance, while taking into account the extant instructions
of the Ministry. Emigration in respect of women, vulnerable
categories are granted only on Embassy attested
documents. Emigration to Kuwait, Jordan, Syria, Libya,
Lebanon and Yemen are required to be granted only on
Indian Embassy attested documents irrespective of the
category.

Statement |

ACTION AGAINST REGISTERED RECRUITING AGENTS

Year Total SCN Issued Suspended Cancelled Dropped/ Balance
Settled +
Revoked
2009 158 158 20 35 82 21
2010 145 145 10 29 82 24
2011 212 212 20 44 94 54
2012 (Till 234 234 37 15 36 146

31.10.2012)
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Statement i
ACTION AGAINST UNREGISTERED RECRUITING AGENTS
Year No. of Cases referred to Prosecution Prosecution
complaints State Governments Sanction Sanction
for action Sought issued*
2009 136 136 14 14
2010 166 166 10 10
2011 225 225 9 9
2012 (Tilt 31.10.2012) 254 240 14 14

*In cases where the complainants are emigrants/intending ‘emigrants or their relatives, Prosecution sanction from Central Government

is not required.

[English]
Joint Entrance Examination

1944. SHRI JAGDAMBIKA PAL: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the details of the reasons which necessitated
change in the format of Joint Entrance Examination
(JEE);

(b) whether certain States and Indian Institutes of
Technology (IITs) have registered their protest/objections
to the new format;

(c) if so, the details thereof and the steps taken to
address their objections/apprehensions;

(d) whether it is a fact that there are multiple
educational boards in the country that may require
standardization of scores;

(e) if so, whether the Government has evolved any
such standardization formula in consultation with IITs;
and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DR. SHASHI
THAROOR): (a) The Programme of Action (PoA) 1992
under the National Policy on Education (NPE) 1986
envisages the conduct of a Common Entrance
Examination on an All India basis for admissions to
professional and technical programmes in the Country.

Multipie admission tests cause immense mental and
financial strain on students and their parents and also
distract students from regular classroom teaching, thereby
diluting the effectiveness of the school education system.
The Ramasami Committee, which went into this issue,
proposed, inter alia, a common national examination with
weightage to performance in class Xl examinations.

(b) and (c) After detailed deliberations amongst the
Senates of liTs, Joint Admission Board of IiTs, as also in
the various meetings of the Council of HTs as well as
that of the Council of NITs, there was a consensus that
the importance of the schooling system is to be revived
in the larger public interest by giving due weightage to
the performance of students in the class XlIl Board
examinations besides reducing the multiplicity of
examinations and at the same time maintaining the
creditability and integrity of admissions to higher
educational institutions. This has been endorsed 'in-
principle' by the States in the two Conferences of the
State Education Ministers, with the suggestion that the
States may adopt the same pattern of admission to the
engineering institutions affiliated to State Universities if
they deem fit. Institutions Deemed to be Universities have
also generally welcomed the proposal.

(d) to (f) For admission to IITs, the final merit list
would be drawn purely based on the result of the JEE-
ADVANCED, conducted by the IIT system itself. However,
admission would be given only to such successful
candidates in JEE-ADVANCED who fall within the top 20
percentile of their respective Boards. Marks awarded by
different Boards are not being equated. Instead, a
candidate is being tested against his peers who have
appeared in the same examination and whose
performance has been evaluated in the same manner.
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Huawei Technologies in Telecom

1945. SHRI KALIKESH NARAYAN SINGH DEO: Will
the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) the position enjoyed by Huawei Technologies in
the Indian telecom market;

(b) whether the Government is aware that the United
States, Canada and Australia have raised concerns
against Huawei Technologies;

(c) if so, the details thereof;

(d) whether the Government has received such
warning about the possible security threat posed by
Huawei Technologies; and

(e) if so, the details thereof and the reaction of the
Government thereto along with the action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
AND MINISTER OF STATE IN THE MINISTRY OF
SHIPPING (SHRI MILIND DEORA): {a) Madam, Telecom
Service Providers can deploy various telecom equipment
including from Huawei Technologies based on their
techno-commercial considerations subject to compliance
of terms and conditions of license. Since, there are no
restrictions of deploying the equipment from any vendor
except complying with license terms and conditions, some
Huawei Technologies equipment are also available in
the telecom network.

(b) and (c) Government is aware about the Report
of Permanent Select Committee on Intelligence of US
Government titled “Investigative Report on US National
security issues posed by Chinese Telecommunications
Companies Huawei & ZTE”. It is a known fact that in the
modern age, telecom equipment and networks used for
provisioning of telecom services are prone to spyware/
malwares etc, emanating from the equipment itself or
embedded software contained in it or from antisocial or
anti national individuals or agencies. Such potential
threats exist in the network, irrespective of the sources
like telecom gear manufactured in China or supplied by
some other vendors.

(d) and (e} There is no specific instance has come
to notice. However, to address the security concerns
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related to telecom & telecom Network, comprehensive
guidelines in the form of license Amendment have been
issued to Telecom service providers on 31.05.2011 in
Access Service licenses and on 3rd June' 2011 for other
licenses, in consultation with MHA and after due
deliberations with Industry.

Vide these amendments, it is mandated that Telecom
Service Providers are responsible for the security of their
network. It is also mandated that only those network
elements shall be inducted into their Telecom Network,
which have been tested as per relevant contemporary
Indian or International Security Standards e.g. IT and IT
related elements against ISO/IEC 15408 standards, for
Information Security Management System against ISO
27000 series Standards, Telecom and Telecom related
elements against 3GP, 3GPP2 security standards etc from
any international agency/labs of the standards e.g.
Common Criteria Labs in case of ISO/IEC 15408
standards until 31st March 2013. From 1st April 2013 the
certification shall be got done only from authorized and
certified agencies/labs in India. The copies of test results
and test certificates shall be kept by the licensee for a
period of 10 years from the date of procurement of
equipment, which can be audited/demanded any time
during this span, by the licensor.

Thus, a framework has aiready been mandated to
deal with potential threats by the induction of Chinese
Telecom Equipment or from any other source. So far, no
specific issue has arisen due to equipment of any specific
country. However, as and when any specific issue arises
or a report is received, the regime can be further tightened
for the equipments coming from a specific country or
source or group of countries.

Government continues to examine all new
developments related to Telecom Security and regularly
reviews the security arrangement in this regard in the
light of such developments.

In order to increase the share of telecom equipment
manufactured in the country, based on Notification of
Department of Electronics & IT vide No. 8(78)/2010-IPHW
dated 10th February, 2012, Department of
Telecommunications has already issued the Notification
vide No. 18-0712010 dated 5th October2012 regarding
domestic telecom equipment for Covernment procurement
and Government projects.
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[Translation]
Fee Structure for Schools

1946. SHRIMATI YASHODHARA RAJE SCINDIA: Will
the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) whether there is no central law or legal
framework for regulating the fee structure of Central
Board of Secondary Education (CBSE) schools;

(b) if so, the reasons therefor;

(c) whether the Government is considering to impose
any check on the fee structure of the public schools;

(d) if so, the details thereof; and

(e) the steps taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DR. SHASHI
THAROOR): (a) and (b) The Central Board of Secondary
Education (CBSE) is a society registered under Societies
Registration Act, 1860. Schools affiliated with CBSE are
governed by the CBSE Affiliation Bye-Laws which
prescribe that:

* Fee charged by schools should be
commensurate with the facilities provided

* No capitation fee or voluntary donations for
gaining admission in the school or for any
other purpose should be charged/collected
in the name of the school

* Fee should normally be charged under the
Heads prescribed by the Department of
Education of the respective State/UT for
schools of different categories.

There is no Central Law on legal framework to
regulate the fee structure of CBSE schools.

(c) to (e) No such proposal is under consideration.
[English]
Al Flights to Gulf Region

1947. SHRI P.T. THOMAS:
SHRI ANTO ANTONY:
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SHRI M.K. RAGHAVAN:
SHRI K.P. DHANAPALAN:
SHRI RAYAPATI SAMBASIVA RAO:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) the details of Air India flights operating from
Kerala cancelled/delayed during each of the last six
months, sectorwise;

(b) whether the Government has received any
complaints/representations in this regard;

(c) if so, the details thereof and the reaction of the
Government thereto along with the loss of revenue
incurred during the said period;

(d) whether the Government/Air India has entered
into any weekly seat sharing agreement with Gulf
countries;

(e) if so, the details thereof, countrywise;

(f) whether any study has been carried out in regard
to actual demand and shortage of seats in this sector;
and

(9) if so, the details and outcome thereof along with
the steps taken by the Government to start more services
in this sector?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (SHRI K. C. VENUGOPAL): (a) During
the period June-November, 2012, out of 5984 flights
operated, 91 flights were cancelled and 1131 flights were
delayed beyond 15 minutes.

(b) and (c) Yes, Madam. References have been
received from Prime Minister's Office/MPs/Non-Resident
Keralites regarding frequent cancellation of flights/
restoration of flights from Kerala to Gulf which were
affected/ withdrawn due to the agitation of a section of
its pilots from 7th May to 3rd July, 2012. Pilot's strike
had also impacted Air India Express flights.

On Kerala-Gulf route, Air India operated 42 flights
out of 45 scheduled flights for summer schedule. 3 weekly
services on Calicut- Riyadh route operated with B747
aircraft were withdrawn. However, passengers were
accommodated on services operated out Cochin. The
two weekly services with B747 aircraft on Riyadh-
Trivandrum- Cochin-Riyadh route were restructured to
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operate Riyadh- Cochin-Riyadh and passengers were
accommodated on services operated out of Cochin. The
agitation was called off on 3rd July, 2012. However,
pilots were available for operational duties in phases.
The services on Calicut-Riyadh vv route were restored
from 9th August, 2012,

Al was again constrained to withdraw flights on
Cochin-Riyadh and vv from 19.9.2012 to 26.10.2012 due
to the requirement of the aircraft for Haj operations.
Passengers were accommodated on services operated
out of other cities. Air India Express(AIE) was also forced
to curtail some of its services on Kerala-Gulf sector due
to pilots agitation. AIE had 77 flights per week on Kerala-
Gulf route which were reduced by 20 per cent due to
strike. However, in peak season from 1.8.2012 to
16,9.2012, AIE operated 81 additional flights. AIE had
restored the complete summer schedule subsequently.
Due to the exigency of Haj operations, AlE was required
to release 2 aircraft which necessitated cancellation of
15 flights from Kerala to Gulf between 17.9.2012 and
28.9.2012. AIE restored its entire schedule from Kerala
to Gulf from 29.9.2012. In all cases of flights cancellation,
the passengers of cancelled flights were accommodated
on other AI/AIE flights or given full refund as per their
choice.

Air Management took various steps to maintain
connectivity to the destinations served with the help of its
executive pilots and narrow body aircraft so as to reduce
the difficulties faced by the passenger.

In the current Winter Schedule, Air India Express
has increased Kerala-Gulf operations to 88 flights per
week. Kerala-Gulf is a strategic market for Air India and
Air India Express. Consequently the flight schedules are
finalized keeping in mind the responsibility towards
travelling public by virtue of being a national carrier.

The loss suffered by Air India on account of pilot's
strike was Rs.600 crores.

(d) No, Madam.
(e) Does not arise.

(f) No, Madam. There is no shortage of seats in the
Gulf market.

(g) Does not arise.
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[Translation]
Sexual Harassment in Schools/Colleges

1948. SHRIMATI SUMITRA MAHAJAN: Wil the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Government proposes to review the
law relating to increasing number of sexual harassment
cases in schools, colleges and other institutions of the
country;

(b) if so, the details thereof;

(c) the time by which the necessary amendments
are likely to be made in the existing laws by the
Government;

(d) if so, the details thereof, and

(e) if not, the details of the actions taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DR. SHASHI
THAROOR): (a) The University Grants Commission (UGC)
Regulations on Curbing the Menace of Ragging in Higher
Educational Institutions, 2009 also contain certain
provisions to curb sexual harassment in higher
educational institutions. UGC has been issuing circulars
to universities and colleges from time to time requesting
them to setup permanent cells to address the issue of
sexual harassment and violence against women.

The Government has enacted 'The Protection of
Children from Sexual Offences Act, 2012 which seeks to
protect children from offences of sexual assault, sexual
harassment etc. at all places including schools, coileges
and other institutions. There is no proposal to review the
law.

(b) to (e) Do not arise.
[English]
Passport Mela

1949. DR. SANJEEV GANESH NAIK:
SHRI DATTA MEGHE:
SHRIMATI SUPRIYA SULE:
SHRI S.S. RAMASUBBU:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:
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(a) whether a large number of applicants who have
applied for issue of passports are facing lot of difficulties
in getting their appointments in Passport Sewa Kendras
(PSKs) and also in getting their passports;

(b) if so, whether various passport offices in the
country have organised passport melas recently;

(c) if so, the details thereof and the number of
applications received and disposed off in those melas;

(d) whether it is proposed to conduct more such
melas in various parts of the country in the near future;

(e} if so, the details thereof; and

(f) if not, the reasons therefor?

DECEMBER 5, 2012

to Questions 288

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a)
to (c) With the view to address difficulties faced by citizens
in obtaining appointments and to meet increased demand
for passport services during summer, Passport melas
have been organised by 24 Passport Offices since 23rd
June 2012. During the Melas organised from 23rd June
2012 to 20th November, 2012, 33,584 passport
applications have been received out of which 25,408
passport services have been rendered. The balance 8,176
applications are at various stages of processing for issue
of passports. Details of Passport Melas are enclosed as
Statement.

(d) to (f) Passport Melas will continue to be organised
in future based on demand for passport services.

Statement

DETAILS OF PASSPORT MELAS ORGANISED FROM 23-6-2012 to 20-11-2012

RPO /PO PX 23d 24th 30th 1st 7th 14th 4th 7th - 10th Total
June-  June-  June - July - July - July- Aug- 20t Nov - No. of
No. of  No. of  No. of No. of No.of No.of No.of No. of No. of  appli-
appli- appli appli- appl- appli- appli- appl-  appli- appli-  cations
cations  cafions  cations cations cations cafions cafions cations  cations received
received received received received received received received received*  received
1 2 3 4 5 6 7 8 9 10 1 12
Amritsar Amritsar PSK 135 266 - - - 401
Sub total 401
Bangaore  Bangalore- RPO 414 4% 450 417 . - 1776
Bangalore- Lal Bagh 20 630 598 43 - - 2231
Bangalore- Sai Arcade 190 an 280 330 - - - 1072
Mangalore % 73 & 177 - - 631
Hubi 57 155 107 2% - - 555
Sub total 6265
Chennai Chennai - RPO 49 155 0 - - - m
Chennai-1 (Vadapalani) & 174 & - - - 323
Chennai-2 (Navin) 100 an 7 - - 44
Chennai-3 (Thambaram) 101 129 3 - - - - 13
Sub total 1254
Delhi ITO, Delhi 140 3n 319 404 - 1174




289 Written Answers AGRAHAYANA 14, 1934 (Saka) to Questions 290

1 2 3 4 5 6 7 8 9 10 1 12
Gurgaon PSK 105 20 205 203 - - - - - 3
Shalimar, Delhi 208 403 38 450 - - - 1419
Bhika Ji, RK Puram 206 400 497 55 - - - - - 1628
Sub total 4954
Ghaziabad Ghaziabad PSK £ 2 - - - - - - - 12
Ghaziabad RPO 12 0 - - - 12
Sub total 144
Hyderabad Hyderabad - RPO 4% - - 591
Hyderabad 1 - Begumpet & 27 - 2n
Hyderabad 2 - Ameerpet 125 20 - - - 405
Hyderabad 3 - Tolichowki 50 2 - - - - R
Vijayawada D 106 . - . 1%
Nizamabad 3 &% - - - - %
Tirupat k3 173 - 408 - - - - - 616
Sub total 2454
Lucknow Kanpur 2 45 - - - - - - - 4
Gorakhpur 6 6 - - - - - - - 12
Sub total Y]
Coimbatore ~ Coimbatore-RPO - - 51 - - - - - - 571
Sub total 571
Goa Panaji - - & - - - 4 - - 124
Sub total 124
Malappuram  Malappuram - - 491 . - - 563 - 646 1700
Sub total 1700
Nagpur Nagpour - - 10 - - - - - - 10
Sub total 10
Pune Pune - - 2 - - - - - - 2
Sub total 5%
Visakhapatnam Visakhapatnam - - 49 - - . - - - 4%

Visakhapatnam - RPO - - 29 - - - - 10123 11918
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1 2 3 4 5 6 7 8 9 10 1 12
Sub total 11918
Ahmedabad  Ahmedabad - 1 - - - 26 - - . . - 26
Vadodara - - - 1% . - - - - 1%
Sub fotal K )
Madurai Madurai - - - e - - - - - »
Madurai RPO - - - 48 - - . - - 48
Sub total 120
Surat Surat - - - 242 - . . . . 242
Sub total 42
Kolkata Behrampore - - - - 167 - - . . 167
Kolkata - - - - 7 - . . - 791
Kolkata RPO - - - - 631 - - N . 631
Sub total 1589
Patna Patna - - - - yio) - - . . 0
Paina RPO . - - - 143 - - - - 143
Sub total 213
Chandigah  Ambala . - - - & - - - - &
Sub total &
Jaipur Jaipur - - . . 409
Jodhpur - - - - 176 - - - - 176
Sikar - - - - 212 . . . . 242
Sub total 7
Cochin Thrissur - - - - % - . - - 5%
Alappuzha - - - - 13 - - - - 13
Kottayyam . - - - pA] - - - - 23
Cochin - - - - 51 - - - . 51
Alwva - - - - 113 - - - - 13
Cochin RPO - - - - % - - - - %
Sub total 2
Trivandrum Kollam - - - - 19 - - . - 19

Vazhuthacaud - - - - % - - - - %
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1 2 3 4 5 6 7 8 9 10 1 12
Neyyattinkara - - - - 3 - - - - 3
Sub total 48
Kozhikode Kozhikode 1 &0 - - &
Vadakara - - - - K?] Y]
Payyanur 4% - - - - 48
Kannur 1 & e
Sub total 27
Trichy Trichy 20 - - - 20
Thanjavur 30 - - - 30
Sub total 600
Total 2619 5874 5121 4677 3320 600 604 10123 646 33584

*Passport Melas were organised by Passport Office, Visakhapatnam on the 7th, 8th, oth, 12th, 14th, 15th, 16th 19th & 20th November
2012.

Electronic Transfer System for CSS Statement
1950. SHRI JAYANT CHAUDHARY: Will the PRIME List of Central Sector/Centrally Sponsored Schemes
MINISTER be pleased to state: amenable to Direct Cash Transfers

(a) whether there is a proposal to implement 1. Post Matric Scholarship for SC Students
electronic transfer of funds for centrally sponsored welfare 2. Pre Matric Scholarship for SC Students
schemes;

3. Pre Matric Scholarship for chitdren of those

(b) if so, the details thereof and the schemes which . .
engaged in unclean occupations

are to be covered under this system;

(c) if not, whether the Government has undertaken 4. Upgradation of merit of SC students

a study on the feasibility of such a system and its 5. National Overseas Scholarship schemes for SC
implications for more transparency and accountability; students
and

6. Post Matric Scholarships for OBC
(d) if not, the steps being taken by the Government

to promote transparency and accountability in the 7. National Overseas Scholarship for OBCs
implementation and transfer of funds of centrally

sponsored schemes? 8. Post Matric Scholarships for economically

backward class students
THE MINISTER OF STATE IN THE MINISTRY OF

PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 9. Post Matric Scholarship for students with

IN THE MINISTRY OF PLANNING(SHRI RAJEEV disabilities
SHUKLA): (a) to (d) No, Madam. There is a proposal to 10. National Overseas Scholarship for persons with
shift to a system of Aadhaar enabled direct cash transfer disabilities

for government subsidies and benefits to promote greater
transparency in the implementation of government
schemes. The schemes which are to be covered under
this system are given in the enclosed Statement. 12. Top Class Education Scheme

11. Scholarship for top class education for students
with disabilities
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13.  Scholarship to Universities/College Students.
14. Fellowship Schemes of UGC

15. Feliowship Schemes of AICTE

16. Subsidy on Fee to Students.

17.  National Means cum Merit Scholarship.

18. National Schemes for Incentive for the girl child
for secondary education.

19. National Overseas Scholarship for ST students
20. Post Matric Scholarship Scherme

21. Upgradation of merit scheme

22. Top Class Education Schemes

23. Rajiv Gandhi National Fellowship

24. Matric Scholarship Scheme

25. Maulana Azad National Fellowship

26. Merit cum Means Scholarship Scgene

27. Indira Gandhi Matritva Sahlyog Yojana (IGMSY).
28. Dhanalakshi Scheme.

29. Janani Suraksha Yojana

30. Scholarship to the Children of beedi workers.
31. Housing subsidy to beedi workers.

32. Stipend to children in the special schools under
the Child Labour Project.

33. Permanent Disablement Benefit, Dependent's
benefit, Sickness Benefit by Employees' State
Insurance Corporation to the insured persons
and their families.

34. Pension withdrawal of PF, Premature withdrawal
of pension, payment related to Employees
Deposit Linked Insurance.

List of Schemes relating to Subsidy which are
amenable to Direct Cash Transfers

1. Domestic LPG Subsidy Scheme.
2. PDS Kerosene

3. Targeted Public Distribution System (in UTs)

DECEMBER 5, 2012

to Questions 296

[Translation]
Procedure of Appointment in PSUs

1951. SHRI K.D. DESHMUKH: Will the PRIME
MINISTER be pleased to state:

(a) the procedure of appointment to the topmost
posts of PSUs along with the points considered at the
time of appointment;

(b) the details of the officers appointed to the topmost
posts of PSUs during the last three years; PSU-wise;

(c}) whether the investigation into the charges of
corruption levelled against these officers had been
completed before making appointment to the topmost
posts of the PSUs;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE. (SHRI V. NARAYANASAMY): (a) Public
Enterprises Selection Board (PESB) advertises/circulates
the top posts of PSUs after finalizing the Job Description
in consultation with the Administrative Ministry/Department
of the CPSE. After receipt of applications through proper
channel, applicants are shortlisted by the PESB as per
the laid down criteria of distribution among various
categories. Generally 15 candidates are shortlisted for
each post and called for the interview. Keeping in view
the performance of candidates interviewed with special
regard to their qualities of managerial capability,
leadership, broad vision, track record, the available ACRs
and the inputs given by the Administrative Secretary of
the PSU, the Board recommends the person for
appointment to the post to the Administrative Ministries/
Departments.

The respective administrative Ministries/Departments
obtain Vigilance Clearance from the authorities concerned
in case of Candidate(s) recommended by the PESB and
thereafter submit the proposal for approval of Competent
Authority i.e. Appointments Committee of the Cabinet
(ACC) in case of Schedule ‘A’ and ‘B’ PSUs and Minister-
in- charge in case of Schedule ‘C’ and ‘D’ PSUs.

(b) The details of officers appointed to the top Posts
i.e. Chairman & Managing Directors (CMDs) and
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Managing Directors in Schedule ‘A’ & ‘B’ Central Public Undertakings are made only after receipt of the vigilance
Sector Undertakings (CPSUs) during the last three years, clearance from Central Vigilance Commission for persons

PSU-wise are given in the enclosed Statement.

working in Government/Public Sectors and Police
Authorities in case of Private Candidates, as the case

(c) to (e) The appointments in Public Sector may be.
Statement
Sl Ministry/ PSU Name of the Post Date of
No. Department incumbent ACC order
S/Shri/Ms
1 2 3 4 5 6
Year 2009-10
1. P. & N.G. GAIL B.C. Tripathi CMD 1.4.2009
2. Steel MSTC S.K. Tripathi CMD 9.4.2009
3. Atomic Energy ECIL Y.S. Mayya CMD 13.4.2009
4. Civil Aviation AlL Arvind Jadhav CMD 1.5.2009
5. Defence HAL R. Srinivasan MD (Helicopter 19.6.2009
Production Complex)
6. Heavy Industry HNL M.V. Narasimha Rao MD 29.7.2009
7. Mines NALCO (i) C R Pradhan CMD 31.7.2009
(i) A.K. Srivastava

8. Steel SAIL-(DSP) P.K. Bajaj MD 19.8.2009
9. Steel HSCL Malay Chatterjee CMD 21.8.2009
10. Fertilizers NFL V.K. Sharma CMD 27.8.2009
I. P&NG GAIL A.K. Purwaha CMD 30.9.2009
12. Heavy Industry BHEL B.P. Roy CMD 30.9.2009
13. Mines HCL Shakeel Ahmed CMD 1.10.2009
14. P&NG CPCL K. Balachandran MD 1.10.2009
15. Shipping HSL Cmde. Naresh Kumar CMD 16.11.2009
16. Shipping HDPEL Ranijit Lohari CMD 19.11.2009
17. Chemicals & Fertilizers BCPL J.K. Singh Teotia MD 20.11.2009
18. Railways CONCOR A.K. Gupta MD 23.11.2009
19. Atomic Energy IREL R.L. Patra CMD 11.12.2009
20. Defence Production GSL Rear Adm. Vineet Bakshi CMD 19.1.2010
21. Railways RVNL S.C. Agnihotri MD 19.1.2010
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1 2 3 4 5 6

22. Defence Production HAL D. Balasunder MD (Bangalore 12.3.2010
complex)

23. Food & PD FCI Siraj Hussain CMD 16.3.2010

24. P&NG HPCL S. Roy Choudhury CMD 22.3.2010

Year 2010-11

1. Telecom ITI Ltd. K.L. Dhingra CMD 1.4.2010
2. Tourism 1TDC LalH K. Panwar CMD 15.4.2010
3. Water Resources WAPCOS R.K. Gupta CMD 27.4.2010
4. Steel SAIL C.S. Verma Chairman 4.6.2010
5. Fertilizers BVFCL Ramashray Singh CMD 22.6.2010
6. Textiles HHEC Nirmal Sinha CMD 9.7.2010
7. Heavy Industry TCIL Brig. S.K. Mutreja CMD 16.7.2010
8. Steel SAIL S.S. Mohanty MD(BSL) 23.7.2010
9. Power NTPC A R Choudhury CMD 27.7.2010
10. Commerce STCIL H.P. Girish MD 14.9.1000
11. Fertilizers RCFL R G Rajan CMD 30.9.2010
12. Railways KRCL B P Tayal MD 26.10.2010
13. Heavy Industry CCIL RPTak CMD ‘ 22.11.2010
14. P&NG BPCL R K Singh CMD 8.12.2010
15. Heavy Industry HMT Girish Kumar MD 9.12.2010

International Ltd.
16. Coal ECL Rakesh Sinha CMD 21.12.2010
17. Shipping CSL Comde. CMD 30.12.2010
K. Subramaniam
18. Chemicals & HAL K K Vijayakumar MD 25.1.2011
Petrochem
19. Coal MCL A N Sahay CMD 7.2.2011
20. P&NG 10CL R S Butola Chairman 26.2.2011
21. Textiles CCi B K Mishra CMD 3.3.2011

22. Housing & UPA HUDCO V.P. Baligar CMD 15.3.2011
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1 2 3 4 5 6
23. Heavy Industry HCL Brig. Shekher CMD 25.3.2011
Viswanathan
24, Textiles BIC Heerak Upadhyay CMD 31.3.2011
Year 2011-2012
1. Urban Development NBCC V.P. Das CMD 4.4.2011
2. Petroleum and NG NRL Dipak Chakrabarty MD 1.4.2011
3. Tele-Communication BSNL R.K. Upadhyay CMD 29.4.2011
4. Railways DFCCIL R.K. Gupta MD 3.5.2011
5. Railways CRIS V.A. Chopra MD 26.5.2011
6. Defence Production HSL Rear Admiral Nijunj CMD 25.5.2011
Kishore Mishra
7. Power NEEPCO P.C. Pankaj CMD 2.6.2011
8. Chemicals & HOCL R.N. Madangeri CMD 7.6.2011
Petrochemicals
9. Atomic Energy | UC1L Diwakar Acharya CMD 4.7.2011
10. Textiles NJMC Arundhati Panda CMD 4.7.2011
1. Steel RINL A.P. Choudhary CMD 25.7.2011
12. Fertilizers PD1L M. Ravi Kanth CMD 28.7.20U
13. Power PGCIL R.N. Nayak CMD 20.7.2011
14. Civil Aviation AlL Rohit Nandan CMD 12.8.2011
15. Pharmaceuticals IDPL Praveen Kumar CMD 17.8.2011
16. New & Renewable SEC Anil Kakodkar Chairman 26.8.2011
Energy
17. Defence Production BEL Anil Kumar CMD 25.8.2011
18. Defence Production GRSEL Rear Admiral A.K. Verma CMD 30.8.2011
19. Defence Production HAL K. Naresh Babu MD (Bangalore 2.9.2011
Complex)
20. Railways RC1L R.K. Bahuguna MD 2.9.2011
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1 2 3 4 5 6
21. Petroleum and NG ONGC D.K. Sarraf MD 13.9.2011
Videsh Ltd.
(OVL)
22. Railways MRVC Rakesh Saksena MD 13.9.2011
23. Heavy Industry HMT Ltd. S.G. Sridhar CMD 15.9.2011
24, Petroleum and NG  ONGC S. Vasudeva CMD 3.10.2011
25. Petroleum and NG  B&L Co, Ltd. Virendra Sinha CMD 5.10.2011
26. Railways IRFC Rajiv Datt MD 7.10.2011
27. Commerce ECGC N. Shankar CMD 10.10.2011
28. Shipping DC1 D.K. Mohanty CMD 11.11.2011
29. Railways CRWC Vinod Asthana MD 21.11.2011
30. Power REC Rajeev Sharma CMD 29.11.2011
31. Tele-Communications MTNL Ashok Kumar Garg CMD 30.11.2011
32. Communication TCIL Vimal Wakhlu CMD 15.12.2011
33. Heavy Industry HPC M.V. Narsimha Rao CMD 16.12.2011
34. Chemicals & BCPL P.N. Prasad Managing 22.12.2011
Petrochemicals Director
35. Power SJVNL R.P. Singh CMD 30.1.2012
36. Defence Production MDL R.K. Shrawat CMD 7.2.2012
37. Steel MECON Ltd. K.K. Mehrortra CMD 10.2.2012
38. Coal CCL Gopal Singh CMD 10.2.2012
39. Coal NLC A. Surender Mohan CMD 24.2.2012
40. Defence Production HAL R.K.Tyagi Chairman 29.2.2012
41. Petroleum and OIL S.K. Srivastava CMD 20.3.2012
Natural Gas
42. Heavy Industry HMT-MT M.D. Sreekumar MD 21.3.2012
43. Defence Production BDL S.N. Mantha CMD 28.3.2012

Auction of 2G Spectrum

1952. SHRI DINESH CHANDRA YADAV:

SHRI ASADUDDIN OWAISL:
SHRI A.T. NANA PATIL:
SHRI S.R. JEYADURAL:
SHRI NEERAJ SHEKHAR:

SHRI P. LINGAM:

SHRI ANANT KUMAR HEGDE:
SHRI GURUDAS DASGUPTA:
DR. MURLI MANOHAR JOSHI:
SHRI RAJIV RANJAN SINGH AL/AS LALAN

SINGH:

SHRI D.B. CHANDRE GOWDA:
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SHRI YASHVIR SINGH:
SHRI KAMESHWAR BAITHA:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the name of bidders participated in the recently
held 2G auction and the revenue generated by the
Government from it block-wise/circle-wise;

(b) whether the revenue generated out of the auction
has been far below the estimated target set by the
Government and even there were no bidder for some
telecom circles;

(c) if so, the details thereof and the reasons therefor,;

(d) the future plan chalked out by the Government
for auction of the spectrum for remaining telecom circles;

(e) whether the Government has included only a
part of the spectrum in the auction out of total available
spectrum; and

(f) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY
OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY AND MINISTER OF STATE IN THE
MINISTRY OF SHIPPING (SHRI MILIND DEORA): (a)
The names of the bidders who participated in the recently
held spectrum auction are:

(i) M/s. Bharti Airtel Limited

(i) M/s. Idea Cellular Limited

(iii) M/s. Vodafone South Limited

AGRAHAYANA 14, 1934 (Saka)
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(iv) M/s. Videocon Telecommunications Limited.

(v) M/s. Telewings Communications Services
Private Limited.

The circle-wise bid value obtained from the auction
of 1800MHz band spectrum is given in the enclosed
Statement.

{b) and (c) The estimated revenues were Rs. 40,000
crores based on the Reserve Price of both 1800MHz &
800MHz bands put out for auction. The bid value obtained
from auction of 1800MHz is Rs. 9407.64 crores. There
were no bidders for Delhi, Mumbai, Karnataka and
Rajasthan Telecom Service Areas in the 1800MHz band
and for all Service Areas in the 800MHz band.

(d}) No decision has been taken for auction of
spectrum for remaining telecom circles.

(e) and (f) Spectrum in the 2G bands of 800MHz
and 1800MHz were put to auction in all 22 service areas,
as directed by Hon'ble Supreme Court. A total quantum
of 95MHz of spectrum (CDMA) was put to auction in the
800MHz band and a total quantum of 295MHZ (GSM)
was put to auction in the 1800MHz band, making a total
of 390MHz (as against the quantum of spectrum of
473.6MHz (413.6MHz in 1800MHz band and 60MHz in
800MHz band) allotted to the 122 licensees). In the
auction conducted, no bidding interest was expressed for
spectrum in the 800MHz band. The auction for spectrum
in the 1800MHz band which commenced on 12.11.2012
has concluded on 14.11.2012 with each participant that
bid for spectrum securing the same. There are confirmed
bidders for a total of 102 blocks of 1.25MHz each i.e.
127.7MHz of spectrum in the auction for 1800MHz band
concluded on 14.11.2012 as against 295MHz on offer in
the auction.

Statement

Auction of Spectrum in 1800MHz band

Auction Start Date and Time : 12-11-2012 09:00:00
Auction End Date and Time : 14-11-2012 18:00:00
Total Rounds Conducted 114

Service Area

No. of Allocated Blocks

Total Value of Allocated Blocks
(In Crores in INR)

1 2 3
Andhra Pradesh 1147.64
Assam 60.69
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Implementation of RTE Act

19563. SHRI SURESH KALMAD!I:
DR. M. JAGANNATH:
SHRI ANANTH KUMAR:
SHRI UDAYAN RAJE BHONSLE:
SHRI J.M. AARON RASHID:
SHRI PRADEEP MAJHI:
SHRI DEVJI M. PATEL:

SHRI VIKRAMBHAI ARJANBHAI MADAM:

SHRI KISHANBHAI V. PATEL:
SHR! ARJUN RAM MEGHWAL:

1 2 3
Bihar 11 510.73
Delhi 0 0.00
Gujarat 8 1798.72
Haryana 6 279.12
Himachal Pradesh 1 7.78
Jammu and Kashmir 6 37.98
Karnataka 0 0.00
Kerala 1 65.30
Kolkata 4 454.88
Madhya Pradesh 6 323.94
Maharashtra 5 1314.05
Mumbai 0 0.00
North East 6 53.04
‘Odisha 6 121.62
Punjab 1 67.28
Rajasthan 0 0.00
Tamil Nadu 4 1224.36
Uttar Pradesh (East) 9 685.53
Uttar Pradesh (West) 10 1074.10
West Bengal 7 180.88
Total 102 9407.64
[English] Will the Minister of HUMAN RESOURCE

DEVELOPMENT be pleased to state:

(a) whether the Right to Education (RTE) Act, 2009
is applicable to all the schools in the country;

(b) if not, the reasons therefor;

(¢) whether some State Governments have sought
additional funds over and above the amount allocated
to them for implementation of the Act;

(d) if so, the names of such States and the reaction
of the Government thereto;
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(e) whether some of the States are facing problems
in the implementation of the Act;

(f) if so, the details thereof and the action being
taken in this regard;

(9) the amount released/utilized by each State/UT
during each of the last three years and the current year
for the implementation of the Act; and

(h) the steps being taken for effective implementation
of the Act?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DR. SHASHI
THAROOR): (a) and (b) The Right of Children to Free
and Compulsory Education Act (RTE), 2009 is applicable
to all schools referred to in clause (n) of Section 2 of the
RTE Act. However the Act does not apply to the State of
Jammu and Kashmir.

AGRAHAYANA 14, 1934 (Saka)

to Questions 310

(c) and (d) Funds under Sarva Shiksha Abhiyan
(SSA), which is a centrally sponsored scheme to assist
the States/UTs to achieve the objectives of the RTE Act,
are allocated to the State/UT on the basis of an Annual
Work Plan proposed by the State/UT concerned. The
funding pattern between Centre and State for the SSA
has been revised in the light of the RTE Act commitments
to 65:35 in respect of States other than North Eastern
States, where the sharing pattern is 90:10. The 13th
Finance Commission has also awarded additional
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